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LOK SABHA DEBATES

LOK SABHA

Friday June 2, 1995 /12 Jyaistha, 1917 (Saka)

The Lok Sabha met at Eleven of the Clock
[MR. SPEAKER in the Chair]

SHRI BASUDEB ACHARIA (Bankura) : Today | have
given a notice for the suspension of the Question Hour to
discuss the adjournment motion because two serious railway
accidents have taken place... (Interruptions)

MR. SPEAKER : Nothing is going on record.

(Interruptions)®...

ORAL ANSWERS TO QUESTIONS

11.01 hrs.
[Translation]
Excise Duty Concessions

*821. + SHRI RAM SINGH KASHWAN :

SHRI SATYA DEO SINGH :

Will the Minister of FINANCE be pleased to state :

(a) whether the Government have declared several ex-
cise duty reductions on a large number of items of mass
consumption including soft drinks;

(b) if so, the details thereof;

(c) whether the Government have taken any step to

ensure that these excise duty reductions are passed onto the
consumers;

(d) if so, the details thereof;

(e) whether the Government have received any com-
plaint about several companies including multinational com-
panies engaged in production of soft—drink, which have not
passed on these concessions to consumers; and

(f) if so, the action being taken by the Government against
these companies?

[English]

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI M.V. CHANDRASHEKHARA MURTHY):
(a) to (f). A statement is laid on the Table of the House.

STATEMENT
Part (a) Yes, Sir.

Part (b) The Government have announced excise duty
reduction on number of items of mass consumption in Budget
1995—96. The details are given in the Budget Speech and
the Memorandum explaining the Provisions in the Finance
Bill, 1995. The major items on which excise duty was reduced
and the extent of reduction are indicated in Annexure 1.

Parts (c) and (d) : The price of commodities is determined
by market forces and depends on multiplicity of factors
including cost of production, demand and supply position and
level of taxation. Excise duty is levied at productioh point and
there is a long chain of intermediaries between production
point and the consumer who add their cost and profits to the
ex—factory price. However, for protecting the interest of
consumers in respect of pre—packed commodities the fol-
lowing steps have been taken by the Ministry of Civil Sup-
plies, Consumer Affairs and Public Distribution :

1.  An advertisement has been issued in the National
Newspapers inviting the attention of the manufac-
turers of pre—packed commodities to pass on the

* Not recorded
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benefit of recent tax cuts to consumers.

All the Chief Ministers of the States and UTs have
been requested to take necessary steps under the

rules to ensure that the consumers are not charged *

more than the revised price announced by the

‘manufacturérs, *

The Presidents of alt the four apex Industry Asso-
ciations have been requested to ensure that their
members pass on the benefits of duty concessions

to the consumers.

All the Secretaries in charge of the Weights and
Measures Department in the State and Union
Territories have been requested to ensure the
strict implementation of the provisions of the Stan-

JUNE 2, 1995 Oral Answers 3A

dards of Weights and Measures (Packaged Com-
modities) Rules, 1977.

5. Bureau of Industrial Costs and Prices (BICP) has
been requested to conduct a study to examine
whether the industries have passed on the benefits

"of tax concessions to the consumers in respect of
some selected itefns on sample basis.

Part (e) . It has been reported that generally the retail
prices of soft drinks have not come down after the Budget.

Part (f) : No specific legal action against any company is
under consideration for the present. However, concerned
Ministries of the Government of India will be asked to discuss
this matter with industries for which they have administrative
responsibility.

ANNEXURE |

Major items of general consumption on which duty was reduced in 1995-96 Budget

Commodity Pre Budget Post Budget
1 2 3
Aerated waters 50% 40%
Ar;tiseptic creams 30% 20%
Aluﬁinium & its atticies v 20% 15%
Articles oi ashestos cement \ 35% . - 25%
Audio tape deck mechanism 25% . 20%
Audio/Video maéqetié tapes 30% 20%
Ball bearings N 20% 15°
Ceramic laborétc.)ry wa.r,es : 30% v ‘ 20%
Certain floor coverings 30% ‘ 20%
Cocoa and cocoa prebaraiions 25% 20%
Gosmetics 50% 40%
" Decorative'laminates 30% ‘ '  25%
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Commodity ‘ ) Pre Budget ‘ o Post Budget
) 1 ' 2 s

Dry cell batteries ) 25% . 20%
Fireworks 20% . 15%
Glass containers . 30% . ‘ 20%
Glass&glassware produced by mouth blown process 20% 10%
Glazed ceramics 30% ‘ 20%
Glazed Tiles ) 40% 30%
Household porcelain and chinaware 30% 15%
Insulated wires and Cables 30% o 25%
Leather cloth 35% ‘ 25%
Malt based food preparations 25% O 20%
Mattress suppont, articles of bedding 30% 25%
Parts of motor vehicles and two wheelers 20% 7 . 15%
Perfumed hair oil 30% 20%
Plastic Resins 30% ’ 25%
Polyester Filament Yarn 69% ’ 57.5%
Polymer based paints 30% s E 20%
Rubber pipes and tubes 30% 25%
Sewing threed (Nylon or polyester blended) 34.5%/69% - 23%
Sharbat, tﬁandai & sim'iiér products - 50% . B é096
Travel sets for personal toilet : 50% . 40%

[Transiation] provide relief to consumers by reducing the excise duty. |

‘ ] - would like to ask the Government whether prices have

Shri ram singh kashwan : Mr. Speaker, Sir, the Govern- decreased in theé same proportion in which relief in excise

ment intended to enhance the industrial growth rat» and duty has been granted ? May | know the steps taken te
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eliminate middiemen so that maximum benefit goes to the
consumer?

[English)

SHRI M.V. CHANDRASHEKHARA MURTHY : The Gov-
emment have annouced the excise duty reduction on a
number of items of mass consumption in the recent Budget
1995-96. As per the study undertaken, fall in prices in some
cases was noticed regarding paints and vamishes, cosmet-
ics and toilet preparations, paper and paper board, man-
made filament, ceremic products, glass and glassware,
aluminium and articles thereof, impregnated and coated
textiles, soap and organic activators

{Translation] !

SHRI RAM SINGH KASHWAN : Mr. Speaker, Sir, the
hon’ble Minister has stated in reply to part (e} of the main
question that the prices of soft drinks have not come down.
1 want to ask as to why the prices have not been decreased
in spite of giving concession in excise duty? Have the
Government taken any action against multinational compa-
nies for not reducing the prices?

[English)]

SHR! M.V. CHANDRASHEKHARA MURTHY : Sir, the
consumer prices of articles depend on various factors. It
depends on the market forces and several other factors like
cost of production, demand and supply position aqd level of
taxation also and we have taken several steps from the
Ministry. In addition to this, several steps have been taken by
the Ministry of Civit Supplies, Consumer Affairs and Public
Distribution. They have given an advertisement in all the
national newspapers and they have written letters to all the
Chief Ministers and the Secretaries and they have also
written letters to the Presidents of tour apex Industries
Associations. They have also written letter to the Bureau of
Industrial Costs and Prices (BICP) with a request to conduct
a study and report back to us. We have taken lot of steps. |
wish to inform the hon. member that there are no legal
provisions in the Central Excise law to ensure that the excise
duty concessions are passed on to the consumers.

[Translation]

PROF. SATYA DEO SINGH :Mr. Speaker, Sir, while
giving concession in excise duty in the Finance Bill, the
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Government intended that the manufacturer should control
the prices in such a way that consumer is benefited as a result
of this concession. The hon'ble Minister has admitted that on
any item and particularly in respect of soft drinks the prices
have not, come down. He has said:

[English]

“It has been reported that generally the retail prices of the
soft drinks have not come down after the Budget.”

[Translation]

And he has mentioned about middlemen also. This
question relates to providing concessions in excise duty to
the manufacturers, and reliet to consumers and in the reply,
steps taken in this regard have also been mentioned. But in
spite of that no reliefs have reached the consumers. It has
also been stated that there are no provisions in the Central
Excise Act to ensure that the excise duty concessions are
passed on to the consumers. May | know from the hon’ble
Finance Minister, whether Government intends to bring
some legislation to protect interests of the consumer? You
give concessions in excise duty in national interest and if
benefit of those concessions does not reach the consumer,
then what action Government propose to take in this regard?
You invite multinational companies for manufacture ot soft
drinks but the masses are not benefited. What is the use of
this policy in which you give concession in excise duty
because of which the common man has to pay more
taxes.

[English]

THE MINISTER OF FINANCE (SHR! MANMOHAN
SINGH): Mr. Speaker, Sir, as my colleague has mentioned,
prices ot commodities depend upon several factors of pro-
duction and indirect taxes including excise and customs are
only one element of the cost of production. If other items of
the cost of production like wage costs, electricity and other
raw meterial charges go up, one cannot ensure that excise
duty concessions will necessarily lead to reduction in prices.
At best it can be said that excise duty concessions, in those
cases where other cost of production are going up, will
moderate the increase in prices. Even then we have asked,
in the case of synthetic fibres, the Bureau of Industrial Costs
and Prices to conduct a study, whether the manufacturers
are unnecessarily profittering. We should await the result of
that study. If that study reveals that this industry is, for wrong
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reasons, not passing on the benefits of excise duty conces-
sions, we will look at the position.

.MR. SPEAKER : There is one part of the question. The
othér part is, if there is no law to see that the concessions
given in excise duty are not reflected in prices, what...

SHRI MANMOHAN SINGH : My respectful submission
on that point is that this is too much complicated an issue
because excise duty concessions can only affect the ex—
factory prices and from ex—factory prices to wholesalers to
retailers, there are several layers and it will not be a practical
proposition to have a rigid legislation that any excise duty
concession necessarily must be reflected in consumer prices.
Sometimes concessions are given not with a view to reduce
the prices but to improve the productivity of an ailing industry;

It an industry is not doing well and the Excise Duty is given
to ensure that its profitability is at a reasonable level so that
the employment can be maintained, in those cases it would
not be possible to ensure that all the Excise Duty concessions
necessarily result in reduction in prices.

[Transiation]

SHRI SATYA DEO SINGH : Mr. Speaker. Sir, the answer
to my question has not been given.

MR. SPEAKER : He has stated in reply to your question
that the Government is not considering any proposal to frame
any legislation.

[English]

SHRiLOKANATH CHOUDHURY : Since we have started
the economic reforms, concessions in the form of Duties are
being given. There is a big objection in the country that it is
not being reflected in the prices of the commodities to which
the Excise Duty concession is given. By what the hon.
Minister has described, he is thinking more as a business
man than really thinking of the consumers. When Shri
Antony, the Consumers Affairs Minister was here, he had on
many occasion said that as this was not substantially affect-
ing the prices, the Government would make a law. | do not
know whether he belonged to the same Cabinet or not. So my
question is, even after the reduction of Excise Duty, the
quality and quantity of many articles are going down. The
Minister cannot give a guarantee saying that the quality of
consumer articles would improve because of the conces-
sions. It is also, as he said, a market factor that the quantity
of the goods has also gone down. So, when the whole

JYAISHTHA 12 1917 (SAKA)
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process is adding huge profits to the manufacturers, t would
like to know whether the Government is thinking that, even to
kring down inflation, even to keep the economy under
cantrol...

[Transiation]
MR. SPEAKER : You are deviating from the question.
[English]

SHRI LOKANATH CHOUDHURY : | am putting the
question. My question is straight. After hearing all this, how
is the Government going to consider this problem, this
phenomenon after all this reduction, so that a part of it...

[Transiation]

MR. SPEAKER : Now, second question is not required.
You have asked very good question. Let it be replied. if
Government intends to give relief to the consumer by reduc-
ing excise duty and if the same is not reaching him, then how
can it be done?

[English]

SHRI LOKANATH CHOUDHURY : | am just asking what
is the attitude of the Government.

[Translation]

MR. SPEAKER : Attitude is to help the consumer but how
can it be made possible that is to be seen.

[English]

SHRI MANMOHAN SINGH : Last year the Bureau of
Industrial Costs and Prices was asked to conduct a study with
regard to the effect of Excise Duty concessions. The Bureau
did come to a conclusion that in several areas there was a
reduction in prices as a result of Excise Duty concessions. In
some cases that was not the case. Therefore various Minis-
tries were asked to discuss these matters with the concerned
manutacturers. | propose to do the same thing in the course
of this year also.

DR. KARTIKESWAR PATRA : The Minister in his reply at
Annexure—! has stated that 35 major items of general
consumption have been given Excise Duty concessions. |
want to know about paper. Paper is a major item of general
consumption in the county. In these 35 articles, paper should



] Oral Answers

be included. Similarly, mono—filament twine for use of
fishermen in the country shouid also be included. | want to
now whether the Government is considering to give some
concession to them in the Excise Duty.

MR. SPEAKER : No. This does not arise out of it. it is
about the concession given.

DR. KARTIKESWAR PATRA : | would like to know
whether the Government is considering to give some conces-
sion.

MR. SPEAKER : No. | am not going to allowit.
[Transiation]

SHRI MOHAN RAWALE : Mr. Speaker, S'r, my question
does not pertain to soft drink but it relates tc excise duty. If
you allow me then | shall ask my question.

MR. SPEAKER : Whether it is strong or soft, it should be
related to excise.

SHRI MOHAN RAWALE : Mr. Speaker, Sir. the electrical
items such as switches etc. are manufactured in small scale
industries. They are also manufactured in cottage industry.
Has the Government received representation and memoran-
dum in this regard and does it propose to reduce excise duty
on rewinding and sewing thread?

{English]
MR. SPEAKER : This question is disallowed.

SHRI CHANDRA JEET YADAV : Sir, my question arises
out of the answer of the hon. Finance Minister. He said that
the only assurance he has given 1o the House that he will once
more discuss with the manufacturers where the excise duty
concessions were given and if it is not reaching the consum-
ers, he will again discuss with the manufacturers. May |
remind the Finance Minister that during his Budget speech
and after the Budget speech, addressing several meetings of
chambers of commerce and industry, he made it very clear
that at least on purpose in certain cases was also that the
consumer should be benefited. And he has said that if the
benefits do not reach the consumer, then the Government
will very seriously consider to withdraw the concessions
given. | would like to know whether he stands by that
commitment or not.

JUNE2, 1995
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SHRI MANMOHAN SINGH : Sir, | do stand by that
commitment. But what | stated was that we look at a particular
thing in totality. There are cenrtain factors which are beyond
the control of the industry. For some reasons, the raw
material prices are going up. One cannot reasonably expect
that only by saying that simply because we have reduced the
excise duty, there should be an actual fall in the prices. In that
case, excise duty reduction helps to moderate the increase
in prices. But where other prices are going up. the costs of
raw material, electricity and wages are going up, one cannot
always, | think, ensure that as a result of excise duty, there
will be a detinite fall in prices.

[Translation]

SHR! SATYANARAYAN JATIYA: Mr. Speaker, Sir, the
Government has been taking various steps to give reliet to
the consumers in accordance with its policy but the consumer
is not aware as to how the relief in excise duty declared by the
Government would reach him. Sir, | want to suggest, through
you, that excise duty should be written on each and every
consumer item alongwith maximum retail price..(Interruptions)

[English]

MR. SPEAKER: You are not making a practical sugges-
tion.

Please sit down.
[Translation)

SHRI SATYANARAYAN JATIA: In case excise duty is
written on every consumer product, consumer will know the
extent to which he has been benefited.

SHRILAKSHMINARAIN MANI TRIPATHI: Sir, the hon’ble
Minister has just stated that reduction in excise duty does not
necessarily mean that the benefit will be passed on to the
consumer. In this connection, | may state that whenever
Government frames any rules or lays down any policy, it has
some aim in view and after keeping that aim in view, relief is
given so that after giving relief, people may receive this much
benefit. Now | want to know the objective with which Govern-
ment granted this relief in excise duty. Kindly let me know,
what was the ubjective? What relief the people would get
after this concession is given?

MR. SPEAKER: This has already been told by him.
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[English]

SHRI MANMOHAN SINGH: Sir, | have stated that there
wereiseveral objectives. One among them was that wherever
possible, to bring about a reduction in prices payable by
consumer. And my colleague has already answered that in
some cases the prices have in fact gone down. In some other
cases, there are some industries passing through difficulties.
The purpose of excise duty concession is to enable the
industry to survive, to earn a reassonable rate of profit and to
maintain the level of employment in those industries. It is not
possible to ensure that excise duty concessions will neces-
sarily lead to a fall in prices.

[Translation]

SHRI LAKSHMI NARAIN MANI TRIPATHI: Sir, as a
result of this, the company has been benefited, not the
consumer.

SHRI HARADHAN ROY: The hon’ble Minister has stated
that because of rise in the prices of raw material and increase
in power rates, the consumer could not get relief on account
of concession in excise duty. This means that excise duty has
been reduced in order to compensate the cost of production
of mill owners and not for giving relief to the consumer. Will
the hon'ble Minister clarify this point?

MR. SPEAKER: This has already been replied to by the
Minister that it has not been done.

[English]

SHRI PETER G. MARBANIANG: Sir, in the reply the hon.
Minister has said that the benefits would also accrue to the
manutacturers. Since these concessions were given, may
we know about the employment generated through these
excise concessions? Also, what are the new units that have
come in the field?

SHRI MANMOHAN SINGH: Sir. it is too early to say. |
think, the Finance Bill was passed only last week and the
excise concessions have been operating for about two
months only. So, it is too early to calculate what will be the
effect on employment generation as a result of these conces-
sions.

[Translation]

SHRI RAJNATH SONKAR SHASTRI: Mr. Speaker, Sir,
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the hon'ble Minister has stated in reply to part (c) and (d) of
the question that there is a long chain of intermediaries
between production point and the consumer on account of
whigh cost price of the articles increases. | wantto ask a direct
question from the hon’ble Minister as to what measures have
been taken by the Government to reduce the number of
intermediaries or does the Government intend to bring some
legislatbn to protect the consumer from these intermediar-
ies?

[English] .
MR. SPEAKER: It is disallowed.

SHRI NIRMAL KANTI CHATTERJEE: Sir, let us remind
ourselves thatthe Government have abdicated all responsi-
bilities about regulating the economy. Therefore, it is a little
surprising when the question is asked that, would you look
into the fact that while the excise duty is reduced, prices have
come down or not? | am not asking such a question to
embarrass him.

My simple question is this. If excise duty is treated as an
instrument in influencing the prices then the most important
criterion is the degree of competitiveness existing in the
industry. If monopoly condition prevails, reduction in excise
duty will have no effect on prices. Without considering
reduction in duty...

MR. SPEAKER: It is not remaining simple. It is becoming
complicated.

SHRI NIRMAL KANTI CHATTERJEE: When reductions
in duty were contemplated or regulated. did they take into
account this degree of competitiveness in the industry?
Otherwise, they will have to impose control and force.

Sir, if you ask for a law, they have to have a counter point
that when excise duties are increased, they have to see that
the prices are also increased. So, that kind of a thing need not
be there.

SHRI MANMOHAN SINGH: Sir, all relevant factors are
taken into account.

SHR! NIRMAL KANTI CHATTERJEE: Did you ask spe-
cifically?

Sir, he nas to an:-wer specifically. What about aerated
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water, Pepsi or Coca Cola, etc.?

MR. SPEAKER: Well, you have helped him and he is
thankful to you to answer it.

DR. MUMTAZ ANSARI: Mr. Speaker, Sir it is a mztter of
past experience that market mechanism is so sensitve that
whenever this excise duty is increased, automatically market
prices are also increased and the final consumers. the last
consumers are punished by that increased priced. But so far,
the hon. Minister has pointed out that once the excise duty
concessions are granted by the Government, the market
mechanism does not remain same; it does not show the
sensitivity. This is also a matter of concem.

| would like to know from the hon. Minister that though
there is some logic and philosophy for your granting some
excise duty concessions in respect of certain necessities of
life, why have you granted excise duty concessions in respect
of cosmetics, perfumed hair oil and so many other luxurious
items?

MR. SPEAKER: You could have asked it during the
discussion on the Budget.

You know, | am not going to allow it.

It is disallowed.....(Interruptions)

MR. SPEAKER: Please sit down. It is not going on record.
(Interruptions)*

MR. SPEAKER: You should understand, what to ask and
what not to ask. Please sit down, now.

[Translation]

SHRI RAM PRASAD SINGH: Mr. Speaker, Sir, the
hon’ble Minister has stated in his reply that reduction in excise
duty does not mean that goods will be made available to the
consumers at cheaper rates.

MR. SPEAKER: He has not said only this thing. Do not
mislead. -

SHRI RAM PRASAD SINGH: Will the hon'ble Minister let
us know that while giving concession on excise duty, whether
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assessment was not made that consumer will get goods at
cheaper rates. If not, whether Government would take
certain measures to see that they are made available to the
consumer at cheaper rates in near future?

[English]

SHRI MANMOHAN SINGH: Sir, | have said that con-
sumer prices are one of the considerations while changing
excise duties. | have not said that the excise duties have been
reduced unmindful of their effect on consumer prices. That is
one of the important considerations. That is why last year, |
asked the Bureau of Industrial Costs and Prices to study the
cases where these consumer prices have not gone down.
This year again we will repeat that and wherever possible,
where we think the consumers, for unjustified reasons, are
not passed on the benefits, we will use all persuasive powers
that are available to the Government to see that these
benefits are passed on to the consumers.

[Translation]

SHRIPRAKASH V. PATIL: Mr. Speaker, Sir, In the excise
duty, sometime more and sometime less reduction is made.
While making assessment of income tax, main price and
excise is cut at income tax source which results in price rise
for the consumer. What is the attitude of Government in this
respect?

[English]

MR. SPEAKER: It is not allowed. Mr. Joshi, please.
[Translation]

SHRI ANNA JOSHI: The hon'ble Finance Minister while
announcing concession on excise duty had assured the
House that:

[English]

“It is my duty to see that the benefit of these concessions
are directly passed on to the consumers.”

[Translation]

The House is anxious to know as to why it does not reflect
in the prices of the consumer items. Kindly let us know

“Not recorded
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whether because of rise in prices of other items, its effect is
not visible? What steps the Finance Minister propose to take
to ensure that the consumer gets the benefit of concession
in excise duty?

MR. SPEAKER : He has already replied to this point twice
or thrice.

[English]
Import of Long Steple Cotton

*822. SHRI RAMESHWAR PATIDAR: Will the Minister of
TEXTILES be pleased to state:

(a) whether the Government propose to import iong
staple fine quality cotton;

(b) if so, the quantity likely to be imported during the
current financial year; and

(c) the reasons therefor?_

THE MINISTER OF TEXTILES (SHRI G. VENKAT
SWAMY): (a) to (c). No, Sir, Import of cotton is under open
General Licence since April, 1994. The textile mills are free
to import cotton according to their requirements.

[Transiation]

SHRI RAMESHWAR PATIDAR: Mr. Speaker, Sir, textile
industry has proved to be the biggest industry of India and
one fourth trade of total export and foreign exchange is
earned through this industry. | want to know as to how much
cotton has been imported in India by different companies
during the last year and how much cotton has been imported
at Government level since import of cotton has been put
under Open General Licence? What is its intemational price
vis—a—vis price in India?

SHRI G. VENKAT SWAMY: Mr. Speaker, Sir, it is true
that Textile Industry wholly depends on cotton and its domes-
tic price is on the high side. There was a production of 135
lakh bales of cotton in 1992 which was reduced to 121 lakh
bales in 1993—94 as a result of which prices-increased
considerably. Textile industry, Powerloom industry and
Handioom industry have to face a lot of difficulties because
of exorbitant rise in prices. In so far as the question regarding
number of bales of cotton imported under OGL is concemed,
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| may tell you that private mills had imported 3 lakh bales in
19%—94. An agreement has been signed to import 6 lakh 50
thousand bales of cotton this year also and 1 lakh 60
thouéand bales have been imported so far.

y

SHBI RAMESHWAR PATIDAR: Mr. Speaker, Sir, it is a
well kn‘gwn fact that cotton is a commercial crop and the
farmer dan earn maximum income through this crop. The
farmer is unable to get full price of other products because
they are perishable.

Ifthe cotton is imported in large quantity the price of Indian
cotton wouldfall in the same proportion. Our farmers will get
less price in the same proportion. Whether Government
proposes to review the policy of OGL to ensure that import of
cotton is made according to requirement and remaining
imports materidise with Government’s permission?

Second part of my question is that sometime back
European Apparel Textile Organisation had wamed India
that if India did not open its Textile market to World Market
then they will also review the export policy of india and will
impose ban on it; whether because of this fact, India has put
cotton under OGL.

SHRI G. VENKAT SWAMY : It is a fact that india has
capacity to produce more cotton than any other country of the
world. In so far as production of cotton is concemed India
comes after China and U.S.A. Itis a very sorry state of affairs
that production of cotton is less in our country. It may be
stated that 1800 quintals of cotton are produced per hectare
in Israel whereas in our country maximum yield is 304.

SHR! RAMESHWAR PATIDAR: You are quoting wrong
figures. What is 304?

SHRI RAJVEER SINGH: 1800 quintals per hectare?
What a miracle, please let us know in defail.

DR. RAMKRISHNA KUSMARIA: He is saying quintal
instead of Kg.

MR. SPEAKER: If it is not 1800, then how much cotton is
produced there, please let us know. The hon’ble Minister will
correct his figures.

SHRI G. VENKAT SWAMY: | have said quintal by mis-
take. The productivity of cotton in our country is disappoint-
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ing. We have started a project for producing maximum coton
and we trying to supply seeds also under this scheme. We
have decided to supply 1 lakh tonnes of seed through SCl.
The farmers are also accepting it with pleasure. Thereused
to be a production of 1 crore 35 lakh bales of cotton earter but
because of some disease from Pakistan to Punjib, the
production was reduced by ten lakh bales. Similarly, there
was less production in this season in Maharashtra also. In
view of this, permission was granted to private millsto import
cotton. Wherever the private mills have been unable to
purchase from outside, we have supplied it to them. Besides,
we have asked CCl to supply high breed seeds toour farmers
so that they may produce more.

MR. SPEAKER: He has asked a very gooa question that
if there is less production in our country, you can import but
not to the extent that domestic prices may crash. Whether
Government proposes to frame any such policy?

SHR! G. VENKAT SWAMY: Mr. Speaker, Sir, we have
asked these mills to import but the fact remains that they have
to pay double rate in the intemational market to import it and
therefore, they are unable to import it and in case they
manage to import, even then there is no question of any price
crash in our country.

AN HON'BLE MEMBER: The hon’ble Minister should see
his notes before giving answer.

MR. SPEAKER: ! think, they have same policy, as you
have pointed out.

[English}]

SHRI ANKUSHRAO RAOSAHEB TOPE: Mr. Speaker,
Sir, as per my knowledge, for the year 1994—95, against a
total cotton supply position of 162.25 lakh bales, the demand
is expected to be 128.10 lakh bales leaving a closing balance
of 34.15 lakh bales by August, 1995. Against a total produc-
tion 130 lakh bales in the country the total arrival in the
country up to now is 121 lakh bales. The State Cotton
Cooperative Federations and The All India Cotton Coopera-
tive Federation, at present, have an unsold stock of 12 lakh
bales. Therefore, if the Government does not take immediate
steps to permit export of at least five lakh bales, there will be
a heavy glut and the farmers will be required to hold stocks
in the coming year. They have made several representations
to the hon. Minister for permitting export of cotton. | want to
know from the hon. Minister whether taking this situation into
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consideration, the permission for import of cotton even on
OGL will be banned and whether permit will be given for
export of at least five lakh cotton bales by the Minister or
not?

[Translation]

SHRI G. VENKAT SWAb{LY: Mr. Speaker, Sir, weavers all
over India are unable to bear the burden of this price :ise. |
would like to tell the hon’ble Member that the figures given by
him are wrong. He has said that 1 crore 60 lakh bales of cotton
were produced. it is wrong. The maximum production in our
country was 1 crore 35 lakh bales of cotton in 1992—93.
Thereafter production came down and then the yield of
cotton picked up from 1 crore 21 lakh to 1 crore 25 lakh bales.
Because of this, many mills are on the verge of closure. If mills
do not produce yarn then production of cloth will also stop and
the poor of this country will face a lot of difficulties on account
of price rise. | want to tell the hon’ble Member that we had
allowed export of nearly 4 lakh bales of cotton in 1993
because we had sufficient stock. Now production has been
reduced by 10—12 lakh bales of cotton. Therefor, there is no
question of export. Mr. Speaker, you many recollect that
starvation deaths of weavers took place in 1990—91. At that
time our Government had made certain efforts. | want to bring
to your kind notice that at present weavers are unable to
purchase the yarn. Therefore, we are giving them a subsidy
at the rate of Rs. 20.00 per kg and he is talking of increasing
the rates of hank yarn and cone yarn through exports, it is not
possible.

SHRI RAM NAIK: The hon’ble Minister has stated that
textite mills, which want to import, can import as much
quantity as they require for their use under OGL. Now Central
Government has 124 textile mills. Have they impornted some
cotton for these mills and if so, at what rate? You have told
about the quantity imported by other private mills. | want to
know the quantity imported by the Government?

SHRI G. VENKAT SWANY: All of you are aware of the
condition of NTC Miils that it is very difficult to even sell them....

MR. SPEAKER: So, how can they import.

SHRI G. VENKAT SWAMY: You are fully aware of latest
position of the Government. After modernisation of these
mills, if the cotton is required to be imported, then we shall see
as to what is to be done...(Interruptions)
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MR. SPEAKER: He has stated that NTC Mills have not
imported.

SHRI RATILAL VERMA (Dhandhuka): Mr. Speaker, Sir,
what our colleague has said is a fact. The production of cotton
in Gujarat has been very good this year owing to sufficient
rains. The cotton Federation and Cooperative societies of
Gujarat...(Interruptions)

[English]

MR. SPEAKER: Let us understand that this is a national
question, not a State question.

[Translation]

SHRI RATILAL VERMA: This is what | was telling. The
cotton is available so abundantly in the country that no one
is prepared to purchase it. The Central Government had
agreed, in principle, that five lakh bales of cotton will be
exported every year as per their export policy. Only one lakh
bales of cotton have been exported to Bangla Desh this year.
There are still four lakh bales of cotton to be exported. | want
to ask the hon’ble Minister whether Central Government
would allow cotton growing farmers of the entire country to
expon the remaining 4 lakh bales of cotton so that they may
earn their living and are encouraged to grow more cotton next
year?

SHR! G. VENKAT SWAMY: Mr. Speaker, Sir, hon'ble
Member says that prices have fallen sharply. Rates have
come down by Rs. 1800 to Rs. 4000 which earlier used to be
Rs 18,000, 21,000 and 25,000 per tonne. They have come
down by Rs. 2,000 to 4,000 on average. in my view, it is not
a reasonable ground to allow export.

{English]

DR. MUMTAZ ANSARI: Mr. Speaker, Sir, it was pointed
out by the hon. Minister that as a result of short supply of
cotton, handloom sector has suftered most. | would like to
know from the hon. Minister whether he has reserved some
cotton for production of hank yarn or not.

[Translation]
SHRI G. VENKAT SWAMY: Mr. Speaker, Sir, as pef the

verdict of the Supreme Count, under the provisions of the
Hank Yarn Reservation Act, we have sufficient stock of hank
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yé;n keeping in view our requirement and because of falt in
pri\“es it has become rather difficult for the weavers to
purthase it. We have sufficient stock of hank yam.

SHRI DATTA MEGHE: Mr. Speaker, Sir, the Government
is foli\?wing the policy of large scale imports so that the
weaveks may get the yam at cheaper rates. But inspite of
imponé we are unable to supply yarn to the weaver at
cheaperrate. | know that there is monopoly cotton scheme
in Mahamshtra. They have large stocks and there is no
demand aiso in the market. The farmers are not getting
money and in such a situation neither farmer nor weaver is
benefited. { would like to ask the hon’ble Minister whether in
view of surplus stock of cotton with us and also when cotton
mills are not prepared to purchase it, will he atlow export of
at least that cotton which is in stock?

MR. SPEAKER: He has already replied to this
question... (Interruptions)

[English]

MR. SPEAKER: He has said that he is not allowing to
export.

[Translation]

SHRI DATTA MEGHE: The farmer is not getting his
money. A large quantity of cotton is lying there... (Interrup-
tions)

{English]

MR. SPEAKER: Hon. Minister, may once again explain
what is the position.

{Translation]

SHRI RATILAL VERMA: Mr. Speaker, Sir, it is the ques-
tion of farmers and therefore, we request the hon’bie Minis-
ter, through you, that Government of India is not prepared to
purchase it...(Interruptions)

MR. SPEAKER: Nothing willcome outof it... (interruptions)

SHRI DATTA MEGHE: A large stock is lying under the
Monopoly scheme. The Central Government and NTC Mills
are not prepared to purchase it.
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SHRI G. VENKAT SWAMY: Mr. Speaker, Sir, hon’be
Members want to say...(Interruptions)

[English]

MR. SPEAKER: You have replied to the questior two
times. You will reply for the third time. | am just telling you this
thing.

[Translation]
There is no use repeating the same thing.

PROF. RASA SINGH RAWAT: A large stock of cotton is
lying there. The farmers are facing crisis. The Govemment is
not purchasing their cotton...(Interruptions)

[English]
MR. SPEAKER: It is not going on record.
(Interruptions)*
MR. SPEAKER: This is not going on record.
(Interruptions)*

MR. SPEAKER: Mr. Minister, would you like to reply for
the third time?

[Translation]

SHRI G. VENKAT SWAMY: The hon'ble Members were
telling that farmers have stocks. | am prepared to issue
orders tomorrow to purchase the entire stock with the
farmers. | tell you that the stock has been hoarded by the
traders and you are pleading for them...(Interruptions)

SHRI SAlFUDD|N CHOUDHARY: Don’t purchase from
the traders.

SHRI G. VENKAT SWAMY: Whatever stock had been
with the farmers has now been hoarded by
traders... (Interruptions)

[English]
MR. SPEAKER: Please sit down.
[Transtation]

SHRI MOHAN RAWALE: Mr. Speaker, Sir, the hon'ble
Minister has just now stated that they cannot purchase cotton
because the same is not available. NTC has not paid Rs. 270

JUNE 2, 1995

Oral Answers 22

crore to Maharashtra Federation and CCl and therefore, they
do not supply cotton and because of this reason mills situated
in Bombay and rest of the country are not functioning. | want
to congratulate him that he has brought the Bill for modern-
ization. Before independence, India was producing maxi-
mum of cotton in the whole world. | would humbly ask the
hon’ble Minister whether he will take up modernization
programme for production of cotton also as he has taken up
for mills?

MR. SPEAKER: He has replied to this question also. Now
please repeat the same once more. You have stated that we
are giving subsidy in order to increase production. Please
repeat it once more. '

SHRI G. VENKAT SWAMY: Mr. Speaker, Sir, it is a fact
that at present, modernization of mills is being done and it will
be done in case of cotton also. | have already replied that we
have to promote cultivation of cotton in the near future. The
consumption has increased and 123 new mills have been set
up. Therefore, consumption of cotton is increasing. We have
told CCl also to supply hybrid seeds to the farmers by giving
subsidy to them. In addition, we are taking steps toimplement
a scheme for cultivation of cotton in the Government land that
is given for cultivation.

[English]
MR. SPEAKER: Thank you for repeating it.
Bank Loan Defaulters

*824. + DR. LAXMINARAYAN PANDEYA:
SHRI DATTATRAYA BANDARU:

Will the Minister of FINANCE be pleased to state:

(a) whether Reserve Bank of India has compiled data/
statistics in respect of individuals and companies who have
defaulted on repayment of loans received from banks and
financial institutions;

(b) if so, the details thereof and the amount outstanding
against each of them as on March 31, 1995;

(c) whether banks and financial institutions have ad-
vanced and/or invested an estimated additional Rs. 45,000
crore to groups and companies managed and controlied by
the defaulters; and

(d) if so, the facts and details thereof together with the
action taken or proposed to be taken in the matter?

* Not recorded
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THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRIM.V. CHANDRASHEKHARA MURTHY):(a)
to (d). A statement is laid on the Table of the House.

STATEMENT

(a) to (d). Reserve Bank of india has collected information
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from banks and financial institutions on borrowal accounts
which have been classified as doubtful, loss and suit filed with
the outstandings (both funded and non—funded) aggregat-
ing Rs. 1 crore and above as on 31-4-94. Based on the
information so collected, Reserve Bank of India had circu-
lated to banks and financial institutions the first part of
information on 9th August, 1994. The details are given below:

Classification No. of Amount No. of directors
Accounts Outstanding of defaulting
(Rs.in crore) Companies
Doubtful Account 453 1562.96 3091
Loss Account 119 2300.91 499
Suit filed 238 810.68 2135

Information obtained from the remaining banks/financial
institutions has also been collected and is being sent to the
banks/financial institutions. The data for 31—3—95 is yet to
be collected.

The data on the amount of fresh/additional loans/ad-
vances granted by the banks to these defaulting borrowing
companies/ffirms in the last year viz. 199495, is yet to be
collected by the Reserve Bank of India.

[T ransiétian]

DR. LAXMINARAYAN PANDEYA: Mr. Speaker, Sir, lately
we have come across several glaring examples in various
forms as to how our banking business and credit of our banks
have suftered. The reply given by the hon’ble Minister to my
question is incomplete and confusing. RBI has published a
list recently, according to which there are 5,724 persons who
are defaulters and there is an arrears of Rs. 30 thousand
crore against those persons whereas he has given this figure
as 4 or 4.5 thousand crore. | want to know whether Reserve
Bank of India has published any such list in which names of
5,724 persons have been mentioned and if so, whether there
is an arrears of Rs. 30 thousand crore ggainst those per-
sons? Whether it is also a fact that you have disbursed an
additional sum of Rs; 45 thousand crores to those very
peisons who are defaulters?

[English]

THE MINISTER OF FINANCE (SHRI MANMOHAN
SINGH): Mr. Speaker, Sir, there is no basis for this conclusion
that people, who have defaulted, have been given Rs. 45,000
crore additional amount.

Last year the total expansion of the non-food credit for the
country as a whole was Rs. 43,921 crore. So on the face of
it, you cannot establish that these defaulters got the whole of
the credit. So there is no basis, | think, for this report that this
much has been given to these defaulters.

DR. LAXMINARAYAN PANDEYA: Mr. Speaker, Sir, it
has been published in “Pioneer” newspaper of 25th
May...(Interruptions) It is revealed from the figures... (Inter-
ruptions)

[English]

MR. SPEAKER: No, please, if you get any Gazette or
Government document! Well, they also have their source of
information which may or may not be correct.

[Transiation]

DR. LAXMINARAYAN PANDEYA: | want to know from
the hon'ble Minister whether it is a fact that credit has again
been given to some of those industrialists and some of those
institutions against whom cases of being defaulters are
pending and the amount is not being recovered in spite of
issuing notices to them time and again. There are names of
several Industrial Houses — Birlas, Singhanias and some
political leaders also inciuded in that list. | want to know as to
what action Government proposes to take against them?

[English]
SHRIMANMOHAN SINGH: There is already a scheme in

operation, that is the group approach. If there are more than
one industries in a group and if there are certain account
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defaulters then the Reserve bank ensure that those other
companies in the same group are not given credit. But |
cannot provide details of each and every loan account, that
would not be possible also.

[Translation]

SHRI DATTATRAYA BANDARU: Mr. Speaker, Sir, reply
to part (c) of the question of Dr. Laxminarayan Pandeya has
not been properly given. The Govemnment should have at

least told us clearly as to whether an additional credit of Rs.
" 45 thousand crore has been given or not? The hon’ble
Minister has classified the defaulters:

[English]
Doubtful Account, Less Account and suit filed Account.
[Translation]

And information has beeri given in respect of 910 default-
ing companies. Our country has faced bank scam in the
recent past. Thereafter a report has also been published in
which it has been stated that 19 nationalized banks have
suffered a total loss of Rs. 32 thousand crore but on the other
hand when Rs. one thousand crore were given to the
farmers, you said that it has caused adverse effect on our
economy and economic condition of the country would
deteriorate. | want to ask the hon’ble Minister that when Rs.
one thousand crore are given to farmers, it is said that it would
adversely aftect our economy but when such a huge amount
is being regarded as irredeemable loss, does it not have any
eftect on our economic situation? The Minister of Sate in the
Ministry of Finance has stated in his reply in the House that
Rs. 6 thousand crores are involved in defaulters’ cases. |
want to know whether Government has prepared any list of
defaulters? | have come to know that out of the companies
and individuals inciuded in the list of defaulters, some people
were given credit earlier in the name of one company and
thereafter those very people floated another company and
they were given credit again inthe name of the new company,
| want to ask the hon’ble Finance Minister whether any black
list of such defaulters has been prepared? On the other hand,
Government has put more conditions in respect of guarantee
and security in the cases of the poor such as rickshaw pullers,
farmers and other backward people and they are required to
fulfit so many conditions whereas there are no such condi-
tions for the people belonging to higher strata of
life.... (Interruptions)

MR. SPEAKER: Shri Bandaru, you have started a speech.
Please come to your question. Please ask your question in
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brief.
[English]

SHRI DATTATRYA BANDARU: Sir, part (b} is very
important.

MR. SPEAKER: Yes, but then you ask briefly.
[Translation] §

SHRI DATTATRAYA BANDARU: My question is that big
companies are being given credit, on the basis of liability and
guarantee of some people who are involved with those
companies. Whether Government will take certain measures
to put maximum conditions while giving credit to them. | want
information on these points from the hon’ble Minister.

[English]

SHRI MANMOHAN SINGH: Sir, | had announced in my
Budget speech last year that the Reserve Bank of India would
publish hereafter a list of the borrower accounts against
which the banks had filed suits for the recovery of funds. For
all the accounts, where the amount is more than Rs. 1 crore,
the Reserve Bank of India now publishes, every six months,
the names of these defaulters. These are available to all the
banks. Therefore, | think, the banks will take appropriate
action because this is a published list which is made available
to all the banks.

[Translation]

SHRI DATTATRAYA BANDARU: Mr. Speaker, Sir, reply
to part (b) of my question has not been given.

[English]
MR. SPEAKER: It is already there in the rules.
[English]

SHRI SURYA NARAYAN YADAV: Mr. Speaker, Sir, |
want to draw the attention of the hon’ble Minister to this fact
that the number of medium and the poor farmers is very high
in our country and the farmers been heavily burdened by
loans for the last 15—20 years. They are unable to repay the
loan. The policy of the Government is to give loan to promote
production. Therefore, willthe hon'ble Finance Minister please
state whether he would consider writing off the loans given to
marginal farmers or those living below the poverty line or such
people, who are unable to repay the loans?
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MR. SPEAKER: You should have atleast read the ques-
tion, does it arise out of the question?

SHRI SURYA NARAYAN YADAV: Sir, this question also
arises from the original question.

[English]

MR. SPEAKER: Have you read the question at least?
...(Interruptions)

SHRI LOKANATH CHOUDHURY: Sir, the reply is not
according to the question. Why should he read the
question?...(Interruptions)

SHRI MANMOHAN SINGH: Sir, under our credit system,
where the farmers are not able to repay their loans for
reasons beyond their control like drought, other natural
calamities, there are already provisions to reschedule these
loans. Beyond that | do not think it is in the interest of the
farmer or in the interest of the banking system or in the
interest of the country to have a general waiver.

[Translation]

SHRISYED SHAHABUDDIN: Mr. Speaker, Sir, the hon'ble
Minister of Finance has just now stated that for all the
accounts, where the amount is more than 1 crore, the
Reserve Bank of India would publish hereafter a list of names
ot the borrowers, every six months and this list would be
available to ali the banks. | would like to ask him whether he
would reduce the limit of rupees one crore and above to Rs.
10 lakh and include the names of not only those persons
against whom the Government has filed suits but names of
thase also whose loans have been written off. Whether any
such list would be published for information of the public and
made available to all the banks.

[English]

SHRI MANMOHAN SINGH: Sir, | think, this present
experiment should be given a fair trial. Once we know the
results of this, then we can consider it...(Interruptions)

[Translation]

SHRI SYED SHAHABUDDIN: “Ta Tiryak Aavarda Shudh
Mz ar Guzedda Murda Shudh.”

[English]

SHRI NIRMAL KANTI CHATTERJEE: Sir, | have got a
list, which contains more than 5,000 names, with me. | have
the whole Reserve Bank of India document with me. | have
brought it today. if he so desires, | can lay it on the Table of
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the House...(Interruptions)

SHRI SYED SHAHABUDDIN: You must do
it... (Interruptions)

SHRI RABI RAY: You authenticate it and then lay it on the
Table of the House...(Interruptions)

SHRI NIRMAL KANTI CHATTERJEE: Sir, on another
occasion. Shri Kumaramangalam and myself had raised it. In
fact, the Pioneer people caught hold of my copy and pub-
lished it. That is what they mentioned in the Press. My point
is...(Interruptions)

MR. SPEAKER: We will rely upon your statement in the
house.
...(Interruptions)

SHRI SYED SHAHABUDDIN: You authenticate
it...(Interruptions)

SHRI NIRMAL KANTI CHATTERJEE: | will authenticate
it. This is the RBI list, which contains the names of the
persons who have defaulted more than Rs. 1 crore and it
exactly tallies. There is no difficulty. The names involved are
many and important. As we know Sir, some names of the
hon. Members of the other House are also included in this list.
I will not mention the names.

12.00 hrs.

I know of one Kerala Trust which has an outstanding loan-
| will not mention the names — but in that Trust, among the
trustees also, there are Members of the other House and
their names have not been mentioned in that... (interruption)

AN HON. MEMBER: Not Members of this House?

SHRI NIRMAL KANT| CHATTERJEE: That Kerala Trust
has an outstanding loan and it is composed of very important
persons from Kerala. Some of them are Members of the other
House. | will not mention their names.

MR. SPEAKER: It will be very difficult to detend you in the
other House.

SHRI NIRMAL KANTI CHATTERJEE: There is no prob-
lem at all because the list is there. What | am asking,
however, is that it is very curious that at least, for one
company, the outstanding amounts, according to my caicu-
lation seem to be rather reduced — maybe, one zero has
been either dropped by you or maybe, | have added one zero
at the end. But there is one company, according to my
estimate, which has an outstanding loan of more than Rs.
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1000 crore. Once again | will not mention the names because
they are not present here and | d6 not want to mention their

. names. There is another company which has an outstanding

loan of Rs.400 crore. My point is that each company borrows
in the name of 10 or 15 Directors one after another. One
Director has borrowed and not patd. “Ancther Director bor-
rows in some company ‘and not pays. My question is very
simple.

MR. SPEAKER: Nirmal Kantiji, time is getting exhausted.

SHRI NIRMAL KANT!I CHATTERJEE: | am asking this
simple question. It is public property, suits have been lodged
in the High Court and the banks know about them. Why are
they not laid on the Table of the House? This is my first
question.

My second question is, even after circulation of such lists,
how many borrowers have been advanced loans? After they
have defaulted, how many borrowers have been advanced
loans and to what extent? (Inren'uphons) It seems there is
collusion.

SHRI MANMOHAN SINGH: The hon. Member has men-
tioned some specific instances. If he makes available those
cases to me, | will ask the Reserve Bank of India to look into
it.

MR. SPEAKER: Question Hour is over.

WRITTEN ANSWERS TO QUESTIONS

Alr Link to Sikkim

823. SHRIMATI DIL KUMARI BHANDARI: Wili the Min-
ister of CIVIL AVIATION AND TOURISM be pleased to state:

(a) whether Sikkim is one of the most sought after
destination for forelgn tounsts

(b) whether Slkklm has not so-far been connected by air
or railways;

(c) whether there is any proposal to link Sikkim by air in
near future; and

(d) whether the Govemment could consider resuring
helicopter service till such time the State is connected by
regular air servuca?

THE MINISTER OF CIVIL AVIATION AND TOURISM -

(SHRI GHULAM NABI AZAD) : (a) Yes, Sir.
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(b) to (d). There is no direct rail link to Sikkim. A helicopter
Service was operated by Government of Sikkim with helicop-
ters belonging to Pawan Hans Limited between 1987 and
1989. Services were discontinued from 31st May 1989.
Helicopter operators are free to operate services to Sikkim,
both on scheduied and non—scheduled basis.

Gross National Product

825. SHRI SYED SHAHABUDDIN: Will the Minister of
FINANCE pleased to state:

(a) whether the interational community has accepted a
target of 0.7 per cent of Gross National Product of developed

‘countries for annual transfer of resources to the developing

countries;
(b) if so, the present level of transfer;

(c) whether the actual transfer inter annually has been
showing a decrease in absolute as well as in percentage
terms during the last decade;

(d) whether the Govemment individually or collectively
with other big countries have raised the question in appropri-
ate interational fora and pleaded with the developed coun-
tries to meet the accepted target; and

(e) if so the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI M. V. CHANDRASHEKHARA MURHTY) :
(a) Yes, Sir. However, not all countries consider it a binding
commitment.

(b) As per the latest information available, Official devel-
opment Assistance to developing countries through bilateral
and multilateral channels amounted to US $ 59.5 billion in
1993 representing, on an average, 0.30 per cent of GNP of
the donor countries.

{c) The total disbursements of Official Development
Assistance in 1993 show a decline in absolute (nominal)
terms compared with the levels in 1991 and 1992; but they
show increase over the levels in the years prior to 1991. in
terms of percentage of GNP of donor countries. Official
Development Assistance has, on an average, delined over
the decade.

(d) and (e). India has, individually and along with fellow
Developing countries through fora such as G—77 and Non—
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aligned Movement, been pressing the intemational commu-
nity to fulfil the agreed commitments in the area of Overseas
Development Assistance.

[Translation]

Model Airports

826. SHRI PANKAJ CHOWDHARY:
SHRI BRIJ BHUSHAN SARAN SINGH:

Will the Minister of CIVIL AVIATION AND TOURISM be
pleased to state:
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(a) whether the Govemment propose to develop some of
the airports as model airports;

(b) if so, the details alongwith the names of the airports
and the estimated expenditure to be incurred thereon; and

(c) the time by which the task of development is to be
completed?

THE MINISTER OF CIVIL AVIATION AND TOURISM
(SHRIGHULAM NABI AZAD): (a) to (c). The Airports Author-
ity of India have taken up the project of developing following
12 domestic airports as Model Airports at an estimated cost
and expected date of completion as indicated against each.

STATEMENT

Si. Name of Estimated Cost Expected date of

No. Airports (Rs. in crores) completion

1. Bhubaneswar | 23.62 December, 1995

2. Calicut 83.61 November, 1995

3. Coimbatore 15.79 Completed.

4. Guwahati 43.29 Decémber. 1996

5. Hyderabad 77.33 July, 1995-International block

June, 1996-Domaestic block

6. Imphal 10.74 October, 1996

7. Indore : 14.51 December, 1996

8. Jaipur 10.07 March, 1996

9. Lucknow 14.59 October, 1995
10. Nagpur 14.21 October, 1995
11. Patna 12.44 March, 1996
12. Vadodara 16.43 December, 1995

The programme includes construction of new terminal
buildings/expansion of existing terminal buildings wherever
necessary, extension of runway to 7500, where feasible,
installation of latest navigationallanding aids and provisions
for customs and immigration facilities.

[English]
Unemployed Women

827. SHRI P. P. KALIAPERUMAL.: Will the Minister of
LABOUR be pleased to state:
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(a) whether the educated unemployed women are getting
a fair deal in their placement in employment and in recruit-
ment of apprentices through employment exchanges;

(b) if so, the details thereof and if not, the reasons
therefor;

(c) the number of educated unemployed women appli-
cants as per the live register ot employment exchanges, as
on March 1994; and

(d) the steps being taken by the Government to provide
women a fair deal in placement through employment ex-
changes?

THE MINISTER OF LABOUR (SHRI P.A. SANGMA): (a)
to (b). Emp]oyment Exchanges function under the adminis-
trative control of the State Government/Union Territories
administration. As per the instructions contained in the
National Employment Service Manual Submission of women
applicants is not confined to vacancies specifically notified for
them. Women are to be considered for all vacancies for which
they are eligible. Central Government is not aware of any
violation of this instruction. To safeguard the interest of
women job—seekers, all the State Government have been
advised to consider appointment of Lady Officers in Employ-
ment Exchanges as appropriate.

" As6n 31st December,1992 (latest available), the number
of edutated wornen (matric and above job—seekers), all of
whom are not necessarily unemployed, on the live register of
the Employment Exchanges was 54.3 lakhs.

No separate data are maintained as regards apprentices
recruited through Employment Exchanges.

(Translation]
Foreign Loan

828. SHRI PHOOL CHAND VERMA: Will the Minister of
FINANCE be pleased to state:

(a) the amount of foreign assistance and loans received
during the last three years; and

(b) the amount of foreign loans yet to be released out of
the above mentioned loans?

THE MINISTER OF STATE IN THE MINISTRY OF

¥+ :SE (SHRI M.V. CHANDRASHEKHARA MURTHY) :

1e external assistance and loans received during the last
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three years are as follows:

(Rs. in Crore)

Loan Grants Total

1992—93 10102.19 919.41 11021.60

1993—94 10895.51 885.62 11781.03

1994—95 9630.12 845.63 10475.75
(Provisional)

(b) As external assistance is provided by foreign donors

. onthe basis of actual utilisation, the question of non—release

of foreign loans does not arise.
List of Aircraft

829. SHRI LALL BABU RAI: Will the Minister of CIVIL
AVIATION AND TOURISM be pleased to state:

(a) whether the Government have assessed the durability
and airworthiness of each of the aircraft being used by private
airlines and air—taxi operators in the country;

(b) whether the Government are satisfied in regard to the
flying capacity and safety of these aircratt;

(c) whether the Government are aware that most of the
aircraft have been taken on lease from those western air
companies who have themselves grounded these aircraft;
and

" (d) if so, the steps taken by the Government to safeguard
the interests of passengers?

THE MINISTER OF CIVIL AVIATION AND TOURISM
(SHRI GHULAM NABI AZAD): (a) Yes, Sir.

(b) Yes, Sir.

(c) and (d). Out of a total of 63 aircraft operated by private
airlines/air taxi operators, 34 have been taken on lease from
foreign agencies. The previous operators had not stopped
using these aircraft.

With a view to ensure the operational and airworthiness
standards of the aircraft operated by private operators, the
Director General of Civil Aviation has taken various mea-
sures such as safety audit of operators to critically monitor
the maintenance and operational aspects, regular surveil-
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lance checks, monitoring the performance of the Quality
Control Units of operators, regular examination of CVR and
FDR read—outs of aircraft etc.

[English]

Voluntary Retirement Scheme

830. SHRI ANUKUSHRAO RAOSAHEB TOPE: Will the
Minister of COMMERCE be pleased to state:

(a) whether his Ministry has implemented voluntary re-
tirement scheme in some of its organisations;

(b) if so, the details thereof;

(c) whether the implementation of this scheme is violative
of any norm issued by the Cabinet Secretariat;

(d) if so, the reasons therefor; and
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(e) the number of employees retired under this scheme
and the expenditure incurred thereon, organisation—wise?

THE MINISTER OF STATE OF THE MINISTRY OF
COMMERCE (SHR! P. CHIDAMBARAM) : (a) and (b). Yes
Sir. The Organisations in which voluntary retirement scheme
has been implemented are Projects and Equipmen! Corpo-
ration of India Ltd., State Trading Corporation of India Ltd.,
Tea Trading Corporation of India Ltd., Spices Trading Corpo-
ration of India, Indian Institute of Foreign Trade, india Trade
Promotion Organisation. Mica Trading Corporation of India
Ltd., MMTC Ltd.,Coffee Board and Export Inspection Coun-
cil/Export Inspection Agencies.

(e) No Sir,
(d) Does not arise

(e) The relevant organisation—wise details are as fol-
lows:

STATEMENT
Si. Name of Organisation No. of Amount
No. employees who involved opted for VRS (Rs/Crores)
01. Project Equipment 14 0.23
Corporation of India Ltd.
02. State Trading 580 11.54
Corporation of india Ltd.
08. Tea Trading Corporation of India Ltd. 13 0.25
04. Spices Trading Corporation Ltd 1 0.01
05. India Institute 3 0.01
of Foreign Trade
06. India Trade Promotion 69 1.21
Organisation
07. Mica Trdg. Corpn. of 849 6.83
India Ltd.
08. MMTC Ltd. 799 ‘ 16.96
09. Coffee Board w3 ‘ 37.80
10. Export Inspection Council/ 868 29.47 ’

Export Inspection Agencies
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Textile Laboratories

831. SHRI AMAR PAL SINGH: Will the Minister of
TEXTILES be pleased to state:

(a) whether Bombay Textile Research Association has
been commissioned to undertake a study on the status of
existing testing facilities and the need for upgradation and
expansion of the laboratories for meeting the future require-
ments of the textile sector; :

(b) it so, the details thereof;
(c) the word done by BTRA so far; and

(d) the time by when such study is likely to be completed
by BTRA.

THE MINISTER OF TEXTILES (SHRiI G. VENKAT
SWAMY): (a) to (d). Yes, Sir. The Bombay Textile Research
Association (BTRA) has been commissioned to undertake a
study on the existing facilities and future requirements for
testing in the textile sector, with the following broad terms of
reference:

(i) Status of existing testing facilities available for
the textiles industry in the country.

(i) Requirement for upgradation of the existing
faboratories for meeting the future require-
ments of the textile sector, keeping in view the
export market.

(i)  Dentification of new places for setting up labo-
ratories to cater to the needs of the industry.
The objective would be to have laboratories at
places close to the major textile production
centres so as to have a quick response to the
requests of the industry.

(iv) The requirement of training and the methodol-
ogy thereof to be adopted.

(v) The requirements for facilities would inter—
alia include those of eco—parameters.

{vi) Any other matter relevant to the subject.

The study has been entrusted to BTRA only in April, 95
and it is expected to be completed by June, 95.
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[Translation]
Export Processing Zones

832. SHRI GIRDHARI LAL BHARGAVA: Will the Minister
of COMMERCE be pleased to state:

(a) the details of Export Processing Zones, State—wise
and location—wise;

(b) the details of products being exported from Rajasthan
and its percentage in the total exports of the country;

(c) whether the Government propose to set up Export
Processing Zones in Rajasthan in view of vast possibilities of
export from the State;

(d) if so, the details thereof; and
(e) if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF
COMMERCE (SHRI P. CHIDAMBARAM): (a) The seven
Export Processing Zones (EPZs) functioning in the country
are located at Bombay (Maharashtra), Kandla (Guijarat),
Noida (Uttar Pradesh), Madras (Tamil Nadu), Cochin (Kerala),
Falta (West Bengal) and Visakhapatnam (Andhra Pradesh).

(b) State—wise data on export is not maintained.

(c) to (e). Keeping in view the availability of funds and the
need to optimise infrastructural facilities in the existing Export
Processing Zones, there is no proposal at present for the
Central Government to set up new Zones in the country.
However, Export Processing Zones can now also be estab-
lished by the State Governments or in the Joint/private
sectors, after obtaining Government of India’s approval.

lnvonmonis in Shares by Banks

833. SHRI LAETA UMBREY: Will the Minister of Fl-
NANCE be pleased to state:

(a) whether the RBI has issued directions that banks
should not buy corporate shares and debentures from the
secondary markets;

(b) it so, the details thereof and the reasons therefor; and

(c) its likely impact on the share market and on the
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financial health of the banks?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRIM.V. CHANDRASHEKHARA MURTHY: (a)
and (b). The Reserve Bank of India (RBI) has advised banks
to desist from acquiring shares and debentures in the sec-
ondary market. This is to avoid speculation in such transac-
tions.

(c) The prohibition is not likely to have any major detri-
mental impact either on the share market or on the financial
health of banks, as there is no change in the ceiling of 5% of
the incremental deposits of the previous year which banks
can invest in shares and debentures. As a consequence their
total investments in shares and debentures will not fall.

Export of Coffee Beans to Japan

834. SHRI MANORANJAN BHAKTA: Will the Minister of
COMMERCE be pleased to state:

(a) whether Indian coffee beans have good market for
export to Japan; .

(b) whether the Govemment have conducted any survey
in this regard;

(c) if so, the details thereof; and

(d) the steps taken by the Government to tap the market
for indian coffee in Japan?

THE MINISTER OF STATE OF THE MINISTRY OF
COMMERCE (SHRI P. CHIDAMBARAM): (a) Yes, Sir.

(b) and (c). Yes, Sir. A market study was jointly conducted
by a team consisting of an officer from the Coffee Board and
a Marketing Adviser of ITC from Bangkok office between 25th
October to 17th November 1981. The team submitted its
report containing certain recommendations for the purpose
of promotion of Indian coffee in Japan. The main recommen-
dations were: (i) Conducting sales—cum—promotion cam-
paign through “Coffee Week” in major towns of Japan, (ii)
Printing of brochures and literature on Indian coffee, (iii)
Improving regularity in supplies, (iv) Entering into long term
contracts with principal importers/roasters in Japan and (v)
Making availabie coffee in larger bulk packings of 50—60
tonnes.

(d) In order to promote market share for Indian coffee in
Japan following steps were taken:
(i) Grant of rebate to the Exporters from 1980 to 1982
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on export of coffee to Japan as a market entry
strategy; )

(i)  Introduction of bulk supply of coffee and long term
contracts with Japanese importers by Coffee Board
for export of coffee;

(i)  Participation of Indian Coffee Board in the popular
Trade Fairs/Exhibitions in Japan; and

(iv)  Familiarisation of Japanese importers with various
exportable grades of coffee produced in india
through publicity campaigns.

Inter Branch Reconciliation Accounts of Banks

835. SHRI GEORGE FERNANDES: Will the Minister of
FINANCE be pleased to state:

(a) whether the Government propose to accord proper
attention and priority to the work of inter bank and inter branch
reconciliation of accounts with a view to obviating delay in
detecting irregularities in banking transactions; and

(b) if so, the details thereof and the remedial measures
initiated for improving the efficiency of the accounting system
of the banks in the country?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI M.V. CHANDRASHEKHARA MURTHY):
(a) and (b). As far as inter—branch reconciliation is con-
cemed, Reserve Bank had advised, banks to clear all out-
standing entries upto 31st March, 1993 by the end of March,
1994. From March, 1994 onwards, no bank was expected to
keep entries unadjusted for a period exceeding six months.
Progress made by banks in this regard is being monitored by
the Reserve Bank of India.

Banks have also taken the following steps for speedy
inter—branch recongciliation of accounts:

4
1. Timeframes have been evolved for clearing old
entries;

2. High value entries are segregated and given prior-
ity for adjustment/follow up; -

3. Entries pertaining to demand drafts are being
segregated;

4. Special cellsitask force have been constituted by
some banks for clearing the arrears.
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The reconciliation of inter bank accounts of banks is
looked into at the time of inspection of a bank by RBI and on

the basis of the findings of the inspection, the matter is .

pursued with concerned banks.

Aircraft with IA and Al

836. DR K. V. R. CHOWDARY :
DR. VASANT NIWRUTTI| PAWAR:

Will the Minister of CIVIL AVIATION AND TOURISM be
pleased to state:

(a) the details of existing number of aircraft with the Indian
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Airlines/Air India, category-wise;

{b) the number of new aircraft added to |A and Al during
each of the last two years;

(c) the total number of aircraft grounded and the number
of aircraft actually in operation, category—wise; and

(d) the financial loss accruing to the indian Airlines on
account of grounding of these aircraft during each of the last
three years?

THE MINISTER OF CIVIL AVIATION AND TOURISM
(SHRI GHULAM NABI AZAD): (a) Details of the aircraft in the
fleet of Air India/Indian Airlines is as under:

Air India Indian Airiines
Boeing 747—200 9 Airbus A—300 10
Boeing 747—300 (combi) 2 Airbus A—320 30
Boeing 747—400 4 Boeing 737 20
Airbus A—310 8 F—27 03
Airbus A—300 3

Totai 26 63>
(b) Details of aircraft acquired during the last two years:—

1993—94 1994—95

Air India 3 Boeing 747—400 1 Boeing 747—400
Indian Airlines 5 Airbus A—320 5 Airbus A—320

(c) and (d). Out of 63 aircraft with Indian Airlines, 58 are
operational. Indian Airlines grounded two Boeing 737 aircraft
in April, 1993; these aircraft are more than 20 years old.
Three F—27 aircraft with Indian Airlines are also not opera-
tional. There is no financial loss due to the grounding of these
aircraft All Air India aircraft are in operation.

Financial Position of MITCO.

#37. SHRI RAMASHRAY PRASAD SINGH: Will the
Nz ster of COMMERCE be pleased to state:

(a) whether the Mica Trading Corporation of india Ltd. has
become sick;

(b) if so, the reasons therefor and the details of the profit
eamed/loss suffered by MITCO during each of the last three
years;

(c) whether the Government have formulated any revival
plan for MITCO;

(d) if so, the details thereof; and
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(e) if not, the reasons therefor and the steps taken by the
Government for the smooth functioning and cover up of the
losses suffered by MITCO?

THE MINISTER OF STATE OF THE MINISTRY OF
COMMERCE (SHRI P. CHIDAMBARAM):(a) to (e). Bureau
of Industrial and Financial Reconstruction declared Mica
Trading Corboration of India Limited sick in April 1993 under
the Sick Industries Company Act (SICA) due to its continuing
losses and consequent to its net worth becoming negative.

2. Government have decided in principle to merge MITCO
with the MMTC Ltd., as it expects that this would provide it
with the requisite administrative, managerial and marketing
expertise to help it emerge as a viable Division of MMTC. The
Procedural details for eftecting this merger are being worked
out.

Export of Gems and Jewellery

838. SHRI M.V.V.S. MURTHY: Will the Minister of COM-
MERCE be pleased to state:
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(a) whether gems and jewellery exports maintained their
impressive growth trend during 1994—95 in comparison to
the last three years;

(b) if so, the details thereof;

(c) to what extent gems and jewellery exports have
increased our foreign exchange earnings during the above
period; and

(d) the efforts being made to improve the exports of gems
and jewellery during 1995—967

THE MINISTER OF STATE OF THE MINISTRY OF
COMMERCE (SHRI P. CHIDAMBARAM): (a) to (c). Yes, Sir.
The export of gems and jewellery during 1994—95 have
shown a growth of 16.67% over 1993—94.

The details of exports of Gems and Jewellery in 1994—

95 and foreign exchange earned therefrom in 1994—95
compared to last three years is given below:—

(Value in Rs.Crores)

ITEM 1991—92 1992—93 1993—94 1994—95 Percentage
Growth over

1993—94

Diamond 5762.56 7791.58 11209.62 12625.38 12.63
Gold Jewellery 657.54 764.95 967.76 1482.01 53.13
Others 330.00 340.47 350.91 511.80 46.22
Total 6750.10 8897.00 12528.29 14619.19 16.67

(Source : DG Cl & S, Calcutta for the years 1991—92 to 1993—94 and Gems and Jewellery Export Promotion Council for

1994—95)

(d) Gems and Jewellery constitute a thrust area of our
exports. The Government has taken various steps to boost
exports from this sector. The steps include fine tuning of
policies, ensuring easy availability of raw materials at interna-
tionally competitive prices, encouraging exporters to partici-
pate in international exhibitions, permitting re—export of
rough diamonds with or without kerfing/cleaving/sawing with-
out any restriction etc.

Steps to Recover Outstanding Payments
against Private Airlines

839. DR. R. MALLU:
DR. LAL BAHADUR RAWAL:

Will the Minister of CIVIL AVIATION AND TOURISM be
pleased to state:
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(a) the details of the private airlines and air taxis which are
operating in the country, the parent companies to which
these airlines belong, and since when they are operating;

(b) whether the Government propose to suspend the
permission/licence of those private airlines which are default-
ers in payment of different taxes in time; and
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(SHRI GHULAM NABI AZAD): (a) As per present available
information, the names and addresses of private scheduled
airlines and air taxi operators and dates on which permits
were issued to them are given in the statement enclosed.

(b) There is no provision in the Aircraft Act, 1934 and the
Aircraft Rules, 1937 for suspension of licence for defautt in
tax payments by private airline operators. Action for such

(c) if so, the details thereof?

THE MINISTER OF CIVIL AVIATION AND TOURISM

defaults is taken under the relevant tax taws.

STATEMENT

(c) Does not arise.

Details of Private Scheduled/Air Taxi Operators

S.

No.

Name of the Operator

Address

Date of Issue of Permit

Schedule Permit

Air Taxi Permit

Scheduled Operators

1. M/s East West Travels & Sophia, 18 Kaniwadi Road 20-11-1994 25-02-1992
Trade Links Oft Perry Road
Bandra, Bombay-400050.
2. M’s Jet Airways (INDIA) 41-42,Maker Chambers-lil 13-02-1995 04-05-1993
Pwvt. Ltd. (Owned by Nariman Point, Bombay
M/s Tailwinds Ltd. a company
incorporated in the
Isle of Man)
3. Ms Damania Airways Ltd. 103, Keshava, Bandar 21-11-1994 09-03-1993
Kurla Complex, Bandra
(East), Bombay-400051.
4. M/s M.G. Express Corporate Office, 20-11-1994 09-03-1993
Mezzanine Floor,
Hemkunt Tower, 92
Nehru Place,
New Delhi-19
5. M/s Nepc Airlines 38, Wallajah Road, 20-11-1984 05-05-1993
Madras - 600 002.
8. M/s Archana Airways Lid. 41-A, Friends Colony (E) 20-11-1994 21-03-1984
Mathura Raod,
New Dethi - 65.
Air Taxi Operators
1. Me India international 110, Arunanchal Building : : 28-02-1990

Airways

11th floor,
19,Barakhamba Road
New Dethi - 110 001.
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S. Name of the Operator Address Date of Issue of Permit
No.
Schedule Permit  Air Taxi Permit
2. M/s Delhi Gulf Airways Safdarjung Airport 08-03-1990
Services New Dethi - 110 003
3. M/s U.B. Air Pvt Ltd. F-44 A, South Extension-| 30-03-1990
New Delhi - 110 049.
4. M/s Trans Bharat Aviation 201, Laxmi Bhavan, 28-02-1991
72, Nehru Place,
New Delhi - 110 019.
5. M/s Jagson Airlines 12-E, Vandana Building, 13-03-1992
11, Tolstoy Marg,
New Delhi - 110 001.
6. M/s Udan Research & Flying 14-A, Ratiam Kothi, 17-09-1992
Instt. Indore M.P.
7. M/s Aerial Service Pvt. Ltd. Juhu Airport, 16-12-1992
Bombay-400054
8. M/s Saraya Aviation Pvt. Ltd. 11, Panchsheel Shopping 22-02-1993
Centre, New Delhi-110017.
9. M/s Megapode Airlines Juhu Airport, Juhu 15-11-1993
Bombay - 400049
10. M/s Sahara India Airlines 7th tioor, Amba Deep, 14 30-12-1993
Ltd. Kasturba Gandhi Marg,
New Delhi - 110 001.
1. M/s Span Aviation Vishnu Darshan, 1132/3 19-01-1996
Shivaji Nagar
Fergusson College Road,
Pune - 411 016.
12. M/s Mesco Airlines H-1, Jamrudpur Community 20-01-1995
Centre, Kailash Colony,
New Delhi - 48.
13. M/s U.P. Air Services Roopali House, A-2, 21-04-1995
Defence Colony
New Delhi - 24.
14, M/s K.C.V. Airways Ltd. 311-312, Suneja Towers-|, 18-04-1995

District Centre, Janakpuri
New Delhi.
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Sales Tax Reimbursement Norms For EOUs

840. SHRIMATI KRISHNENDRA KAUR DEEPA: Will the
Minister of COMMERCE be pleased to state:

(a) whether the Government have eased sales tax reim-
bursement norms for Export Oriented Units;

(b) if so, the details thereof; and
(c) the overall effect of this decision?

THE MINISTER OF STATE OF THE MINISTRY OF
COMMERCE (SHRI P. CHIDAMBARAM): (a) to (c). The
procedure for reimbursement of Central Sales Tax (CST)
paid on domestic supplies to Export Oriented Units has been
partially modified to dispense with the earlier requirement of
attestation by Customs/Central Excise authorities of the
Invoice/Bills submitted for claiming refund of CST. In addi-
tion, original invoices/bills submitted at the time of reimburse-
ment are no longer retained but returned to the claimant with
suitable endorsements. The revised procedure is expected
to facilitate expeditious settlement of such CST claims.

Closure of Industries in U.P.

8279. SHRI JAGAT VIR SINGH DRONA: Will the Minister
of LABOUR be pleased to state:

(a) whether according to a recent ordinance issued in
U.P. there are about 1500 Industrial Units of risky production
with 1.5 lakh workers for whom adequate security and/
welfare measures have not been in operation; and

(b) if so, the future course of action taken both by the state
and the Central Government in this regard?

THE MINISTER OF LABOUR (SHR! P.A. SANGMA): (a)
and (b). The information is being collected and will be laid on
the Table of the House.

[Translation]
Employment Assistance Centres

8280. SHRI SURENDRA PAL PATHAK: Will the Minister
of LABOUR be pleased to state:

(a) whether the Government have reviewed the working
of employment assistance centres temporarily operated to
make arrangements for alternative employment of workers
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effected by structural changes in economy;
(b) if so, the details of review study;

(c) the action taken by the Government on the basis of this
review; and

(d) if not, the reasons therefor?

THE MINISTER OF LABOUR (SHRI P.A. SANGMA): (a)
to (d). Government had set up Employee Assistance Cen-
tres as pilot projects with the assistance from the National
Renewal Fund atfive locations namely, Ahmedabad, Bombay,
Calcutta, Indore and Kanpur for counselling, retraining and
redeployment of rationalised workers. Similar facilities were
also envisaged at six Advanced Training Institutes and fifteen
Industrial Training Institutes under the aegis of Ministry of
Labour. Based on the experience gained from the pilot
projects, Government has approved setting up similar facili-
ties with the assistance from the National Renewal Fund at
48 locations covering 16 States.

[English]
Reservation in Samastipur Grameen Bank

8281. SHRI AJOY MUKHOPADHYAY: Will the Minister
of FINANCE be pleased to state:

(a) whether the Government are aware of the judgement
of Patna High Court on Civil Writ Jurisdiction case No. 1499
of 1992 in between Staff and Management of Samastipur
Grameen Bank regarding reservation for SCs/STs; and

(b} if so, the details of the Government rules on SC/ST
reservation in promotion from Scale—I{ Officer to Scale—Il in
Regional Rural Banks?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI M.V. CHANDRASHEKHARA MURTHY):
(a) Yes, Sir. Incidentally the case number is C.W.J.C 1498 of
1992.

(b} A Special Leave Petition has been filed by the peti-
tioner in the Hon'ble Supreme Court. The matter is sub—
judice.

Trading in Agro Commodities

8282. SHRI SANAT KUMAR MANDAL: Wil the Ministe:
of FINANCE be pleased to state:
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(a) whether the World Bank—United Nations Conference
on Trade and Development (UNCTAD) officials recently met
the senior members of the members of The Civil Supplies
Ministry to work out a framework for the revival of future
tradin"g in commodities; and

(b) if so, the broad features of the feasibility report
prepared by the officials particularly the methods suggested
for future trading in agro—commaodities and its impact on the
existing lending patterns relating in the agricultural sector and
commodity market?

THE MINISTER OF STATE OF THE MINISTRY OF
FINANCE (SHRI M.V. CHANDRASHEKHARA MURTHY):
(a) Yes, Sir.

(b) A draft Aide—Memoire summarizing the programme,
initial findings and proposed next steps of the Mission has
been submitted. The Mission found that although India has
comparative advantages there were several policy con-
straints on the development of commodity forward and
futures exchanges in India. A detailed report is to be submit-
ted to the Government by the Mission.

Pending Cases of CCS to Exporters

8283. SHRIINDRAJIT GUPTA: Will the Minister of COM-
MERCE be pleased to state:

(a) whether a number of cases relating to payment of
cash compensatory support due to the public sector export-
ing companies are still pending for payments;

(b) if so, the details thereof and since when these cases
are still pending in each Regional Offices of D.G.F.T,;

(c) the number of cases in which the Government had
requested the audit authorities to drop their objections and to
allow payment to be made;

(d) whether these cases will be expedited and settled
soon as per the rules of the Government; and

(e) if so, the details thereof and if not, the reasons
therefor?

THE MINISTER OF STATE OF THE MINISTRY OF
COMMERCE (SHRI P. CHIDAMBARAM): (a) to (e). While no
case of any public sector undertaking is pending for payment
of CCS, in respect of one case of M/S. Balmerlawrie & Co.
Ltd., Audit has raised objections about alleged over—pay-

JUNE 2, 1995

Written Answers 52

ment. The matter was taken up with the Principal Director of
Audit, Madras. However, the Audit Para has still not dropped
and is being taken up further.

External Debt in Corporation Sector

8284. DR. K.D. JESWANI: Will the Minister of FINANCE
be pleased to state:

(a) whether the attention of the Government has been
drawn to the news item captioned Government shuts guar-
antee window for external debt by corporates, PSUs appear-
ing in “The Economic Times” dated May 5, 1995.

(b) if so, the details of break up of outstanding guarantees
on external debts amounting to Rs. 40,000 crores, both to
corporates and public sector undertakings, amount—wise;

(c) whether the Government propose to shut completely
guarantee window for external debts taking into consider-
ation total external bebts outstanding at more than U.S. 90$
billion at present; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI M.V. CHANDRASHEKHARA MURTHY):
(a) and (b). Yes, Sir. Department—wise details of the out-
standing guarantees given by Government of India on exter-
nal transactions related to (i) repayment of borrowings and
payment of interest thereon, (ii) repayment of share capital
and payment of minimum dividend, and (iii) payment against
agreements for supplies of materials and equipment on credit
basis, are given in statement No. 4 of the Finance Accounts,
Union Government, 1993—94.

(c) and (d). The policy to extend guarantees of the
Government of india on extemal borrowings is reviewed from
time to time in the context of the demand from foreign
institutions and govemments and the emergence of aiterna-
tive forms of security to overseas investors. In June 1993, it
was decided that Government of India’s guarantee would be
extended in respect of multilateral loans to public sector
undertakings, whenever required by such agencies. In the
case of bilateral loans, guarantees would not be extended. In
respect of multilateral loans to the private sectors, guaran-
tees would be extended only when the borrower is in the
power sector and when adequate safeguards for commercial
risks taken by the Government of India exist. Government
guarantees for external commercial borrowings would nor-
mally not be extended.
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[Translation]
Social Housing Scheme Of LIC/GIC

8285. SHRI N.J. RATHVA: Will the Minister of FINANCE
be pleased to state:

(a) whether any social housing scheme is in vogue in LIC
and GIC;

(b) if so, the details thereof;

(c) the loan provided by the LIC and GIC to Gujarat
especially for the tribal areas under the above scheme during
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the last three years and the loan likely to be provided during
the current year; and

(d) the number of beneficiaries in Gujarat under the said
scheme during the same period?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI M. V. CHANDRASHEKHARA MURTHY):
(a) to (d). The Planning Commission allocate funds of LIC/
GIC which are provided as negotiated loans under plan Head
to Guijarat to support socially—oriented rural and urban
schemes including those in the Housing Sector. The details
of the loans given in the last three yaars are as under:

(Rupees in Crores)

Year Lic GIC
General Rural General(including Village

Housing & Housing for
Economically Weaker
Sections of Society)

1992—93 6.27 210 . No aliocation

1993—94 6.80 2.30 2.93°

1994—95 8.91 2.97 No allocation.

“Not lifted.

The allocations for the current year are yet to be made by
the Planning Commission. :

The above allocations are to be utilised by the State
Government of Gujarat as per the schemes formulated by
them for the benefit of different sections of society.

Spinning Mills

8286. SHRI SUSHIL CHANDRA VERMA : Will the Minis-
ter of TEXTILES be pleased to state:

(a) the number of spinning mills set up in the country
during the years 1993—94 and 1994—95 alongwith the
locations thereof, State—wise;

(b) the production capacity of the aforesaid mills; and

(c) the expenditure incurred on the setting up of those
mills?

THE MINISTER OF TEXTILES (SHRI G.
VENKATSWAMY): (a) and (b). Statements—| and Il indicat-
ing number of cotton/man—made fibre spinning mills com-
menced production during the years 1993—94 and 1994—
95 alongwith their locations and production capacity of each
of these mills is attached.

'(c) The figures of expenditure incurred on setting up of
mills are not maintained centrally.
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STATEMENT -

Cotton/Man -made fibre Spinning Mills Commenced Production during 1993-94

« Sl. No. Name of the mill Location Installed Capacity
Spindles Rotors
ANDHRA PRADESH
1. Sri Raja Rajeshwara Co-op Spg Mills Ltd. Karimnagar 24960 0
2. Quality Spinning & Cotton & Rice Mills Ltd. Guntur 27840 0
3. Sirilaxmi Fibres Ltd. Nalgonda 0 384
4. Sirilaxmi Fibres Ltd. Nalgonda 0 384
5. Suryajoti Spinning Mills Ltd. Mahabubnagar 6912 0
6. Asarwa Overseas Ahmedabad 5040 0
7. Hanjer Fibres Ltd. Surat 0 504
HARYANA
8. Hisar Spinning Mills Ltd. Hisar 0 672
9. M/s Gupta Fibres Panipat 0 168
10. Sri Baba Rupadas Spg. Mills (P) Ltd. Rewari 0 384
11. H.R.S. Cotton Mills Panipat 0 384
12. Shree Shyam Textiles (P) Ltd. Sonepat 0 384
13. Celeste International Ltd. Hisar 0 384
KARNATAKA -
14, Maladinni Yam (P) Ltd. Belgaum 0 336
15. Century Yam (EOU) Khargone 24960 0
16. Parasrampuria Iintemational Dhar 28800 0
17. Vippy Spiﬁpro Lid. Dewas 0 768
18. Hid India Industries Ltd. ~ Mandsaur 12480 0

19. Grinar Fibres Ltd. Dhar 7200 0
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Sl. No. Name of the mill Location Installed Capacity
Spindles Rotors
MAHARASHTRSA
20. Datta Shet Vin Soot Girni Ltd Kolhapur 1392 672
21. M/s Arvind Cotspin Ltd Kolhapur 2500 0
22. Indo Rama Synthetics (India) Ltd. Nagpur 10368 0
PUNJAB
23. The Bathinda Co Op Spg Ltd. Bathinda 0 1920
24, M/s Abishek Industries Ltd. Sangrur 17280 0
25 A. P. Enzymes (India) Ltd. Patiala - 5320 132
RAJASTHAN
26. Rajasthan Spg & Wvg Mills Ltd. Bhilwara 9216 0
TAMILNADU
27. Gangotri Textiles Ltd. Coimbatore 0 1152
28. S. M. Textiles Ltd. Coimbatore 2640 0
29. The Saguna Mills B Unit Coimbatore 6600 0
30. vishnuram Textiles (P) Ltd. Coimbatore 2940 0
31. Sri Ramakrishna Mills Periyar 6048 0
32. Sri Vigneswara Cotton Mills P. M. Thevar 6304 0
33. Shri Skandha Spinners Dindigul Anna 6048 0
34. Kutti Spinners (P) Ltd. Salem 6018 0
35. Nirmala Textiles Kanarajar 7420 0
36. Thuran Spinning Mills Pvt. Ltd. Dindigul Anna 6048 0
37. Velan Textiles (P) Ltd. Periyar 5760 0
38. M/s Naveen Spg Mills Pvt Ltd. Salem ' 0 192
39. Subburaj Spinning Mills (P) Ltd. Kattabomman 9888 0
40. . Arisht Spg Mills Ltd. Solan 12960 0

Total 285672 9044
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STATEMENT -ll
Cotton/Man -made fibre Spinning Mills Commenced Production during 1994-95
SlI. No» Name of the mill Location Installed Capacity
Spindles Rotors
ANDHRA PRADESH
1. Leena Textiles Ltd. Chittoor 12960 0
GUJRAT
2. Gujarat Ambuja Coispin Ltd. Sabarkantha 16000 (0]
HARYANA
3. Jay L;xmi Spinning Mills Ltd. Sirsa 0 336
4. M/s Hatta Yarns Pvt. Ltd. Panipat 0 384
5. S. K. Cotex Pvt. Ltd, Panipat 0 384
6. Matkaal fibres Ltd. Khargont 13440 0
PUNJAB
7. M/s Geeta Threads Ltd. Sangrur 0 50
8. Winsohe Yarns Ltd. Patiala 17280 0
TAMILNADU
9. Prime Cotton Textiles Coimbatore 25200 0
10. Textool Multi Fibre Textiles Coimbatore 6552 0
11. Chandra Textiles Ltd. Coimbatore 5192 0
12. Thirumathi Muthammal textiles (P) Ltd. Pudukottai 6000 0
13. Arumugam Spinning Mills (P) Ltd Kamarajar 1032 0
14. Arasan Syntex Ltd. V. O. Chidambaram 3024 0
15. Prabhu Spinning Mills Pvt. Dindigul Anna ~'1 1088 0
16. Swaminathan Spinning Mills (P) Ltd. Salem 2500 ]
DAMAN & DIU
17. Damodar Overseas Dasan 5504 0
Total +128852 1608
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[English]
Trade with Oman

8287. SHRI SHIV SHARAN VERMA : Will the Minister of
COMMERCE be pleased to state:

(a) whether India and Oman have agreed to set up a Joint
Business Commission to provide a forum for exchange of
business information and increased interaction between
business representatives of the two countries; and

(b) if so, the details thereof ?

"HE MINISTER OF STATE OF THE MINISTRY OF
COMMERCE (SHRI P. CHIDAMBARAM): (a) and (b). Yes,
Sir. An Agreement was signed on 19th April, 1995 at New
Delhi between the Federation of Indian Chamber of Com-
merce and Industry (FICCI) and the Associated Chamber of
Commerce & Industry (ASSOCHAM) from the Indian side,
and the Oman Chamber of Commerce & Industry, to set up
a Joint Business Committee (JBC). The JBC aims at fostering
friendship and understanding between the business commu-
nities of India and Oman, and promoting cooperation in trade,
investment, technology transfer, service and other industrial
sectors.

Employment Exchanges

8288. SHRI RAM SHARAN YADAV : Will the Minister of
LABOUR be pleased to state:

(a) whether any check is exercised by his Ministry on the
working of Employment Exchanges in Delhi;

(b) whether any instructions have been issued by his
Ministry to Delhi Administration in this regard to make these
exchanges result oriented; and

(c) if so, the details thereof?

THE MINISTER OF LABOUR (SHRI P.A. SANGMA) : (a)
to (c). The Employment Exchanges function under the direct
control of the respective State Govts./U.T.Administrations.
The main activities of these offices are registration and
placement of job—seekers. Common policies and standard
procedures for the functioning of the Employment Exchanges
are laid down in the National Employment Service
Manual(NESM). In order to ensure that the laid down com-
mon policies and standard procedures are followed by the
Employment Exchanges, including those in Delhi, their joint
evaluations, on sample basis, are conducted by the officers
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of the Central and respective State Governments.
Study on Power Plants of Andhra Pradesh by ICICI

8289. DR. R. MALLU : Wili the Minister of FINANCE be
pleased to state :

(a) whether the Industrial Credit and Investment Corpo-
ration of India has conducted any study on technical or
financial viability of the power plants in private sector in
Andhra Pradesh;

(b) if so, the details thereof;

(c) whether any proposals have been received from the
power plants of private sector in the State;

(d) if so, the details of proposals received during 1993—
94 and 1994—95 so far; and

(e) the action taken thereon?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI M.V. CHANDRASHEKHARA MURTHY):
(a) The Industrial Credit & investment Corporation of India
Limited (ICICI) has reported that it has not done any detailed
viability study for power plants in the private sector in Andhra
Pradesh.

(b) Does not arise.

(c) to (e). ICICI has reported that it received two proposals
for setting up of power projects in Andhra Pradesh during
1993—94 and 1994—95. ICICI has already sanctioned
financial assistance to these projects.

Indian Investment Centre

8290. SHRI RAJENDRA AGNIHOTRI : Will the Minister
of FINANCE be pleased to state:

(a) whether the Government have taken some steps to
strengthen and boost the activities of Indian Investment
Centre;

(b) if so, the details thereof; and

(c) the time schedule fixed by the Government in this
regard?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI M.V. CHANDRASHEKHARA MURTHY) :
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(a) No, Sir.
(b) and (c). Does not arise.
Sahar Airport

8291. ;SHFH RAM NAIK : Will the Minister of CIVIL
AVIATION AND TOURISM be pleased to state :

(a) whether the Government propose to name Sahar
Airport at Mumbai after Chattrapati Shivaji Maharaj;

(b) if so, the details thereof; and
(c) if not, the reasons therefor?

THE MINISTER OF CIVIL AVIATION AND TOURISM
(SHRI GHULAM NABI AZAD) : (a) to (c). It has been decided
to rename Bombay Airport after Jawaharlal Nehru when
airport facilities are further upgraded.

United Nations Assistance

8292. SHRI PARAS RAM BHARDWAJ : Will the Minister
of FINANCE be pleased to state :

(a) whether any financial and technical assistance is likely
to be received from UNO for combating drug trafficking and
addiction in the country; and :

(b) if so, the details thereof and the manner in which the
Government propose to utilise the assistance?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI M.V. CHANDRASHEKHARA MURTHY):
(a) and (b). The United Nations International Drug Control
Programme has provided financial and technical assistance
for combating drug trafficking and addiction in the country.

The assistance has been used to set up a computerised
data base, upgrade communication facilities, provide equip-
ment for drug testing laboratories and improve the mobility of
law enforcement agencies; and also to help in demand
reduction activities like de—addiction, treatment and reha-
bilitation, etc.

Bank Rates

8293. SHRI MANIKRAO HODLYA GAVIT : Wil the
Minister of FINANCE be pleased to state :

(a) whether the Reserve Bank of India propose to work
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out a mechanism through which the bank rate will automati-
rally become a reference rate;

(b) if so, the details thereof; and
(c) the time by which it is likely to be introduced ?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI M.V. CHANDRASHEKHARA MURTHY):
(a) to (c). Reserve Bank of india (RBI) has reported that it is
attempting to create a mechanism through which the bank
rate becomes a reference rate. A reference rate would
provide a signal for determining other interest rates -in the
system. Details are yet to be worked out and no specific time
frame has been set for introducing such a system.

Civil Aviation Projects in Tamil Nadu

8294. SHRI P. KUMARASAMY : Will the Minister of CIVIL
AVIATION AND TOURISM be pleased to state :

(a) the detaiis of the projects for development of civil
aviation facilities proposed to be taken up in Tamil Nadu
during the Eighth Five Year Plan;

(b) the details of the projects on which work has since
been started and whether the progress is as per schedule;
and

(c) if not, the steps being taken or proposed to be taken
for timely completion of all these projects?

THE MINISTER OF CIVIL AVIATION AND TOURISM
(SHRI GHULAM NABI AZAD) : (a) to (c). Upgradation of
airport is a continuing process and is taken up in phased
manner depending upon projected requirement and avail-
ability of resources. During 8th Plan, the Airports Authority of
India have undertaken upgradation of Madras and Coimbatore
airports in Tamil Nadu. Completion of various components of
development projects are on schedule. Besides, new airports
at Salem and Tuticorin have also been constructed in the 8th
Plan.

Welfare Fund for Coir Workers

8295. SHRI THAYIL JOHN ANJALOSE : Will the Minister
of LABOUR be pleased to state:

(a) whether the Union Government have received any
request from the Government of Kerala and Kerala Coir
Workers Welfare Fund Board for increasing the allocation of
funds for workers welfare;
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(b) if so, the details thereof; and

(c) the action taken by the Government thereon?
-

THE MINISTER OF LABOUR (SHRI P.A. SANGMA): (a)
and (b). The Government of Kerala have requested for
additional amount to be released to the Kerala Coir Workers’
Welfare Fund Board for implementing welfare measures
such as old age pension to coir workers, family pension,
medical expenses, scholarships, marriage expenses, fu-
neral expenses etc.

(c) An amount of Rs.10 lakhs was provided to the Kerala

Coir Worker’ Welfare Fund Board in 1993—394 for implement-
ing Welfare schemes.

Besides, the Government of Kerala have accorded sanc-
tion for the establishment of Rajiv Gandhi Memorial Old—
age Home at Alappusha.

[Translation]

Violation of Labour Laws

8296. SHRI RAM KRIPAL YADAV :
SHRI KHELLAN RAM JANGDE :

Will the Minister of LABOUR be pleased to state :

(a) whether the insecticides manufacturing companies
are violating the existing labour laws and security measures;

(b) it .~ the names of such companies against whom
action has been taken for such a violation during the last three
years. and

{c) whether the Government have reviewed the working

of such companies to ensure the proper impiementation of
the existing labour laws/security measures?

THE MINISTER OF LABOUR (SHRI P.A. SANGMA): (a)
to (c). The information is being collected and will be laid on the
Table of the House.

[English]

Raids on Cigarette Manufacturing Companies

8247 SHRIMATI GIRIJA DEV! :
SHRI SHASHI PRAKASH :

</t the Minister of FINANCE be pleased to state :

JYAISHTHA 12, 1917 (SAKA)

* Written Answers 66

(a) whether the Central Excise Department has con-
ducted raids on some cigarette manufacturing companies
recently;

(b) if so, the details thereof;

(c) whether any evasion of excise duty by these units
were detected;

(d) if so, the details thereof, company—wise; and
(e) the action being taken by the Government against
those units?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI M.V. CHANDRASHEKHARA MURTHY):
(a)to (d). Yes, Sir. Details of cigarette manutacturing compa-
nies, against whom searches and investigations have been
conducted by the Department recently, are given in the
attached statement. Investigations in these cases are still
continuing.

(e) Companies, as well as individuals, if found involved in
duty evasion are proceeded against through departmental
adjudication. In these proceedings, besides demanding the
amount of duty evaded, penalties are also liable to be
imposed on the concerned persons, in accordance with the
provisions of the Central Excises and Sait Act, 1944. In
addition, in serious offence cases, the concerned persons
are also prosecuted in the law courts.

STATEMENT

Names of the manufacturers against whom searches and
investigations have been conducted by the Department.

S.No.

1. M/s. G.T.C. industries Limited, Vadodara &
Bombay.

2. M/s. Chinar Cigarettes, Bharatpur.
3. M/s. M.P. Tobacco Limited, Durg.
4.  M/s. Triputi Cigarettes, Varanasi.

5.  M/s. Kanpur Cigarettes Company Limited, Kanpur.
6.  M/s. Pumni Tobacco, Nasik. :

7. Mi/s. Tamil Nadu Tobacco Company Limited,
Salem.
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8. M/s. Jupiter Tobacco Industries Private Limited,
Singarayakonada.

9. “M/s. Suvarna Filters & Tobacco Products Limited.
10. M/s. Nalanda Tobacco Company, Hyderabad.

Manufacturers at Sr. Nos. 2—9 are the franchise holders
of M/s. G.T.C. industries Limited.

In addition to the above companies, records from the
following cigarette manufacturers in Hyderabad were also
recovered under summons.

M/s. Shri Chandra Tobacco Company, Hyderabad.
M/s. Hilton Tobacco, Hyderabad.
M/s. Vazir Sultan Tobacco Company, Hyderabad.

UNDP Assistance

8298. SHRIMATI SHEELA GAUTAM : Will the Minister of
FINANCE be pleased to state :

(a) whether United Nations Development Programme
(UNDP) is providing catalytic financial support/aid to entre-
preneurs in various fields, particularly to small sector;

(b) if so, the details thereof sector—wise;

(c) the names of the institutions nominated by UNDP for
release of financial assistance/aid to entrepreneurs for vari-
ous sectors;

(d) the norms and criteria laid down by UNDP tor grant/
release of financial assistance/aid to entrepreneurs by nomi-
nated financial institutions; and

(e) the annual budget of UNDP for the year 1995—96 for
various sectors, sector—wise.

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI M.V. CHANDRASHEKARA MURTHY): (a)
to (e). UNDP provides technical assistance and does not
provide financial assistance in the form of grants or loans
directly to entrepreneurs. As a part of greater user orienta-
tion, UNDP assisted Jute Programme is assisting a few
entrepreneurs through training support consultancy services
and provision of some equipment support through the win-
dow of UNDP assisted National Jute Programme.

Passengers Lounge at Bagdogra Airport

8299. SHR!I AMAR ROYPRADHAN: Will the Minister of
CIVIL AVIATION AND TOURISM be pleased to state:
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(a) when the Bagdogra Airport has started functioning:

(b) whether the Government are aware of poor facilities
at the said Airport;

(c) if so, the steps taken so far by the Government to
improve the facilities;

(d) whether the Government propose to expand Passen-
gers’ Lounge and security Lounge; and

(e) if so, by when?

THE MINISTER OF CIVIL AVIATION AND TOURISM
(SHRI GHULAM NABI AZAD) : (a) to (e). Bagdogra airport
belongs to Indian Air Force and started functioning from early
fifties. Airports Authority of india (AAl) is maintaining a civil
enclave.

AAIl has a proposal to construct a new terminal building
complex with all modern passenger tacilities. The conceptual
drawings are under preparations. The work is likely to com-
mence in 1995—96.

Changes in Export Credit Norms

8300. SHRI R. SURENDER REDDY : Will the Minister of
FINANCE be pleased to state:

(a) whether despite high elements of concessions in the
export credit schemes these are not proving te te a consid-
erable drain to the resources of the commercial banks i the
country;

(b) if so, the details thereof and the reasons therefor;

(c) whether the Indian Banks Association (1.B.A.) has
recently requested to bring about fundamental changes in
the export credit structure; and

(d) if so, the details thereot and the steps taken or
proposed to be taken to streamline the export credit schemes
as per recommendations of the {.B.A.?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI M.V. CHANDRASHEKHARA MURTHY) :
(a) and (b). While export credit is provided at special lower
interest rates to the exporters. Reserve Banks of India (RBI)
has taken care to ensure that the export credit is made
avaitahle with = ~nread of 1% to banks. The export credit rate
ot inwe, ... wontinues to be administered by RBI thereby
providing an element of cross subsidization. Although export
credit per se provides a thin spread to the financing banks,
the income from the foreign exchange business that {lows
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into the banking system through export as also from the
incidental non—fund based business coming to the bank
enhances the spread availability to the banks. It cannot be
categorically stated that providing of export credit causes
considerable drain on resources of commercial banks.

(c) RBI has reported that it has not so far received any
such request from the Indian Banks Association (IRA).

(d) Does not arise.
Farnborough Air Show of Britain

8301. SHRI SULTAN SALAHUDDIN OWAISI : Will the
Minister of CIVIL AVIATION AND TOURISM be pleased to
state :

(a) whether a delegation of the Air India Board Members
attended the Farnborough Air Show in Britain;

(b) i so, the details{ of the discussion held and the
suggestions made by the Indian representatives at the
conference:

(c) whether the Indian representatives brought into the
notice of the aircraft manufactures regarding the Indian
requirements of a medium ranged air——craft capable of
carrying a load of 300 passengers and cargo for short hauls;
and

(d) if so, the extent to which the indian requirements were
appreciated?

THE MINISTER OF CIVIL AVIATION AND TOURISM
(SHRI GHULAM NABI| AZADY): (a) and (b). Board of Directors
of Air india authorised Managing Director, Air India to attend
the air show but he coulid not do so. Two members of the
Board attended the air show in their personal capacity.
Government is not aware of any discussion held or any
suggestions made by them at the air show.

(c) and (d). Do not arise.
[Translation]
Fibrosis

8302. SHRI DATTA MEGHE :
SHRI SYED SHAHABUDDIN :

Will the Minister of LABOUR be pleased to state:

(a) whether any study has been made of the incidence of
tibrosis or silicosis among the workers engaged in mining or
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such industries which generate such diseases;

(b) if so, the level of incidence of such diseases in the
country as a whole and among specific groups of workers
such as those engaged in slate mining, mica mining or beedi
wrapping;

(c) whether any prevention or curation programme has
been undertaken; and

(d) if so, the details thereof?

THE MINISTER OF LABOUR (SHRI P.A. SANGMA): (a)
to (d). The information is being collected and will be laid on the
Table of the House.

[English]

Investment of OIDB Funds

8303. SHRI CHITTA BASU : Wili the Minister of FINANCE
be pleased to state:

(a) whether the CBI probe into wrong investment of QOil
Investment Development Board (OIDB) Funds has since
been completed;

(b) if so, the details thereof; and

(c) if not, the reasons for delay and the time likely to be
taken for its completion?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI M.V. CHANDRASHEKHARA MURTHY) :
(a) to {c). No, Sir. The Investigating Officer of the CBI has
submitted his report on the case dealing with the placement
of surplus funds available with the Oil Industry Development
Board between the end of March and mid—May, 1992. The
report submitted is under scrutiny in the CBI, Head Office.

[Translation]
Byssinosis

8304. SHRI RAJENDRA KUMAR SHARMA :
SHRIMATI D.K. BHANDARI :

Will the Minister of LABOUR be pleased to state:

(a) whether the labourers working in the textile industry
are suffering from a particular disease, Byssinosis;

(b) if so, the details thereof, State—wise;
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(c) whether any expert Committee has been appointed
for conducting a study in this regard;

(d) whether the said Committee has submitted its report;
and i

(e) if so, the action taken by the Government in this regard
and measures taken for protecting the labourers from acquir-
ing the said disease?

THE MINISTER OF LABOUR (SHRI P.A. SANGMA) : (a)
to (e). The information is being collected and will be laid on the
Table of the House.

[English]
IFAD Assistance

8305. DR. CHATTRAPAL SINGH :
SHRI RAJENDRA AGNIHOTRI :

Will the Minister of FINANCE be pleased to state :

(a) whether the International Fund for Agriculture Devel-
opment (IFAD) has agreed to give $ 15 million financial
assistance to Haryana for integrated development of agricul-
ture and allied occupations in the minority dominated Mewat
area of the State;

(b) if so, the details thereof;

(c) whether any proposal for a similar aid was sought for
development of other backward regions of Haryana;

(d) if so, the Wetails thereof, and
(e) if not, the reasons thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI M. V. CHANDRASHEKHARA MURTHY):
(a) Yes, Sir.

(b) A loan of US $ 15 million from International Fund for
Agriculture Development (IFAD) has been negotiated for the
integrated development of the Mewat area of Haryana. The
project will have a duratior: of 8 years and will focus on
increasing agricultural productivity by enhanced irrigation
coverage and on mobilizing women into groups for commu-
nity development and literacy programmes.

(c) No other proposal for similar aid from IFAD has been
sought for development of other backward regions of
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Haryana.
(d) Does not arise.

(e) The Mewat Development Project has been proposed
by the Govemment of Haryana and the guiding criteria for
project selection was the extreme backwardness of the area,
based on various indicators like literacy level, irrigated area,
occupational structure, large average family size, low per
capita availability of drinking water and poor soil conditions.
No other proposal for a similar aid from IFAD for development
of other backward regions of Haryana has been received
from Government of Haryana.

Narcotics Meeting

8306. SHRI RAM KAPSE : Will the Minister of FINANCE
be pleased to state :

(a) whether the second meeting was heldin Yangon of the
heads of nodal agencies handling narcotics in India and
Myanmar;

(b) if so, the decisions taken; and
(c) the steps taken in pursuance of the decision?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI M.V. CHANDRASHEKHARA MURTHY) :
(a) to (c). Yes, Sir. The second meeting of the Heads of the
Nodal agencies under the Indo—Myanmar bilateral agree-
ment on anti drug trafficking was held at Yangon on 18th
December, 1994.

Itwas decided to have better exchange of information and
clos® cooperation between the law enforcement agencies of
both countries. Action is being taken accordingly.

[Translation]
Child Labour

8307. SHR! CHHITUBHAI GAMIT : Will the Minister of
LABOUR be pleased to state:

(a) whether child labourers are being engaged in the
woollen carpet centres being operated by Gujrat Khet Vikas
Parishad, Ahmedabad;

(b) n s0, the details in this regard;

(c) whether his Ministry propose to depute any team of ks
officers to enquire inte it; and
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(d) if so, by when and the details thereof?

THE MINISTER OF LABOUR (SHRI P.A. SANGMA) : (a)
to (d). Information is being collected and will be laid on the
Table of the House.

[English]
Compulsory Notification of Vacancy Act

8308: SHRI RAJNATH SONKAR SHASTRI : Will the
Minister of LABOUR be pleased to state:

(a) whether it is mandatory for employers to place the
requirements of the personnel so required under the Compuil-
sory Notification of Vacancy Act;

(b) if so, whether any instance of the Food Corporation of
India Violating the Act in directly recruiting personnel instead
of placing the recruitments on the employment exchanges
has come i@ the notice of the Government; and

(d) if so, the action taken by the Government thereon?

THE MINISTER OF LABOUR (SHRI P.A. SANGMA) : (a)
No Sir. It is only obligatory on the part of the employer to notify
the vacancies to the concerned Employment Exchanges.

(b) & (c). The Employment Exchanges function under the
administrative control of the state Governments/Union Ter-
ritories. No instance has been brought to the notice of the
Central Government by any of the state Governments for any
violation of the Act by the Food Corporation of India.

Private Capital Investment

8309. SHRI PRAMOTHES MUKHERJEE : Will the Min-
ister of FINANCE be pleased to state:

(a) whether the Government have studied the elasticity of
private capital investment to changes in interest rates; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI M.V. CHANDRASHEKHARA MURTHY) :
ta) and (b). Private investment depends on a large number
of factors. The various economic reform measures under-
taken so far are expected to havegn favorable impact on
private investment in particular. These include réduction in
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corporate taxes, extension of MODVAT to capital goods,
reduction in tariffs on import of capital goods and inputs used
in their production, liberalization in technology, imports and
foreign investment regime, delicensing in industry, macro
economic stability and confidence in the economy.

It may also be noted that the effective burden of interest
payments on the companies is substantially lower as interest
payments are deductible for computation of tax on profits of
the companies unlike dividend payments on equity capital
which are not allowed this concession.

Hike in Seat Capacity of Private Airlines

8310. SHRI S.M. LALJAN BASHA : Will the Minister of
CIVIL AVIATION AND TOURISM be pleased to state :

(a) whether the Union Government propose to allow
private airlines to hike their international seat capacity by a
great extent, and

(b) if so, the details thereof?

THE MINISTER OF CIVIL AVIATION AND TOURISM
(SHRI GHULAM NABI AZAD): (a) and (b). Private airlines
have been permitted to operate only on domestic routes. As

such, the question of hike in international seat capacity does
not arise.

Incentives to IA Pilots

8311. SHRI ANAND RATNA MAURYA : Will the Minister
of CIVIL AVIATION AND TOURISM be pleased to state:

(a) whether the Government have decided to give more
incentives to Indian Airlines pilots;

(b} if so, the details thereof;

(c) whether the Government have framed rules regarding
scheduled flights;

(d) if so, the details thereof; and

(e) the time by which these are likely to be implemented?

THE MINISTER OF CIVIL AVIATION AND TOURISM
(SHRI GHULAM NABI AZAD) : (a) and (b). A settlement had

been signed with Indian Commercial Pilots’ Association in
November, 1993 under which certain variable allowances like
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flying allowance, special allowance, experience allowance
have been linked to the hours of flying done in each month.
For international flights, hourly rate of payment has been
fixed w.e.f. 15.10.1994.

(c)to (e). Yes Sir, Aircraft Rules 1937 have been amended
to provide for immediate regulation of Air Transport Services
including Schedule fiights.

[Translation]
Prices of Cotton Cloth

8312.  SHRI GUMAN MAL LODHA:
DR. CHINTA MOHAN:

Will the Minister of TEXTILES be pleased to state:

(a) whether there has been steep hike in the prices of
cotton cloth in the country during the last three years;

(b) if so, the percentage of increase in the prices of
cotton cloth in December 1994 in comparision to that of June,
1991,

(c) whether there has been %lso an increase in the prices
of polyester Terricoat and such other cloths;

(d) if so, the percentage of increase in the prices of these
clothes in December 1994 as compared to that of January
1991; and

(e) the reasons for such hike in the prices of cloths?

THE MINISTER FOR TEXTILES (SHRI G.VENKAT
SWAMY): (a) and (b). There has been an increase in the
prices of cotton eloth in the country during the last three
years. The percentage increase in the prices of cotton cloth
at retail stage in December, 1994 in comparison to June,
1991 is around 67%.

(c) and (d). Yes, Sir. The percentage increase in the
prices of blended cloth (including Polyester and Terricoat)
and Synthetic cloth at retail stage in December, 1994 as
compared to January, 1991 is around 39% and 37% respec-
tively.

(e) The production cost of cloth depends on various
factors such as the cost of raw materials, wages, power, cost
of manufacturing machinery, level of technology, interest
rate & fiscal levies etc. A general increase in the above factors
has contributed to the rise in the price of cloth.
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Privatisation of Cooperative Spinning Mills

8313. SHRI VILASRAO NAGNATHRAO GUNDEWAR :
Will the Minister of TEXTILES be pleased to state:

(a) whether the Government propose to privatize the
cooperative spinning mills in Maharashtra, particularly in
tribal areas;

(b) if so, the reasons therefor; and

(c) the steps taken to protect the interest of the labourers
in the event these mills are privatized?

THE MINISTER OF TEXTILES (SHRI G.
VENKATSWAMY) : (a) No, Sir.

(b) and (c). Do not arise.

[English]
APCO

8314. SHRI SOBHANADREESWARA RAO VADDE : Will
the Minister of TEXTILES be pleased to State:

(a) the amounts due from the Union and State Govern-
ment of Andhra Pradesh to APCO;

(b) the reasons for the delay in release of funds from the
Union Government to APCO; and

(c) the likely date by which the amounts are likely to be
released?

THE MINISTER OF TEXTILES (SHRI G. VENKAT
SWAMY) : (a) to (c). Central assistance to implementing
agencies are sanctioned bn the basis of proposals received
from the various State Governments and Union Territories in
accordance with the guidelines of the Schemes. Settiement
of claims is a continuous process. The State Government of
Andhra Pradesh have informed that an amount of Rs. 5.00
crores is due to be paid to the APCO towards reimbursement
of the cost of Janata Sarees and Dhoties distributed to the
White Card Holders aged 60 and above between the period
from 2.10.1994 to 6.2.1995. The State Govemment have
informed that they have collected the data of the exact
number of Janata Sarees and Dhoties distributed upto
6.2.1995 in order to settle the claims.

Export of Garments

8315. SHRIMATI BHAVNA CHIKHLIA : Will the Minister
of TEXTILES be pleased to stdf :
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(a) whether many garment exporter firms are circumvent-
ing the quota system by exporting goods to a third country
and then rerouting them for export to other countries;

(b} if so, the number of such cases come to'the notice of
the Government; and

(c) the action taken by the Government against such
firms?

THE MINISTER OF TEXTILES (SHRI G. VENKAT
SWAMY): (a) to (c). No case has come to the notice of
Govermment recently involving the export of Indian garments
to any quota country through a third country, in contravention

of the terms of the Agreement on Textiles and Clothing of the

Uruguay Round.
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ACASH Trading Agencies

8316. SHRI SANTOSH KUMAR GANGWAR : Will the
Minister of TEXTILES be pleased to state :

(a) the role of ACASH in arranging supplies from State
Handloom Societies to the Central Government; and

(b) the details of handloom units registered with ACASH
state—wise?

THE MINISTER OF TEXTILES (SHRI G. VENKAT
SWAMY): (a) The role of ACASH, interalia, includes procure-
ment of handloom goods for use by Central Gevernment
Ministries/Departments/Agencies on Single Tender basis.

(b) The details of 41 handloom Units registered with
ACASH are as under :

1. Andhra Pradesh. 03 11. Manipur 01
2. Bihar 02 12. Orissa 03
3. Guijarat 02 13. Pondicherry 01
4. Haryana 04 14. Punjab 02
5. Himachal Pradesh 01 15. Rajasthan 02
6. Jammu & Kashmir 02 16. Tamil Nadu _ 02
7. Kamataka 01 17. Tripura 02
8. Kerala 02 18. Uttar Pradesh 02
9. Maharashtra * 02 19. West Bengal 02
10. Madhya Pradesh o1 20. National Level Bodies 04
Total:- 20 Total:- 21
Total (1 to 20) :- 41

Open Airport
8317. SHRI DHARMANNA MONDAYYA SADUL : Will
the Minister of CIVIL AVIATION AND TOURISM be pleased
to state :

(a) the names of the airports where private sector has

been associated for the developmental activities;

(b) the expected investment to be made by the Govern-
ment and private sector, separately, and

{c) the time by which the developmental activities are
likely to be undertaken?
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THE MINISTER OF CIVIL AVIATION AND TOURISM
(SHRI GHULAM NABI AZAD) : (a) to (c). The Government of
India has given its no objection for construction of airports of
international standards at Bangalore in Karnataka with the
help of private parties and at Cochin in Kerala with the funds
to be mobilized from the public including Non—Resident
Indians. The respective State Governments are to firm up the
cost of the project and other modalities. The Central Govern-
ment will not share any cost of the project. The projects are
at planning stage, and are likely to be taken up in the current
financial year.

Development of Skills of Workers

8318. PROF. UMMAREDDY VENKATESWARLU : Will
the Minister of LABOUR be pleased to state :

(a) whether the Government propose to spend 6% of
gross domestic product on development of new skills and
educational development of workers; and

(b) if so, the details of various outlays sector—wise on
which this amount is likely to be spent?

THE MINISTER OF LABOUR (SHRI P.A. SANGMA) :(a)
The Government plans to increase investment in the Educa-
tion sector so as to reach the level of 6% of GDP by 2000 A.D.

(b) The details of various outlays sector—wise are deter-
mined annually in consultation with State Governments and
concerned Ministries/Departments at the Centre. Sector—
wise details for the 9th plan are not yet finalized.

Travel Agents

8319. SHRI HARIN PATHAK : Will the Minister of CIVIL
AVIATION AND TOURISM be pleased to state:

(a) whether the Government of Delhi have issued order
recently which debars any travel agent from operating with-
out obtaining a licence from the State Government even if
they are registered with the Union Government;

(b) whether the Government are aware of its effects on
the foreign exchange earning and development of tourism
industry; and

(c) if so, the steps the Government propose to take to
remedy the situation?

THE MINISTER OF CIVIL AVIATION AND TOURISM
(SHRI GHULAM NABI AZAD) : (a) The Government of NCT
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of Delhi has drawn the attention of all Tour Operators/Travel
Agents/Excursion agents operating in Delhi to the provisions
of Motor Vehicle Act and Rules framed thereunder regarding
the licence that such agents are required to obtain.

(b) There is no adverse effect insofar as foreign exchange
earnings and development of tourism industry is concerned.

(c) Does not arise.
[Translation]
Rural Financial Institutions

8320. SHRI KUNJEE LAL : Will the Minister of FINANCE
be pleased to state :

(a) whether the Government have prepared a network of
Rural Financial Institutions (R.F.ls) to eradicate poverty in the
country;

(b) whether in real sense the private money lenders are
the only source of loans in rural areas at present despite
increase in the number of banks; and

(c) if so, the efforts being made to make the rural financial
institutions self—reliant and make them viable in fulfilling the
credit requirements of the rural poor?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI M.V. CHANDRASHEKARA MURTHI) : (a)
and (b). Under the multi—agency approach to rural lending,
a network of Cooperatives, rural branches of commercial
banks and Regional Rural Banks (RRBs) cater to the needs
of the rural areas.

(c) A number of steps have been taken to revamp the flow
of rural credit. Banks are required to grant at least 18 per cent
of the net bank credit as finance to agriculture. Reserve Bank
of India (RBI) had advised the public sector banks to draw up
special credit plans with a view to achieving a distinct and
marked improvement in flow of credit to agriculture in the
financial year 1994—95. For timely and adequate credit for
agriculture production, it has been decided to extend the
flexible line of credit in the form of cash credit tacility to meet
their composite credit requirements. RBI has also advised
the National Bank for Agriculture and Rural Development
(NABARD) to assist the banks in the appraisal and financing
of innovative and high tech agricultural projects.

RBI and NABARD have taken measures to strengthen
the RRBs and a package of measures were announced in



81 Written Answers

December, 1993. NABARD has signed Memoranda of Un-
derstanding (MOU) with State Cooperative Banks, State
Land Development Banks and State Govemments which
provide for a time—bound plan for making cooperative banks
viable and strong.

[English]
Air Hostess Posts

8321.  SHRI C.P. MUDALAGIRIYAPPA :
SHRI V. KRISHNA RAO :
SHRI K.G. SHIVAPPA :

Will the Minister of CIVIL AVIATION AND TOURISM be
pleased to state:

(a) whether Air India have offered the post of air hostess
to 29 finalists of this year's Femina Miss India Contest;

(b) if so, the details thereof;

(c) whether the Air Hostess Guild has criticized the steps
taken by the Air India authorities; and

(d) whether the steps had affected the normal recruitment
process of air hostess in Air India?

THE MINISTER OF CIVIL AVIATION AND TOURISM
(SHRI GHULAM NABI AZAD) : (a) and (b). Air India has plans
to offer the post of Air Hostess to the finalists of the Femina
Miss India Contest of 1995, but no recruitment has been done
sosfar.

(c) and (d). No written representatior has been received
from the Air Hostess Association.

Fiscal Slippage

8322. SHRI-SRIBALLAV PANIGRAHI : Will the Minister
of FINANCE be pleased to state :

(a) The details of fiscal slippages during the year 1993—
94 and 1994—95;

(b) the overall impact of this fiscal slippage on the
economy; and

(c) the specifical steps taken or proposed to be taken by
the Government to reverse the trend of fiscal slippage and
ensure improved fiscal discipline?

JYAISHTHA 12, 1917 (SAKA)

Written Answers 82

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI M.V. CHANDRASHEKHARA MURTHY) :
(a) The fiscal deficit for 1993—94, as per accounts figures,
was Rs. 60257 crores compared to the Budget Estimate of
Rs. 36959 crores. The slippage was mainly due to slower
pace of industrial recovery in 1993—94 which led to a short—
fall in revenue receipts and various expenditures had also
exceeded the Budget Estimates. The fiscal deficit in 1994—
95 (Revised Estimate) is Rs. 61035 crores compared to the
Budget Estimate of Rs. 54915 crores. The increase is mainly
due to the additional transfer of small savings collections of
States of the order of Rs. 4497 croies over the Budget
Estimate figure of Rs. 5152 crores.

(b) Despite some slippage in the achievement of the
target set for fiscal deficit the econiomy has performed well.
Compared to overall economic gruwth of 0.9 per cent in
1991—92, the economy grew by 4.3 per cent in each of the
years 1992—93 and 1993—94 and is estimated to grow by
5.3 per cent in 1994—85.

(c) Efforts are being made in the current year to contain
the fiscal deficit through maximizing revenues and limiting the
expenditure to the Budgeted level.

Hank Yarn Obligation Rule

8323. SHRI MOHAN RAWALE : Will the Minister of
TEXTILES be pleased to state:

(a) whether the State Government of Maharashtra had
requested the Central Government to grant exemption to
cooperative spinning mills in Maharashtra from the obligation
of providing of compulsory 50% of the yarn in hank form;

(b) if so, the details thereof;

(c) whether the Government of Maharashtra has also
assured the Central Government that the cooperative spin-
ning mills in Maharashtra will ensure adequate supply of hank
yam to the handloom weavers; and

(d) if so, the reaction of the Government to the above
request of Government of Maharashtra?

THE MINISTER OF TEXTILES (SHRI G. VENKAT
SWAMY): (a) Yes, Sir.

(b) The State Government has advocated that Hank Yamn
is abundantly available and the Cooperative Spinning mills in
Maharashtra are unnacessarily accumulating loss impairing
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their other yarn production programme and it was further
requested that it is necessary to immediately release the
cooperative spinning mills in the State from Hank Yarn
Obligation. However, considering the fact that the prices of
hank yarn is ruling firm and as also granting of examption to
the Cooperative Spinning milis of one particular v*~te will not
only be discriminatory but also set a precedent, the request
of the State Government has not been acceded to.

(c) No, Sir.
(d) Does not arise.
[Transiation]
Uniform Tax System

8324. SHRIMATI SUMITRA MAHAJAN : Will the Minister
of FINANCE be pleased to state:

(a) whether some State Governments have recently put
forth a proposal for constituting an economic federation with
a view to introduce uniform tax system,;

(b) if s, whether the Government havesapproved this
proposal;

(c) if so, the details thereot; and
(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI M.V. CHANDRASHEKHARA MURTHY) :
(a) Uniformity in sales tax rates was discussed in a confer-
ence of the Chief Ministers of Northern States on January 11,
1994. In the conference there was broad consensus on
uniformity in rates of sales tax .1nd rationalization of fiscal and
monetary incentives to indu..

(b) Since sales tax is a State subject, State Governments
are fully competent to take any decision in this regard. No
approval from Central Government is necessary for the
purpose.

(c) and (d). Does not arise.

[English)]
Retraining and Redeployment of Workers

8325. SHRI BASUDEB ACHARIA : Will the Minister of
LABOUR be pleased to state :
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(a) whetherthe Government have finalized the programme
of retraining and redeployment of surplus workers:

(b) if so, whether the Government propose to utilize the
funds available with Nationa! Renewal Fund for this purpose;
and

(c) if so, the details thereof?

THE MINISTER OF LABOUR (SHRI P.A. SANGMA) :(a)
and (b). Yes, Sir.

(c) Government had set up Employee Assistance Cen-
ters as pilot projects with the assistance from the National
Renewal Fund atfive locations namely, Ahmedabad, Bombay,
Calcutta, Indore and Kanpur for councelling, retraining and
redeployment of rationalized workers. Similar facilities were
also envisaged at six Advanced Training Institutes and fifteen
Industrial Training Institutes under the aegis of Ministry of
Labour. Based on the experience gained from the pilot
projects, Government has approved setting up similar facili-
ties with the assistance from the National Renewal Fund at
48 locations covering 16 States.

Employment for Youth in Tourism

8326. DR. KRUPASINDHU BHOI : Will the Minister of
CIVIL AVIATION AND TOURISM be pleased to state:

(a) whether the Government propose to increase em-
ployment opportunity for youths in the tourism sector;

(b) if so, the target fixed for the Eighth Five Year Plan;

(c) whether different States have submitted schemes for
generating employment by developing tourism during the
above plan period; and

(d) if so, details thereof and the financial allocation made
to State Governments, State—wise?

THE MINISTER OF CIVIL AVIATION AND TOURISM
(SHRI GHULAM NABI AZAD): (a) to (d}. Recognizing the
importance of tourism as an instrument for employment
generation, the State Governments have been asked to
prepare comprehensive master plans for the development of
tourism in the respective States/U.T’s. The direct employ-
ment due to tourism during 1992—93 is estimated to be 6.96
million persons alwa it is expected that about 0.26 million jobs
will be added every year in the tourism sector during 8th plan
period. However, no separate estimates are available for the
employment of youths in the tourism sector.
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The development of tourism is primarily the responsibility
of the State/U.T. Governments. However Central Financial
Assistance is provided on the basis of specitic proposals
received from them and availability of funds. The Central
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Assistance sanctioned to various States/U.T.s by the Depart-
ment of Tourism during the first three years of the Eighth plan
period are as given in the attached statement.

STATEMENT

Central Financial Assistance Sanctioned to the State/Union Territory Governments during the first three years
of Eighth Plan.

SI. No. State/Union Territories Amount Sanctioned
(Rs Lakhs)
(STATE)

1. Andhra Pradesh 295.78
2. Arunachal Pradesh 146.66
3. Assam 156.77
4. Bihar 167.26
5. Goa 198.27
6. Guijarat 101.16
7. Haryana 50571
8. Himachal Pradesh 779.09
9. Jammu & Kashmir 532.41
10. Kamataka 592.06
11. Kerala 534.53
12. Madhya Pradésh 69.49
13. Maharashtra 717.80
14. Manipur 111.74
15. Meghalaya 11.62
16. Mizoram 192.37
17. Nagaland 46.91
18. Orissa 338.41
19. Punjab 360.97
. 20. Rajasthan 533.87
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Si. No. State/Union Territories Amount Sanctioned
(Rs Lakhs)
21. Sikkim 180.01
' 22. Tamil NeJu 642.02
23. Tripura 136.20
24. Uttar Pradesh 413.00
25. West Bengal 417.35
(UNION TERRITORIES)
1. Andaman & Nicobar 106.97
2. Chandigarh 53.74
3. Dadra & Nagar Haveli 23.62
4. Delhi 84.82
5. Daman & Diu 229.46
6. Lakshadweep 19.95
7. Pondicherry 29.75
8730.15

Revenue Collection

8327.SHR! BOLLA BULLI RAMAIAH :
PROF. SAVITHRI LAKSHMANAN :

Will the Minister of FINANCE be pleased to state :
(a) whether the CAG report No. 4 of 1995 reveals that
there was under assessment of tax and loss of revenue

amounting to Rs. 119.99 crore during 1993—94;

(b) if so, the target fixed for tax collection and actual
collection made during this period,

(c) the main factors responsible for poor revenue collec-
tion;

(d) whether all the suggestions have been considered by
the Government; and

(e) if so, the steps being taken to improve the revenue
collection for 1995—967?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI M.V. CHANDRASHEKHARA MURTHY) :
(a) The report of C&G of India (No. 4 of 1995) relating to
Indirect Taxes mentions short levy/under assessment of Rs.
108.55 crores on account of Central Excise duties and Rs.
11.94 crores on account of Customs duties.

(b) and (c). The R.B.E. for 1993—94 for Central Excise
duties and Customs duties were fixed at Rs. 31530.90 crores
and Rs. 22500.00 crores respectively. The revenue collec-
tion from Excise duties during this period was Rs. 31711.14
crores (exclusive of cesses) showing a growth of 0.38 over
RBE. However, revenue collection from Customs duties was
Rs. 22239.74 crores, showing a marginal shortfall by 1.16%
of the RBE mainly due to duty concessions announced in.
Budget 1994—95 which affected the revenue collection in the
month of March, 1994 and slight fall in the value of imports.
The revenue collection (provisional) tor Customs for 1994—
95 was Rs. 26773.34 crores and for Central Excise Rs.
37372.54 crores respectively as against the RBE of Rs.
26450.00 crores for Customs and Rs. 36732.35 crores for
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Central Excise. This shows an improvement in revenue
collection, over the preceding year.

(d) The suggestions/objections made in the Report are
examined and corrective legilative/procedural steps taken to
streamline the law & procedure to safeguard revenue inter-
est.

(e) All possible steps are taken to maximize the revenue
collection during 1995—896.

Centenary Conference

8328. SHRI P.C. CHACKO : Will the Minister of LABOUR
be pleased to state:

(a) whether the workers during the Centenary Confer-
ence of the Confederation of Indian Industry organized
recently in New Delhi have been assured that no cut in
employment will be allowed as a consequence of upgradation
and modernization of units;

(b) if so. the details thereof with measures to be taken in
this regard:

(c) whether these measures will be applicable to all types
of industrial units of country, and

(d) if so, the details thereot?

THE MINISTER OF LABOUR (SHRI P.A. SANGMA) : (a)
to (d). The new industrial policy declared that Government
will fully protect the interests of Labour, enhance their welfare
and equip them in all respects to deal with the inevitability of
technological changes. Union Labour Minister while address-
ing the Centenary Conference of the Confederation of Indian
Industry in New Delhi had inter—alia assured the workers
that modemization and upgradation necessarily did not
mean cutting down employment. Government has estab-
lished the National Renewal Fund as a social safety net for
workers adversely affected by industrial restructuring. The
fund inter alia provides assistance to cover the costs of
retraining and redeployment of employees rendered surplus
as a result of modernization, technological upgradation and
industrial restructuring.

[Translation]
Report of inter-Disciplinary Group on Securities Scam

8329. SHRI NAWAL KISHORE RAI :
SHRI NITISH KUMAR :

Will the Minister of FINANCE be pleased to state :
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(a) the composition of the Inter—Disciplinary Expert
Group constituted in December, 1993 to probe into the
Security Scam;

(b) whether the Committee has submitted its interim
report to the Government on June 28, 1994;

(c) if so, the details of the recommendations contained
therein;

(d) the time by which the Committee is likely to submit its
final report to the Government; and

(e) the total expenditure made by the Government on the
Committee so far ?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI M.V. CHANDRASHEKARA MURTHY): (a)
to (e). An Inter—Disciplinary Group (IDG) was set up by
Governor, Reserve Bank of India (RBI) in August, 1993 to
identify the end use of monies involved in the exposure of
banks/financial institutions in the securities scam. The com-
position of the IDG as reconstituted by RBI in November 1993
is as follows :

S/Shri
1. A.K. Menon, Custodian, Head of the Group.

2. Jaspal Singh, Joint Director, Central Bureau of
Investigation (CBI).

3. AP. Aiyer, Executive Director, RBI.

4. H.C. Parekh, Directar (Investigation) IT Depart-
ment.

5.+ C.M. Mehra, Deputy, Director, Enforcement Direc-
torate.

The IRG has submitted its interim report in June, 1994 in
which it had inter—alia observed that scrutiny of the accounts
of one broker (Harshad S. Mehta Group) had revealed a total
turnover representing funds flow into the 143 accounts of the
Group aggregating to Rs. 69.717 crores. The above amount
reflects the total receipts and payments made from the
accounts of the broker. This position was also brought out in
the Janakiraman Committee Report and JPC Report on the
irregularities in securities and banking transactions. The JPC
Report had also indicated the total volume of security trans-
actions undertaken by Harshad Mehta Group at Rs. 68,839.24
crores which represented the total face value of the securities
deals. The gist of the findings of the IDG in its Interim Report
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was also furnished in the revised paragraphs of the Action
Taken Report (ATR) on Joint Parliamentary Committee
{JPC) Report which was submitted in Parliament on 20—
12—1894. The IDG has not completed its deliberations and
submitted its final report.

Secretarial assistance to IDG is provided by RBI. RBI
have informed that they do not maintain separate account on
expenditure incurred on secretarial assistance to IDG.

[English]
Global Market for Textile Industry

8330. SHRI D. VENKATESWARA RAO : Will the Minister
of TEXTILES be pleased to state :

(a) whether the Government has considered to set up an
independent body of experts to study the globalization pro-
cess and suggest appropriate changes in the strategies
being followed in industrial development;

(b) if so, whether it has been decided that experts will
identify the challenge tace_d in the global market and suggest
the focus and investment"paﬂem of the industry;

(c) if so, whether such a proposal has been accepted by
the Government;

(d) if so, by what time the independent experts body is
likely to be appointed; and

(e) the main reasons therefor ?

THE MINISTER OF TEXTILES (SHRI G. VENKAT
SWAMY): (a) No, Sir. But the Ministry is constantly reviewing
the strategies and changes necessary for the healthy and

rapid growth of the textile industry, in the changing global
scenario.

(b) to (e). Does not arise.
Membership of Stock Exchanges

8331. SHRI SHARAD YADAV : Will the Minister of
FINANCE be pleased to state:

(a) whether the Govemment have received representa-
tions from the Minorities seeking membership in various
stock exchanges of the country;

{b) if s0, the details thereof; and
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(c) the reaction of the Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI M.V. CHANDRASHEKHARA MURTHY) :
(a) and (b). The Government do not maintain community—
wise details of representations received regarding member-
ship of stock-exchanges.

(c) Stock Exchanges are non—governmental self—regu-
lating organizations which have their own rules relating to
admission of member—brokers in the stock exchanges.
Accordingly they take their own decision in these matters and
Government do not intervene in the selection process unless
some rules are violated.

(Translation]
Tourism Projects

8332. SHRI NARAIN SINGH CHOUDHARY : Will the
Minister of CIVIL AVIATION AND TOURISM be pleased to
state:

(a) the number of tourism projects including Disneyland
received from the Government of Haryana for approval and
financial assistance during the last three years;

(b) the number of projects approved and financial assis-
tance provided for each project; and

(c) the reasons for delay in deciding the rest of the
projects?

THE MINISTER OF CIVIL AVIATION AND TOURISM
(SHRI GHULAM NABI AZAD) : (a) to (c). A statement
showing the proposals for tourist projects received and the
amounts sanctioned during the last three years is given
below :

Year No. Projects
Received  Sanctioned Amount
Sanctioned
(Rs. in lakhs)
1992—83 8 8 105.50
1993—94 9 9 189.10
1994—895 9 9 193.91

No Proposal has been received from Haryana Govemn-
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ment for financial assistance for Disneyland.
Employment to Minorities

8333. DR. MUMTAZ ANSARI : Will the Minister of LABOUR
be pleased to state :

(a) the number of applications of the minorities lying
pending with the employment exchange during each of the
last three years, statewise;

(b) the number of jobs provided to people belonging to
minorities during each of the last three years, state—wise;

and

(c) the provisions proposed to be made for minorities in
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the forthcoming schemes?

THE MINISTER OF LABOUR (SHRI P.A. SANGMA) : (a)
and (b). A statement containing state—wise information on
number of minority job—seekers, all of whom are not neces-
sarily unemployed, on the live register of employment ex-
changes as on 31—12—1989, 31—12—1990 and 30—9—
1991 (latest available) and number of minority job—seekers
placed in employment during the year 1989, 1990 and 1991
(Jan.— Sept.) is annexed.

(c) No new schemes have been proposed for employ-
ment for the minorities by the Ministry of Welfare. However,
the schemes under implementation by that Ministry is indi-
cated as under alongwith the outlays for 1995—96:

Schemes Outlays 1995—96
(In Rs. crores)
PLAN
@) National Minorities Development & Finance Corporation 39.00
(i) Grant—in—aid to Maulana Azad Education Foundation 0.01
(Token)
(iii) Preparation of multisectoral coaching \for weaker sections based on economic criteria_ 0.50
(iv) Scheme of pre-examination coaching for weaker sections based on economic criteria 2.00
NO‘N - PLAN
(v) Grant—in—aid to Central Wakf Council 1.20

STATEMENT

Number of Minority Job-seekers on Liye Register and their number placed in employment

(In thousands)

States/Union Territories No. of Live Register No. Placed
31-12-1989 31-12-1990  30-9-1991 1989 1990 1991
(Jan.-Sept)
STATES
1. Andhra Pradesh 232.8 2411 256.0 16 0.9 0.8

2. Arunachal Pradesh 0.3 0.3

0.1 - - -




95

Written Answers

JUNE 2, 1995

Written Answers 96

(In thousands)

States/Union Territories No. of Live Register No. Placed
L 31-12-1989 31-12-1990  30-9-1991 1989 1990 1991
(Jan.-Sept)
3. Assam 160.0 165.5 196.4 0.7 1.4 0.5
4. Bihar 2249 2492 244.4 3.6 2.1 2.2
5. Goa 16.4 20.8 23.0 0.3 0.1 0.1
6. Gujarat 67.5 70.5 72.3 2.5 0.9 0.4
7. Haryana 16.4 17.0 18.8 0.4 0.6 0.4
8. Himachal Pradesh 8.3 9.2 9.9 03 0.2 0.1
9. Jammu & Kashmir 46.7 47.5 304 1.2 1.3 0.5
10. Kamataka 112.1 128.1 139.9 0.5 0.7 0.7
11.  Kerala 1037.6 1109.4 1150.6 3.6 3.8 2.8
12. Madhya Pradesh 111.5 1171 117.0 1.0 1.2 0.9
13. Maharashtra 324.1 340.5 357.1 2.1 2.3 21
14.  Manipur 69.6 50.9 54.3 0.1 0.1 @
15. Meghalaya 17.0 16.6 17.6 t 041 0.3 0.1
16. Mizoram 42.0 36.5 37.0 1.3 0.9 0.5
17. Nagaland 25.0 20.3 20.8 0.3 0.3 0.1
18. Orissa 28.1‘ 29.6 29.0 0.3 0.6 0.4
19. Punjab 19.5 7.3 8.3 0.5 0.1 0.1
20. Rajasthan 54.4 54.9 53.5 0.7 0.4 0.3
21.  Sikkim*
22. Tamil nadu 4241 434.8 458.0 4 3.9 34
23. Tripura 2.8 3.2 35 @ @
24. Uttar Pradesh 262.9 256.8 234.2 2.4 1.7 1.1
25. West Bengal 567.7 648.5 591.3 0.5 0.6 0.4
UNION TERRITORIES
26. Andaman & Nicobar Island 25 2.7 3.0 0.3 0.2 0.1
27. Chandigarh 9.9 12.1 140 03 0.5 0.4
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(In thousands)

States/Union Territories No. of Live Register No. Placed
31-12-1989 31-12-1990  30-9-1991 1989 1990 1991
(Jan.-Sept)
28. Dadra & Nagar Haveli 0.1 0.1 0.1 - - -
29. Delhi 318 33.8 34.8 0.9 4.0 0.5
30. Daman & Diu - 0.1 0.5 - @ @
31. Lakshadweep N. A —
32. Pondicherry 20.9 216 22.1 '0.2 0.1 @
Total: 3936.9 4146.2 4197.8 284 29.2 19.1

Note:- 1. No Employment Exchangeis functioning in this stte.

2. @ Figures less than 50.
3. N.A.: Not Available

4. Figures may not add upto total due to rounding off.

Donations to Private institutions by Loss—Incur-
ring Banks

8334. DR. LAL BAHADUR RAWAL : Will the Minister of
FINANCE be pleased to state :

(a) whether some loss—incurring nationalized banks
have given donations to the various institutions of different
States in the name of public service during the last four years;

(b) if so, the details thereof State—wise;

(c) whether any guidelines have been issued by the
Reserve Bank of India in regard thereto;

(d) whether any survey has been conducted to ascertain
the causes of losses in these banks; and

(e) if so, the details thereof?

THE MIN/STER OF STATE IN THE MINISTRY OF
FINANCE (SHRI M.v. CHANDRASHEKHARA MURTHY):
(a) and (c). Reserve Bank of India (RB!) have reported that
as per extant instructions, banks are permitted to make
‘normal’ donations together with donations to national funds
and other funds recongnised/sponsored by State/Central
Govermnment within an annual overall ceiling of 2% of the

published profits of the previous year. Loss making banks
were not allowed to make any donations during the last four
years ended March 1993. However, in September, 1993 loss
making nationalised banks were permitted by R.B.l. as a
special case to grant ‘normal’ donations upto an aggregate
amount of Rs. 3 lakhs each. Subsequently, in October, 1993,
these banks have also been permitted to donate a suitable
amount if warranted in excess of the limit of Rs. 3 lakhs to the
national funds or other approved organisations for helping
earthquake victims. ’

(b) Statewise information is not available.

(d) and (e). According to RBI, no specific survey has been
conducted by them regarding causes of losses of nationalised
banks. However, broadly, the following are the causes for
losses by banks :

(i) increase in non—performing advances.
(i)  implementation of prudential norms by RBI.
(i) high cost of deposits.

(iv) low yield on some categories of advances.

(v) increase in establishment expenses.
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Sick Units

8335. SHRI SHIVRAJ SINGH CHAUHAN : Will the Min-
ister of TEXTILES be pleased to state :

\
(a) the number of sick units under his Ministry;
(b) the total number of units on the verge of closure;

(c) whether B.I.F.R. has taken any final decision regard-
ing these units;

(d) if so, the details thereof; and . 1

(e) if not, the time by which a final decision is I'ikely to be
taken in this regard?

THE MINISTER OF TEXTILES (SHR! G. VENKAT
SWAMY) : (a) and (b). There are twelve Public Sector
Undertakings under the Ministry of Textiles which have been
declared as sick. The number of units involved are 116. None
of the units has so far been closed under the 1.D. Act.

(c) to (e). Of the twelve Public Sector Undertakings which
have been referred to BIFR, three Public Sector Undertak-
ings namely BIC, Elgin Mills Company Ltd. and Cawnpore
Textiles Ltd. comprising of five units have been ordered for
closure by BIFR. Appeals in respect of these three undertak-
ings are pending betfore AAIFR. No final decision has yet
been taken in respect of the other Public Sector Units.

Export Entitiement Allotment Policy

8336. SHRI MOHAMMAD ALI ASHRAF FATMI : Will the
Minister of TEXTILES be pleased to state:

(a) whether the Government are formulating Export
Entitlement Allotment Policy (Quota Policy);

(b) if so, the main features of the policy; and

(c) the details of the quota allotted during the last three
years under the Policy?

THE MINISTER OF TEXTILES (SHRI G. VENKAT

SWAMY) : (a) to (c). Government have been formulating .

Export Entittement Allotment Policies (Quota Policies) for
textiles and garments for the last several years. The current
Quota Policies are effective from 1st January, 1994 and are
valid till 31.12.1996.
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The main feature of the current Policies are :

(i)  The number of allotment systems have been re-
duced from 4 to 3 in the case of garments and from
7 to 5 in the case of textiles.

(i)  Bothin respect of textiles and garments 10% in the
Past Performance System has been earmarked
exclusively for distribution to exporters, whose unit
value realisation has been higher than the average
unit value realisation during the base period.

(i) The base period for calculation of Past Perfor-
mance Entitiement and Non—quota Exporters En-
titlement has been reduced from two years to one
year.

(iv)  Division of the allotment year into two different
periods for utilisation of quota has been dispensed
with. .

(v}  For 1995, the fioor price conditions for textiles and
garments have been removed.

[English]

Bids from International Banks for Purchase of
Aircraft

8337. KUMARI! SUSHILA TIRIYA:
SHRI SANAT KUMAR MANDAL:

Will the Minister of CIVIL AVIATION AND TOURISM be
pleased to state:

(a) whether bids have been received by the Air India from
international banks in response to its tender for a bridge
finance loan of $112 million for pat—financing the purchase
of two 747—400 aircraft;

(b) whether these bids had since been evaluated by the
Govemment; and

(c) if so, the outcome thereof and the particulars of the
bids accepted and the terms and conditions thereof?

THE MINISTER OF CIVIL AVIATION AND TOURISM
(SHRI GHULAM NABI AZAD) : (a) Yes, Sir.

(b) and (c). The bids are still being evaluated and a
decision on the pattem of financing the purchase of two
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Boeing 747—400 aircraft will be taken shortly.
Plight of Passengers of Delayed Flights

8338. SHRI SHRAVAN KUMAR PATEL : Will the Minister
of CIVIL AVIATION AND TOURISM be pleased to state:

(a) whether the attention of the Government has been
drawn to the report published in the Times of India dated
January 20, 1995, captioned, “Plight of passengers of de-
layed flights”; and

(b) if so, the steps taken to ensure that passengers of
delayed flights are provided with facilities and amenities
permissible under IATA regulations?

THE MINISTER OF CIVIL AVIATION AND TOURISM
(SHRI GHULAM NABI AZAD) : (a) Yes, Sir. '

(b) IATA resolutions are recommendatory and not man-
datory. Airlines provide facilities to passengers of delayed
flights according to the facts of each situation such as period
of delay, alternative flights available, capacity of the airline
etc.

CBI Raids

8339. SHRI SRIKANTA JENA:
SHRI D. VENKATESWARA RAQ:

Will the Minister of FINANCE be pleased to state :

(a) whether the Central Bureau of Investigation in the
month of April raided the premises of senior bank officers,
company directors and businessmen in Delhi, U.P. and
Andhra Pradesh in a two separate cases involving an alleged
loss of Rs. 3.81 crores to two nationalised banks; and

(b) if so, the details thereof including the details of
seizures?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI M.V. CHANDRASHEKHARA MURTHY):
(a) and (b). Yes, Sir. CBI had conducted searches in April
1995 in two cases registered by them in Andhra Pradesh,
Karnataka, Maharashtra, Delhi and Uttar Pradesh. In one
case, a firm engaged in manufacture of high density polythene
bags is alleged to have defrauded Andhra Bank to the tune
-t Rs. 3.25 crores in collusion with bank employees. in the

“er case, a Branch Manager of State Bank of Patiala, in
“rminal conspiracy with other accused persons, had shown
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undue favours by purchasing bills accompanied by bogus
transport receipts thereby defrauding the bank to the tune of
Rs. 56 lakhs.

The raids conducted at the official/residential premises of
the accused persons resulted in seizure of 121 incriminating
documents in both the cases.

Transactions by Fis

8340. SHRI RAM VILAS PASWAN :
SHRI BOLLA BULLI RAMAIAH :

Will the Minister of FINANCE be pleased to state :

(a) whether the CBI’s newly created Economic Offences
Wing has been entrusted with the task of examining docu-
ments pertaining to all transactions of Rs. 100 crore and
above by all the public financial institutions;

(b) if so,the details thereof and reasons therefor; and

(c) the number of cases CBI has got at present whose
transactions are more than Rs. 100 crores and by what time
CBl is likely to complete the examination ?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHR! M.V. CHANDRASHEKHARA MURTHY) :
(a) No, Sir. "

(b) and (c). Do not arise.
Fraud in Tamil Nadu Mercantile Bank Limited,
Calcutta

8341. SHRI C.K. KUPPUSWAMY : Will the Minister of
FINANCE be pleased to state :

(a) whether the Government are aware that a multi—
crore money laundering racket in a Calcutta Branch of Tamil
Nadu Mercantile Bank was unearthed recently;

(b) if so, the details thereof and the steps taken to prevent
such money laundering in the banks in future; and

(c) the number of persons apprehended in this connec-
tion?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHR! M.V. CHANDRASHEKHARA MURTHY)
:(a) to (c). During the period 1983—85 somae officers of the
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bank had unauthorisedly undertaken some merchant bank-
ing transactions on behalf of some companies floated by the
customers of the bank. The alleged brain behind the fraud,
was arrested in the last week of November, 1994. The matter
is under investigation by CBI.

The RBI have also come across increasing evidence of
use of banking channels for financing of illegal/unauthorised
activities and to deposit unaccounted money by opening
fictitious accounts. In order to facilitate identification of these
account holders, banks have been advised to introduce the
practice of obtaining photographs of depositors/account
holders w.e.f. January 1994.

Investment by MMTC

8342. SHRI CHETAN P.S. CHAUHAN : Will the Minister
of COMMERCE be pleased to state:

(a) whether the Minerals and Metals Trading Corporation
of India Ltd. has chalked out any plan to invest Rs. 3,000
crores in infrastructure and trade logistics or joint ventures;

(b) if so, the details thereof, area—wise; and

(c) the time by which these investments are likely to be
invested?

THE MINISTER OF STATE OF THE MINISTRY OF
COMMERCE (SHRI P. CHIDAMBARAM) : (a) to (c). In
pursuance of a policy of economic liberalization and conse-
quent to decanalization of many items which were hitherto
canalized through the MMTC Ltd.,, MMTC Ltd. plans to
diversify its activities and invest in joint ventures and infra-
structure projects designed to enhance its volume of trade
and profitability. Area—wise details and the time frame would
be finalized in due course by MMTC after considering the
economic viability of these investments.

Rural Workers

8343. SHRI PARAS RAM BHARDWAJ : Will the Minister
of LABOUR be pleased to state:

(a) the duties and the functions of the Rural Organisers
appointed under the Centrally Sponsored Plan Scheme for

organising Rural Workers;

(b) the amount granted to different States, State—wise,
_from the commencement of the scheme till 31 March, 1995;

(c) whether any amount is contributed by the State
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Government under this scheme; and
(d) if so, the details thereof?

THE MINISTER OF LABOUR (SHRI P.A. SANGMA) : (a)
to (d). The Centrally Sponsored Scheme of Honorary Rurai
Organizers which was funded on 100% basis by the Central
Government was introduced in the Sixth Five Year Plan. The
Scheme was started in August, 1981 and at the end of Vlith
Plan was dovetailed to another plan Scheme viz. Organizing
the Beneficiaries of Anti Poverty Programme being adminis-
tered by the Ministry of Rural Development.

2. The purpose of the scheme was to organize and
educate rural workers by appointing rural Organizers at biock
level. The scheme was being implemented by the State
Governments. Each Organizer was paid an honorarium of
Rs. 200/— per month and a fixed conveyance aliowance of
Rs. 50/— per month. The functions of the honorary rural
Organizers briefly were to educate workers on their rights
and duties and stress the value of organization, to help them
organize themselves into cooperative, trade unions etc.
Details of funds released from the time of inception to
31.03.95 are given below:

Name of State/U.Ts. Amount (in Rupees)

Tamil Nadu 7,43,609.00
Gujarat 19,62,009.00
QOrissa 11,98,301.00
Haryana 15,496.00
Andhra Pradesh 4,35,285.00
Pondicherry 99,354.00
Assam 7,77,368.00
Karnataka 12,47,477.00
Uttar Pradesh 4,46,651.00
Maharashtra 6,12,190.00
Rajasthan 11,63,151.00
West Bgnga! P
Ma .. —_———
Bihar 4,04,150.00
Madhya Pradesh 15,93,995.00
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[Translation]

Financial Assistance to Sugar Mills

8344. HARI HARIKEWAL PRASAD : Will the Minister of
FINANCE be pleased to state:

(a) whether the Central Financial Institutions are facing
difficulties in regard to provide periodic loans to entrepre-
neurs/sugar mills due to which modernisation/expansion of
sugar mills and setting up of new mills are not taking place;

(b) if so, the details thereof; and

(c) the remedial steps taken or proposed to be taken in
regard thereto?

The MINISTER OF STATE IN THE MINISTRY OF FI-
NANCE (SHRI M.V. CHANDRASHEKHARA MURTHY) : (a)
to (c). Industrial Development Bank of India (IDBI) has
reported that all India financial institutions (AlFls) namely,
IDBI, Industrial Finance Corporation of India Limited (IFCI),
Industrial Credit & Investment Corporation of India Limited
(ICICl) and Industrial Reconstruction Bank of India (IRBI)
provide assistance to existing sugar mills for expansion and
modemization as also for setting up new sugar mills in private
sector. However, AlFls are finding it difficult to finance co—
operative/State sector sugar mills in State where existing
units are in default.

IDBI has further reported that the matter of clearance of
overdues of sugar units has been taken up with the con-
cerned sugar mills/respective State Governments.
[English]

IDA Credit for India

8345. SHRI SUDHIR GIRI: Will the Minister of FINANCE
be pleased to state:

(a) whether international Development Association has
given approval to provide credit to India for the current
financial; year

(b} if so, the details thereof;

(c) the projects for which such credit is likely to be
provided, and

(d) the mode of repayment of the credit?
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THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI M.V. CHANDRASHEKHARA MURTHY) :
(a) to (c). Yes, Sir. Two projects namely M.P. Forestry for
US$ 58.00 million and Agriculture Human Resources Devel-
opment Project for US$ 59.50 millioh have been signed by the
Government of India with Interational Development Asso-
ciation in the current financial year so far. IDA has also
approved the Assam Rural Infrastructure Agriculture Ser-
vices project for US$ 126.00 million, agreement for which is
yet to be signed.

(d) These IDA Credits are repayable in 35 years inclusive
of 10 years grace period. These credits carry no interest
charges but a service charge of 0.75% is levied on the
disbursed portion of the credit.

Revival of Bharat Pumps and Compressors Limited

8346. SHRI ANANTRAO DESHMUKH : Will the Minister
of FINANCE be pleased to state:

(a) whether BIFR has recommended a rehabilitation
scheme to revive and modernize the Bharat Pumps and
Compressors Limited; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRIM.V. CHANDRASHEKHRA MURTHY) : (a)
and (b). The Board for Industrial and Financial Reconstruc-
tion (BIFR) has reported that a draft scheme for revival of
Bharat Pumps and Compressors Limited (BPCL) was circu-
lated by it on 10.03.1995. Objections and suggestions on the
draft scheme were heard by BIFR on 15.05.1995 when
orders were reserved.

Special Courts for Narcotic Drugs

8347. SHRI P.C. THOMAS: Will the Minister of FINANCE
be pleased to state:

(a) whether offences relating to possession, trafficking,
smuggling and cultivation of narcotic and psychotropic sub-
stances are on the increase;

(b) the number of such cases registered, tried and
acquittal or conviction given to the accused in Indian Courts;

(c) the number of special courts set up for trial of such
cases;

(d) whether the Government have sanctioned two such
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courts in Kerala;
(e) if so, the details thereof;
(fy whether these courts have started functioning; and
(9) if not, the reason therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRIM.V. CHANDRASHEKHRA MURTHY) : (a)
Since trafficking of narcotic drugs is a clandestine activity, it
cannot be said definitely whether offences relating to posses-
sion, trafficking, smuggling and cultivation of narcotics and
psychotropic substances are on the increase or otherwise.

(b) During the year 1994, 14657 cases relating to drug
trafficking have been booked under Narcotic Drugs and
~ Psychotropic Substances Act. During the same year, 9154
persons were prosecuted for drug offences, 1245 persons
were convicted and 3165 were acquitted. The number of
persons convicted or acquitted reflects the total number
convicted/acquitted during the year and do not necessarily
pertain to cases booked during the same year.

(c) to (g). Under Section 36 of the Narcotic Drugs and
Psychotropic Substances Act, 1985 the following Special
Courts have been set up in the States/Union Territories:

1. Goa 1

2. Maharashtra 8
3. Manipur : 4
4. Meghalaya 5
5. Tripura 1
6. West Bengal 4
7. Tamil Nadu 6
8. Rajasthan -1
9. Dethi 10
10. Nagaland 8
11. Sikkim * 1
Total = 49

Special Courts are set up by State Governments. As per
available information, the State Government has not set up
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any Special Courts in Kerala.
[Translation]
Production of Narcotics

8348. SHRI LAKSHMINARAIN MANI TRIPATHI : Will the
Minster of FINANCE be pleased to state:

(a) the location-wise quantity and value of heroin, mor-
phine produced from opium seized in Barabanki District of
Uttar Pradesh during 1994-95;

(b) the names of the police stations and areas where huge
quantity of narcotics have been seized in a particular raid;

(c) whether police officers deployed for seizure of narcot-
ics have been rewarded; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI M.V. CHANDRASHEKHARA MURTHY):
(a) No heroin is manufactured from seized opium. Morphine
is manufactured from seized opium at the two Government
Opium and Alkaloid Factories. However, no morphine has
been manufactured from the opium seized in 1994—05.

(b) As per available information 19.945 kgs opium, 35.147
kgs heroin, 107 kgs ganja and 284.25 kgs of poppy straw
were seized in Barabanki in 1994—95. Details about large
seizures are given in the attached statement.

(c) No proposal for reward for seizures made in 1994—
95 has been received from UP Police.

(d) Does not arise.

STATEMENT

Date of Seizure

Police Station Safdarganj 1 Kg. heroin 23.07.94
Police Station Zaidpur 5 Kg. heroin 06.09.94
Police Station Zaidpur 2.6 Kg. heroin 22.11.94
Police Station Satrikh 2 Kg. heroin 27.03.95
Police Station Kothi 1 Kg. heroin 01.03.95
Police Station Kothi 3 Kg. heroin 14.12.94
Police Station Loni Katra 4.75 Kg. Opium  02.04.94
Police Station Loni Katra 250 Kg. Poppy 20.06.94
Straw
Police Station Ramnagar 50 Kg. Ganja 30.11.94
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import Quota on Woollen Items

8349. DR. CHINTA MOHAN :
DR. MAHADEEPAK SINGH SHAKYA :

Will the Minister of TEXTILES be pleased to state:

(a) whether the attention of the Union Government has
been drawn to the news item published in Business Standard
dated May 4, 1995 under the caption “US may impose import
quota on woollen items from India”; and

(b) if so, the reaction of the Union Government thereon?

THE MINISTER OF TEXTILES (SHRI G. VENKAT
SWAMY) : (a) and (b). Under the provisions of the Indo—US
textile agreement, the U.S. Government has requested for
consultation to establish restraint levels on Woollen catego-
ries 434 (Gents Coats), 435 (Ladies Coats) and 440 (Woven
Shirts and Blouses). The matter is fikely to be discussed
shortly with the U.S. Government, for arriving at a mutually
acceptable solution.

[English]

Committee on Pay Scales of AAl Employees

8350.  SHRIMAT! DIPIKA H. TOPIWALA:
SHRI SHRIKANTA JENA:
SHRI BOLLA BULLI RAMAIAH:

Will the Minister of CIVIL AVIATION AND TOURISM be
pleased to state:

(a) whether Airports Authority of India propose to set up
a high level Committee to look into the pay scales of its
employees;

(b) if so, the terms and conditions of the Committee; and
{c) by when the Committee is likely to submit its report?

THE MINISTER OF CIVIL AVIATION AND TOURISM
(SHR! GULAM NABI AZAD) : (a) to (c). Airports Authority of
India vide Order dated 18.5.1995 have set up an Expert
Committee to evolve principles of integration of seniority and
other related issues of merger of National Airports Authority
and International Airports Authority of India. The Committee
is to submit its report within a period of one year from the date
of appointment.

Employment in Diamond Cutting Sector

8351. SHRIMATI VASUNDHRA RAJE: Will the Minister
of LABOUR be pleased to state:

JYAISHTHA 12, 1917 (SAKA)

Written Answers 110

(a) whether there is a vast scope to provide employment
to the unemployed youths in Diamond cutting and polishing
sector particularly in the State of Rajasthan;

(b) if so, the steps taken to provide more employment in
diamond cutting and polishing sector; and

(c) the extent of successes achieved under the Eighth
Plan?

THE MINISTER OF LABOUR (SHRI P. A. SANGMA): (a)
to (c). The information is being collected and will be laid on the
Table of the House.

Civil Aviation Infrastructure Facilities in Goa

8352. SHRIHARISH NARAYAN PRABHU ZANTYE: Will
the Minister of CIVIL AVIATION AND TOURISM be pleased
to state:

(a) the details of the proposals regarding development/
expansion and modernization of civil aviation network re-
ceived from the Government of Goa;

(b) the decision taken on each project received; and

(c) the details of the present civil aviation infrastructure
facilities available in Goa?

THE MINISTER OF CIVIL AVIATION AND TOURISM
(SHRI GHULAM NABI AZAD): (a) and (b). The Government
of Goa has requested for upgradation of terminal building for
handling increased international and domestic traffic and
selecting a new site for civil airport suitable for B—747
aircraft. Airports Authority of India has undertaken upgradation
of terminal building. Of the five sites identified by the State
Government for construction of new airport, none was found
feasible.

(c) The existing runway length is 11500 ft. and aircraft
parking area is 375 ft. x 275 ft. Very High Frequency Omni
Range, Distance Measuring Equipment and Instrument Land-
ing System have also been provided.

Dual Policy of Fis for indian and Foreign Investors

8353.  SHRI A. INDRAKARAN REDDY:
SHRI A. VENKATESH NAIK :

Will the Minister of FINANCE be pleased to state:
(a) whether the Government are aware of the distinctions

being drawn by financial institutions between foreign and
Indian investors;
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(b) if so, whether there are two sets of rules therefor; and
{c) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI M.V. CHANDRASHEKHRA MURTHY): (a)
to (c). The Industrial Development Bank of India (IDBI) has
reported that financial institutions (Fls) do not distinguish
between foreign and Indian investors while financing a
project. The assessment of the promoters is based on
financial background, qualification and experience in the line
of the proposed project, their managerial capacity to imple-
ment and run the project successfully, credit—worthiness
efc. Fls assess these aspects while appraising the project
and if found commercially viable and technically feasible, the
projects are supported.

[Translation]
. Excise Duty Collection

8354. DR SAKSHIJI: Will the Minister of FINANCE be
pleased to state:

(a) the amount of excise duty collected through the
collectorates in Uttar Pradesh during 1992—93 and 1993—
94,

{b) the target fixed for duty collection during this period
and the amount outstanding at present; and

(c) the steps being taken by the Government for recovery
of the duty?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI M.V. CHANDRASHEKHRA MURTHY): (a)
As per departmental records, the revenue realized from
excise duty (exclusive of cesses not administered by the
Department of Revenue) from the Collectorates falling in
Uttar Pradesh during 1992-93 and 1993-94 were about Rs.
2800 crore and Rs. 2930 crore respectively.

(b) State-wise targets are not fixed.
(c) In view of (b) above, does not arise.
[English]
Delay in Payment of Customs and Excise Duties
8355. SHR! BALRAJ PASSI:

SHRI DATTATRAYA BANDARU:
DR. VASANT NIWRUTTI PAWAR:
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Will the Minister of FINANCE be pleased to state:

(a) whether the Government propose to charge interest
on delayed payment of custom and excise duties;

(b) if so, the details thereof;

(c) whether the industries have opposed this decision of
the Government; and

(d) if so, the reaction of the Government thereto?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHR! M. V. CHANDRASEKHARA MURTHY): (a)
and (b). Yes, Sir. The legislative measure for charging of
interest on delayed payment of customs and central excise
duties & payment of interest on delayed refunds, introduced
through Finance Bill, 1995, has already been enacted.
The rate of interest on delayed payment of duties and on
delayed refunds has been fixed at 29% p.a. & 15% p.a.
respectively.

{c) No, Sir.

(d) In view of {c) above, the question does not arise.

Closure of Textile Mills

8356. SHRI RAJVEER SINGH : Will the Minister of
TEXTILES be pleased to state:

(a) whether some State Governments have sought per-
mission to close certain textile mills in their respective States;

(b} if so, the details thereof, State—wise; and
(c) the reaction of the Union Government thereto?

THE MINISTER OF TEXTILES (SHRI G.
VENKATSWAMY): (a) No, Sir.

(b) and (c). Question does not arise.

Identification of Openings in Export

8357. DR. RAMKRISHNA KUSMARIA: Will the Minister
of COMMERCE be pleased to state:

(a) whether the Government propose to seek assistance
of research organizations to identify opening in export;
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(b) if so, the details thereof;

(¢) whether the names of organizations have been
shortlisted;

(d) if so, the details thereof; and

(e) the time by which the reports from these organizations
are likely to be received?

THE MINISTER OF STATE OF THE MINISTRY OF
COMMERCE (SHRI P. CHIDAMBARAM) : (a) to (e). Gov-
ernment have decided to get the schedules on Market
Access Commitments carefully analyzed in order to identify
the commodities and the territories with potential for growth
of our exports and the supportive measures and policies
which may help realize the potential resulting from the
expected expansion in world trade. These schedules of
different countries are contained in Legal Instruments em-
bodying the result of the Uruguay Round of Multilateral Trade
Negotiations. The studies will be carried out by select re-
search institutions in the country. Three institutions namely
National Council for Research on International Economica
Relations (ICRIER); and Research and information system
for the nonaligned and other Developing Countries(RIS)
have been shortlisted for this purpose. To oversee and give
direction to the studies, a Steering Group under the Chair-
manship of Commerce Secretary with representatives from
the Ministries of Agriculture, Commerce, Finance, Industry
and Planning Commission has been constituted. Details of
scope, coverage and time frame for studies are being worked
out in consultation with the concemed Research Institutions.

Setting up of Export Processing Zone in Gujarat

8358.  SHRI KASHIRAM RANA:
SHRI MAHESH KANODIA:

Will the Minister of COMMERCE be pleased to state:

(a) whether the Govemment have decided to set up a
Export Processing Zone at Sachin in Gujarat;

(b) if so, the details thereof and the present stage at which
this proposal is pending;

{c) whether the Government have received any proposal
from the Government of Guijarat for setting up of cent percent
Export Oriented Industrial Parks (EOIPs) at Gandhinagar,
Ankleshwar, Wapi and Surat;

(d) if so, whether the Government have cleared all these
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proposals;
(e) if so, the details thereof; and

(f) if not, the reasons therefor and the time by which these
proposals are likely to be cleared?

THE MINISTER OF STATE OF THE MINISTRY OF
COMMERCE (SHR! P. CHIDAMBARAM): (a) and (b). Gov-
ernment have approved the setting up of an Export Process-
ing Zone in the private sector at Sachin, Distt. Surat(Gujarat)
on 29.11.94 which is promoted by M/s. Diamond & Gem
Development Corporation, Bombay. The proposal is to de-
velop a multi—product zone in an area of 100 acres, provid-
ing 50 ready—built industrial sheds and 120 plots.

(c) No, Sir.
(d) to (f). Do not arise.
Provision of Air Strip at Shimoga (Karnataka)

8359. SHRI K.G. SHIVAPPA: Will the Minister of CIViL
AVIATION AND TOURISM be pleased to state:

(a) whether the Government propose to set up an air strip
ap Shimoga in Karnataka; and

(b) if so, the details thereof?

THE MINISTER OF CIVIL AVIATION AND TOURISM
(SHRI GHULAM NABI AZAD) : (a) No, Sir.

(b) Does not arise.
Supply of Hank Yarn

8360. SHRI R. JEEVARATHINAM: Will the Minister of
TEXTILES be pleased to state:

(a) the quantity of hank yarn supplied to various State
Governments at subsidized rate during the last three years,
State—wise; and

(b) the number of weavers benefitted under the scheme
during the above period?

THE MINISTER OF TEXTILES (SHRI G.VENKAT
SWAMY): (a) to (b) . The Hank Yarn price Subsidy scheme
was introduced during the year 1994—85 only. Under the
schema Government of India had not allocated targets to the
weavers but to state Handloom Development Corporations,
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State/Regional Apex Societies and primary Handloom Weav- assess the number of weavers benefitted from the scheme.
ers Cooperative Societies as recommended by the Director The target allocation and achievement thereof by the State
of Handlooms of concerned States. Hence, it is difficult to during 1994—95 are as under-—
N
Name of State Target Achievement provisional
(in lakh kgs.) (in lakh kgs.)

Andhra Pradesh 18.00 14.25

Assam 10.00 05.08

Bihar 04.50 01.22

Gujarat - 02.00 01.54

Jammu & Kashmir 00.60 00.22

Haryana 00.30 00.05

Karnataka : 18.00 18.00

Kerala 05.00 05.00

Madhya Pradesh 03.70 02.84

Maharashtra 05.00 02.35

Manipur 01.50 00.41

Mizoram 00.10 00.05

Orissa 15.00 09.60

Punjab ' 00.50 00.29

Rajasthan 02.00 02.00

Tamil Nadu 52.00 50.37

Tripura 01.00 00.46

Uttar Pradesh 28.00 28.00

West Bengal 30.00 30.00

Delhi 00.80 Nil

N.H.D.C 00.50 Nil

Pondicherry 01.50 7 01.07

TOTAL: 200.00 172.80
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Export of Cotton Yarn
[Translation]

8361. SHRI CHHEDI PASWAN:
SHRI ARJUN SINGH YADAV:

Will the Minister of TEXTILES be pleased to state:
(a) the prices at which the Government have exported

cotton yarn during the last three years alongwith the domestic
prices of such yarn during the aforesaid period: and
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(b) the reasons for exporting the cotton yam at prices
lower than the domestic prices?

THE MINISTER OF TEXTILES (SHRI G. VENKAT
SWAMY): (a) and (b). Government is not exporting cotton
yarn.The Government only fixes the quantitative ceiling for
export of cotton yarmn on a year to year basis.

The unit value realization from exports and the weighted
average prices of cotton yarn during the last three years have
been as under—

[Rs./Kg]
Unit value realization from cotton weighted average Price of
yarn exports cotton yamn [cone]
1992 90.5 70.9
1993 88.1 73.6
1994 105.8 92.8

Payment of Income—Tax By Banks
[English]

8362. SHRI DEVI BUX SINGH: Will the Minister of
FINANCE be pleased to state:

(a) whether the nationalized banks are paying any in-
come—tax to the Government;

(b) if so, the details of income assessed, tax demanded
and tax paid by each of the nationalized bank, Associate
banks and SBIfor the financial year 1991—92, 1993—94 and
1994—95; and

(c) the reasons for default and action taken or proposed
to be taken in the matter?

THE MINISTER OF STATE IN THE MINISTRY OF
FINACNE (SHRI M.V.CHANDRASHEKHARA MURTHY):
(a) and (b). The information regarding banks for which the
assessments for Assessment Year 1992—93 (Financial
Year 1991—92) have been completed, are given in the
annexed statement.

The Assessments for Assessment Year 1994—95(Fi-
nancial Year 1993—94) are pending in most of the cases,
and the returns of income for the Assessment Year 1995—
96(Financial Year 1994—95) have not yet become due.
Therefore, it is not possible to give the information for
Financial Years 1993—94 and 1994—95.

(c) In many cases the assessed demand nay be under
litigation. However, Commissioner of Income—tax have
been asked to collect undisputed arrears of tax.
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STATEMENT

Income Assessed, Tax Demanded and Tax Paid by Nationalised Banks, Associate Banks & SBI for the Assesment Year

1992-93 (F.Y. 1991-92):
Ry

Name of the Nationalised Banks !ncome assessed Tax demanded Tax paid

1 2 3 4

(Figure in crores of Rupees)

1. Andhra Bank 14.80 7.66 7.66

2. Punjab National Bank 209.94 139.38 74.04

3. Punjab & Sind Bank 16.00 11.24 5.63

4. Oriental Bank of Commerce 91.14 60.06 30.91

5. Allahabad Bank (-)12.91 NIL NIL

6. United Bank of india 7.77 4.02 4.02

7. United Commercial Bank NiL NiL NIL

8. Central Bank of India 168.30 111.97 Full Adjusted against

the refunds due to the
Bank for A.Y. 1992-93

9. Dena Bank 0.016 0.06 0.06
10. Union Bank of India 107.71 65.71 65.71
11. Bank of india 326.26 262.65 96.34
12. Indian Bank 67.78 36.28 Adjusted for refunds
for 1994-85.
13. Indian Overseas Bank 48.20 25.04 Refunds for 1994-95
adjusted.
14, Syndicate Bank (-)10.72 NiL NIL
15. Corporation Bank 16.89 . 5.64 5.64
16. Canara Bank 123.18 63;74 63.74
17. Vijaya Bank (-)22.06 NIL ’ NiL
18. State Bank of India ASSESSMENT PENDING
19. Bank of Maharashtra 14.75 9.61 9.61
20. New Bank of India (-)2.84 NiL NiL

21 Bank of Baroda 219.60 164.56 87.59




121 Written Answers

JYAISHTHA 12, 1917 (SAKA)

Written Answers 122

Income assessed, Tax Demanded and Tax Paid by Nationalised Banks, Associated Banks & SBI for The Assessment Year
1992-93 (F.Y: 1991-92):

Name of the Associate Banks Income assessed Tax demanded Tax paid
1 2 3 4
(Figure in crores of Rupees)
1. State Bank of Saurashtra 50.39 21.25 10.37
2. State Bank of Bikaner & Jaipur 80.42 41.61 41.61
3. State Bank of Indore 60.69 ©31.89 25.09
4. State Bank of Patiala 173.36 92.20 92.20
5. " State Bank of Hyderbad 97.64 6.34 6.34
6. State Bank of Travancore 41.36 21.98 4 19.62
7. State Bank of Mysore 11.72 6.06 6.06

Negative signs indicate losses.

Production of Cloth

8363. SHR! HARISINH CHAVDA: Will the Minister of
TEXTILES be pleased to state:

(a) whether production and consumption of cloth particu-
larly cotton cloth is consistently declining in Gujarat;

(b) if so, the details thereof for the last three years; and

(c) the remedial action the Government propose to take
to boost the production of cloth particularly cotton cloth in the
State?

THE MINISTER OF TEXTILES (SHRI G.VENKAT
SWAMY): (a) and (b). The figures regarding Production &
Consumption of cloth (including cotton cloth) are maintained
on an All India basis and not State—wise. Statistics for a
particular State namely Gujarat are therefore not available.

(c) The Government has taken several steps to increase
the production of the cloth in the country, as under:

(i) Removal of restriction on creation & expansion of
capacity subject only to locational guidelines.

(i)  Permitting import of textile machinery under OGL.

(i) Measures to ensure availability of raw material to
the industry through policy intervention whenever
necessary; and

(iv)  Doing away with requirement of Iicen.sing exceptin
case of 100% EO Units under certain conditions.

Service Area of Banks in Gujarat

8364. Dr. AMRITLAL KALIDAS PATEL : Will the Minister
of FINANCE be pleased to state:

(a) the number of villages covered under the scheme of
service area approach by a branch of public sector bank in
Gujarat; and

(b) the norms fixed by the banks with regard to giving
loans for rural development?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHR! M.V.CHANDRASHEKHRA MURTHY) (a)
The total number of villages allotted to public sector banks
branches in Gujarat is 14873 which worked out to on an
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average of 8 villages per bank branches at the time of
introduction of Service Area Approach Scheme (SAA).

(b) No norms have been fixed independently by public
sector banks for providing loans for rural development under
SAA. The general requirements regarding flow of credit
are:—

Priority sector 40% of net bank credit.
Agriculture 18% of the net bank credit.
Child Labour in Glass Industry
{Translation]

8365. SHRI RAM TAHAL CHOUDHARY: Will the Minister
of LABOUR be pleased to state:

(a) whether the Government have received any com-
plaint regarding employment of child labour in glass and

bangles factories in Ferozabad;

(b) if so, the details of the industries against which the
complaints have been received; and

(c) the action taken by the Government of the basis of
those complaints?

THE MINISTER OF LABOUR (SHRI P.A.SANGMA) : (a)
to (c). Information is being coliected and will be laid on the
Table of the House.

Fund Raising by State Governments

[English]

8366. PROF PREM DHUMAL: Will the Minister of Fl-
NANCE be pleased to state:

(a) whether the Government have permitted the State
Governments to raise loans from commercial institutions to

meet their non—planned expenditure;

(b) if so, whether the Government have fi%ed some limit
for raising loans by the States through this method;

(c) if so, the details thereof;
(d) if not, the reason therefor; and

(e) the steps being taken by the Government to safeguard
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the interests of people of these States which are taking more
and more loan at very high interests?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI M. V. CHANDRASHEKHARA MURTHY}):
(a) For their day-to- day requirement of funds when their own
resources run shon, the State Governments resort to short—
term borrowings from RBI subject to certain limits. In this
arrangement, the#lkeed for the State Governments to resort
to borrowings from other financial institutions for meeting
their Non-Plan requirements can arise only in exceptional
cases. Central Government's consent in such-exceptional
borrowings is normally not withheld.

(b) and (c). No, Sir.
(d) Does not arise.

(e) The interest rates on borrowings from sources outside
RBI are normally market-determined. The State Govemn-
ments are expected to exercise circumspection before re-
sorting to such borrowings. Central Government on its part
keep in view the States’ indebtedness and their capacity to
repay the loans and pay interest thereon, while according the
consent.

Audit of ITC

8367. SHRI PRAKASH V. PATIL : Will the Minister of
FINANCE be pleased to state:

(a) whether Industrial Finance Corporation of india has
been entrusted, with the task of conducting a Special Audit of
India Tabacco Company; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI M. V. CHANDRASHEKHARA MURTHY):
(a) and (b). ITC Limited is a private sector company and the
Board of Directors of the company deals with issues raised
in the Board regarding its operations: The nominee directors
of Financial Institutions (FIs) on the Board of an assisted
company are expected to act in the best interest of the
company and also safeguard the interest of the Fl'con- -
cemed. However, in accordance with the practices "and
usages customary amongst banks ‘and in conformity with -
provisions of statutes governing public sector banks and Fls
as also the provisions of Public Financial Institutions (Obliga-
tion as to Fidelity and Secrecy) Act, 1983, the information
relating to individual constituents cannot be divulged.
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interim Relief to Journalists

8368.  SHRIMAT!I CHANDRA PRABHA URS:
SHRI MANORANJAN BHAKTA:

Will the Minister of LABOUR be pleased to state:

(a) whether the Govemment have completed all the
formalities about providing interim relief to journalists;

(b) if s0, the amount of interim relief proposed to be given
to the journalists;

{c) the number of journalists to be benefited; and

(d) the time by which the Wage Boards are going to give
its final reports?

THE MINISTER OF LABOUR (SHRI P.A. SANGMA): (a)
and (b). The issue of grant of interim Relief has been referred
to the Wage Boards for Working Journalists and Non Journal-
ists Newspaper and News Agency employees. The Wage
Boards have not made any recommendation so far to the
Government regarding the amount of Interim Relief to be
granted to journalists.

(c) Does not arise.

(d) No time limit has been préscribed for the submission
of final reports by the Wage Boards.

Operation of Air Taxis in States

8369. Sllihl K.H. MUNIYAPPA : Will the Minister of CIVIL
AVIATION AND TOURISM be pleased to state:

(a) the terms and conditions laid down by the Government
for permitting State Governments to operate air taxis;

{b) whether any State Govemnment: has sought permis-
sion to operate air taxis within the States; and

(c) if so, the details thereof? -

THE MINISTER OF CIVIL AVIATION AND TOURISM
{SHRI GHULAM NABI AZAD): (a). Under the guidelines for
operation of air taxi service any individual company or body
corposate can apply for issue of permit for operating sched-
uled/air taxi services provided the applicant fulfills the stipu-
lated conditions and provisions of the Aircrafts Act/Rules.
The case is considered on merits on a case to case basis.
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(b) and (c). M/s. U.P. Air Services Society, which has
been promoted by the State Government of Uttar Pradesh,
have been permitted, pending issue of Scheduled Air Trans-
port Operator’s permit, to operate P—27 aircraft with effect
from 21.4.1995 to 23.7.1995 to certain routes connecting
Delhi, Lucknow, Kulu, Varanasi, Muirpur and Gorakhpur to
meet the tourist demand. No such proposal has been re-
ceived from other States. M/s. Gujarat Airways Ltd. Baroda
applied for Air Taxi Operators’s Permit to operate in Gujarat
and Maharashtra; the company was granted ‘No Objection
Certificate’ for issue of ATO permit and permission to import
aircraft.

Unemployed Handicapped in Gujarat

8370. SHRI GABHAJI MANGAJI THAKORE : Will the
Minister of LABOUR be pleased to state:

(a) the number of handicapped and SC/ST persons
registered with various employment exchanges in Gujarat
State as on March 31, 1995;

(b) the number of handicapped and SC/ST persons
provided with employment during the last two years; _

(c) whether the reservation quota fixed for the handi-
capped and SC/ST persons is regularly filled up;

(d) if not, the reasons therefor; and

(e) the efforts being made to fill up those reserved
vacancies immediately?

THE MINISTER OF LABOUR (SHRI P.A.SANGMA): (a):
The total number of job—seekers, all of whom are not
necessarily unemployed, registered with the employment
exchanges and belonging to the categories of Handicapped,
Scheduled Castes and Scheduled Tribes in the State of
Gujarat as on 31—12—1993 (latest available) were as
follows:—

Categories Number on Live Register
(in thousands)
Handicapped 13.5
Scheduled Castes 172.2
Scheduled Tribes 93.6

(b) the number of Handicapped persons and the persons
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belong to SC/STs placed on the jobs by the employment
exchanges in Gujarat during the years 1992 and 1993 were
as follows:—

N
Categories

No. of persons placed in Jobs during
1992 1993
Handicapped 0.8 0.7
. Scheduled Castes 2.3 2.1
Scheduled Tribes 4.3 ' 4.4

(c) to (e). As per the demand of employer, the employ-
‘ment exchanges in Gujarat are submitting the list of the
reserved quota for Scheduled Castes, Scheduled Tribes and
Handicapped.

Bank Branches in Haryana

8371. SHRI JANGBIR SINGH: Will the Minister of FI-
NANCE be pleased to state:
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(a) the locations of branches opened by the various public
sector and scheduled banks in Haryana during each of the
last three years and in the current year so far;

(b) the locations of new branches of the above banks
including Mahila Cooperative Banks in the above State
proposed to be opened during 1995—96;

(c) the details of amount of various loans disbursed by the
various banks in Haryana during each of the last three years
upto March 31, 1995 and the amount likely to be disbursed
during 1995—96, scheme—wise; and

(d) the details of the monitoring system of loan disbursing
activity by the banks?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHR! M.V.CHANDRASHEKHARA MURTHY) :
{a) and (b). Punjab National Bank (PNB) the convenor
bank for Haryana has fumished the area- wise position of
branches of various public sector banks and scheduled
banks functioning in Haryana during the last three years as
given below:—

As on - Rural Semi-urban Urban Total
March 1993 745 273 280 _ 1298
March 1994 726 277 301 1304
Sept. 1994 726 277 312 1315

(latest available)

Proposals for opening new bank branches are consid-
ered by Reserve Bank of India (RB!) on merits of each case.

(c)} PNB has also furnished the details of loans disbursed
by banks in Haryana under Annual Credit Plan during the last
three years as given below:—

(Rs. in crores)

Total
Annual Credit Plan 1992—93 1347.35
Annual Credit Plan 1993—94 1538.48
Annual Credit Plan 1934—95 833.13

(upto September 1994)

The figures for the year 1995—96 have notbeen finiiiz zu.

(d) Loan disbursing activities of banks are being moni-
tored by individual banks as well as District Consultative
Committee, Standing Committee on DCC, State Level Bank-
ers’ Committee etc.

Non Aviation Facilities In Airports

8372. SHRIMATI KRISHNENDRA KAUR (DEEPA): Will

_ The Minister of CIVIL AVIATION AND TOURISM be pleased

to state:

(a) whether Airports Authority of India proposes to shiftits
focus for developing non—aviation facilities at Airports;

(b) if so, the now arsas of focus;

(c) whethar a final decision has since been takeri in this
regard; and
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(d) if not, by when the decision is likely to be taken?

THE MINISTER OF CIVIL AVIATION AND TOURISM
(SHRI GHULAM NABI AZAD): (a) to (d). It is necessary to
increase non—aeronautical revenue to sustain the develop-
ment of airports. Accordingly, Airports Authority of India
plans to tap additional revenue by encouraging the setting up
of passenger related amenities such as shopping com-
plexes, recreational facilities, hotels, motels, restaurants and
business centres, etc.

Minimum Wages to Beedi Workers
[Translation]

8373. SHRI VIUAY KUMAR YADAV: Will the Minister of
LABOUR be pleased to state:

. (a) whether the Government propose to revise the mini-
mum .wages of Beedi-workers; and

(b) if so, the time by which it is likely to be revised?

. THE MINISTER OF LABOUR (SHRI P.A. SANGMA) : (a)
and (b). Under the Minimum Wages Act, 1948 the State
Governments/Union Territories Administrations are the ap-
propriate Governments for the fixation/revision of minimum
rate of wages in respect of beedi workers. The Minimum
Wages Act, 1948 provides for the review/revision of minimum
rate of wages in a period not exceeding 5 years. A number of
State Govemments/Union Territory Administration have fixed/
revised the minimum rate of wages from time to time in
respect of beedi workers.

Minimum Deposits in Bank Accounts
[English]

8374.  SHRI GURUDAS KAMAT:
KUMARI SUSHILA TIRIYA:

© Will the Minister of FINANCE be pleased to state:

(a) whether the nationalised banks have decided to
compel the saving bank account holders and current account
holders to retain a minimum of Rs. 1000/— and Rs. 5000/—
respectively in their respective accounts;

(b) if so, the details thereof and the reasons therefor; and

) whether this decision is eciualiy applicable to salaried
class people whose salary is deposited in the banks?
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THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI M.V. CHANDRASHEKHARA MURTHY):
(a) to (c). Indian Banks’ Association (IBA) have reported that
there is no-uniformity amongst banks about the minimum
balance requirement in savings bank and current accounts.
Some banks have recently revised the minimum balance to
be maintained in such accounts. The minimum balance in
these accounts has been prescribed by individual banks after
taking into account cost of servicing such accounts, etc.
However, those who cannot afford maintaining the minimum
balance at such higher level can opt to have the account
without cheque facility where modest minimum balance is
required to be maintained.

Export of Rice to Bangladesh

8375. SHRI JITENDRA NATH DAS: Will the Minister of
COMMERCE be pleased to state:

(a) whether the Government have formulated any free
trade policy for the export of rice to Bangladesh;

(b) if so, the details thereof;

(c) whethgr West Bengal has been exempted from the
purview of this policy; and

(d) f so. the reason therefor?

THE MINISTER OF STATE OF THE MINISTRY OF
COMMERCE (SHRI P. CHIDAMBARAM): (a) to (d). Exim
Policy provides for export of rice without any price and
quantity restrictions. The Food Corporation of India has also
been permitted to export/sell for exports upto 2.0 million
tonnes of fine and superfine varieties of rice from the public
stocks.

Through an Order under the Essential Commodities Act,
the Gowt. of West Bengal have, however, placed restrictions
on inter and intra—State movement of rice which can be
effected only against a permit issued by the State Govern-
ment.

[Translation]
Loss in ITDC Hotels

8376. SHRI PREM CHAND RAM: Will the Minister of
CIVIL AVIATION AND TOURISM be pleased to state:

(a) the reasons for thé losses
by India Tourism Developme

- e h- tels being operated
srporation and increase in
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the number of hotels under private sector during the last three
years; and

(b) the steps being taken by the Government to convert
the loss making hotels into a profit making units?

THE MINISTER OF CIVIL AVIATION AND TQURISM
(SHRI GHULAM NABI AZAD)) : (a) ITDC’s Hotels Division
has shown profits of Rs. 8.28 crores and Rs. 19.56
crores(Provisional) during 1993-94 and 1994-95 respec-
tively. In 1992-93 the Division had incurred a marginal loss of
Rs. 2.31 crores. Certain hotels of ITDC in the tourism circuits
have incurred losses due to adverse tourism scenario caused
by internal and external factors, natural calamities etc. The
number of approved hotels in the private sector has in-
creased from 772 in 1992 to 910 as on date.

(b) The steps taken/being taken by ITDC to improve the
performance of loss making hotels include: aggressive mar-
keting efforts, renovation/upgradation of properties, monitor-
ing and control of operating costs, development of human
resource by—imparting suitable training etc.

[English]
Handloom Units

8377. SHRI SANDIPAN BHAGWAN THORAT: Will the
Minister of TEXTILES be pleased to state:

(a) the number of handlooms in the country, State—wise;

(b) the total annual requirements of hank yarn for
handlooms;

(c) the total hank yarn supplied to handioom sector during
the last three years;

(d) the total amount received from various spinning mills
by way of purchasing hank yarn obligations during the last
three years in the country; and

(e) the number of the beneficiaries to whom the amount
received from hank yarn obligations has been paid?

THE MINISTER OF TEXTILES (SHRI G. VENKAT
SWAMY): (a) A Statement is attached.

(b) Based on the production on handiooms, hank yarn
presently required in the Handloom Industry is around 460—
480 milli kgs.
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(c) The quantity of hank yarn delivered for utilisation by
the handloom sector during the last three years was as
under;

Year Quantity
(in million kgs.)

1992—93 418.00
1993—94 469.27 .
1994—95 459.00
(estimated)

(d) and (e). As transfer of obligation is an internal matter
between the transferor and transferee mills, the Government
of India does not maintain data pertaining to amount received
or paid.

STATEMENT

Number of Handlooms State wise

State/Union Territories No. of Looms

01.  Andhra Pradesh 219715
02. Arunachal Pradesh 45516
03. Assam 1409168
04. Bihar 82657
05. Goa 95
06.  Gujarat ’ (22573
07. Haryana 20272
08.  Himachal Pradesh 31364
09. Jammu & Kashmir 25272
10. Karnataka 8158~
11. Kerala 51629
12. Madhya Pradesh 47431
13.  Maharashtra 67642
1 Qur 270261

15. Meghalaya 8201
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State/Union Territories No. of Looms
16.  Mizoram 103794
17.  Nagaland _ 77503
18.  Orissa 119005
19. Punjab 12228
20. Rajasthan 33256
21.  Tamil Nadu 428545
22. Tripura 119072
23.  Uttar Pradesh 260714
24.  West Bengal 338499
25.  Delhi 9336
26. Pondicherry 5243

Total 3890576

Loan Amount Waived By Banks

8378. DR. P. VALLAL PERUMAN: Will the Minister of
FINANCE be pleased to state:

(a) the amount of loans waived by the Indian Bank and
Indian Overseas Bank in various states, particularly in Tamil
Nadu during the last three years, year—wise; and

(b) the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHR! M.V. CHANDRASHEKHARA MURTHY);
(a) The amount written off by Indian Overseas Bank in Tamil
Nadu and all India total during the last three years is as under:

(Rs. in lakhs)

Total Amount  Amount written

written off off in Accounts

at Tamil Nadu
1.4.92 to 31.3.93 413.60 135.79
1.4.93 10 31.3.94 435.84 76.863
1.4.94 to 31.3.95 246.73 120.95
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Information in respect of indian Bank is being collected
and will be laid on the Table of the House.

(b) The main reasons for writing off dues in loan accounts
are:

(i) compromise settlements are arrived in the interest
of quicker recycling of funds when a portion of the dues could
be written off/waived keeping in view factors like value of
-security available, capacity of the borrowers to repay etc.

(i) in accounts where there are no further recovery
prospects, the balance dues after adjusting recoveries al-
ready received, are written off.

Loan Assistance to Bihar by NABARD

8379. SHRI RAM PRASAD SINGH: Will the Minister of
FINANCE to be pleased to state:

(a) whether the NABARD has announced 100 crore
rupees loan to Bihar recently;

(b) if so, the details thereof; and

(c) the interest rate and terms of repayment and area of
its utilisation?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI M.V. CHANDRASHEKHARA MURTHY):
(a) No, Sir.

(b) and (c). Does not arise.
C&AG Report on Audit Objections

8380. PROF. SAVITHI LAKSHMANAN: Will the Minister
of FINANCE be pleased to state:

(a) whether the attention of the Government has been
drawn to the objections raised in the para 2.13 of C&AG
Report No. 4 of 1995 and

(b) if so, the follow up action taken by the Government in
this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHR! M.V. CHANDRASHEKHARA MURTHY):
(a) Yes, sif.

(b) The concermned Collectors of Customs have been
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advised to take up the individual objections and to-settle the
same in consultation with the C&AG and to recover the
amounts of short-levy of duty wherever applicable.

Tie up of Tata - Singapur Airlines -
Y
8381. SHRI A. VENKATESH NAIK: Will the Minister of
CIVIL AVIATION AND TOURISM be pieased to state:

(a) whether Foreign Investment Board has cleared the
proposed tie up of Tata group with Singapore Airlines;

(b) if so, whether any opinion was sought from Air India
also before giving the clearance; and

(c) the terms and conditions of the proposed collabora-
tion?

THE MINISTER OF CIVIL AVIATION AND TOURISM
(SHRI GHULAM NABI AZAD): (a): No, Sir.

(b) and (c). Do not arise.
Improvement of Archaeological Places

8382. SHRI DATTATRAYA BANDARU: Will the Minister
of CIVIL AVIATION AND TOURISM be pleased to state:

(a) whether the Government have prepared a plan for
improvement of archaeological sftes in Andhra Pradesh with
a view to promote tourism;

(b) if so, the details thereof and the amount allocated for
the purpose, place—wise;

(c) the time by which the plan is likely to be implemented;
ind

(d) if not, the reasons therefor?

THE MINISTER OF CIVIL AVIATION AND TOURISM
(SHRI GHULAM NABI AZAD): (a) to (d). The Archaeological
Survey of India undertakes conservation of protected monu-
ments on the basis of requirement and availability of re-
sources. During 1995—96, the AS! has made a tentative
allocation of Rs. 75 lakhs for the maintenance and conserva-
tion of the centrally protected monuments in Andhra Pradesh.

Improvement or development of any place with a view to
promote tourism is primarily the responsibility of the State
Govemnment. The Department of Tourism, Government of
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‘India releases central financial assistance for the develop-

ment of tourism ififrastructure based on the suitable propos-
als received from the State Governments, inter—se prierities
and availability of funds.

High Court’s Decision on Non—Selection Rule in
R.R.Bs

8383. SHRI AJOY MUKHOPADHYAY: Will the Minister
of FINANCE be pleased to state:

(a) whether the Government are aware of the latest
decision of the Orissa High Conrt regarding application of
non- selection rule in the matter of promotion of employees
of Denkanal Gramya Bank;

(b) if so, whether the guidelines of the Court regarding
non-selection rule are being scrupulously followed in all

" regional rural banks; and

(c) if not, the reasons therefor and action proposed to be
taken in regard thereto?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI M.V. CHANDRASHEKHARA MURTHY):
(a) to (c). The employees of Dhenkanal Gramya Bank has .
filed Writ Petition No. O.J.C. 1477/1991 in the Orissa High
Count. By its order dated 31st January, 1993, the High Court
ruled in favour of the petitioner employees and the Dhenkanal
Gramya Bank has since implemented the orders of the Court.

Agricultural Trade Liberalisation in Uruguay Round

8384. SHRI SANAT KUMAR MANDAL.: Will the Minister
of COMMERCE be pleased to state:

(a) whether his Ministry has studied the World Bank’s
research paper entitted ‘Agricultural trade Liberalisation in
the Uruguay Round - one step forward and one step back’,
and

(b) if so, the reaction of the Government to the World
Bank's argument that the intended Liberalisation in agricul-
tural trade had not been achieved in the multilateral negotia-
tions leading to Uruguay Round agreement to reduce agricul-
tural tariffs imposed by developed countries?

THE MINISTER OF STATE OF THE MINISTRY OF
C." ™" 7. SHRI P. CHIDAMBARAM): (a) and (b). The
large subsidies given by the industrialised countries to their
agricultural sector over the years distorted interational trade
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in agriculture. In addition some industrialised countries main-
tained non—tariff barriers on agricultural imports. The Uru-
guay Round Agreement on Agriculture was an attempt to
correct these distortions.

2. With a view to correcting and preventing restrictions
and distortions in world agricultural markets, the Agreement
on Agriculture laid down disciplines on production subsidies
(domestic support), export subsidies and tariffication (con-
version of quantitative restrictions to tariffs). As in some
cases the tarriffication exercise resuited in prohibitively high
tariffs, it was provided that the concerned countries would
have to establish minimum market access opportunities.

3. The World Bank’s research paper entitled “Agricultural
Trade Liberalisation in the Uruguay Round: One Step For-
ward, One Step Back?” concludes that while there was
significant reform in the rules, particularly the conversion of
non—tariff barriers into tariffs and the reduction and binding
of all tariffs, the extent of Liberalisation that will be achieved
will be significantly less than previously excepted and that
much needs to be done in future rounds of multilateral trade
negotiations in order to achieve more substantial and real
reductions in agricultural protection. The conclusion is not at
variance with the objectives of the Agreement on Agriculture
as stated in the Preamble. The Preamble to the Agreement
states that Members decide to establish a basis for initiating
a process of reform of trade in agriculture with the long—term
objective of establishing a fair and market—oriented agricul-
tural trading system.

4. The research paper i1s written by Mr. Merlinda D.Ingco
from the International Trade Division of the World Bank. It is
clearly stated in the paper that the views expressed therein
are those of the author and should not be attributed to the
Worlu tsank or to its affiliated organisaticns.

Translation]
Bank Branches in Gujarat

8385. SHRIN. J. RATHVA: Will the Minister of FINANCE
be pleased to state:

(a) the targets fixed under the branch extension
programme of nationalised banks in Gujarat during the
Seventh Five Year Plan;

(b} the number of licences issued by the Reserve Bank of
‘ndia for opening the branches of Regional Rurat Banks in the
State during the above period; and
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(c) the total per capita investment as against the national
average investment made by the commercial banks in this
connection in Guijarat, particularly in the tribal areas by the
end of the Seventh Five Year plan?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI M.V. CHANDRASHEKHARA MURTHY):
(a) and (b). Reserve Bank of India (RBI) have not fixed any
statewise target for opening bank branches. However, 145
licence were issued to the Regional Rural Banks for opening
branches in Gujarat during the period 1985—90.

{c) The per capita investment of scheduled commercial
banks in thesState Leve!l Securities as on March, 1990 in
Gujarat was Rs. 327.33 as against the All India average of

_Rs. 249.70.

Development of Handicrafts

8386. SHRI. SURENDRA PAL PATHAK: Wil the Minister
of TEXTILES be pleased to state:

L ]
(a) whether the Union Government have received any
proposal from the Government of Uttar Pradesh for develop-
ment of handicrafts in the State;

(b) if so, the details thereof: and
(c) the reaction ot th.- Government thereto?

THE MINISTER OF TEXTILES (SHRI G. VENKAT
SWAMY): (a) to (c). No proposal has been received from the
Government of Uttar Pradesh for the development of handi-
crafts in the State. However, 18 proposals for organising
handicrafts exhibitions and one for market development
support have been received from State Government agen-
cies viz. Uttar Pradesh Export Corporation Ltd. and Uttar
Pradesh Mahila Kalyan Nigam during the year 1995—96. All
the proposals have been approved for implementation.

Handloom Sector

8387. SHRI SUSHIL CHANDRA VERMA : Will the Minis-
ter of TEXTILES be pleased to state:

(a) the new relaxations announced by the Union Govern-
ment for handloom sector during 1994—95;

(b) the funds released by the Central Government to the
Government of Madhya Pradesh during 1994—95 for the
implementation of these relaxations; and
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’

(c) the funds actually utilized by the State Government
under various heads upto March 31, 19957

THE MINISTER OF TEXTILES (SHRI G. VENKAT
SWAMY): (a) The new relaxations announced by the Gov-
ernment during 1994—95 for the development of handioom
sector, inter—alia, include the following:—

(i)  Hank Yarn Price Subsidy Scheme with a target for
delivery of 20 million kgs. of hank yarn at subsidised
price of Rs.15 per kg.

(i)  Organising 7 Mini Handloom Expos t; assist Pri-
mary Weavers Cooperative Societies for market-
ing of their products.

(iiiy  Suitable amendmentin the guidelines ofthe Scheme
of Handloom Development Centres & Quality Dye-
ing Units in order to enable the State Governments
and Union Territories to submit adequate number
of Project proposals for central assistance.

(iv)  Announcement of the Scheme for National Awards
to Primary Weavers Cooperative Societies for their
outstanding performance.

(v)  Provision of substantially higher Plan allocation to
the tune of Rs.99.00 crores for the overall Develop-
ment of handloom Sector.

(b) A sum of Rs.570.32 lakhs was sanctioned by the
Central Government to the Government of Madhya Pradesh
during 1994—95 for the implementation of various Schemes
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in the handloom séctor.

(c) The State Government of Madhya Pradesh has®
informed that a sum of Rs.399.05 lakhs has been released by
them to the implementing agencies upto 31.03.1995

[English]
Legal Action to Recover Dues of ITDC Hotels.

8388. SHR! GEORGE FERNANDES: Will the Minister of
CIVIL AVIATION AND TOURISM be pleased to refer to the
reply given to Starred Question No.370 on April 28,1995
regarding outstanding of ITDC and state:

(a) the names of persons and institutions owing more
than Rs.one lakh; '

(b) the period for which these amounts are outstanding;

(c) in how many cases legal action has been initiated to
recover the dues; and

(d) how much money has been recovered through legal
action during the last three years?

THE MINISTER OF CIVIL AVIATION AND TOURISM
(SHRI GHULAM NABI AZAD) : (a) to (c). Requisite informa-
tion is given in the aftached Statement:

(d) : During the last three years (1992-93, 1993-94 and
1994-95), a total amount of Rs.141.06 lakhs has been
recovered through legal action.

STATEMENT

Names of Parties, Period of Outstanding and Legal Action Initiated Against Those Owing more than Rupees One Lakh
as on 31.3.94 in Reply to Lok Sabha Unstarred Question No.8388 For 2.6.1995(Part ‘a’ to ‘c’).

Units Name Name of Party Rs.in lakhs Period of Outstanding Legal
Action Initiated

Hotel Agra 1 TCl, Bombay 4.21 Less than 3 Months No

- Ashok. Agra 2  Ind Travels, Bombay 1.63 Less than 3 Months No
3 Thomas Cook, Bombay 5.45 Less than 3 Months No

4  Sita World Travels, Delhi 2.28 Less than 3 Months No

5  Rainbow Travels, Delhi 5.23 Less than 3 Months No

6  ADM Protocol, Agra 1.38 More than 2 Years No
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Units Name Name of Party Rs.in lakhs Period of Outstanding Legal
Action Initiated
Ashok Hotel 1 Aeroflot 26.82 *1Year No
New Delhi
2  Airindia 17.41 *1 Year No
3  All India Congress Committee 3.73 *More than 3 years No
4 Alpine Travels 8.63 *More than 3 years No
5  Ariana Afghan Airlines 8.90 6 months -No
6 AD.C.. 19.74 *3 years No
7 Billimoria Consultant 2.03 6 months No
8 B.T.S. New Delhi 11.09 *2 years No
9 C.S.I.R. 1.04 Less than 3 months No
10 Canara Bank 1.03 *3 years No
1 Chef Air 4.92 *3 years No
12 CIPLA - 1.02 3 months No
13  Citi Bank 2.86 Less than 3 months No
14 Coal India 3.07 6 months Ne
15 Creative Travels 2.20 *2 years No
16  Dabur India 3.89 *1 year No
17 Dir. of Film Festival 6.14 *More than 3 year No
18 Fabiroo Gift Shop 1.24 6 months No
19  H.R.D. Foundation 1.20 *2 years No
20  Heritage Travel 3.16 *More than 3 years No
21 Hero Honda 2.14 3 months No
22  Holiday Makers 1.99 *3 years No
23 ICCRH 2.91 3 months No
24  Ind Travel New Delhi 1.28 *2 years No
25  Indian Airlines 3.42 *3 years No
26  Indian Dairy Assoc. 1.72 3 months No
27  Indian Oil Corpn. Ltd. 3.47 Less than One year No
28  Indian Youth Congress 8.42 *More than 3 years No
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Units Name Name of Party Rs.in lakhs Period of Outstanding ) Legal
Action Initiated

29 Indo Culture Tours New Delhi 2.41 "1 year No
30 Indraprastha Travel 1.31 1* year No
31 Indus Travel 2.10 *3 years No
32 Inpac Travel 7.60 *1 year No
33  Intemational Airport Authority 1.21 Less than 3 months No
34  J &K Tourism 5.36 More than 1-3 years No
35  Jayant Shah 2.62 *1 year No
36  Jet Air Travel 1.57 *More than 3 years No
37 Kamataka Bhawan 1.78 3 months No
38  Kedia & Party 2.95 3 months “No
39  Khallilullah 2.50 *1 year Xes
40 LT C Travel 4.92 1-2 years No
41 Lok Sabha 5.37 Less than 6 months No
42 Maruti Udyog Limited 11.76 *More than 3 years ~ ‘No
43  Master Cards 1.02 *3 years No
44  MECON 1.25 3 years o
45 Mercury Travel 4.00 *More than 3 years No
46  Ministry of Agriculture 1.72 Less than 1 years No
47  Ministry of Commerce 1.08 *More than 3 years No
48  Ministry of Defence 1.69 Less than 1 year No
49  Ministry of External Affairs 81.16 *More than 3 years .No
50 Ministry of Finance 1.27 *More than 3 years No
51 Ministry of Home Affairs 5.01 *More than 3 years No
52  Ministry of Human Resources 2.36 *More than 3 years No
53  Ministryof | & B 1.24 *Less than 3 years No
54  Ministry of Science and Tech. 1.28 “More than 3 years No
55  Ministry of Surface and Tran. 2.13 Less than 1 year No
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Units Name Name of Party Rs.in lakhs Period of Outstanding Legal
Action Initiated

56  Ministry of Tourism 11.52 *More than 3 yeérs No
57 N U Travel Bureau 1.76 *More than 3 years No
58 P AT A Chapter 1.93 | year No
59  Paradisc travel 2.22 to more than 3 years No
60 Petson Travel 3.15 *2 years Yes
61 Rajya Sabha 2.09 Less than 3 months No
62 SAARC Law conf. 1.27 *1 year No
63  Sikha Travel 2.07 *1 year No
64  Shree Sidhartha Export 2.20 2 year No
65  Sita World Travel ‘ 6.73 *More than 3 year No
66  Sunitime Corpn. 274 1 year No

) 67 T C | Bombay 3.44 *More than 3 years No
68 T C I New Delhi 4.71 “More than 3 years No
69 Thomas Cooks New Delhi 2n2 Less tHan 1 year No
70  Tourist Office 23.32 *More than 3 years “No
71 Trade wings Bombay 2.70 *More than 3 years No
72 Trade wings New Delhi 111 *More than 3 years No
73  Travel House 5.01 *More than 3 years No
74‘ Trimurty Travel 147 *1 Year No
75 UVI Holidays 1735 *More than 3 year No
76  Uzbekistan 4.24 *2 years No
77  U.P. State Coment Corpn. 1.16 Less than 1 year No
78  World Print Conference 2.51 *1 year No
79  Westem Hang Gliding 215 More than 3 years Yes
80  Ashok Ghosh & Party 2.28 More than 3 years Yes
81 Monolax 1.32 More than 3 years Yes
82  Vasta Consultant 1.22 More than 3 years Yes
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Units Name Name of Party Rs.in lakhs Period of Outstanding Legal
Action Initiated
\ 83 Ram Dass 11.48 More than 3 years Yes
84 S.I.D.C. 3.20 More than 3 years Yes
85 M.E.L.A. 1.29 More than 3 years Yes
86 N.B.T.V. 2.13 More than 3 years Yes
87 R.K. Bhalla 1.80 More than 3 years Yes
88  Vijay Mehra 1.20 More than 3 years Yes
89 Natural Horbs 8.01 More than 3 years Yes
90 Cedio Films 4.97 More than 3 years Yes
91 Victory Carpet 20.33 “More than 3 years Yes
Hotel 1 Collector Office 1.23 More than 3 years No
Aurangabad
Ashok
Ashok Yatri 1 Om carrying Corpn. 1.02 Less than 1 year No
Niwas New '
Delhi
2 QCPL 1.91 *More than 3 years Yes
3 DP Sood 2.50 *More than 1 years Yes
4 Bihar Tourism 5.47 *More than 3 years Yes
5 God Father Service 2.56 *More than 3 years Yes
6 India Enterprises 1.29 *3 years Yes
7 Beauty Watch Co. 2.71 *More than 3 years Yes
8  Punjab Tourism 1.11 “More than 1 years No
9  Abinasshi 1.10 *More than 3 years Yes
10  Gunjen Botique 2.14 *More than 1 year Yes
11 Arya Off Shore Service 1.77 *More than 1 year No
12 Kerala Tourist Information 1.31 “More than 3 years No
13 Container Corp. of india 1.55 *More than 1 years No
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- Name of Party Rs.in lakhs Period of Outstanding Legal
Action Initiated
S z
Hotel Ashok » 1 Site World Travel(P) Ltd. N.D. 1.37 Less than 3 months No
Bangalore .
2 .T_Govt. of Karnataka 9.21 3 months to more than 3 years No
~'3 Indian Institute of S&S, N.D. 4.57 3 months to more than 3 years No
4  Indian Concrete Institute B’lore 1.26 Less than 3 months No -
5 KSTDC 4.57 Less than 3 months No
6  Indian Airlines 13.00 Less than 3 months No
7  Vayudoot Ltd 1.05 More than 3 years No
Hotel Bodhgaya
Ashok 1. ] Jndus Tours & Travels 3.00 More than 3 years No
2 DM Gaye 5.41 Below 3 years No
3  Everest Travel Service, N.D. 4.32 Below 6 months No
4  Impac Tours New Delhi 4.12 Below 3 years No
5 New Indus 1.15 Below 6 months No
6 TCI 1.14 *More than 3 years No
7 Bank of Boarda 1.90 Less than 1 year No
8  Shikhar Travel 2.61 Below 1 year No
9  Taiyo Travels 1.81 *Below 3 years No
Hotel Airport '
Ashok 1 Gowt. of West Bengal 3.95 3 months to more than 3 years No
2 indian Airlines 140.66 *More than 3 years No
3 .fm India 20.86 *More than 3 years No
4  Bangladesh Biman 2.99 3 months to more than 3 years No
r “’%oyal Nepal Airlines 1.31 3 months to more than 3 years No
% OftiLink 2.36 Below 1 year No
7 A:’iﬂemﬂoat 3.55 *More than 3 year No
— . 2. & :
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8  Terrom Airways 2.57 Below 1 year No
9  Uzbekistan 1.71 Below 1 year No
10  Vayuddot 5.66 *Above 3 years No
11 Air Hars 5.17 *More than 3 years No
12 Dept. of Information, WB 3.55 * -do- No
13 Dept. of Home, WB 4.38 * -do- No
14 All India Foot Ball Federation 5.51 Above 3 years No
15 Mohan Bagan Club 1.01 Above 3 years No
16 Foot Ball Assaciation 1.06 Above 3 years No
17 Pheonix Neuro Relax Service 10.61 Below 1 year No
18  TISCO 1.29 *Above 3 years No
19 INHOTEX 2.06 Above 3 years No
20 TCI, BBY 2.29 *Above 3 years No
21 UNI Tours 2.21 *Below 2 years No
22 International Traders 1.11 Below 1 year No
Hotel Hassan 1 TCi Bombay 1.63 *More than 3 Years No
Ashok
2  Trade Wings Ltd, Bombay 1.21 *More than 3 Years No
3 Sité World Travels 1.76 *More than 3 Years No
Hotel Jaipur 1 Indian Horizon Bémbay 1.49 3 Months No
Ashok 2 Sita World Travel (1) Ltd., 6.76 3 months to 3 years No
3  TCl New Delhi 1.69 3 months to 3 years No
4  TCl Bombay 1.1 3 months to 3 years No
5 Ind Travels Bombay 1.70 3 months No
6  Thomas Cook Bombay 2.45 3 months to 6 months No
7 Trimurty Holiday Bomba); 1.33 3 months to 1 year No
Hotel Jammu 1 J&K Hospitability & Protocol 2.19 Less than 1 year No

Ashok
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Rs.in lakhs

Units Name Name of Party Period of Outstanding -Legal
: Action Initiated

Janpath Hotel 1 Rikka Flourist 1.23 | *more than 3 years No
New Delhi 2 Dinner Club Card 1.04 more than 3 years No
3 Holiday Air 4.91 “more than 3 years No

4 Shikhar Travels 1.35 Less than 1 year No

5 Link Iniernational 1.16 Less than 1 year No

6  Airlindia 1.34 *more than 3 years No

7 Zakiyah & Party 1.38 Less than 1 year No

8 Gowvt. of Bihar 68.72 more than 3 years No

Kanishka Hotel 1 Cosmos Travels, New Deihi 1.1 Less than 1 year No
New Delhi 2 Cosopolitian Tvls Néw Delhi 5.31 Less than 1 year No
3 Heritage Indiz, N.D. 1.06 More than 1 year No

4 Indian Horizon, Bombay 1.99 -do- No

5 . Ind Travels Bombay 1.66 -do- No

6  Jet Age Tours,N.D. 1.62 -do- No

7 Mercury Travels, New Delhi 1.65 -do- No

8  Sita World Travels New Delhi 9.09 *more than 3 years No

9  Trimurti Travels Bombay 1.72 *more than 3 years No

10  Trade Wings Bombay 1.57 *more than 3 years No

11 TCl, Bombay 1.99 “more than 3 years No

12 TCI, New Delhi 1.80 *more than 3 years No

13 Thomas Cook Bombay 7.31 *more than 3 years No

14 UTS New Delhi 1.43 less than 1 year No

15 Erotic Travels, New Detlhi 5.39 more than 1 year No

16 Nu Travels Bureau 2.20 *more than 3 years No
17 Indian Youth Congress 1.24 *more than 3 years Yes

18  Mathur Aviation 1.18 less than 2 years No
19  Bihar Bhavan 1.92 less than 1 years Yes

20  Jr Asian Athletics Champ. 2.70 less than 2 years No
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21 Dept of Tourism 2.1 less than 1 year No
' 22 Directorate of Inf. & Pub. 127 less than 1 year No
Kovalam Ashok
Beach Resort 1 Air india, Trivandrum 31.20 "1 year No
Kovalam
2 Ambassador Travels, New Delhi 2.58 *2 year No
3  American Exp.Cr. Card New Delhi  3.64 *3 years No
4 Andhra Bank, Trivandrum 4.15 *1 year No
5 Cox & Kings,N.Delhi 2.64 *more than 2 years No
6  Dept. of Tourism, Trivandrum 4.18 *3 years No
7  Deptt. of Tourism, Cochin 1.04 *1 year No
8 Gulf Air, Tvndm. 1.25 *1 year No
9  EMPL Tours, N.Delhi 1.28 1 year Yes
10 Holiday Makers, New Delhi 1.06 *more than 1 year No
11 Ind Travels Bombay 1.53 *more than 1 year No
12 Indian Airlines, Trivandrum 8.77 *1 year No
13 Indian Horizon, Bombay 2.21 *2 years No
14 Jetair Travels, Bombay 1.18 *2 years No
15 KSEB, Trivandrum 1.51 *1 year No
16 Mercury Travels,N.D. 4.02 *more than 3 years Nor
17 Meridian Holidays, Bombay 3.61 *more than 1 year No
18  Ministry of External Affairs 1.14 *1 year No
19 Orient Express,ND. 2.27 *1 year No
20  Rainbow Tvis,N.D. 2.23 *more than 2 years No
21 Sita World Travels, New Delhi 9.42 *more than 3 years No
22  Sree Raj Travels, Bombay 2.01 2 years Yes
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Units Name Name of Party Rs.in lakhs Period of Outstanding Legal
Action Initiated
23  Swagatham Tours, New Delhi 1.83 ‘more than 2 years No
24  Thomas Cook Bombay 1.34 *more than 2 years No
25  Travel House, N.D 1.81 *more than 1 year No
26  Travel India Bureau New Delhi 1.36 *more than 1 year No
27  UVI Holidays, Bombay 2.76 *3 years No
28  Vaisali Tours & Travels, New Delhi  1.67 *1 year No
29  Creative Tours & Travels, New Delhi 2.64 *2 years No
Hotel 1 Creative Travels,Nd 1.40 less than 6 months No
Khajuraho
Ashok 2  Sita World Tvis,ND 1.90 3 months to 3 years No
Khajuraho _
3  Trade Wings, BBY 1.74 *more than 3 years No
Lalitha 1 Cos & Kings 3.29 3 months to 6 months No
Mahal Palace
Hotel Mysore 2  Designers Holidays Bombay 3.25 less than 3 months No
3 EMPL Tours, N.D. 1.13 less than 2 years No
4 Heritage Tours & Travels 1.16 Less than 3 months - No
5  Indo Culture Tvis 1.63 *less than 2 years No
6  TCl Bombay 4.88 3 months to 2 years No
7  Trade Wings Bombay 1.77 3 months to more than 2 yrs No
8  UVI Bombay 2.21 *Less than 2 years No
9  DC Office 2.21 3 months to 1 year No
10  A&K New Delhi 1.38 less than 3 months No
11 Culture Tours, ND 1.13 3 months to 2 years No
12  Meridian Holidays Bombay 1.02 less than 3 months No
13 Rainbow Tours, ND 1.89 less than 3 months No
14 Sita World Travels New Detlhi 4.88 3 months to more than 3 yrs No
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16 Thomas Cook, Bombay 1.34 3 months to 1 year No
16 Travelite India 1.48 less than 6 months No
Lodhi Hotel 1 Wood Lands 4.31 more than 2 years Yes
New Delhi
2  Sports Authority of India 1.64 more than 2 years No
3  Asra Orient 1.30 more than 2 years No
4  Bihar Bhavan 27.79 more than 2 years Yes
5  National Fertilizer Ltd., 1.39 less than 1 year No
6 Lok Sabha 4.18 more than 2 years No
7  Citi Bank 1.43 *more than 2 years No
8  Central Bureau of India 2.37 less than 1 year No
9 Amy HQ 2.25 less than 1 year No
Laxmi Vilas 1 Hindustan Zinc Ltd 1.68 3 months to more than 3 yrs No
Hotel Udaipur
2  Sita World Travels New Delhi 3.52 3 months to more than 3 yrs No
3  Bank of Baroda (BOB/Master/Visa) 1.35 less than 3 months No
4  Rainbow Travels, New Dethi 5.09 less than 3 months No
5  Indian Airines, New Delhi 1.49 23 months to more than 3yrs No
6  Trade Wings Ltd., Bombay 1.28 3 months to more than 3yrs No
7 Indo Culture Tours New Delhi 1.64 3 months to more thar 3yrs No
8 Thomas Cook Bombay 3.86 iess than 3 months No
9  Tushite Tvis Ltd. 1.36 less than 3 months *
10 Pettitts India Ltd. 1.33 less than 6 months No
11 T C |, Bombay 3.79 “Below 2 years No
12 Cu!fure Tours, ND. 1.42 less than 3 months No
13 Citi Bank. N.Dethi 1.32 3 months to more’than 3yrs No
] 14 ’ Mlndfaﬁptas’t.ha"kl’rade & Tours 1.30 6 menths to morg tnan 1yr No
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Cnits Nore Name of Party Rs.in lakhs Period of Outstanding Legal
) Action Initiated
Hotel 1 Orient Express, ND 3.16 Igss than 3 months No
Madurai 2  Trade Wings 1.89 *more than 3 years No
Ashok 3  TCl Bombay 1.27 *moer ‘lhgbn?a years. . No
4  SITA World Tvls 2.69 *more than 2 years’ No
Hotel 1 Everest Trvis,ND 1.74 .3 months to more than 3 years No
Pataliputra 2 Indian Airlines 2.04 3 months fo rﬁore ?han 3yrs No
Ashok Patna 3 Deptt of Education 1.08 more than‘~2 years No
4  Taiyo Travels 1.82 *Over 2 years V No
5 DM Patna 2.33 3 months to more than 3 yrs No
Qutab Hotel 1 Travel India Bureau Pvt. Ltd 1.42 *Above 1 year No
New Delhi 2  Raba Contel P.Ltd 13.25 Above 3 year Yes
3 ISO Parametrics Pvt. Ltd. 8.63 Above 3 years Yes
4  Singing Bells 1.08 Above 1 year No
Ranjit Hotel 1 Mac Travel 2.1 ’ more than 3 years Yes
New Delhi 2 Reveti Kala Mandir 1.52 less than 1 year No
3 Gowt. of Bihar 4.19 more than 3 years No
4  Rainbow Colour Lab 1.27 *more than 2 years No
5§  Tirupati Balaji Motors .3.:5« *more than 3 years No
6  Graduates 2.94 *more than{3 years Yes
7 Narcotics Centrel Bureau 22.34 *more than 3 years No
8  Rainbow Travels 1.03 *gnore than 3 years No
Samrat Hotel 1 Bharat Heavy Elec Ltd. 1.55 *more than 3 years No
New Delhi 2  Ministry of External Affairs 6.29 *more than 3 years No
3  Bihar Bha\(lan 1.46 more than 3 years Yes
4 Indian Youth Congress 2.89 more than 3 years No
5§  Mathur Aviation 6.60 less than 2 years Yes
6 Sh RK Bhalla 1.16 less than 2 years Yes
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Units Name Name of Party As.in lakhs Period of Outstanding Legal
Action Initiated
' 7 IVth Or Asian Athletics Champ. 13.50 less than 2 years No
8 Ajit Sons (P) Ltd 9:39 *less Lhan 3 years Yes
9  Swadeshi Polytex 3.01 less than 1 year No
10 Sheri Luise 1.41 more than 3 years Yes
11 Shringar 2.25 ‘ more than 3 years Yes
12 Sayed Ali Sons 1.76 *less than 2 years Yes
13  Holiday Makers 1.28 less than 1 year No
14  Sita World Tvls. 1.61 less than 3 months No
15  Shalimar Travels 1.60 less than 6 months . No
16  Thomas Cook 1.47 Less than 6 months No
17  Trade Wings 1£ Less than 6 months No
18  Trimurthy Holidays 282 Less than 6 months No
19  Maruty Udyog 9.24 “More than 3 years No
20  Ministry of Defence 1.01 1 to more than 3 years No
21 Indian Airlines 1.37 "More than 3 years No
22 Indian Airlines (Flight Kitchen) 13.47 More than 2 years No
23 CBl 3.57 *Less than 2 years No
24  Influence 1.63 Less than 3 months No
Temple Bay 1 Trade Wings Lid. 1.03 Less than 3 months No
Ashok Breach 2  Incentives & Conventions Tours 5.91 More than 2 years No
H;son, 3 Dengner Holiday Bombay 1.23 Less than 3 months No
Mamallapuram
1 Distt. Magistrate-Varanasi 6.07 *More than 3 years No
E Sita World Travels 5.74 *More than 3 years No
‘3’ TCI, New Delhi 1.88 *More than 3 years '
4  Rainbow Travels 3.40 ‘More than 3 years MA
v 5  Mercury Travels 1.23 *More than 3 years .
6°  Travel Promotion Bureau, New Delhi 1.09 "More than 3 years Nu

Sa.
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Units Name Name of Party Rs.in lakhs Period of Outstanding Legal
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7  Traelite ND 2.40 *More than 3 years No

8 ACM. Tours 1.84 *More than 3 years No

9  World Expedition, ND 1.06 *More than 3 years No

10 Taiyo Travels & Tours 3.52 Less than 1 year No

R 11 Top Travels & Tours, ND 1.17 Less than 1 year No

12 Indraprastha 1.05 *More than 2 years No

13 Asiad Holiday Bombay 5.14 6 months to more than 3 years No

14 Indian Horizon Bombay 1.68 *More than 3 years No

15 Travel Spirit International,ND 2.06 *More than 3 years No

16 Trimurthy Holidays,B'BY 1.31 *More than 3 years No

17 Trade Wings, BBY 1.75 *More than 3 years No

18  Thomas Cook(P) Ltd. BBY 1.67 *More than 3 years No

19 Indian Airlines 4.55 3 months to more than 3 years No

Hotel Kalinga 1 Indian Airlines 3.33 *More than 3 years : No

Ashok 2 Home Protocol Dept. 0.62 2 year to more than 3 years No

Bhubaneshwar 3 Mahaveer Engg. 2.60 1 year to more than 3 years No

* The period of outstanding in respect of these parties ranges from less than three months to the period indicated against each party.

Textile Machinery

.8383 DR. VASANT NIWRUTT! PAWAR : Will the Minis-
- ter of COMMERCE be pleased to state :

(a) the total foreign exchange eamed through the export
of textile machinery during 1994—95; and

(b) the steps taken by the Government to boost the export
of textile machinery?

THE MINISTER OF STATE OF THE MINISTRY OF
COMMERCE (SHRI P. CHIDAMBARAM) : (a) The value of
exports of Textile machinery during 1994—95 (April '94 —
February'95) has been Rs. 151.49 crores. (Provisional).

(b) Promotion of exports has been the constant endeavour
of the Government. Measures taken to boost exports of
engineering goods including textile machinery, consist of
various incentives under the Export—Import Policy including
Duty Exemption Scheme, Export Promotion Capital Goods
Scheme, Special Import Licences, Duty Drawback Scheme,
exemption under section 80 HHC of Income Tax Act, assis-
tance from Market Development Fund and Making Available .
deferred credit and line of credit to facilitate exports etc. In
addition, a new scheme called Engineering Products Export
(Replenishment of fron & Steel Intermediates) Scheme has
been notified by the Government on 1.3.95. Engineering
goods exporters also received promotional support under the
various activities of the Engineering Export Promotion Coun-
cil.



167  Written Answers

NTC (WBABO) Limited

8390. SHRI INDRAJIT GUPTA : Will the Minister of
TEXTILES be pleased to state :

(a) the details of production target fixed for each unit of
National Textile Corporation (WBABO) Limited for the next
three years;

(b) the present percentage of capacity utilisation achieved
and further programmes to increase the same during the next
three years;

(c) whether the company is unable to provide raw mate-
rials and inputs on time to increase the all round productivity;

(d) if so, the facts and details thereof; and
(e) the steps taken by Government in this regard?

THE MINISTER OF TEXTILES (SHRI G.VENKAT
SWAMY) (a) to (e). Due to acute shortage of working capital
and consequent shortage of raw materials and inputs. NTC
have not fixed any specific target for each unit of the NTC
(WBABO) Ltd. The present capacity utilisation is about
15.62% and 4.61% for spinning and weaving respectively for
the mills under NTC (WBAB&O) Ltd.

Government have approved a revised Turn Around Plan
for the modernisation of the NTC mills including those under
NTC (WBAB&C) Ltd. The plan is generally in line with the plan
prepared by the Textile Research Associations and the
recommendations of the Special Tripartite Committee of the
Ministry of Labour on NTC. The plan has to be put up before
the BIFR for its concurrence before implementation.

After implementation of modernisation plan, capacity
utilisation is expected to improve to 90°% and 92% for
spinning and weaving respectively, for NTC (WBAB&O).

Setting Up of Banks In Private Sector
8391. SHR) SYED SHAHABUDDIN : Will the Minister of
FINANCE be pleased to refer to the reply given on April 28,

1995 to Starred Question No. 354 and state:

(a) whether the State Government have applied to RBI
for setting up banks in the joint sector based in the State;

(b) whether the guidelines for setting up banks in the
private sector also apply to proposed banks in the joint sector
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where the State Government or a State financial institution
holds part of the equity;

(c) the details of the banks listed in the above reply that
have since become operational;

(d) whether these banks have been permitted to open
their branches apart from the main office; and

(e) whether the branches may be spread all over the
country or only within a jurisdiction?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRIM.V. CHANDRASHEKHARA MURTHY) (a)
to (e). Information is being collected and will be laid on the
Table of the House.

Benefits of Seniority To Re-employed Ex-service-
men in L.I.C.

8392. SHR! RAM NAIK : Will the Minister of FINANCE be
pleased to state :

(a) whether the benefits regarding seniority in pay
fixation, by virtue of their service in the army are granted to
the Ex-Emergency Commissioned Officers (ECOs) and short
Service Commissioned Officers (SSCOs) by the State/
Central Government Offices as well as by public sector
undertakings and Banks in case of their re-employment in
their offices:

(b) if so. whether these benefits are denied by LIC offices
to the ex-servicemen;

(c) if so, the reasons thereof: and
(d) the steps proposed to remedy the situation ?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHR! M.V. CHANDRASHEKHARA MURTHY) :
(a) Yes, Sir. Certain benefits regarding pay fixation etc. by
virtue of their services in the army are granted to ECOs and
SSCOs by various Government Departments and Public
Sector Undertakings.

(b) No. &+ Government has issued detailed guidelines
for pruiceaun of pay and other benefits etc. of ECOs and

SSCOs who join the insurance industry.

(c) and (d). Do not arise.
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C.D. Ratio of Banks

8393. SHRI SHIV SHARAN VERMA : Will the Minister of
FINANCE be pleased to state :

(a) the amount of total deposits in the scheduled commer-
cial banks in the country at the end of the financial year
1994—95;

(b) the total amount advanced by these banks as loan
during 1994—95; and

(c) the total amount recovered by these banks during the
same period?

THE MINISTER OF STATE IN THE MINISTRY OF
~INANCE (SHRI M.V. CHANDRASHEKHARA MURTHY) :
a) to (c). Aggregate deposits and gross bank credit of all
scheduled commercial banks as on December, 1994 (latest
available) are Rs. 356360.04 lakhs and Rs. 206358.04 lakhs
respectively. Information regarding the amount recovered by
scheduled commercial banks during 1994—95 is not avail-
able with Reserve Bank of India.

Pending Cases For Export Obligation.

8394. DR. K.D. JESWAN! : Will the Minister of COM-
MERCE be pleased to refer to the reply given to Unstarred
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Question No. 4569 on May 5, 1995 and state :

(a) the details “of 57 cases still pending adjudication
indicating names of companies and amount of foreign ex-
change on account of their export obligation imposed on
industrial licence/FC approvals received by them;

(b) the names of companies where in 123 cases are still
pending relating to export obligation imposed on C.G. Li-
censes alongwith amount of foreign exchange against each
company; and

(c) the steps taken by the Government to settle these
cases expeditiously?

THE MINISTER OF STATE OF THE MINISTRY OF
COMMERCE (SHRI P. CHIDAMBARAM): (a) The list of 57
cases pending adjudication and the export obligation im-
posed in each case is given in the attached statement.

(b) The latest position on these cases is being ascer-
tained from the Regional Office of DGFT who monitor export
obligation in such cases.

(c) Fulfilment of export obligation is being closely moni-
tored and steps are being taken to expedite finalisation of the
cases pending against defaulters.

STATEMENT
Export obligation Imposed
S.No. Name of the fim (in Rupees)
1. M/s. Deccan Leather Ltd. 4,62,84,410.00
2. M/s. Metal Box Co. of India Ltd. 18,35,40,000.00
3. M/s. Arnold Heinamann Publishers India Ltd. 2,63,330.50
4. M/s. Bharat Linders Ltd. 7,01,929.00
5. M/s. Greaves Cotton Co. 6,00,000.00
6. M/s. Microwave Products 87,50,000.00
7. M/s. G.E.C. Ltd. 49,92,565.17
8. M/s. Perfect Fastnrs Pvi. Lid. 5,18,400.00
9. M/s. Ingersoll-Rand (1) Pvt. Ltd. 10,44,00,000.00
10. M/s. Sun-Ship Ltd. 4,62,63,057.06
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Export obligation Imposed

S.No. Name of the firm (in Rupees)
11. M/s. Grindwell Norton Ltd. 69,102.72
12. M/s. Special Steel Ltd. 9,69,83,267.02
13. M/s. Hoechst Dye & Chem. Ltd. 30,66,616.02
14. M/s. Lucas Indian Services Ltd. 12,60,000.00
15. M/s. Gordoo Woodroffe Ltd. 30,52,00,000.00
16. M/s. Indian Splicing (Mech) and Accessories (Usha India Ltd.) 7,33,800.00
17. M/s. Sumac Engg. 1,20,83,242.00
18. M/s. Colour Chem Ltd. 2,74,58,000.00
19. M/s. Indian Rayon Corpn. Ltd. 18,73,33,920.00
20. M/s. Konkan Fisheries Pvt. Ltd. 35,76,43,285.00
21. M/s. Cadbury India Ltd. 17,41,59,000.00
22. M/s. Food Specialities Ltd. 13,63,87,500.00
23. M/s. Colour Chem Ltd. 7,01,73,445.00
24. M/s. Guest Keen Williams. 2,15,51,623.00
25. M/s. Raymond Woollen Mills. 33,95,540.00
26. M/s. Bayer India Ltd. 31,79,630.50
27. M/s. Hindustan Gas & Inds. 16.20,700.00
28. M/s. Ingersoll-Rand (1) Ltd. 43,72,500.00
29. M/s. J.G. Glass Ltd. 33,33,00.000.00
30. M/s. Ingersoll-Rand (1) Ltd. 53,08,800.00
31. M/s. Dr. Beck (l) Ltd. 73,24,200.00
32. M/s. Leather Craft Pvt. Ltd. 1,31,99,469.62
33. M/s. BioCon (I) Ltd. 1,97,74,396.00
34. ~ M/s. Farida Shoes Pvt. Ltd. 3,87,78,400.00
35. s ' M/s. Jayshree Textiles. 2,99,23,00,000.00
36. ) M/f' Gordon Woodroffe Ltd. 4,02,43,038.00
37. Ms. Jameel Leathers. 7.34,39,161.32
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Export obligation Imposed

S.No. Name of the firm (in Rupees)
38. M/s. Indian Dyestuff Inds. 5,70,82.200.00
39. M/s. Hindustan Ciba-Giegy Ltd. 6,84,73,538.00
an M/s. New Standard Engg. Co. Ltd. 62,29,296.00
41. M/s. Audco India Ltd. 37,49,472.00
42. M/s. Pioneer Leather Inds. 25,89,815.00
43. M/s. Ambalai Sarabhai Chem. Ltd. 4,52,101.00
44. M/s. Bharat Radiators (P) Ltd. 41,41,652.00
45. M/s. G.E.C. Ltd. 4,18,00.000.00
46. M/s. Haryana Tanneries Ltd.* 6 lakhs lining leather from skins
6.5 lakhs of other kind
leather from hides.

47. M/s. Indo Foreign Chem. (P) Ltd. 2375 Kgs. of Reducine Absorbant
170U Kgs. of Reducine solvent.

48. M/s. Maytair Leather Inds. 57 lakhs of Leather Footwear

38 lakhs units of Leather goods.

49. M/s. Metal Box India Ltd. 600 Nos of packaging machines

annually for five years.
50. M/s. Ingersoll-Rand {I) Ltd. Additional production for ten years.
51. M/s. C. Abdul Rehman & Co. 75% of annual production for ten years.
52. M/s. Marshall Sons Mtfg. Co. Ltd. 10% annually for five years.
.53. M/s. Hindustan Ciba-Giegy Ltd. 20% annually for five years.
54. M/s. South-East Tanneries. 9C~: annually for five years
55. M/s. Sarabha; Ciiemicals 107 of additional production
annually for five years.

56. M/s. Associated Cer: «it otd Two numbers of MFG Annually
or 8 vears.

57 M’s. Hindustan Lever Ltd. 0% of additional production

annually for 10 years.
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Bank Branches in Tamil Nadu

8395. SHRI P. KUMARASAMY : Will the Minister of
FINANGE be pleased to state :

(a) the number of branches of public sector banks,
regional rural banks, private sector banks and foreign banks,
separately, functioning in Tamil Nadu;

(b) the credit deposit ratio of each category of the banks
in the State; and
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(c) the steps being taken to tone up the functioning of
these barks in the State?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI M.V. CHANDRASHEKHARA MURTHY) :
(a) and (b). The number of reporting offices and credit deposit
ratio of public sector banks, regional rural banks, foreign
banks and other scheduled commercial banks functioning in
Tamil Nadu (as on the last Friday of December. 1994) are
given below :(—

Bank Group No. of Offices C.D. Ratio
Public Sector Banks 3318 89.2
Regional Rural Banks 208 90.2
Foreign Banks 12 158.5
Other Scheduled Commercial Banks 933 76.3
All Scheduled Commercial Banks 4471 90.1

(c) The Credit Deposit Ratio of all the above banks in
Tamil Nadu is above 60% stipulation made by Reserve Bank
of India (RBI) for rural and semi—urban branches on an All
India basis.

United Nations Industrial Development Programme
8396. SHRIMAT| SHEELA GAUTAM : Will the Minister of
FINANCE be pleased to state :

(a) whether United Nations Industrial Development
Organisation. New Delhi (UNIDO) is extending financial
assistance/aid to Indian entrepreneurs for small and medium
industries;

(b) if so, the details thereof; and

(c) the norms and criteria laid down by UNIDO for grant
of financial assistance particularly to small sector?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI M.V. CHANDRASHEKHARA MURTHY) :
(a) to (c). UNIDO mainly provides technical assistance to
countries for projects financed either by funds managed by
itself or by the United Nations Development Programme
(UNDP), development banks, the Multilateral Fund for the

Implementation of the Montreal Protocol, etc. No funds are
channelised through financial institutions.

The UNIDO has executed a number of UNDP assisted
projects to strengthen institutions serving the Small and
Medium Scale Enterprises (SME's). These include the Bi-
cycle Research and Development Centre and the Sewing
Machine Development Centre in Ludhiana, the Metal Handi-
craft Service Centre in Moradabad, the Pressure Die Casting
Unit in Madras. Products Promotion & Development Centre
(PPDC) for Small—scale Casting and Forging Industries at
Agra. Ongoing projects include the institute for Auto Parts
Technology, PPDC for Essential Oils at Kannauj and the
Centre for Glass Industry in Firozjabad. Some of UNIDO's
own funds have also been used to finance project benefitting
SME'’s in India.

Banks Branches in West Bengal

8397. SHRI AMAR ROYPRADHAN : Will the Minister of
FINANCE be pleased to state the places in West Bengal
where the Government propose to open new branches of
banks during the current financial year?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRIM.V. CHANDRASHEKHARA MURTHY) : A
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Statement showing details of Licences/authorisations granted at various centres in West Bengal where the branches have
to banks by Reserve Bank of india for opening of branches not been opened so far, is attached.

Detail of pending licences/authorisation -West Bengal - Position as on 31-3-1995

STATE : WEST BENGAL

S. No. Name of the Bank

Centre, Block, District, etc.

1. Allahabad Bank Habra, North 24-Parganas
2. Andhra Bank Siliguri, Dist. Dar}eeling
3. Bank of India Calcutta-Capital Market Services Branch
4. -do- Nandai, Alna | Block, Distt. Burdwan
5. -do- Hatighiss, Siliguri Block Distt. Darjeeling.
6. Bank of Maharashtra Maldia - Copasaria, distt. Midnapore
7. Canara Bank Siliguri, Distt. Darjeeling.
8. Central Bank of India Uluberia Distt. Howrah.
9. Dena Bafk Barsat, Distt. North 24-Parganas
10. Indian Bank Calcutta - Babudanga.
11. -do- Haldia - Barsundra, Distt. Midnapore
12. -do- Basirhat, Distt. North 24-parganas.
13. Indian Overseas Bank Calcutta-Chatu Babu Market.
14. -do- Kharagpur-New Traffic, Distt. Midnapore.
15. Lakshmi Villas Bank Ltd. Calcutta-Chuna Bhati, Andul.
16. New Bank of India Haldia Rani Chawk, Distt. Midnapore.
17.  Oriental Bank of Commerce Salkia, Distt. Howrah.
18. Punjab National Bank Naihati Hazinagar, Distt. North 24 - Parganas.
19. -do- Barsat Distt. North 23-parganas.
20. Punjab National Bank Salt Lake Sector Il, Distt. North 24-Parganas.
21. -do- Malda, Distt. Malda.
22. Union Bank of India Calcutta-Baruipur Ashokgarh.
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S. No. Name of the Bank Centre, Block, District, etc.

23. -do- Diamond Harbour, Distt. South 24-Parganas.
L 24, Union bank of India Haldia-Hatibaria Township, Distt. Midnapore.
25. -do- Calcutta-Selimpur Jheel Road.
26. -do- Calcutta-South End Garden.
27. -do- Calcutta-Survey park.
28. -do- Calcutta-Asset Recovery management Branch.
29. -do- 3 Majilpur-Dost. South 24-Parganas.
30. -do- Panaghet Bazar, Distt. Nadia.
31. -do-
32. -do- Chandmoni Il Anchal in Bomsal Charki, Block-
Ratua-|, Distt. Malda

33. UCO Bank Calcutta-Beleghatakalamandir
34. -do- Raiganj-Distt. North Dinjapur.
35. Vijaya Bank Calcutta-Lake Town.
36. -do- Calcutta-Specialised Capital Market Services Branct
37. Vysya Bank Calcutta-Rashbehari Avenue.
38. -do- Calcutta-Ajoynagar
39. -do Calcutta-Overseas Branch.
40. Jammu & Kashmir Bank Ltd. Calcutta-Mullick Bazar. =
41. Syndicate Bank Barsat Distt. North 24-Parganas.
42, Sikkim Bank Ltd. Mahabirsthan-Siliguii, Distt. Darjeeling.
43. State Bank of India Calcutta-Bangur Avenue
44, -do -do- -Chuni Babur Bazar, B.T. Road
45. -do- -do- City College South Branch Kankulia Road
46. - -do- -do- E.C. Market, E.C. Block, Salt Lake.
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S. No. Name of the Bank

Centre, Block. District, efc.

47. -do-

48. -do-

49. -do-

50. -do-

51. -do-

52. -do-

53. -do-

54. -do-

55. -do-

56. -do-

57. -do-

58. State Bank of Travancore

59. State Bank of Bikaner & Jaipur
60. ICICI Banking Corporation Ltd.
61. Global Trust Bank Ltd.

62. UTi Bank Ltd.

63. Industrial Bank Ltd.

-do- Lonta Street, Beniapukur Lane

-do- purba Puttari.

-do- Shyamnagar Road (East), Nayapati.
-do- Kharagpur Nayabazar, Distt.
Burdwan-Punjabimore, Raniganj.

Taki Distt. North 24 Paraganas.

Pradhan Nagar Distt. Darjeeling

Raiganj Bazar, Distt. North Dinjapur
Khatra, Distt. Bankura.

Jaigaon, Distt. Jalpaiguri

Mejia Thermal Power Station
Block Gangajal Ghati, Distt Bankura.

Calcutta - Kalitala Tribeni

Asansol-Bhadka Ward No. 2, Distt. Burdwan.
Calcutta.

Calcutta.

Calcutta.

Calcutta.

Upgradation of Textile Sector

839.& SHRIMATI DIL KUMARI BHANDARI: Will the
Minister of TEXTILES be pleased to state :

(a) whether any seminar on “World Trade System after
Uruguay Round Prospects for South Asian Countries” was
organised at New [eihi in recent past:

by i 50 the detads thereof,

(c) whether some suggestions on upgradation of prod-
ucts and managerial techniques and knowhow in the textile

sector have been made;
(d) if so, the details thereof. and

(e)‘ the reaction of the Union Government on ...
suggestions?

THE MINISTER OF TEXTILES (SHR! G. VENKAT
SWAMY) (a)to (e). A seminar on "World Trade System after
Uruguay Round” was heldin Febiuary, 95 at New Dethi. The
seminar focussed attention on studying the opportunities and
prospects of World Trade System for South Asia after the
Uruguay Round. The perceptions of South Asian countries
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regarding the future developments of the world trade system
and the expected impact on foreign relations were also
highlighted in the seminar.

Government has been taking a number of steps to
enhance the competitive ability of our textiles and clothing
expdrts industry so as to enable it to take fulier advantage of
increased opportunities under the quota free regime. The
steps taken in this regard incilude encouraging exporters to
participate in buyer—seller meets, fairs and exhibitions;
enabling import of capital goods at concessional duty for
export production; special arrangements for duty—free im-
port of raw materials for export production; ensuring in-
creased availability of export credit etc.

Settlement of Securities Transactions

8399. SHRI S.M. LALJAN BASHA : Will the Minister of
FINANCE be pleased to state :

(a) whether the Government propose to permit R.B.1. to
allow all financial institutions to settle securities transactions
on the basis of screen—based reporting; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI M.vV. CHANDRASHEKHARA MURTHY) :
(a) and (b). The transactions in Government securities
including transfers are at present, governed by the provisions
of Public Debt Act, 1944 and the Rules framed thereunder.
An inter—Departmental Group appointed by the Reserve
Bank of India to study the modalities of introducing Delivery—
Versus Payment System for transactions in Government
Securities has observed that screen—based settlement would
be a logical progression of the said system. Pending legisla-
tive approval for introduction of screen—based settiement,
the transfers in Government securities are being put through
on the basis of the transfer deed prescribed under the Public
Debt Act and Rules.

ACASH

8400. SHRI SANTOSH KUMAR GANGWAR : Will the
Minister of TEXTILES be pleased to state :

(a) the percentage of commission levied by ACASH and
its agency and the handloom units registered with ACASH
and its agencies for procurement of handloom products;

(b) the details of items resumed for purchase for ACASH
by Central Government;
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(c) the details of items supplied to Central Govemment by
ACASH during the last three years, year—wise; and

(d) the details of handloom weavers benefitted by the
marketing activities of ACASH during the last three years;
year—wise?

THE MINISTER OF TEXTILES (SHRI G. VENKAT
SWAMY) : (a) ACASH changes 5% of the value of goods
supplied by Handloom Units to various Central Government
Ministiesr/Departments/Agencies as Administrative changes.

(b) A list of items notified for purchase from Handloom
Sector by the Central Government is enclosed as State-
ment—I.

(c) A list of items supplied to Central Government by
ACASH during the last three years is enclosed as State-
ment—il.

(d) The data is not maintained by the Government.

STATEMENT-|

Items Notified for Purchase from Handloom Section

Title

COTTON-HANDLOOM

Angavastram

Bandage cloth

Bed durries

Bed Sheets

Blankets, grey of coloured
Bleeding Madras, loomstate
Buckram cloth

Bunting cloth. dyed

Calico, bleached or dyed
Cambric, bleached

Celiular sturting, handloom cotton
Cloth for plaster of paris bandages and cut bandages

Coating, handloom cotton
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Title

Title

Colour fastness of handloom cotton textiles, requirements
Crepe

Dhoties

Dosuti Grey, scoured, bleached or dyed

Dress material, bleached, dyed printed striped or checked
Drills

Dungri cloth

Dusters

Floor durries

Gada cloth

Gause, absorbent, non-sterlized, handloom cotton
Hand kerchiefs

Holland cloth, unscoured

Honeycomb towels and towelling cloth

Huckaback towels

Jaconet cloth, grey dressed

Light sheeting, grey

Lining cloth, dyed

Liant, absorbent, bleached

Longcloth, Bleached or dyed

Lungies

Madras Check

Madras handkerchiefs, Handloom cotton

Malmal, bleached

Mazri cloth (loomstate)

Mix saris

Mootus, striped or checked

Mosquito netting

Muslin, bleached

Nainsook, bleached or dyed

Napkins, bleached, striped, checked or dyed
Poplin, bleached or dyed

Pugri cloth, bleached or dyed

Pugri cloth, bleached or dyed

Pyjamma cloth, grey, with stripes

Saries

School Uniform fabric

Shirting

Sponge cloth, grey, striped and checked
Table cloth and napkins, handloom cotton

Ticking cloth, grey striped

Turkish towels and towelling cloth handloom cotton

Twills

SILK-HANDLOOM

Bush Shirt cloht, Loomstate

Dhotis, loomstate

Kora {loomstate) cloth

Shirting loomstate
WOOL-HANDLOOM

Blanketing cloth

Blanket, scarlet

Blankets, natura! grey brown

Blankets, ordinary, plain or check

Blankets, shoddy (double faced)

Blankets, shoddy (single faced)

Blankets, brick red

Bunting cloth, worsted, heavy

Bunting cloth, worsted, light

Cloth, collar, white

% Kamblies, loomstate
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Title

S.No. ltems

Lohis, worsted

Meiton (shoddy) cloth

Sege

Shirting, worsted

Pile Fabrics .

The following items shall be procurred on the basis of
samples approved by purchase/mutually agreed specifica-

tions. -
1. Khes
2. Bed Cover
3. Counter pane
4. Furnishing
5. Chaddar
6. Durrets/Jamakkalam
7. Bastha Cloth
8. ‘Lowreed pick cloth
9. Silkk Sarees
10.  Shawls, Muttlers, Pankhis
STATEMENT-HIl
S.No. lItems
1. Blankets
2. Bed Sheet
3. Blanketing Cloth
4. Bunting Cloth
5. Curtain Cloth
6. Cloth Handloom
7. Cumblies
8. Durries

9. Duster

10.  Dungry Cioth

11.  Gauze & Bandage
12.  Pillow Covers

13.  Pagri Cloth

14.  Saree

15.  Sponge Cloth

16.  Shirting Cloth P.e.
17.  Suiting Cloth P.e.

18.  Sheeting Cioth

19. Towel

Grounded Helicopters of Pawan Hans Limited

8401.  PROF. SAVITHRI LAKSHMANAN :
SHRI RAM KRIPAL YADAYV :
SHRI KUNJEE LAL :

Will the Minister of CIVIL AVIATION AND TOURISM be
pleased to refer to the reply given to Unstarred Question No.
183 dated December 3, 1993 regarding idle helicopters and
aircraft and state:

(a) the number of helicopter belonging to Pawan Hans
Limited which are grounded on account of safety and un—
economic reasons, airport—wise;

(b) the number of helicopters disposed of and the revenue
earned therefrom; and

(c) the estimated loss to the exchequer sfaccountof this
deal?

THE MINISTER OF CIVIL AVIATION AND TOURISM
(SHRI GHULAM NABI AZAD) : (a) A total of 19 Westland—
30 helicopters— 13 at Bombay and 6 at Delhi — have been
grounded on account of safety and uneconomic reasons.

(b) These helicopters could not be disposed of so far in
spite of global tenders.

(c) Itis not possible to assess loss, if any, at this stage
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Medical Facilities to Beedi Workers

8402. SHRI KHELAN RAM JANGDCE :

SHRI CHHEDI PASWAN :

Will the Minister of LABOUR be pleased to state :

(a) whether medical facilities are being provided to all

beedi workers;

(b) * not, the reasons therefor; and

(c) the percentage of those beedi workers to whom the
medical facilities are being provided by the Government,
State—wise?

THE MINISTER OF LABOUR (SHRI P.A. SANGMA) : (a)
and (b). A chain of 155 dispensaries and 3 hospitals have
been set up under the Beedi Workers Welfare Fund all over
the country exclusively for beedi workers to supplement the
medical facilities available at the District hospitals/ Rural
hospital/ public health centres/ sub centres etc. run by the
State Governments.

(c) A Statement is enclosed.

STATEMENT
State % of beedi workers % of beedi workers covered as
covered as per minimum norms reported by Welfare Commission
Andhra Pradesh 7.3% 20.83%
Tamil Nadu 7.3% 20.83%
Orissa 33.7% Under Verification
Madhya Pradesh 16.2% 60%
Rajasthan 30% 76.5%
Guijarat 50% 71.0%
West Bengal 11.3% 30%
Assam 65% 78%
Tripura 100% 92%
Maharashtra 27.8% 44%
Karnataka 21.7% 50%
Kerala 29.7% 50%
Bihar 17% 47%
Uttar Pradesh 12.2% 33%
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[English]

Restoration of Vayudoot Service on North Eastern
Sector

8403.).SHRI HARIN PATHAK : Will the Minister of CIVIL
AVIATION AND TOURISM be pleased to state:

(a) whether services of Vayudoot have been resorted in
the north eastern States;

(b) if so, the details thereof;

(c) whether the Vayudoot services have been similarly

resumed or likely to resume in various parts of Himachal .

Pradesh; and

(d) if so, the details thereof?

THE MINISTER OF CIVIL AVIATION AND TOURISM
(SHRI GHULAM NABI AZAD) : (a) and (b). Vayudoot is at
present operating services to 13 stations in the North Eastern

States and adjoining parts of West Bengal from its Calcutta/
Guwahati bases.

(c) No, Sir.
(d) Does not arise.
Demands Raised By ESI Employees

8404. SHRI JAGAT VIR SINGH DRONA : Will the Minis-
ter of LABOUR be pleased to state :

(a) whether any agitation of the Employees State Insur-
ance Corporation Employees Union of the U.P. region is
currently on;

(b) if so, the reasons therefor; and

(c) the steps taken by the Government in this regard?

THE MINISTER OF LABOUR (SHRI P.A. SANGMA): (a)
No, Sir.

(b) and (c). Do not arise.
Exhibition on Technology Information

8405. SHRI P.C. CHACKO : Will the Minister of COM-
MERCE be pleased to state :
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(a) whether an exhibition on information technology known
as ‘IT - Asia 95’ is proposed to be organised in New Delhi
during December, 1995;

(b) if so, the details thereof with its objectives as well as
the details of the advantages that will flow to the country;

(c) whether ITPO has invited some foreign countries for
participation in the exhibition;

(d) if so, the details thereof and if not, the reasons
therefor;

(e) whether the Government propose to organise similar
exhibitions in some States including Kerala in future; and

(f) if so, the details thereof and if not, the reasons
therefor?

THE MINISTER OF STATE OF THE MINISTRY OF
COMMERCE (SHRI P. CHIDAMBARAM) : (a) Yes, Sir

{b) IT—Asia’95 will be organised by the Manufacturers
Association of Information Technology (MAIT) in association
with M/s Business India Exhibitions in Pragati Maidan, New
Delhi from December 6, 1995 to December 9, 1995. The
exhibition is being organised mainly to focus the Indian
strength and capability in the field of information technology
so as to increase export. It also provides an opportunity to a
large number of information technology professionals in india
to get in touch with the latest developments in this field.

(c) and (d). India Trade Promotion Organisation (ITPO)
will provide only the premises/services for holding this exhi-
bition. The invitations to foreign countries will be done by the
organisers, i.e. Manutacturers Association of Information
Technology and M/s Business India Exhibitions. The
organisers expect participation from companies from USA,
Israel, European Economic Community, South East Asia and
Far East Asia etc.

(e) and (f). There is no such proposal to hold similar
exhibitions.

Non Payment of EPF and ESI

8406. SHRI D. VENKATESWARA RAO : Will the Minister
of LABOUR be pleased to state :

(a) whether the recommendations made by the Sub-
Committee of the Consultative Committee of Parliament
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regarding non payment of EPF/ESI dues have been consid-
ered by the ESI/EPF organisations;

(b) if so, the details thereof; and
(c) the reaction of the Union Government thereon?

THE MINISTER OF LABOUR (SHRI P.A. SANGMA) (a)
Yes, Sir.

(b) and (c). The CBT, EPF and the ESIC both have
considered and referred the recommendations to the Central
Government for the necessary action. The Government has
examined the report of the Sub—Committee and accepted
the recommendations relating to setting up of special police
cell, strengthening of supervision on exempted establish-
ments, computerisation etc. and also forwarded them to the
concemed authorities for implementation. Certain recom-
mendations involve consultation with other Ministries/De-
partments and in some cases also amendment of the Acts.
As such at present it is difficult to indicate reaction of the
Government about them.

Privatisation of Programme

8407. SHRI CHITTA BASU : Will the Minister of LABOUR
be pleased to state:

(a) whether the Government have received representa-
tion for setting up of a professional non—official body for
coordinating all matters relating to privatisation; and

(b) if so, the details thereof and the reaction of the
Government thereon?

THE MINISTER OF LABOUR (SHRI P.A. SANGMA): (a)
Yes, Sir.

(b) The Confederation of Indian Industry have requested
the Government for creating a privatisation agency which
should be attached to a Ministry reporting directly to the
Cabinet.

No decision has been taken by the Government on the
suggestion.

Space with Air Strips and its Utility
8408. SHRI DHARMANNA MONDAYYA SADUL : Will

the Minister of CIVIL AVIATION AND TOURISM be pleased
to state:
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(a) whether there are a number of airports under National
Airports Authority where the space with airstrips are available
but other infrastructures for operation of small Vayudoot
planes have not been provided; A

(b) if so, the location of such airports;

(c) whether in view of growing air traffic in the country the
Government will consider providing infrastructure for opera-
tion of air services from such airports; and

(d) if not, the reasons therefore?

THE MINISTER OF CIVIL AVIATION AND TOURISM
(SHRI GHULAM'NABI AZAD) : (a) Yes, Sir.

(b) Baluraghat, Behala, Chakulia, Donakonda, Hassan,
Jhansi, Jharsguda, Jogbani, Lalitpur, Malda, Muzzafarpur,
Panna and Raxaul.

(c) and (d). Most of these airports are non—operational.
Airport Authority of India wili consider providing operational
infrastructural facilities subject to availability of funds and
economic viability, as and when requests from airlines opera-
tors for operation through these airports are received.

Trade Deficit

8409. SHRiI RAJENDRA AGNIHOTRI : Will the Minister
of COMMERCE be pleased to state :

(a) whether the attention of the Government has been
drawn to the newsitem appeared in Economic Times dated
February 26, 1994 captioned ‘India may have zero trade
deficit in 1997,

(b) if so, the reaction of the Government thereon; and

(c) the time by which the country’s trade deficit at zero
point is likely to be achieved?

THE MINISTER OF STATE OF THE MINISTRY OF
COMMERCE (SHRI P. CHIDAMBARAM) : (a) Yes, Sir.

(b) and (c). Exports and imports depend on divergent sets
of factors and an exact balance between the two can only be
a coincidence. The Government is striving for a sustainable
balance of trade. Given the comfortable foreign exchange
reserves position, India’s current trade deficit is within man-
ageable limits.
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Private Airlines supported by State Government

8410. SHRI ANAND RATNA MAURYA : Will the Minister
of CIVIL AVIATION AND TOURISM be pleased to state :

(a) whether the permission has been granted to start
private airlines supported by the State Governments;

(b) if so, the details thereof alongwith the aims and
objectives thereof;

(c) the States which have been given permission and
started working and those which are waiting for permission;
and

(d) the criteria fixed for giving such permission?

THE MINISTER OF CIVIL AVIATION AND TOURISM
(SHRI GHULAM NABI AZAD) : (a) Yes, Sir.

(b) and (c). M/s. U.P. Air Services Society, which has
been promoted by the State Government of Uttar Pradesh,
have been permitted, pending issue of scheduled Air Trans-
port Operator's permit, to operate F—27 aircraft with effect
from 21.4.1995 to 23.7.1995 on certain routes connecting
Delhi, Lucknow, Kulu, Varanasi, Muirpur and Gorakhpur to
meet the tourist demand. No such proposal has been re-
ceived from other States. M/s. Gujarat Airways Ltd. Baroda
applied for Air Taxi Operator's Permit to operate in Gujarat
and Maharashtra; the company was granted ‘No Objection
Certificate for issue of ATO permit and permission to import
aircraft.

(d) Under the guidelines for operation of air taxi service,
any individual company or body corporate can apply for issue
of permit for operating schedule/air taxi services provided the
applicant fulfills the stipulated conditions and provisions of
the Aircraft Act/Rules. The case is considered on merits on
a case to case basis.

Water Sports Complex in ORISSA

8411. DR. KRUPASINDHU BHOI : Will the Minister of
CIVIL AVIATION AND TOURISM be pleased to state :

(a) whether the Government had a proposal to set up a
water sports complex in the Hirakud Reservoir in Orissa;

(b) if so, the reasons for which the same has not been set
up so far;
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(c) by when it is likely to be set up; and

(d) the steps being taken by the Govemment in this
regard?

THE MINISTER OF CIVIL AVIATION AND TOURISM
(SHRI GHULAM NABI AZAD) : (a) to (d). No proposal to set
up a Water Sports Complex in Hirakud reservoir in Orissa has
been received from the State Government. However, the
Department of Tourism, Government of India has sanctioned
Rs. 40.39 lakhs for a tourist complex at Hirakud and Rs. 5.14
lakhs for the purchase of water sports equipment to be used
at Hirakud reservoir.

Withdrawal of Import Duty

8412. SHRI MANORANJAN BHAKTA : Will the Minister
of COMMERCE be pleased to state :

(a) whether any representation has been received from
the exporters of southern region for recommending with-
drawal of additional duty on input imports;

(b) if so, the details thereof; and
(c) the action taken by the Government in this regard?

THE MINISTER OF STATE OF THE MINISTRY OF
COMMERCE (SHRI P. CHIDAMBARAM) : (a) Yes, Sir.

(b) Exporters have represented against the payment of
Addl. customs duty on imports made under Duty Exemption
Scheme. '

(c) Payment of additional customs duty became neces-
sary because a number of units had claimed MODVAT and
at the same time availed of duty free imports. However,
wherever MODVAT has not been claimed and the imports
are for making exports, a procedure has been laid down for
the prompt refund of such payment in the Export & Import
Policy, 1992—97 (as amended) a copy of which is placed in
the Parliament Library.

Public Issue of I.D.B.1.

8413. SHRI RAM VILAS PASWAN : Will the Minister of
FINANCE be pleased to state :

(a) wiiwier the IDBI has decided to launch its Rs. 2184
crores mega public issue from June 1995 onwards;



197  Whitten Answers

(b) whether the IDBI has decided to finalise the largest
public issue in the Indian market;

(c) whetherthe IDBI is offering 168 million shares at aface
value of Rs. 10 with a premium of Rs. 120/—; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHR! M.V. CHANDRASHEKHARA MURTHY) :
(a) Industrial Development Bank of India (IDBI) has reported
that its public issue is slated to open on July 5, 1995.

(b) Yes, Sir.

(c) and (d). IDBI has reported that it would be making a
public issue of 168 million equity shares of the face value of
Rs. 10/— each at a premium of Rs. 120/— per share.

Conference for Forming Trade Bloc among SAARC
~ Countries.

8414. SHRI SRIKANTA JENA :
SHRI M.V.V.S. MURTHY :

Will the Minister of COMMERCE be pleased to state :

(a) whether six tea producing nations including India and
Sri Lanka commenced the two day conference in April, 1995
to consider forming an association to jointly promote the
industry which are facing with declining tea prices in the world
market;

(b} if so, the details of participating countries;

(c) whether the conference has adopted constitution for
the proposed association; and ’

(d) if so, the details thereof and the other outcomes
arrived at in the conference?

THE MINISTER OF STATE OF THE MINISTRY OF
COMMERCE (SHRI P. CHIDAMBARAM) : (a) to (d). A
proposal for formation of an Association of Tea Producing
Countries has been mooted as a result of initiative taken by
Sri Lanka. The Association has been proposed to be formed
basically with a view to establish a mechanism for meaningtul
interaction amongst tea producing member countries on the
production, productivity and research.

Preparatory meeting for the formation of the proposed
~ssociation was held in Colombo on 27 and 28th April, 1995,
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and was attended by delegates from Bangladesh, China,
India, Indonesia, Iran, Malawi and Sri Lanka.

During the aforesaid meeting draft constitution of the
proposed Association, its structure, funding and location of
the secretariat etc. were discussed in detail and it was agreed
that the participating countries would forward their observa-
tions on the draft documents circulated by the Sri Lanka
authorities, to the Tea Board of Sri Lanka by 31st July, 1995.
Apart from the discussions on the draft document of the
constitution of Association other issues discussed during the
meeting were as follows :—

(a) Review of situation arising out of decline in tea
prices.

(b)  Generic promotion of tea in the overseas markets.

(c) Possible areas of technical cooperation amongst
tea producing countries.

(d) Threat to natural tea from artificial substitute prod-
ucts.

(e) Inter—Governmental cooperation in tea research.
[Translation]
Export and Import.of Edible Oil

8415. SHRI DATTA MEGHE : Will the Minister of COM-
MERCE be pleased to state :

(a) the details of edible oils which are being imported/
exported;

(b) the total quantity of edible oils imported/exported and
the foreign exchange earned/spent thereon during 1994—
95; and

(c) the steps taken by the Government to curb the imports
and boost the exports of edible oils?

THE MINISTER OF STATE OF THE MINISTRY OF
COMMERCE (SHRI P. CHIDAMBARAM) : (a) and (b). Edible
oil imports in 1994—95 (April—Nov.) were of the order of
233455 MTs valued at Rs. 440.33 crores. Most of the imports
amounting to Rs. 375.82 crores were accounted for by palm
oilandits fractions. Other edible oils importedinclude soyabean
oil (Rs. 52.41 crores), rape colza/mustard oil (Rs. 4.60
crores), coconut (copra) palm kemel oil (Rs. 3.65 crores), rice
bran oil (Rs. 3.46 crores), and seasame oil (Rs. 0.39 crores).
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Exports of edible oils in 1994—95 (April—Nov.) amounted to
Rs. 2.75 crores in value and 840 MT in quantity terms. The
items of export included coconut (copra) palm kernel/ba-
bassu, sesame, soyabean and rape colza/mustard oils.
(source : DGCI&S, Calcutta)

(c) Increased domestic production of oilseeds and im-
proved availability of edible oils would in the long run curb the
need for imports and open up export opportunities. A signifi-
cant step in this direction was launching of the Technology
Mission on Oilseeds to harness improved production, pro-
cessing and management technologies. Some activities
taken up under this Mission include distribution of seeds and
plant protection chemicals, development of infrastructure for
seed production, integrated pest management, farmers’
training, improvement in post harvest technology, improve-
ment of processing efficiency by using modern expellers,
development of processing and marketing infrastructure,
and the creation of storage and processing facilities.

Setting up of Industries in Nepal

8416. SHRI PANKAJ CHOWDHARY :
SHRI RAM VILAS PASWAN :

Will the Minister of COMMERCE be pleased to state:

(a) whether the Nepal Government has made an offer to
the Indian entrepreneurs to set up industries in Nepal;

(b) if so, the sectors in which the offer has been made for
setting up industries;

(c) whether any agreement in this regard has been signed
between India and Nepal;

(d) if so, the details of such joint ventures where Indian
investment is likely to be made; and

(e) the reaction of the Government in this regard?

THE MINISTER OF STATE OF THE MINISTRY OF
COMMERCE (SHRI P. CHIDAMBARAM) : (a) Yes, Sir. His
Majesty’s Government of Nepal have in recent months
renewed their invitation to Indian entrepreneurs to make
investments in Nepal.

(b)*The invitation is not limited in terms of sectors, but
HMGN have specifically identified certain priority sectors for
this purpose, namely agro—based industry, tourism, hydro-
power, and other manufacturing industries (textile mills,
readymade garments, leather products, writing and printing
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papers, newsprint, pharmaceuticals, sugar), as well as ser-
vice sectors.

(c) No, Sir; such investment does not require an inter—
governmental agreement.

(d) It is not possible to specify joint ventures which Indian
entrepreneurs might be interested to explore in Nepal.

(e) The Government's policy is to encourage and facilitate
increased economic cooperation with Nepal, including in-
vestment in that country.

Scheme For Industrial Workers

8417. SHRI RAMESHWAR PATIDAR :
SHRIMATI SHEELA GAUTAM :
SHRIMATI KRISHNENDRA KAUR :
SHRI RAJVEER SINGH :

Will the Minister of LABOUR be pleased to state:

(a) whether the Union Government have formulated any
scheme for the development of skilled industrial workers in
some States with the World Bank assistance;

(b) if so, the number of Industrial Training centres opened
under the said scheme so far and the number of workers

trained in these centres, State—wise;

(c) whether this scheme is likely to be completed within
the stipulated time; and

(d) if so, the details thereof and if not, the reasons
therefor?

THE MINISTER OF LABOUR (SHRI P.A. SANGMA) : (a)
to (d). The information is being collected from the concerned
States/UT and will be laid on the Table of the House.

Import and Export of Electronic Items

8418. SHRI RAJENDRA KUMAR SHARMA : Will the
Minister of COMMERCE be pleased to state:

(a) whether a number of electronic items can be imported
or exported under the Exim Policy;

(b) if so, the details thereof;

(c) whether the importers of these items have to fuitil the
conditions pertaining to export;
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(d) if so, the details thereot; and

(e) the target fixed in this regard for 1995—967

THE MINISTER OF STATE OF THE MINISTRY OF
COMMERCE (SHRI P. CHIDAMBARAM) : (a) to (d). Yes,
Sir. Import of electronic items required for export production
is allowed without payment of duty under the Duty Exemption

Scheme.

(e) The electronic industry has indicated an export
target of Rs. 4500 crores in 1995—96.

[English]
Indian Projects in Dubai

8419. SHRI SULTAN SALAHUDDIN OWAISI : Will the
Minister of COMMERCE be pleased to state:

(a) whether a number of Indian companies have applied
for establishing their units in Dubai;

(b) if so, the details of total investment being made by the
Indian investors;
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-

(c) whether the Government have given permission to
Indian companies to set up their units in Dubai;

(d) if so, the details thereof; and
(e) if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF
COMMERCE (SHRI P. CHIDAMBARAM) : (a) and (b). As on
date, applications of two Indian Companies for establishing
a Joint venture and a Wholly Owned Subsidiary in Dubai are
under process. M/s. Indian Hospitals Corporation Ltd. have
applied for setting up a Joint Venture in Dubai in the field
of health care with an investment of Rs. 342.09 lacs
(approx.) constituting 24.5% of the total equity capital M/s. Sri
Serbati Steel Tubes Ltd. have applied for setting up a wholly
owned subsidiary in the field of galvanization of welded steel
tubes and pipes with an investment of Rs. 499.90 lacs
(approx.).

(c) and (d). Until date, Government have approved the
setting up of 30 Joint Ventures and 6 Wholly Owned Subsid-

iaries in Dubai, details of which are in the statement enclosed.

(e) Does not arise.

STATEMENT
S.No Name of the Indian Company Indian equity
‘ (Rs in lacs)
(approx.)
JOINT VENTURE IN DUBA!
1. Shri R.M. Goculdas, Bombay 8.00
2. Phoenix Distributors Pvt Ltd. Bombay 1.00
3. Ballarpur Industries Ltd. New Delhi 9.95
4, Ramanand Sugar, Bombay 0.00
5. Balmer Lawrie & Co. Ltd., Calcutta 109.39
6. Reliable Fods Industries Pvt Ltd., Bhopal 8.50
7. Guijarat Injects Ltd., Calcutta 17.00
8. Gaysons & C;). Pvt. Ltd., Calcutta 50.33
9. HMT(International) Ltd. Bangalore 169.20
10. Reliance Industries Ltd. Bombay 31176.00




203  Written Answers

JUNE 2, 1995

Written Answers 204

-

S.No Name of the Indian Company Indian equity
(Rs in lacs)
(approx.)
\ 11. Kasat Paper & Pulp Ltd. Pune 45.29
12. Nucor Weld Pvt. Bagalore 22.57
13. Voltas International Ltd., Bomabay 30.70
- 14, Technocraft Industries Bombay 3.83
15. Alsa Marine & Narvests Ltd. 124.25
16. Nelstar Exports & Tech. Pvt. Ltd., Bombay 11.39
17. IFB Industries Ltd., Calcutta 38.38
18. South Asian Financial Exchange Ltd., Madras 68.08
19. Gayson & Co. Pvt. Ltd.,Calcutta 93.83
20. Miranjan Export & Finance (P)Ltd Surat 152.52
21. The Bharat Vijay Mills Ltd., Kalol 14.70
22. Carnation Enterprises Pvt. Ltd. Calcutta 100.47
23. Unitech International Ltd. New Delhi 8.93
24. SPIC Ltd. Madras 7039.42
25. Uniplas India Ltd., New Dethi 4.08
26. Indore Wire Co. Ltd., Bombay 389.68
27. Reunion Engg. Co. Ltd., Bombay 124.95
28. Sterling Holiday Resorts (India) Ltd., Madras 2082.50
29. Kajaria Ceramics Ltd., Bulandshahar (U.P.) 77.17
30. Supreme Industries Ltd., Bombay 12.49
WHOLLY OWNED SUBSIDIARIES IN DUBAI
1. Revelon Investment & Finapce Ltd., Bombay 129.45
2. Cosnique Export Ltd., New Delhi 86.52
3. Raunagq International Ltd., New Delhi 160.00
4. Tata Exports Ltd., New Delhi 84.94
5. Shaw Wallace Co. Ltd., Calcutta { 100.45
6. Indo-French Blotech Enterprises Lfd., Thane 315.00
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Smuggling of Essential Items

8420. SHRIMATI BHAVNA CHIKHLIA : Will the Minister
of FINANCE be pleased to state: ‘

(a) whether the Government are aware that large number
of cattle, huge quantity of rice, wheat, sugar, salt, edible oil
and medicine are being smuggled daily through Indo—
Pakistan border in the district of Kutch and Banaskantha in
Guijarat;

(b) if so, how many agencies are there to prevent such
types of smuggling; and

(c) the extent of expenditure incurred to maintain these
agencies?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI M.v CHANDRASHEKHARA MURTHY) :
(a) Available reports do not indicate large scale smuggling of
cattle, rice, wheat, sugar, salt, edible oil and medicine on
Indo—Pak Border in Kutch and Banaskantha districts in
Gujarat.

(b) Customs, Directorate of Revenue Intelligence and
Border Security Force are the central agencies actively
involved in detection and prevention of smuggling in Kutch
and Banaskantha districts in Gujarat.

(c) An amount of Rs. 61.85 lakhs has been spent on
agencies under the Ministry of Finance in the districts of
Kutch and Banaskantha.

Direct Tax Revenue

8421. SHRI! P.P. KALIAPERUMAL : Will the Minister of
FINANCE be pleased to state :
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(a) whether the percentage of direct tax revenue to the tax
revenue in the country is very low as compared to that of the
developed countries;

(b) if so, the comparative figures thereof;

(c) the reasons for the deelevated direct tax revenue in
the country; and

(d) the steps being taken by the Government to improve
the percentage in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI M.V.CHANDRASHEKHARA MURTHY) :
(a) and (b). The percentage of direct tax revenue to the total
tax revenue in our country is low as compared to that of some
of the developed countries. The percentage compares
favourably with that of many developing countries. The
comparable date is briefly indicated in the attached state-
ment.

(c) In most of the developing countries, including India,
the share of direct taxes in the total tax revenue is low. The
contribution depends upon overall state of economic devel-
opment and scope for direct taxation. Tax incentives and
benefits, embedded in the law, also lead to erosion of taxes.

(d) The Government has been taking necessary legisla-
tive and administrative measures to correct the situation. As
a consequence of these measures, the share of direct taxes
to the tax revenues has progressively increased from about
19.14% in the year 1990—91 to about 28.4% in the year
1994—95.

STATEMENT
S.No. Industrial Countries” Year Taxes on income  Individual Corporation
(percentage of total revenue)
i) United States 1993 50.65 41.14 9.50
ii) Australia 1992 63.65 47.33 15.40
iii)) Greece 1993 239.23 13.68 8.35
iv) italy 1993 29.23 13.68 8.35
v) Netherlands 1993 30.66 24.06 6.60
vi) Sweden 1993 5.79 1.17 4.17
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S.No. Industrial Countries* Ysér Taxes on income  Individual Corporation
(percentage of total revenue)
“ Developing Countries*

vii) Ghana 1993 16.77 6.74 8.26
viii) Kenya 1894 27.57 Not avialable  Not avialable

ix) Mauritius 1994 12.32 6.16 6.16

x) Indonesia 1993 49.33 8.15 38.94

* Note: These figures have been taken from Government Finance Statics Yearbook, 1994, published by International Monetary Fund. The figures are
not comparable and they suffer from a number of inadequacies arising out of differences i terms of year of assesment, tax regime and valuations etc.
The figures are pvosisional in the cases of Australia and Greece. The figures are the projected figures in the case of Mauritius.

INDIA
S.No. Year ! Direct taxes Income-tax Corporation tax
(percentage of tax revenue)
i) 1990-91 19.14 9.32 9.26
i) 1991-92 22.57 9.99 11.65
iii)) 1992-93 24.27 10.57 11.92
iv) 1993-94 26.78 12.03 13.28
v) 1994-95 (R.E.) 28.42 12.24 14.75
[Translation] (c) the details of the steps taken by the Government for

Customs Godowns

8422. SHRI PHOOL CHAND VERMA : Will the Minister
of FINANCE be pleased to state:

(a) whether a large quantity of valuable goods seized by
customs officers has been lying in various depots and
godowns of customs department;

(b} if so, the detaiis of such goods seized upto December
31, 1994 and lying in customs godowns of Bombay, Calcutta,
Delhi and Madras; and

the preservation of seized goods?

THE MINISTER QF STATE IN THE MINISTRY OF
FINANCE (SHRI M.V. CHANDRASHEKHARA MURTHY) :
(a) and (b). Seized goods of valuable nature consisting of
gold, silver, diamonds, currency. watches etc. in the customs
godowns all over the country as on 31.12.94 was valued Rs.
115.95 crores. Seized stock lying in customs godowns at
Delhi, Calcutta, Madras & Bombay as on 31.12.1994 was
valued Rs. 61.80 crores.

(c) Steps taken for preservation of seized valuable goods
include storing them in strong room under armed guard and
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periodical stock taking.
Child Labour

8423. SHRILALL BABU RAI : Willthe Minister of LABOUR
be pleased to state :

(a) the number of cases registered against the handloom
owners in the country for illegally employing child labour;

(b) the number of raids conducted against carpet export-
ers with a view to detecting incidents of child labour employed
in carpet manufacturing sector; and

(c) the details of action taken in this regard?

THE MINISTER OF LABOUR (SHRI P.A. SANGMA) : (a)
to (c). Information is being collected and will be laid on the
Table of the House.

[English]
Unemployment in Goa

8424. SHRI HARISH NARAYAN PRABHU ZANTYE : Will
the Minister of LABOUR be pleased to state:

(a) the status of unemployment, State-wise, as per
records/assessment of the Government particularly with
regard to white collar unemployment in Goa;

(b) the targets fixed for employment generation, State-
wise for the last three years and actual employment gener-
ated and reasons for shortfall, if any;

(c) the effective steps being taken to tackle the growing
unemployment amongst educated particularly in Goa; and

(d) the projections of extent of educated unemployment
in yarious States at the end of 8th plan and extent of
employment proposed to be provided, particularly in Goa?

THE MINISTER OF LABOUR (SHRI P.A. SANGMA) : (a)
to (d). As per estimates made by the Planning Commission,
unemployment is provisionally estimated to be 18.7 million at
the end of March 1995. Break up of this estimate by educated
and uneducated or by States is not available. The Eighth plan
envisaged creation of additional employment opportunities of
the order of 8.5 million p.a. on an average during the plan
period corresponding to an average annual growth rate of the
ecnnomy of 5.6%. No siate-wise targets have been fixed.
Additional employment opportunities of the order of 6.3
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million per year on an average are estimated to have been

_created during the period 1992-95. State-wise break of this

estimate is not available. The shortfall in employment gen-
eration is primarily due to average annual rate of growth of the
economy, during the period 1992-95, namely 4.6% being
less than that targettd in the plan.

Employment is a thrust area of the 8th Five Year Plan.
The plan epvisages a strategy for accelerating gwor growth
of productive employment opportunities in the country both
for educated and uneducated unemployed on the basis of a
faster growth of employment, Intensive sectors, sub-sectors
and activities. In addition to this, Prime Minister's Rozgar
Yojana (PMRY) which provide self employment opportunities
to the educated unemployed youth is being implemented in
all States including Goa.

Projections of the extent of educated unemployed in
various States at the end of the 8th plan have not been made
by the Planning Commission.

Modernisation of Powerlooms

8425.  SHRI A. INDRAKARAN REDDY :
SHRI ARVIND TRIVED! :

Will the Minister of TEXTILES be pleased to state :

(a) whether the Government have received proposals -
from various State Governments particularly from Andhra
Pradesh and Gujarat for providing financial assistance for
modemisation of powerlooms in their States;

(b) if so, the details thereof; and

(c) the action taken by the Union Government thereon?

THE MINISTER OF TEXTILES (SHRI G. VENKAT
SWAMY) : (a) No, Sir. ’

(b) and (c). Do not arise.

[Translation]
'Seizure of Gold and Silver

8426. DR. SAKSHIJI : Will the Minister of FINANCE be
pleased to state:

(a) the quantity of gold and silver seized during the last six
months; and
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(b) the details of the places from where smuggled gold
and silver seized?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI M.V. CHANDRASHEKHARA MURTHY) :
(a) Quantity of smuggled gold and silver seized during the
period Nov., 94 to April, 95 is as follows :- ’

Quantity
(Kgs.)
Gold 554
Silver 734

(Figures are provisional)

(b) The seizures have been affected at various places in
the country including Amritsar, Bombay, Calcutta, Delhi,
Gorakhpur, Guwahati, Madras, Patna, Shillong, Trivandrum,
Visakhapatnam, Nanded etc.

Trade with U.K.

8427. SHRI BALRAJ PASSI : Will the Minister of COM-
MERCE be pleased to state :

(a) whether U.K. has expressed its desire to doublie its
trade with India by the turn of the century;

(b) if so, whether any agreement has been signed be-
tween India and U.K. in this regard; and

(c) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF
COMMERCE (SHRI P. CHIDAMBARAM) : (a) No formal
proposal to this effect has been received.

(b) and (c). Do not arise.

Unorganised Labour

8428.  SHRI LAKSHMI NARAIN MANI TRIPATHI :
SHRI V. SOBHANADREESWARA RAO :

Will the Minister of LABOUR be pleased to state :

(a) the number of unorganised labourers in the country,
State-wise;

(b) the areas where unorganised workers are working;
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(c) the steps taken to safeguard the interests of the
unorganised workers;

(d) whether the Government are aware of the exploitation
of workers in Jawahar Rojgar Yojana and Employment -
Assurance Scheme; -

(e) if so, whether the Government have conducted any
survey in this regard specifically in U.P.;

(f) if so, the outcome of the survey;

(g) whether the Government propose to establish a
Welfare Board to protect the interests of the unorganised
workers;

(h) if so, the details thereof; and
(i) if not, the reasons therefor?

THE MINISTER OF LABOUR (SHRI P.A. SANGMA) : (a)
to (i). Workers are enumerated in the Census by sector of
activity in which they are engaged. Since there exists no
definitional clarity about the team ‘organised labour' and
‘unorganised labour it is not possible to give the number of
such labour in the country.

Agriculture and construction activities engage the largest
number of unorganised labour. Other occupations where the
labour is unorganised include mining and quarrying, house-
hold and cottage industry, brick-kilns etc. However, it is
difficult to give an exhaustive list.

A large number of existing labour laws like the minimum
Wages Act, the Payment of Wages Act, the Equal Remu-
neration Act, the Contract Labour (Regulation & Abolition)
Act, the Bonded Labour System (Abolition) Act and the Inter
State Migrant Workmen (Regulation of Employment and
Conditions of Service) Act etc. are applicable to the workers
engaged in unorganised sector to look after their interests in
terms of wages, working hours, social security etc. The
Ministry of Labour are administering five Welfare Funds
established by legislation to extend welfare and social secu-
rity schemes in the fields of housing, educational, medical
and recreational facilities for beedi, mines (limestone/dolo-
mite, iron, manganese, chrome and mica) and cine workers.
EPF & ES! schemes are also available to unorganised
workers subject to coverage of the establishment. In addi-
tion, a number of State Governments particularly Kerala
have set up several Welfare Funds for identified categories
of unorganised workers. It is not considered practicable to
establish one Welfare Board for all categories of unorganised
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waorkers as a whole.

No case regarding the exploitation of workers under JRY
and EAS has come to the notice of the Government.

Loan Applications with I.D.B.l. From Gujarat

8429.  SHRI KASHIRAM RANA :
SHRI MAHESH KANODIA :

Will The Minister of FINANCE be pleased to state :

(a) the number of applications received by Industrial
Development Bank of India from Guijarat during the last three
years and the number of applications approved and rejected
out of them separately; and

(b) the details of the financial assistance provided to
industries by the IDBI in Gujarat during the said period, year-
wise?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI M.V. CHANDRASHEKHARA MURTHY) :
(a) The details of applications received, sanctioned and
rejected under direct finance schemes of the Industrial
Development Bank of India (IDBI) in the State of Gujarat
during the last three years are given below :

1992-93 1993-94 1994-95
Applications 169 200 276
received
Applications 128 141 171
sanctioned
Applications
rejected/withdrawn/ 24 27 g
closed

' (b) The details of assistance sanctioned and disbursed by
IDBI to industries in Gujarat during 1991-92, 1992-93 and
1993-94 are given below :

(Rs. Crores)

Sanctions Disbursements
1991-92 539.1 557.4
1992-93 1464.8 1070.0
1993-94 2192.5 931.8
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[English]
' Foreign Banks

8430. SHRI P.C. THOMAS : Will the Minister of FINANCE
be pleased to state :

(a) whether the working of foreign banks in India is
monitored by the Reserve Bank of India;

(b) if so, the details thereof; and

(c) the details of limitations regarding interests, amounts
of loan, securities etc. for such banks?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI M.V. CHANDRASHEKHARA MURTHY) :
(a) and (b). Yes, Sir. Foreign Banks are inspected by the RBI
once a year.

.. fc) There are no separate guidelines on these issues for
forevgn banks. RBI guidelines in respect of these areas are
applicable to foreign banks aiso.

Mutual Fund Scheme of UTI

8431. SHRI CHETAN P.S. CHAUHAN : Will the Minister
of FINANCE be pleased to state:

(a) whether SEBI proposes to- inspect mutual fund
schemes floated by UTI,

(b) i so, the details thereof and the reasons therefor; and
(c) when is the inspection proposed to be conducted?

THE MINSTER OF STATE IN THE MINISTRY OF
FINACNE (SHRI M.V. CHANDRASHEKHARA MURTHY) :
(a) Yes, Sir.

(b) and (c). SEBI has stated that it proposes to inspect
four new schemes launched by UTI after the regulatory
framework laid down by SEBI for UTI became effective from
July, 1994.

Emigrants

8432. SHRI R. SURENDER REDDY : Will the Minister of
LABOUR be pleased to state :

(a) the details of the Protectorate of Emigrants presently
functioning in various States indicating their date of setting up
and jurisdiction;
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(b) whether the Government are aware that a large
number of skilled, semi-skilled and unskilled workers from
Andhra Pradesh leave Andhra Pradesh to seek employment
in the Gulf countries;

k(c) if so, the reasons for not setting up so far any P.O.E.
office at Hyderabad for the convenience of the aforesaid
emigrants who have to go for P.O.E. clearance to Bombay or
Delhi;

(d) whether the Government have received any request
for setting up a P.O.E. office at Hyderabad; and

(e) if no, the action taken by the Union Government
thereon?

THE MINISTER OF LABOUR (SHRI P.A. SANGMA) : (a)
A statement giving details regardir g date of setting up and
jurisdicticn of each office of protector of Emigrants is given in
the attached statement.

(b) Yes, Sir.
(c) Government had simplified the emigration procedure

by bringing the following six additional categories of workers
under Emigration Check Not Required (ECNR) category with

effect from 4.10.1991 :-
1. Supervisors (all proféssions);
2. Skilled workers (all professions);
3.  Semi-skilled workers (all professions);
4.  Light-Mediu,-Heavy Vehicle Drivers;

5.  Clerical workers of all categories including stenog-
raphers, storekeepers, time-keepers, typists etc.

6. Cooks excluding these in domestic employment.

The workers falling under the above categories can
passport office at hyderabad for Emigration Check Not
Required (ECNR) endorsement on their passports. In the
circumstances it was not considered necessary to set-up an
office of protector of Emigrants at Hyderabad for the purpose
of granting emigration clearance.

(d) Yes, Sir.

(e) A decision will be taken depending upon the require-
ments of the situation.

STATEMENT

Territorial Area in Respect of which The Respective Protector of Emigrants can Entertain The Cases of Emigration
Clearance from The Registered Recruiting Agents and The Project Exporters

Si.No Office of the Date of States/Union Territeries in respect of which the
Protector of opening of respective Proctector of Emigrants can entertain the
Emigrants the office cases of emigration clearance from the registered
Recruiting Agents and the Project Expoters.
1. Delhi 30.12.1983 Delhi, Uttar Pradesh, Rajasthan
Madhya Pradesh.
2. Chandigarh 30.12.1983 Jammu & Kashmir, Punjab, Haryana
Himachal Pradesh, Chandigarh.
3. Bombay 30.12.1983 Maharashtra, Andhra Pradesh,
Gujarat, Goa, Daman &
Diu and Dadra
Nagar Haveli.
4. Madras 30.12.1983 Kamataka, Tamil Nadu,

Pondicherry.
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SI.No Office of the Date of States/Union Territories in respect of which the
Protector of opening of respective Proctector of Emigrants can entertain the
Emigrants the office cases of emigration clearance from the registered
Recruiting Agents and the Project Expoters.
5. ) Calcutta 30.12.1983 ~Assam, Arunachal Pradesh, Meghalaya
Nagaland, Mizoram, Tripura, Manipur
West Bengal, Bihar, Orissa, Sikkim,
and Union Territory of Andaman ang Nicobar
6. Trivandrum 30.12.1983 Kerala.
7. Cochin 30.12.1983

Kerala and Lakshadweep Islands.

Investment by ITDC in Gujarat

8433. SHRI HARISINH CHAVDA : Will the Minister of
CIVIL AVIATION AND TOURiSM'be pleased to state:

(a) the amount invested by the India Tourism Develop-
ment Corporation in its enterprises in Gujarat during each of

the last three years and the locations of these enterprises;

(b) whether the ITDC has formulated new schemes for
the development of its units in the State; and

(c) if so, the details thereof?

THE MINISTER OF CiVIL AVIATION AND TOURISM
(SHRI GHULAM NAB! AZAD) : (a) During the last three years
ITDC has not made investment in setting up any new project
il Gujarat. )

(b) and (c). ITDC'sgAnnual Plan 1995-96 does not envis-
age any specific plan scheme/outlay in the State of Gujarat.
[Translation]

Review of Loans Advanced/Recovered

8434. SHRI MOHAMMAD ALI ASHRAF FATMI :
SHRI HARI KEWAL PRASAD :

Will the Minister of FINANCE be pleased to state:

(a) whether any review has been made in respect of loans

advanced and recovered by the nationalised banks during ..

_the last three years;

(b) it so, when was this review made and the outcome
thereof; and

(c) the follow up action taken thereon?

THE MINISTER. OF STATE IN .THE MINISTRY OF
JFINANCE (SHRI M.V. CHANDRASHEKHARA MURTHY):

*{a) to (c). Reserve Bank of India- (RBI) have not reported

details of any such review. However, the banks have a
system of continuous monitoring of individual advances at
various levels. As soon as an advance shows signs that it
may prove difficult to recover, the same is reviewed in detail
with reference to purpose for which advance was given, the
nature of business, status of borrower, availability of security
etc. On the basis of review, steps are initiated to recover the
-advance. Normally, banks, after exhausting all avenues of
recovery file suits for recovery. The setting up of Debt

‘ Recovery Tribunal (DRT) is expected to improve the recovery

performance of banks.
Non-Official Directors in Banks

8435. SHRI KUNJEE LAL: Will the Minister of FINANCE
be pleased to state:

(a) the details of the vacant posts qf non-official Directors
in various banks, bank-wise;

{b) whether certain cases of appointing or® person as the
non-official director of two public sector banks at the same

point of time have come to the notice of the Government;

(¢) if so, the details thereof and tﬂe reasons therefor; and

(d) the time by which the vacant posts of non-official and
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official directors in various banks are likely to be filled up?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI M.V. CHANDRASHEKHARA MURTHY):
(a) New non-official directors have been recently nominated
on the boards of nationalised banks. However some non-
official directors are yet to be nominated on the boards of the
following nationalised banks. Bank-wise vacancies are given
below:-

1. Andhra Bank 1
2.  Indian Bank 1
3.  Oriental Bank of Commerce 1
4. Union Bank of India 1
5. Bank of Maharashtra 1
6.  Central Bank of India 2
7. Bank of India 2
8. Punajb & Sind Bank 4
9. Canara Bank 5
10.  United Bank of India 6
(b) No, Sir.

(c) Does not arise.

(d) Government have initiated necessary action to fill up
the vacant positions of non official directors and other direc-
tors on the boards of various nationalised banks.

[English]
Bank Loans to Farmers in Andhra Pradesh

8436. DR. K.V.R. CHOWDARY: Will the Minister of
FINANCE be pleased to state:

(a) the total amount of loans disbursed to farmers by the
scheduled banks in Andhra Pradesh during each of the last
three years; and

(b) the amount of loans recovered from them during the
above period?
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THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI M.V. CHANDRASHEKHARA MURTHY):
(a) The amount of direct agricultural finance including crop
loans disbursed to farmers by all Scheduled commercial
banks in Andhra Pradesh during the last three years are as
under:

(Rs. crores)

Year ended Amount
Short Term Term Loans
June 1991 460.50 106.70
June 1992 513.00 123.13
Jun'g 1993 500.28 102.76

(latest available)

(b) The amount of loan recovered from the farmers in
respect of direct agricultural advances in Andhra Pradesh
during the above period is given below:

Year ended Amount of % of
recovery recovery
{Rs. Crores)
June 1992 692.03 56.56
June 1993 665.21 53.91
June 1994 NA NA

Bihar Sharif Aerodrome
8437. SHRI RAMASHRAY PRASAD SINGH: Will the

Minister of CIVIL AVIATION AND TOURISM be pleased to
state:

(a) whether the Govermnment propose to expand or
modemise the Aerodrome of Bihar Sharif;

(b) if so, the details thereof; and
(c) if not, the reason therefor?
THE MINISTER OF CIVIL AVIATION AND TOURISM

(SHRI GHULAM NABI AZAD): (a) to {(c). The airport at Bihar
Sharif belongs to the State Government of Bihar. Due to lack
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of demand from Airlines operators, Airports Authority of India
has no plan to upgrade this airport.

Sodhani Committee

8438. SHRI ANANTRAO DESHMUKH: Will the Minister
of FINANCE be pleased to state:

(a). whether the Sodhani Committee has submitted its
report to the Government;

(b). if so, the main recommendations made by the
Committee; and

(c). the steps being taken by the Government of imple-
ment these recommendations?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI M.V. CHANDRASHEKHARA MURTHY):
(a) to (c). An Expert Group of Foreign Exchange Market in
India was set up by the Reserve Bank of India on November
22, 1994 to examine issue relating to products available for
hedging foreign exchange markets in India and the introduc-
tion of new derivative products. The Expert Group is (ilaired
by Shri O.P. Sodhani, Executive Director, Reserve Bank of
India. The Expert Group has submitted its interim recommen-
dations to the Reserve Bank of India. The final report of the
Expert Group is yet to be submitted.

Seizure of Gold and Silver

8439. DR. AMRITLAL KALIDAS PATEL : Will the Minister
of FINANCE be pleased to state:

(a) the quantity and the value of smuggled gold and silver
seized at sea ports in Gujarat State during the year 1994 and
1995 till date;

(b) the number of persons arrested and action taken
against them; and

(c) the concrete measures adopted by the Government to
check the smuggling of gold and silver?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHR! M.V.CHANDRASHEKHARA MURTHY):
(a) No seizure of gold and silver has been affected at sea
ports in the state of Gujarat during the year 1994 and 1995
till April, 1995.

(b) Does not arise in view of (a) above.

(c) Field formations are alert to detect and prevent
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smuggling including smuggling of gold and silver. Close
coordination is being maintained amongst all agencies con-
cemed with detection and prevention of smuggling.

Meetings of Fis with Foreign Investors

8440. DR R. MALLU: Will the Minister of FINANCE be
pleased to state:

(a) whether any meetings have been held between
Financial Institutions like IDBI, IFCI and foreign investors in
the last two years; and

(b) if so, the details thereof indicating the gist of delibera-
tions and the decisions arrived at?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI M.V. CHANDRASHEKHARA MURTHY):
(a) No, Sir.

(b) Does not arise.
Help by Airlines during Natural Calamifies

8441. DR LAL BAHADUR RAWAL: Will the Minister of
CIVIL AVIATION AND TOURISM be pleased to state the
names of such carriers, the services rendered by them and
the details of flights organised to provide relief to earthquake
victims at Latur and Osmanabad districts of Maharashtra?

THE MINISTER OF CIVIL AVIATION AND TOURISM
(SHRI GHULAM NABI AZAD) : Air India had carried 633.90
tons of goods free of cost for use of earth-quake victims in
Latur and Osmanabad. Indian Airlines has also arranged to
carry relief material for the earthquake victims free of cost on
board their services.

Relief material was also carried by foreign airlines/agen-
cies, as per the details given below:-

Source Relief material carried
(in tons).
Liberian Airways Holland 37.378
US Air Force, USA 110.065
Luthvian Airways, London 40.044
Pakistan Air Force 24.200
Singapore Airlines 9.016
Others 99.467
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Disruption of flight due to epidemics

8442. SHRI BOLLA BULL! RAMAIAH: Will the Minister of
CIVIL AVIATION AND TOURISM be pleased to state:

(&) whether facilitation division of the International Civil
Aviation Organisation has accepted India's proposal for
safeguards against disruption of flights in case of outbreak of
an epidemic in member states;

(b) if so, whether a world wide conference of facilitation of
International Transport was held in Montreal from April 18 to
April 28, 1995;

(c) whether during this conference India raised this issue
regarding disruption of air service to/from by some countries
during the outbreak of plague in India in September-October
1994; and

(d) if so, to what extent India presented its case and to
what extent India’s view point was accepted?

THE MINISTER OF CIVIL AVIATION AND TOURISM
(SHRI GHULAM NABI AZAD): (a) to (c). Yes, Sir.

(d) At the 11th Session of the Facilitation Division of
International Civil Aviation Organisation (I.C.A.Q.) held in
Montreal from 18th to 28th April, 1995, India had forcefully
taken up the issue of some states unilaterally suspending
their flights due to the plague scare in India during Septem-
ber-October’ 94 without prior consultation. As a result of
discussion in the meeting, the Facilitation Division of .C.A.O.,
recommended adoption of certain recommended practices/
standards for incorporating in annex 9 of Chicago Conven-
tion, which make it mandatory for the Member States to
consult the World Health Organisation (W.H.Q.) and the
Health Authorities of the States of occurrence of the disease
before taking a decision to suspend air transport services.
The recommended practice also provides that existing pro-
visions of the International Health Regulations should be
complied with while applying health measures during such
situations. The Facilitation Division has also recommended
that 1.C.A.O0., may contact the W.H.O., to draft suitable
guidelines in this regard.

Profit of Air India

8443. SHRI PRAKASH V. PATIL: Will the Minister of
CIVIL AVIATION AND TOURISM be pleased to state:

(a) whether Air India did not have profits during the year
1992-93 and have shown profits during the subsequent
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years;
(b) if so, the reasons therefor,

(c) whether the Government propose to conduct an
enquiry in this regard; and

(d) if so, the details thereof?
THE MINISTER OF CIVIL AVIATION AND TOURISM
(SHRI GHULAM NABI AZAD): (a) and (b). Details of profits

earned by Air India during the last three years is as under:-

1992-93 - Rs. 333.14 crores
1993-94 - Rs. 201.90 crores
1994-95 - Rs. 26.49 crores (provisional)

(c) No, Sir.
(d) Does not arise.
Housing Loan in G.I.C.

8444. SHRI SOBHANADREESWARA RAO VADDE: Will
the Minister of FINANCE be pleased to state:

(a) whether the General Insurance Corporation Housing
Finance Limited has taken a decision to introduce a new
scheme to further the interests of the people opting for
Housing loan; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI M.V. CHANDRASHEKHARA MURTHY):
(a) No, Sir.

(b) Does not arise.

Declaration of Tourism as Industry

8445. SHRIMATI CHANDRA PRABHA URS: Will the

Minister of CIVIL AVIATION AND TOURISM be pleased to

state:

(a) whether the Union Government are aware that many
State Govemments have declared tourism as industry;

(b) if so, the names of such States; and

(c) the steps the Union Government propose to take to
pursue other States to declare tourism as an industry?
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THE MINISTER OF CIVIL AVIATION AND TOURISM
(SHRI GHULAM NABI AZAD): (a) Yes, Sir.

(b) The following State Governments and Union Territo-
ries have declare tourism as an industry:

1. Andhra R 11.  Uttar Pradesh
2. Assam 12. Rajasthan

3. Bihar 13. Maharashtra
4. Haryana 14. Mizoram

5. - Himachal Pradesh 15.  Arunachal Pradesh

6. Kerala 16. Orissa
7; “ Madhya Pradesh 17.  Jammu & Kashmir
8. Tamil Nadu 18. Andaman & Nicobar
9. Tripura 19. Lakshadweep

10. Kamataka 20. Pondicherry

(c) The Union Government have been constantly im-
pressing upon the remaining States and Union Territories to
accord tourism the status of an industry. The matter is also
raised at various review meeting held with State Govern-
ments and Union Territories.

Excise Duty Collection on Machinery

8446. SHRI SHRAVAN KUMAR PATEL: Will the Minister
~of FINANCE be pleased to state:

(a) whether the excess excise duty collection on machin-
ery, plant and laboratory equipment which treats material for
condensing or cooling other than refrigeration and

" airconditioning machinery under the head 84.19 in the Fi-
nance Bill, 1993, which was stated to have been inadvertently
raised from 15 per cent to 110 per cent instead of reducing
it to 10 per cent has since been refunded;

(b) if so, the details thereof; and
(c) the time by which the money is likely to be refunded?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI M.V. CHANDRASHEKHARA MURTHY):
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(a) to (c). The refund of any excise duty is governed by the
procedure and requirements prescribed under Section 11-B
of the Central Excise & Salt Act, 1994. In respect of duty paid,
between 28.2.93 and 22.4.93, on machinery, plant or labora-
tory equipment which treats material by condensing or
cooling other than refrigeration and airconditioning machin-
ery, falling under Chapter heading 84.19 of the Central
Excise Tariff Act, 1985, the provisions of Section 11-C(2)
read with Section 11-B of Central Excise & Salt Act, 1944
have not been complied with by the assessees. Therefore
except in the case of M/s Saboo Engineering Pvt. Ltd.,
Jodhpur, where an appeal is pending before CEGAT, the
question of refund of any part of excise duty paid by the
assessees does not arise.

Housemaids

8447. SHRI MOHAN RAWALE: Will the Minister of
LABOUR be pleased to state:

(a) whether the Government are aware of the Memoran-
dum of Understanding (MoU} signed by the Foreign Maids
Employment Agencies Association of Singapore with the
Indian Personal Export Promotion Council (IPEPC) to send
Indian housemaids to Singapore;

(b) if so, the details thereof;
(c) the status enjoy=d by the IPEPC with the Govemment;

(d) whether Government would ensure the safety and
welfare of the Indian housemaids to be sent to Singapore by
the IPEPC under the said agreement; and

(e) if so, the details thereof?

THE MINISTER OF LABOUR (SHRI P.A. SANGMA): (a)
Yes, Sir

(b) The Memorandum of Understanding signed between
two private organisations on 27.04.1995 inter-alia provides
for various terms and conditions such as salary, fringe
benefits, terms of contract, vacation, commission, passage
remittance, guarantee period, deployment period, cancella-
tion indemnity, monitoring of the welfare of the emigrants etc.

(c) to (e). Indian Personnel Export Promotion Council is
registered with the Registrar of Companies, Maharashtra. As
the Council is not registered with the Ministry of Labour as
Recruiting Agent under the provisions of the Emigration Act,
1983 the question of their deploying Indian house-maids to
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Singapore under any agreement does not arise.
Merger of STC and MMTC

8448. SHRI RABI RAY: Will the Minister of COMMERCE
be pleased to state:

(a) whether the Government propose to merge the State
Trading Corporation of India Ltd. (STC) and the Minerals and
metals Trading Corporation of India Ltd. (MMTC) to prevent
overlapping of activities;

(b} if so, the details thereof; and
(c) if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF
COMMERCE (SHRI P. CHIDAMBARAM): (a) No, Sir.

(b) and (c). Do not arise.
World Bank Loan

8449. SHRI SUDHIR GIRI: Will the Minister of FINANCE
be pleased to state:

(a) the number of projects completed with the help of the
World Bank Loans during the last three years;

(b) the total amount of World Bank loan cancelled due to
various reasons in the same period; and

(c) the names of the projects affected due to cancellation
of such loans?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHR! M.V. CHANDRASHEKHARA MURTHY):
(a) 44 World Bank aided projects were completed during the
last three years.

(b) and (c). Information is being collected and will be laid
on the Table of the House.

Plan to Promote Ancient Monuments as Places of”
Tourist Interest

8450. SHRI RAM KAPSE: Will the Minister of CIVIL
AVIATION AND TOURISM be pleased to state:

(a) whether the Overseas Economic Corporation Fund of
Japan (OECF) has financed the plan to promote the ancient
monuments as places of tourist interest;
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(b) if so, since when it is being implemented and throngh
which agencies; and

(c) the cause for the delay, if any, in executing the plan
according to schedule?

THE MINISTER OF CIVIL AVIATION AND TOURISM
(SHRI GHULAM NABI AZAD): (a) and (b). Yes Sir, the
Overseas Economic Cooperation Fund of Japan (OECF) has
offered loan for the following two projects:

(i) The infrastructural development along identified Bud-
dhist travel circuits in Uttar Pradesh and Bihar. The loan
agreement was signed on 15.12.1988.

(iiy Conservation and Tourism development for Ajanta-
Ellora in Maharashtra. The loan agreement was signed on
9.1.1992.

The agencies of Central Government involved in the
implementation of the above projects are: Deptt. of Tourism,
Gouwt. of India; Airports Authority of india; Ministry of Surface
Transport and the Archaeological Survey of India. The agen-
cies of States of U.P., Bihar and Maharashtra involved are:
PWD; Tourism Development Corporation; Forest Deptt;
Public Health & Engineering Deptt.; Jal Nigam; Electricity
Boards etc.

(c) while implementation work in Uttar Pradesh is almost
on schedule, the works in Bihar & Maharashtra are delayed
due to various reasons such as delay in finalising technical
details; involvement of several implementing agencies; pro-
vision of inadequate budgets by State Gowt. etc. The OECF
loan is not available in advance, and the implementing
agencies have to first incur the expenditure from their own
budget and then claim reimbursement from OECF.

Financial Loss to Exchequer

8451.  SHRI RAJNATH SONKAR SHASTRI:
SHRIMATI BHAVNA CHIKHALIA:

Will the Minister of FINANCE be pleased to state:

(a) whether the Government rules have been violated in
favour of a private firm to cause financial loss to State
exchequer to the tune of crores of rupees as reported in the
Indian Express dated April 21st, 1995;

(b) if so, the facts and details thereof; and

(c) the action being taken by the Government against the
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persons found responsible in this regard?

MINISTER OF STATE IN THE MINISTRY OF FINANCE
(SHRI M V CHANDRASHEKHARA MURTHY): (a) No, Sir.

(b) and (c). Does not arise in view of (a) above.
Smuggling of Rice

8452. SHRI JITENDRA NATH DAS: Will the Minister of
FINANCE be pleased to state:

(a) whether the Government are aware that the rice being
smuggled to Bangladesh from West Bengal, '

(b) if so, the steps taken by the Govemment to control it;
and

(c) the quantity of rice smuggled from West Bengal to
Bangladesh for the last two years?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI M.V. CHANDRASHEKHARA MURTHY):
(a) to (c). The information is being collected and will be laid
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on the Table of the House.
Profit of ITDC

8453. DR. P. VALLAL PERUMAN: Will the Minister of
CIVIL AVIATION AND TOURISM be pleased to state:

(a) whether the India Tourism Development Corporation
achieved it highest ever record profit during the year 1994-
95;

(b) if so, the details thereof; and

(c) the details of the progress made by the ITDC in its
various sectors during the last three years particularly during
the year 1994-85, sector-wise?

THE MINISTER OF CIVIL AVIATION AND TOURISM
(SHRI GHULAM NABI AZAD): (a) and (b). Yes, Sir. During
1994-95, ITDC earned highest ever record net profit (before
tax) of Rs. 42.25 crores (provisional).

(c) A statement showing activity-wise profitability alongwith
its growth for the last three years is attached.

STATEMENT

Divisionwise Details of Profitability for the Last Three Years.

(Rs. in lakhs)

Division 1992-93 %age 1993-94 %age 1994-95 %age
Profit/ Change Profit/ Change Profit Change

Loss over Loss over Loss over

91-92 92-93 93-94

Hotel Division (-)263.48 415 829.32 414.8 2020.94 143.7
Ashok Travels & Tours (-)74.60 (-)145.6 22.64 130.3 77.08 240.5
Duty Free Trade 1345.07 7.6 1547.78 15.1 2121.22 37.0
SEL Red Fort (-)2.10 (-y1212.5 1.97 193.8 6.22 2157
Totat 1007.89 721 2401.71 139.0 4225.46 75.9

Additional Rooms for Hotel Industry

8454. SHRI GURUDAS KAMAT :
KUMARI SUSHILA TIRIYA :

Will the Minister of CIVIL AVIATION AND TOURISM be
pleased to state:

(a) whether Government have rejected the proposal
mooted by large hotel chains seeking to add about 8,000 new
rooms; and

(b) if so, the reasons therefor?

THE MINISTER OF CIVIL AVIATION AND TOURISM
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(SHRI GHULAM NABI AZAD) : (a) No Sir.

Sl.No Name of the Amount
Collectorate Rs. in lakh:
(b) Does not arise. (Rs. in lakhs)
2. Sahar 44.27
. Recovery of Customs Duty
' 3. Calcutta 1186.71
8455. PROF. SAVITHRI LAKSHMANAN : Will the Minis-
ter of FINANCE be pleased to state: 4. Madras 687.64
(a) the total amount of custom duty assessed for the year 5. Cochin 122.00
1993-94 from various Customs Houses and collectorates in 6. Delhi 350.22
the country;
7. Visakhapatnam 83.77
(b) if so, whether the customs duty assessed have been
fully recovered/collected. 8. Ahmedabad (Prev.) 39.96
(c) whether any arrears in the recovéry is awaited; 9. Goa 12.56
(d) if so, the details thereof, Customs House-wise and 10. Kandla 690.43
collectorate-wise; and
11. Bangalore 660.66
(e) the steps being taken by the Government to recover 12, Nhava Sheva 39.21
the arrears?
13. Jaipur 362.53
THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI M.V. CHANDRASHEKHARA MURTHY): 14. Bhubaneshwar 1695.23
(a). The total amount of Custom duty collected during the
year 1993-94 from various Customs Houses and collectorates 15. Guntur 74.79
in the country was Rs. 22,239.74 crores.
16. Chandigarh 542.39
(b) and (c). The arrears of Customs revenue pending .
recovery as on 31.3.94 was Rs. 118 crores approximately. 17. Rajkot 66.10
Thelflgure .covers arrears pertaining to the year 1993-94 and 18, Indore 12.53
earlier period.
19. Pune 22.32
(d) A statement of arrears of recovery Customs House-
wise and Collectorate-wise is attached. 20. Nagpur 7.89
(e) Persuasive action and .also coercive action under 21. Shillong 1.02
Section 142 of the Customs Act, 1962 are taken to realize the
arrears. The Customs Act, 1962 has also been amended 22. Trichy 26.47
recently to provide for levy of interest on arrears ot Custom
duty. 23. Hyderabad 941.95
STATEMENT 24. Coimbatore 1.03
Customs Houss/Cellectorate-Wise Arrears of Revenue 25. . Aurangabad 69.22
SI.No Name of the Amount 26, Allahabad 59.96
i te Rs. in lakhs,
Collectora { ) 27. Surat 190.89
1. Bombay , 3069.74 28. Vadodara 59.64
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Si.No Name of the Amount
Collectorate (Rs. in lakhs)

29. Belgaum 66.26

30. . Meerut 620.45

31. Madras (C.EX.) 35.70

Total 11823.54

Seizure of Drugs

8456.  SHRI M.V.V.S. MURTHY :
SHRI SHRAVAN KUMAR PATEL :

~ Will the Minister of FINANCE be pleased to state:

(a) the details of the seizure of drugs by the Delhi
Customs authorities at the Indira Gandhi International Airport
and in various localities of Delhi during the last six months;

(b) whether the Govemment have conducted any inquiry
in this regard;

{c) if so, the details thereof; and
(d) the steps taken by the Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI M.V. CHANDRASHEKHARA MURTHY):
(a) The details of the seizure of drugs by the Delhi Customs
authorities at the Indira Gandhi Intemnational Airport and in
various localities of Delhi during the period November, 94 to

* April, 1995 are as follows:-

Goods seized Quantity
Brown sugar 970 Kg.
Heroin 15.768 Kg.
Hashish 145.621 Kg.
Charas 27.228 Kg.

(b) and (c). Investigations in seizures mentioned above
have led to arrest of persons involved in smuggling of drugs
in India and abroad as well as freezing of bank accounts in
Gemany and England.

(d) Anti-Narcotics drive remains intensified. Close coordi-
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nation is being maintained amongst all agencies concerned
with detection and prevention of smuggling.

[Ti ranslatibn ]
Loans Under the New Scheme

8457. SHRI VILASRAO NAGNATHRAO GUNDEWAR:
Will the Minister of FINANCE be pleased to state:

(a) whetherthe Government have started any new scheme
to give loan upto Rs. 1,00,000 (Rupees one Lakh) to edu-
cated unemployed graduates;

(b) if so, the details thereof; and

() the number of persons to whom loan has been given
under this scheme and the amount of loan given, State-wise?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI M.V. CHANDRASHEKHARA MURTHY):
(a) and (b). Prime Minister's Rozgar Yojna (PMRY) for
educated unemployed youth was launched on 2nd October,
1993. The objective of the scheme is to provide sustained
employment to about 10 lakh educated unemployed youth in
micro enterprises. These enterprises will cover manufactur-
ing, service and business ventures. The salient features of
the PMRY are as under:-

(i) All educated unemployéd youth between the age
of 18 and 35 years belonging to tamilies having
tota! family income upto Rs. 24,000/- per annum
trom all source are eligible for assistance under the
scheme.

(i) These educated unemployed entrepreneurs are
given a subsidy of 15% subject to ceiling of Rs.
7,500/- each for starting the micro-enterprises.

(i)  Each entrepreneur is required to bring in 5% of the
project cost as margin money.

(iv) Each entrepreneur is eligible for a loan upto a
ceiling of Rs. 11 lakh and this loan would not require
a collateral guarantee.

(v) The entrepreneur selected under the scheme will
be provided training before the loan is disbursed.

(vi) Matric (passed or failed) students, ITl passed
youth and all persons who have undergone Gov-
emment sponsored technical courses for a mini-
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mum duration of 6 months are eligible for assis- (vii)  The beneficiary should have been a permanent
tance under the scheme. resident of the area for atleast 3 years.

(vii) A reservation of 22.5% for Scheduled Castes/ (c) State/Union Territory-wise number of persons who
Scheduled Tribes and 27% for Other Backward have been sanctioned loans and the amount sanctioned
Classes (OBCs) has been provided. under the PMRY Scheme during the years 1993-94 and

1994-95 are set out in the statement-attached
STATEMENT
State/Union Territory-wise number of persons who have been sanctioned loans and the amount sanctioned under the
Prime Minister's Rozgar Yojana (PMRY) during the years 1993-94 and 1994-95.
S.No. Name of the Sta'e/ 1993-94 1994-95
Union Territcy

Number Amount Number Amount

1 2 3 4 5 6
1. Andhra Pradesh 3152 2039.31 15921 8734.83
. Amachal Pradesh 43 38.95 158 97.70
3. Bihar 1617 1354.07 108859 7872.63
4. Assam 751 627.77 4538 3156.40
5. Goa 67 i3 37 315 214.88
6. Gujarat 508 229.27 5601 2350.36
7. Haryana 676 420.47 4168 2045.82
8. Himachal Pradesh 196 131.59 2041 1194.34
9. Jammu & Kashmir 104 71.89 1595 972.78
10. Karnataka 1564 871.20 11926 5641.33
11. Kerala 1577 865.83 10413 5103.47
12. Madhya Pradesh 2649 1840.96 19513 12035.79
13. Maharashtra 38 1917.57 25192 12118.70
14. Manipur 167 155.41 1172 971.74
18. Meghalaya 136 109.38 279 185.31
16. Mizoram 14 13.46 178 155.42
17. Nagaland 70 61.19 201 179.43
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S.No. Name of the State/ 1993-94 1994-95
Union Territory
Number Amount Number Amount
1 2 3 4 5 6
18. Orissa 762 586.25 528 3545.92
19. Punjab 986 772.18 4751 2822.54
20.  Sikkim — - ‘ 58 31.08
21. Rajasthan 1192 4 711.47 6815 3703.98
22. Tripura 121 ] 93.31 606 491.21
23. Tamil Nadu 2469 1512.86 13285 7188.57
24, Uttar Pradesh 3279 2078.65 20037 10967.11
25. West Bengal 892 625.26 7043 3984.55
26. National Capital Territory of Delhi 686 398.64 1704 883.26
27. Andaman & Nicobar Island 23 14.70 47 30.10
28. Chandigarh 112 80.97 199 141.18
29. Daman & Diu — 29 22.10
30. Dadar & Nagar Haveli 39 35.40 189 156.46
31. Lakshdweep — - — —
32. Pondicherry 105 56.10 321 128.09
" Not Specified 28 15.85 54 36.62
Total 27850 17785.33 174492 97173.70
Data : Provisional
Source * : Reserve Bank of india (RBI)
Clearance of Issues by S,EB.I. (a) whether attention of the Government have been
- invited to the news item captioned “Blacklisted Co. raises
[English] money from primary market” appearing in the ‘Financial

Express’, New Delhi dated May 2, 1995;

8458. SHRI-SANAT KUMAR MANDAL : Will the Minister .
of FINANCE be pleased to state: o (b) it so, the facts of the matter reported therein;
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(c) the circumstances under which the Securities and
Exchange Board of India failed to check this aspect before
clearing the issue; and

(d) the action the Government propose to take to set
matters right and to prevent such blacklisted companies to
raise money from the Capital market in future?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI M.V. CHANDRASHEKHARA MURTHY):
(a) Yes, Sir.

(b) The main point raised in the news item related to non-
disclosure of certain facts in the prospectus issued by PSL
Holdings Ltd., which was reportedly blacklisted by the Minis-
try of Petroleum and Natural Gas for undertsaking contract
work from public sector oil companies.

{c) and (d). SEBI has stated that it is the responsibility of
the lead managers to ensure that adequate disclosures are
made in the offer documents. Any complaint received against
the issuer for misstatement is taken up with the lead man-
ager, and appropriate action is taken. In the case of PSL
Holdings Ltd., SEBI has taken up the matter with the lead
managers and the final course of action is yet to be decided.
SEBI is meanwhile strengthening the disclosure standards to
avoid the recurrence of similar situation.

Poverty Alleviation Programme

8459.  SHRIN.J. RATHVA :
SHRI SULTAN SALAHUDDIN OWAISI :

Will the Minister of FINANCE be pleased to state:

(a) whether the Government have sought any assistance
from World Bank and Asian Development Bank to launch
Poverty Alleviation Programme in the country;

(b) if so, the details of assistance received during the last
three years; and

(c) the assistance made available to Gujarat during the
above period.

THE MINISTER OF STATE IN THE MINISTRY: OF
FINANCE (SHRI M.V. CHANDRASHEKHARA MURTHY):
(a) Yes Sir. Two proposals meant for direct Poverty Allevia-
tion are at the initial stage of preparation and under discus-
sion with the World Bank for possible assistance. No assis-
tance has been sought from Asian Development Bank to

JUNE 2, 1995

Written Answers 240

launch Poverty Alleviation Programme.
(b) No assistance has been received from the World
Bank/Asian Development Bank during the last three years to

launch any direct Poverty Alleviation-Programme.

(c) Does not arise.

World Bank Assistance

8460. SHRI SURENDRA PAL PATHAK:
SHRI AMAR ROYPRADHAN:

Will the Minister of FINANCE be pleased to state:

(a) whether the World Bank has revised its policy regard-
ing assistance to be given to India;

(b) if so, the details thereof and the reasons therefor; and

(c) the reaction of the Government thereto?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI M.V. CHANDRASHEKHARA MURTHY: (a)

No, Sir.

(b} and (c). Do not arise.

[English]

Chellaiah Committee Recommendations of High-
Tech Products

8461. DR VASANT NIWRUTTI PAWAR: Will the Minister
of FINANCE be pleased to state:

(a) whether there is any proposal to give tariff protection
to vital drugs;

(b) whether Government propose to accept Chellaiah
Committee recommendations in respect of new High-tech
products;

(c) if not, the steps taken to protect the interests of
pharmaceutical industry; .

(d) whether the Govemment propose any other incentive
packages other than those recommended by Chellaiah Com-
mittee; and - -
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(e) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI M.V. CHANDRASHEKHARA MURTHY):
(a) to (e). No proposal for giving tariff protection to vital drugs
is presently under consideration of the Government. How-
ever, for certain specified drugs, concessional rates of cus-
toms duty are applicable. The tariffts on pharmaceutical
products are formulated after talking into account all relevant
considerations.

Overdraft by States

8462. SHRI SYED SHAHABUDDIN: Will the Minister of
FINANCE be pleased to state:

(a) the maximum overdraft by various States during the
year 1994-35 beyond the ways and means limit fixed by the
RBI, State-wise;

(b) the total number of working days for which payments
were stopped by the RBI on account of overdraft during the
financial year 1994-95 in one or on more occasion, State-
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wise; and

(c) the market borrowings, bonds and debenture limits
fixed for various States, State-wise for the year 1994-95 and
the corresponding actual figures, State-wise?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI M.V. CHANDRASHEKHARA MURTHY):
(2) and (b). Since it is a matter of relationship between the
banker and the client, (between the RBI and State Govern-
ment), information of overdraft and suspension of payments
in the States accounts with the RBI is not publicised by the
Government of India.

(c) A statement indicating the allocations of market
borrowings and bonds & debentures for various States for the
year 1994-95 and the corresponding actual figures of market
borrowings debentures will be collected from the State
Governments and will be furnished.

State-wise details of allocation of market borrowings and
bonds and debentures for the year 1994-95 and the actual
amounts of market borrowings raised.

STATEMENT

Rs. in crores

Market Borrowings

Sr. Name of the State Allocation ' Actual Bonds & Debentures
No. Allocation
o 1. Andhra Pradesh 437.53 437.55 —
2. Arunachal Pradesh 4.68 4.68 —
3. Assam 161.63 161.63 —_
4. Bihar 442.10 442.12 —_
5. Goa 14.50 14.50 —
6. Guijarat 209.45 222209.43 —
7. Haryana 108.89 108.89 -
8. Himachal Pradesh 34.44 34.44 —_
9. Jammu & Kashmir 57.98 57.98 —_
10. Karnataka 181.84 181.84 —
11. Kerala 295.61 295.61 70.00
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Rs. in crores

Market Borrowings

. Sr. Name of the State Allocation Actual Bonds & Debentures
No. Allocation
12. Madhya Pradesh 348.85 348.85 —
13. Maharashtra 385.80 385.80 425.00
14. Manipur 14.00 14.00 —
15, Meghalaya 17.76 17.76 —
16. Mizoram 10.00 10.00 —
17. Nagaland 24.64 24.64 —
18. QOrissa 299.07 299.25 130.00
19. Punjab 171.24 171.27 —
20. Rajasthan 314.27 314.27 250.00
21. Sikkim 11.65 11.65 —
22. Tamil Nadu 350.42 350.42 415.00
23. Tripura 17.92 17.92 —
24. Uttar Pradesh 787.42 787.38 350.00
25. West Bengal 421.42 421.43 71.00

Total 5123.11 5123.31 1711.00
Assets of Nationalised Banks as on 31st March, 1994 are as below:
8463. SHRI GEORGE FERNANDES : Will the Minister of Rs. in crores
FINANCE be pleased to state: Non-performing assets 25922.27
(a) the details of the non-performing assets of the Aggregate advances 106522.25

nationalised banks together with the total outstanding loans
of these banks as on date; and

(b) the steps being taken to recover these non-performing
assets?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI M.V. CHANDRASHEKHARA MURTHY):
(a) The details of the non-performing assets of nationalised
banks together with the aggregate advances of these banks

(b) Debt Recovery Tribunals have been set up for expe-
diting adjudication and recovery of debts due to banks and
financial institutions. Banks are setting up Recovery Cells at
the Head Office under the exclusive charge of a General
Manager. Recovery cells shall also be constituted at Control-
ling Offices having concentration of non-performing assets.
At the branch level also an office will be posted at each of the
branches having concentration of dues for attending to
recovery.
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Strike by New Employees

8464. SHRI INDRAJIT GUPTA : Will the Minister of
LABOUR be pleased to state:

(a) whether the Government are aware that the employee
and workers of the ‘Patriot’ daily and ‘Link’ news magazine
have been on strike for the last eight months protesting
against the indiscriminate dismissal/retrenchments of the
journalists, non-payment of Provident Fund Contribution and
Gratuity, etc., and

(b) if so, the details thereof and the steps taken by the
Government to protect the interest of the workers?

THE MINISTER OF LABOUR (SHRI P. A. SANGMA) (a)
and (b). The information is being collected and will be laid on
the Table of the House.

Defence Airports

8465. SHRI AMAR ROYPRADHAN : Will the Minister of
CIVIL AVIATION AND TOURISM be pleased to state:

(a) the names and location of airports which are under
control of Defence forces;

(b) the amount spent so far by the Directorate General of
Civil Aviation for development work of these airports;

(c) whether flights are being operated by the National
Airports Authority of India from these airports;

(d) whether these airports have lack of space in different
lounges which leads to security risks and if so, by when
lounges at these airports are likely to be expanded;

(e) whether the Government propose to declare these
airports as civil airports; and

(f) if so, by when and if not, the reason therefor?

THE MINISTER OF CIVIL AVIATION AND TOURISM
(SHRI GHULAM NABI AZAD): (a) to (c). A statement of the
names and location of defence airports where Airports
Authority of India (AAl) maintains Civil Enclaves are an-
nexed. AAl have spent Rs. 37.08 crores at these Civil
Enclaves. AAl maintains the Civil Enclaves and are not
concemed with the operation of flights.

(d) The lounges are small at some of the Civil Enclaves
but do not pose any security risk. Lounges are being ex-
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panded in phased manner at these Civil Enclaves depending
upon requirement and availability of resources.

(e) and (f). These airports are meant for defence pur-
poses. The civil aviation needs are being adequately catered
from these Civil Enclaves.

STATEMENT

Names and Locations of Defence Aerodromes where
Civil enclaves are maintained.

Sl.No. Name of the
Defence aerodrome

State in which
located

01. Agra Uttar Pradesh
02. Allahabad Uttar Pradesh

03. Along Arunachal Pradesh
04. Bagdogra West Bengal

05. Banglore Karnataka

06. Bikaner Rajasthan

07. Bhuj Gujarat

08. Chandigarh Chandigarh Union
09. Cochin Territory

10. Daparijo Kerala

11. Goa Arunachal Pradesh
12 Gorakhpur Goa State

13. Gwalior Uttar Pradesh

14. Jaisalmer Madhya Pradesh
15. Jammu Rajasthan

16. Jamnagar J & K State

17. Jodhpur Gujarat

18. Jorhat Rajasthan

19. Kanpur (Chekeri)  Assam

20. Leh Uttar Pradesh

21. Port Blair J & K State
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SI.No. N._ame of the
Defence aerodrome

State in which
located

22, Pune Andaman & Nicobar
b 28, Silchar island

24. Srinagar Maharashtra

25. Tezpur Assam

26. Tezu Arunanchal Pradesh

27. Vishakhapatnam Andhra Pradesh

28. Ziro Arunachal Pradesh

Area Developmernt Programme

8466. SHRI S.M. LALJANI BASHA: Will the Minister of
FINANCE be pleased to state: :

(a) whether the World Bank and ADB have suggested
that States be fully involved in the preparation of Area
Development Programmes;

(b) if so, the details of the conditions laid down by the
World Bank for financing Area Development Programmes;
and

(c) the response of the Union Government thereto?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI M.V. CHANDRASHEKHARA MURTHY):
(a) to (c). No, Sir. However during the course of aid negotia-
tions with World Bank and ADB there are exchange of views.
The policy making is the sovereign right of the Government
and there can be no question of the World Bank or any
external agency directing/asking the Government to accept
its suggestions. As per Government policy, states are fully
involved in the preparation of projects/programmes. The
Government has always ensured that our national interest is
safeguarded and various elements of the loan package from
the World Bank and ADB are in conformity with out priorities
and policies.

Assistance to Tobacco Growers

8467. DR K.D. JESWANI: Will the Minister of COM-
MERCE be pleased to state:

(a) whether the Government have any proposal spon-
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sored by Tobacco Board for assisting tobacco growers in
Gujarat through specific fiscal measures; and

(b) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF
COMMERCE (SHRI P. CHIDAMBARAM) (a) No, Sir.

(b) Does not arise.
MPEDA

8468. PROF. UMMAREDDY VENKATESWARLU: Will
the Minister of COMMERCE be pleased to state:

(a) whether complaints about the negligent functioning of
MPEDA towards shrimp Farming industry have been re-
ceived;

(b) if so, the details thereof;

(c) whether the Government have set up any committee
to look into the functioning of MPEDA;

(d) if so, the details thereof; and
(e) if not, the reason therefor?

THE MINISTER OF STATE OF THE MINISTRY OF
COMMERCE (SHRI P. CHIDAMBARAM): (a) No, Sir.

(b) Does not arise.
(c) No, Sir.
(d) Does not arise.

(e) Government regularly reviews the functioning of
MPEDA.

Bomb in Air India Plane

8469. SHRIMATI DIL KUMARI BHANDARI:
SHRI RAMASHRAY PRASAD SINGH:

" Will the Minister of CIVIL AVIATION AND TOURISM be
pleased to state:

(a) whether a bomb scare was reported in an Air India
plane on its way from Delhi to Dubai on April 13, 1995;

(b) if so, the details thereof;



249  Written Answers

(c) whether the plane made an emergency landing at
Karachi;

(d) whether no formal protocol was provided to the high-
level India delegation in the plane at Karachi airport by
Pakistan Government;

{e) if so, whether the matter was taken up with the
Government of Pakistan for showing such discourtesy; and

(f) if so, the details thereof?

THE MINISTER OF CIVIL AVIATION AND TOURISM
(SHRI GHULAM NABI AZAD): (a) to (c). Yes, Sir. Air India’s
aircraft A-310 while operating flight from Delhi to Dubai on
13th April, 1995, received a bomb threat call while in air. The
aircraft was diverted to Karachi due to bomb scare.

(d) Indian Mission is Islamabad had indicated that there
was no impression of any discourtesy shown to the high level
Indian delegation by the Pakistan authorities.

(e) and (f). Do not arise.

Demand of The Workers

8470.  SHRI ANAND RATNA MAURYA:
SHRI S.M. LALJAN BASHA:

Will the Minister of LABOUR be pleased to state:

(a) whether several demands were put forward by the
combined delegation of Central Labour Federation and Unions
two and a half years ago;

(b) if so, the details thereof;

(c) whether all the demands of workers made in this
regard have been fulfilled;

"(d) if not, the demands already fulfiled and yet to be
fulfilled, separately;

(e) the reasons for delay in fulfillment of these demands;
and

(f) the time by which all the demands of the workers are
likely to be fulfilled?

THE MINISTER OF LABOUR (SHRI P.A. SANGMA): (a)
Yes, Sir.

(b) The Trade Unions had made the following demands;
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Pension Scheme

Raising Bonus Ceiling

Finalising DA slabs for PSU employees.
Wage revision in PSUs.

PF coverage for all employees.

Increasing PF contribution in Textile industry to 10
percent etc.

Revival of sick units.

Setting up of Second National Commission on
Labour.

Labour Cell in Planning Commission.

(c) to (f). The following demands have been fulfilled:-

i)

ii)

i)

iv)

v)

vi)

Wage Revision in PSUs: The DPE have issued
guidelines for the 5th round of wage negotiation
under which the management of PSUs have been
delegated full autonomy to conclude long-term
settlements will their workers' unions.

Provident Fund Coverage: The wage ceiling for
coverage under the EPF Scheme has been raised
from Rs. 3500/- to Rs.500/- with effectfrom 1.10.94.

EPF rate for Cotton Textile Industry: Government
has enhanced the rate of PF contribution from 8.33
per cent to 10 per cent in respect of Cotton Textile
Industry with effect from 1.9.94.

Labour Cell in the Planning Commission: A Labour
Cell in the Planning Commission has already been
constituted.

DA slabs in PSUs: The Government has accepted
the recommendations made by the Tripartite D.A.
Committee on 23.7.94. The Government has also
accepted, in principal, introduction of a slab system
of D.A. in Public Enterprises from 1982. Approval
of the competent authority is being obtained for its
implementation.

Pension Scheme: A Bill was introduced in the
Rajya Sabha for amending the EPF & MP Act, 1952
to enable formulation of a Pension Scheme. The
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Bill stands referred to the Ministry related Parlia-
mentary Standing Committee.

vii)  Revival of Sick Units: A special Tripartite Commit-

tee and six Industrial Tripartite Committees consti-

+ tuted by Ministry of Labour are involved in exami-

natiorvdiscussion on industrial sickness, restruc-
turing etc.

The remaining demands are the advanced stages of
consideration. However, it is not possible to specify the exact
time by which the remaining demands are likely to be fulfilled.

Foreign Investment

8471. SHRI P.C. CHACKO. Will the Minister of COM-
MERCE be pleased to state:

(a) whether some high-powered business delegations led
by some Chief Ministers of some States have visited United
Kingdom recently;

(b) if so, the details thereof with its objectives;

(c) whether the concerned States have seen wider scope
of foreign and NRI investments in their respective States with
this visit;

(d) whether the Government propose to ask Kerala
Government to send similar high-powered business delega-
tion in the near future; and

(e) if so, the details thereof and if not, the reason therefor?

THE MINISTER OF STATE OF THE MINISTRY OF
COMMERCE (SHRI P CHIDAMBARAM) : (a) to (c). The
Chief Minister of Uttar Pradesh accompanied by senior
official and industrialists visited United Kingdom from 25th
April to 29th April 1995, with the objective of promoting
foreign investment in the State. It is, however, too early for
the resuits to be evident.

(d) and (e). The Government of Kerala propose to send
in June 1995, a 19 member delegation to U.K. led by the
Minister for Industries and Municipalities.

Trade Agreement with Italy

8472. SHRI D. VENKATESWARA RAO: Will the Minister
of COMMERCE be pleased to state:

(a) whether the Government of Italy have agreed to give
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first priority for investment in India;

(b) whether ltaly has also requested to the Government
that festivals of India made be organised in Italy during 1995;

(c) the details of agreements signed between India and
Italy;

(d) the total investment likely to be invested in the country
during 1995 by Italy; and

(e) the details of sectors on which this investment will be
invested?

THE MINISTER OF STATE OF THE MINISTRY OF
COMMERCE (SHRI P. CHIDAMBARAM): (a) Both the Italian
Govermment and industry attach high priority to investments
in India.

(b) A proposal to hold the Festival India in italy in 1996 has
been received.

(c) No bilateral agreement has been signed between Italy
and India in 1995.

(d) and (e). As Italian investment in India is intended to be
in the private sector, it is not possible to estimate its quantum.
However, some potential sectors for such investment have
been identified as energy, petro-chemicals, transport, metal-
lurgy, telecommunications, electronics, industrial automa-
tion, stone processing, hydrocarbons, food processing, min-
ing, leather & leather goods.

Super Star Trading Houses

8473. SHRI RAJENDRA AGNIHOTRI: Will the Minister of
COMMERCE be pleased to state:

(a) whether the Government have decided to allow the
new category of Super Star Trading Houses to retain 10% of
their foreign exchange;

(b) if so, the details thereof; and

(c) the main reasons to create a new category for such
houses?

THE MINISTER OF STATE OF THE MINISTRY Of
COMMERCE (SHRI P. CHIDAMBARAM,) : (a) %o tc) n
accordance with Export and Import Policy (as amended upt:
30th April, 1995) Super Star Trading Houses are entitied to
get upto 11% in FOB terms and 16% in NFE terms of their
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foreign exchange earnings in the form of Special Import
Licences granted to them on their exports.

' Waiving of Loan

8474. SHRI CHITTA BASU: Will the Minister of FINANCE
be pleased to State:

(a) whether the Government have since announced its
policy pertaining to waiver of the outstanding loan for Punjab;

(b) if so, the details thereof:

(c) whether this waiver policy will be applicable for other
States also; and

(d) if not the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHR! M.V. CHANDRASHEKHARA MURTHY):
(a) to (d). The details are being worked out.

Export of Mango

8475. SHRIMANORANJAN BHAKTA: Will the Minister of
COMMERCE be pleased to state:

(a) whether India accounts for 56% of the mangoes
produced in the.word,

(b) if so, whether India’s share in the world’s mango
exports is negligible and does not match its production;

(c) if so, the reasons therefor; and

. (d) the steps broposed to be taken to increase the export
of mangoes?

THE MINISTER OF STATE OF THE MINISTRY OF
COMMERCE (SHRI P. CHIDAMBARAM): (a) India accounted
for about 58.7% of the World production of mangoes during
1992. (Source : F.A.0.) :

(b) and (c). Exports of mangoes have not achieved their
full potential, inter-alia on account of inadequate pre-harvest/
post-harvest handling facilities, “clack of requisite infrastruc-
ture for export and high air freight cost.

(d) Some steps taken to enhance the export of perishable
agricultural products inciuding Indian mangoes are:-

(i) Providing financial assistance for development of
infrastructural facilities such as purchase of
specialised transport units, establishment of pre-
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cooling/cold storage facilities;

(i)  Soft loans given for setting up of grading/process-
ing centres, auction platforms, ripening/curing
chambers and quality testing equipments;

(i)  Grand of financial assistance for improved packag-
ing, and strengthening of quality control;

(iv)  Establishment of walk-in-type cold storage for ex-
port consignments awaiting clearance;

(v)  Setting up of air cargo facilities for cargo booking
and customs clearance facilities under one roof;

(vi)  Establishment of vapor treatment facilities for im-
proved acceptability of the product;

(vii)  Arranging buyer-seller meets and participation in
International Trade Fairs/Exhibitions.

[Translation]
Closure of Industries

8476. SHRIDATTAMEGHE: Will the Minister of LABOUR
be pleased to state:

(a) the estimated number of workers likely to be rendered
unemployed due to impending closure of industrial units in
Delhi following the recent under by the Supreme Court
against these units for failing to adhere to regulate pollution
free standards; and

(b) the measures the Government propose to provide
relief to these workers?

THE MINISTER OF LABOUR (SHRI P.A. SANGMA): (a)
The Hon'ble Supreme Court has, inter alia, directed that the
polluting industries must stop functioning in the non-c
onforming areas in the Master Plan of Delhi and get re-

" located in the Industrial areas provided in the Master Plan. No

unemployment is envisaged at this stage on account of such
relocation.

(b) Does not arise.

Loan Under Differential Rate of Interest

8477.  SHRI RAMESHWAR PATIDAR :
SHRIMATI SHEELA GAUTAM :

Will the Minister of FINANCE be pleased to state :
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(a) the total amount disbursed under the scheme of
differential rate of interest and the total number of persons
benefited thereunder during the last three years; and

(b) the number of beneficiaries belonging to Scheduled
Castes/Scheduled Tribes thereof and the total funds allo-
cated to them 7
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THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI M.V. CHANDRASHEKHARA MURTHY) :
(a) and (b). The number of accounts and the amount dis-
bursed under the Differential Rate of Interest (DRI} scheme
by all Indian scheduled commercial banks during the years
ended March 1991, 1992 and March 1993 (latest available)
are given below :

Year ended Total amount disoursed

Of which to beneficiaries

belonging to Scheduled

Castes/Scheduled Tribes
No. of accounts Amount No. of Accounts Amount

(in lakhs) (Rs.crore) (in lakhs) (Rs.in crores)
March 1991 7.36 151.23 2.75 63.15
March 1992 5.54 189.55 2.93 106.40
March 1993 3.79 155.16 1.96 84.54
[English] of FINANCE be pleased to state :

Relaxations to Re-employed Ex-servicemen in L.1.C.

8478. SHRI JAGAT VIR SINGH DRONA : Will the Minis-
ter of FINANCE be pleased to state :

(a) whether the Government are aware of the injustice
being done to the re-employed ex-servicemen in North
Central zone of LIC regarding denial of certain relaxations/
exemptions to them; and

(b) if so, the remedial steps taken or proposed to be taken
in regard thereto?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHR! M.V. CHANDRASHEKHARA MURTHY) :

(a) The Life Insurance Corporation of India have reported ;

that the guidelines applicable to re-employed ex-servicemen
are not being violated by the. North Central Zone of the Life
Insurance Corporation of India.

(b) Does not arise.
[Translation]

Recovery of Loans in Madhya Pradesh

8479. SHRI PHOOL CHAND VERMA : Will the Minister

(a) the details of recovery made in respect of loans
provided by nationalised banks in Madhya Pradesh during
1993-94; and 1994-95; and

(b) the details of outstanding amounts yet to be recovered
by the banks?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHR! M.V. CHANDRASHEKHARA MURTHY):
(a) and (b). The details of recovery made in respect of loans
provided for priority sector by the nationalised banks in
Madhya Pradesh and outstanding amount yet to be recov-
ered during the period 1993-94 & 1994-95 (upto December,
1994) as reported by Central Bank of India, the convenor
bank for the State, is as under :-

(Rs. in Crores)

Period Recovery

Amount yet to be
recovered
1993-94 268.78 428.00
. 1994-95 288.64 499.34
(upto December °
1994
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[English] "
Damania Airways of Bombay

8480. SHRI SANTOSH KUMAR GANGWAR : Will the
Minister of CIVIL AVIATION AND TOURISM be pleased to
state :

(a) whether any complaints of fraudulent transactions
havebeen received againstM/s. Damania Airways of Bombay;
and

(b) if so, the action taken thereon?

THE MINISTER OF CIVIL AVIATION AND TOURISM
(SHRI GULAM NABI AZAD): (a) Yes, Sir.

(b) The complaint is being looked into by the Central
Bureau of Investigation.
Bridge Loans to MS Shoes

8481. SHRI CHETAN P.S. CHAUHAN : Will the Minister
of FINANCE be pleased to state :

(a) whether the Reserve Bank of India has indicated four
banks which are allegedly connected with the misuse of
bridge loan facility in MS Shoes case;

(b) if so, the details thereof; and

(c) the action proposed to be taken in the matter?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI M.V. CHANDRASHEKHARA MURTHY):

(a) to (c). Reserve Bank of India (RBI) has reported that
it is calling for explanation from five banks for contravention/
non-adherence to RBI guidelines/norms issued in regard to
sanction of bridge loans. Appropriate action would be taken
by the RBI on receipt of replies from these banks.

Export of Woolen ltems

8482.  SHRI RAM VILAS PASWAN:
SHRIMAT! GIRIJA DEVI:

Will the Minister of TEXTILES be pleased to state:

(a) whether the export of woollen product are likely to
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suffer a severe jolt in the current year following a drastic
change in the value addition norms introduced in the recent
exim policy;

(b) if so, the details thereof;

(c) the steps taken/proposed to be taken by the Govern-
ment to review its decision? -

THE MINISTER OF TEXTILES (SHRI G. VENKAT
SWAMY): (a) to (c). No changes have been made in the value
addition norms for woollen textile items in the revised Exim
Policy/Procedures. However, a provision has been made in
the revised Policy stating that in respect of a quantity based
advance licence, a value addition of 66% of the value addition
specified in a value based advance licence for the same
product, subject to a minimum of 33% shall be achieved. At
the same time, the Policy provides for consideration, on
merits, of the requests for grant of quantity based advance
licences on a lower value addition.

Profit of ITDC

8483. SHRI SULTAN SALAHUDDIN OWAISI : Will the
Minister of CIVIL AVIATION AND TOURISM be pleased to
state:

(a) the net profit eamed by the India Tourism Develop-
ment Corporation during the year 1993-94;

(b) whether the ITDC is earning profit every year now; and

(c) if so, the steps being taken to improve the tumoverand
profits of ITDC during 1995-96?

THE MINISTER OF CIVIL AVIATION AND TOURISM
(SHRI GHULAM NABI AZAD) : (a) During 1993-94 ITDC
eamed net profit (before tax) of Rs.24.02 crores.

(b) ITDC has eamed profit every year since inception.

(c) The steps taken/being taken by ITDC to improve the
tumnover and profits during the current year include: aggres-
sive marketing efforts, renovation/upgradation of properties,
monitoring and control of operating costs, development of
human resource by imparting suitable trainings etc.

Deposits Mobilisation Limits of Finance
Companies

8484. SHR!I SRIKANTA J~
FINANCE be pleased to state

: Will the Minister of
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(a) whether the finance companies are being treated at
par with banks in matter of deposit mobilisation limit; and

(b) if so, the details thereof and the reasons therefor?

‘THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI M.V. CHANDRASHEKHARA MURTHY):
(a) and (b). Information is being collected and will be laid on
the Table of the House.

Visit by Officer Abroad to Attract Tourists

8485. SHRI MOHAMMAD ALI ASHRAF FATMI : Will the
Minister of CIVIL AVIATION AND TOURISM be pleased to
state:

(a) whether many officers of Air India/Indian Airlines have
been visiting abroad frequently to attract the foreign tourists;

(b) if so, the details thereof dunng the year 1994 till
November, 30 and the amount incurred on these visits during
the said period; and

(c) the outcome of these visits?

THE MINISTER OF CIVIL AVIATION AND TOURISM
(SHRI GHULAM NABI AZAD) : (a) Officials of the two
national airlines undertake foreign tours in connection with
business promotion activities, which includes promotion of
tourism.

(b) During 1994 five officials of Air India made eight visits
and three officials of Indian Airlines made three visits abroad
upto 30 November, 1994 in connection with tourism promo-
tion. Expenditure incurred by Al IA was approximately
Rs.1,65,886 and Rs.1,47,150 respectively.

(c) Increase in the number of tourists, as a result of these
visits cannot be quantified.

[English]
" Misbehaviour with Staff of Al and 1A

8486. SHRI HARIN PATHAK: Will the Minister of CIVIL
AVIATION AND TOURISM be pleased to state:

(a) the details of complaints of misbehaviour of passen-
gers with staff on board of Air India and Indian Airlines

received during the last two years; and

(b) the action taken by the Government in this regard?
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THE MINISTER OF CiVIL AVIATION AND TOURISM
(SHRI GHULAM NABI AZAD) : (a) While no complaint of
misbehaviour on Air India flights has been reported recently,
two incidents of misbehaviour by passengers on Indian ’
Airlines flights have been reported during the last 2 years.

The details are as under : -

(i) On flight IC 468 between Goa and Delhi on
30.5.1994, two passengers behaved in an inde-
cent manner with the airhostess on duty.

(i)  On flight IC 183 Bombay - Delhi on 9.7.1994, a
drunken passenger passed remarks on the
airhostess and created disorderly scene during the
dinner service on board.

(b) DGCA has issued orders to the effect that no operator,
operating domestic air transport service in India shall serve
any alcoholic drink while on board.

[Translation]
Welfare of Labour

8487. SHRI RAJENDRA KUMAR SHARMA: Will the
Minister of LABOUR be pleased to state:

(a) whether the Government have received all the pro-
posals of the International Labour Organisation for improving
the labour norms;

(b) if so, the details thereof;

{c) whether the Government have decided to launch an
action plan for the welfare of the labourers in the context of
the said proposals; and

(d) if so, the details thereof?

THE MINISTER OF LABOUR (SHRI P.A. SANGMA): (a)
to (d). It has been the ILO’s practice to put clearly defined
matters before the International Labour Conference with a
view to adopting new instruments or revising existing stan-
dards. The ILO has so far adopted 175 conventions and 182
recommendations relating to various areas of labour and
employment. Every Member State ratifies the instrument
veluntarily o - considering the socio economic conditions
and deveiopment, existing laws and enforcement machinery,
financial obligations etc. The Member States who have
ratified an instrument are required to undertake, in consulta-
tion with the employers and workers, adoption of a policy
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designed to implement the provisions contained therein.
India has so far ratified 36 ILO Conventions. The progress of
ratification of the remaining Conventions is periodically moni-
tored in consultation with the Tripartite Committee on Con-
ventions at the national level.

[English]
Reconciliation of Bank Accounts

8488. SHRI ANANTRAO DESHMUKH : Will the Minister
of FINANCE be pleased to state :

(a) the names of nationalised banks which showed ar-
rears of unreconciled accounts during 1993-94 and 1994-95;

(b) the total number of entries and the amount of recon-
ciled account in each of these banks together with -the
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reasons therefor; and

(c) the action taken or proposed to be taken in regard
thereto?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE(SHRI M.V. CHANDRASHEKARA MURTHY):

(a) to (c). The position of entries/amounts outstanding in
Inter-Branch Reconciliation Accounts of nationalised banks
as 31st December, 1994 covering entries upto 31st March,
1994 is given in the attached statement. The main reason for
arrears is phenomenal expansion of banking services. The
banks are making efforts to complete the reconciliation work
which include, inter-alia, evolving of time-frames, segrega-
tion of high value entries and entries of demand drafts for the
purpose of giving priority and quick follow up and setting up
of Special Cells/Task Forces for clearing the arrears.

STATEMENT

Statement showing the position of entries/amounts outstanding in Inter-Branch Reconciliation Accounts of Nationalised
Banks as on 31 December 1994 covering the entries upto 31 March 1994.

(Entries in lakhs

(Amounts in Crores of ruppes)

Entries Amount
Bank Dr. Cr. Total Dr. Cr. Total
Aliahabad Bank 5.25 4.86 10.11 1871.06 2170.80 4041.86
Andhra Bank 0.13 0.37 0.50 74.31 227.39 301.70
’ Banl; of Baroda 0.93 1.22 2.1 3142.09 2590.79 5732.88
Bank of India 6.01 7.32 13.33 31 795.00 41400.00 80195.00
Bank of Maharashtra 3.31 5.48 8.79 11541.84 14699.91 26241.75
* Canara Bank 2.43 0.96 3.39 121.29 239.14 360.43
Central Bank of India 1.90 1.81 3.71 11921.03 21259.95 43180.98
Corporation Bank - . - - - - A -
Dena Bank 1.34 2.13 347 - 2209.00 2788.00 5087.00
Indian Bank . 1.01 1.41 2.42 695.19 768.43 1463.62
Indian Overseas Bank 0.12 0.47 0.59 399.48 4276.70 4673.18
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(Entries in lakhs
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(Amounts in Crores of ruppes)

Entries Amount
Bank Dr. cr. Total Dr. cr. Total
Oriental Bank of Commerce 0.02 0.12 0.14 253.61 261.43 515.04
Punjab National Bank 0.45 5.03 5.48 582.80 1657.60 2240.40
Punjan & Sind Bank 0.00 ( 0.28 0.28 - 372.00 372.00
Syndicate Bank - 0.04 0.04 74.33 101.22 175.55
Union Bank of India 0.03 - 0.03 8.00 4.00 12.00
United Bank of India 3.78 5.67 9.45 15969.83 15261.11 31230.94
UCO Bank 0.40 0.53 0.93 2850.00 1514.00 4364.00
Vijya Bank 0.12 0.21 0.33 118.98 134.84 253.82

Financial Assistance for Hospitals in Gujarat

8489. DR. AMRITLAL KALIDAS PATEL : Will the Minister
of FINANCE be pleased to state :

(a) whether the Government of Gujarat has sought
financial assistance from the Housing and Urban Develop-
ment Corporation and the National Housing Bank to improve
the condition of hospitals in the State during the current year;

(b) if so, the details thereof; and
(c) the amount of assistance provided so far?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI M.V. CHANDRASHEKHARA MURTHY):
(a) The Housing and Urban Development Corporation Ltd.,
as well as National Housing Bank have reported that they
have not received any proposal for financial assistance from
the State Govemment of Gujarat to improve the condition of
hospitals in the State during the current year.

(b) and (c). Do not arise.
Mediclaims Repudiated by G.1.C. in Maharashtra

8490. SHRI RAM NAIK : Will the Minister of FINANCE be

pleased to state the number of mediclaims from Maharashtra
repudiated by each subsidiary of General Insurance Corpo-
ration during 1994-95 and the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI M.V. CHANDRASHEKHRA MURTHY) :
The General Insurance Corporation of India has reported
that the approximate number of mediclaims repudiated by its
four subsidiaries in Maharashtra, during 1994-95, is as
follows :-

Name of the Company Number of Mediclaims
repudiated
National 155
New India 814
Oriental 92
United India 376

The claims are reported to have been repudiated for
variou.  ....ss, such as, (i) non-disclosure of pre-existing
diseases and material facts in the proposal form, (i) claims
were made during waiting period of first 30 days, and (iii)

_ claims were outside the scope of policy cover.
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Load of Air india

8491. DR. R. MALLU : Will the Minister of CIVIL AVIA-
TION AND TOURISM be pleased to state :

(a) the overall load factor of Air India during the years
1992-93, 1993-94 and 1994-95;

(b) whether the load factor of Air India has remained fairly
constant, and

(c) if so, the details thereof and the reasons therefor?
THE MINISTER' OF CIVIL AVIATION AND TOURISM

(SHRI GHULAM NABI AZAD): (a) to (c). The overall load
factor of Air India during the last three years is as under : -

1992-93 - 57.8%
1993-94 - 57.3%
1994-95 - 59.1% (estimated)

The growth of Air India’s carriage has not kept pace with
the growth of total traffic, even though there has been no
signifieant change in overal! load factors of Air India.

Air Transportation Board

8492, DR. LAL BAHADUR RAWAL : Will the Minister of
iVIL AVIATION AND TOURISM be pleased to state :

(a) whether the Air Passengers Association of India have
asked for setting up of Air Transportation Board and Regional
“dvisory Committee; and

(b) if so, the decision taken by the Government in this
regard?

THE MINISTER OF CIVIL AVIATION AND TOURISM
(SHRI GHULAM NABI AZAD) : (a) and (b). No such sugges-
tion has been received by the Government from the Air
Passengers’ Association of India.

Export Promotion Councils

8493. SHRI BOLLA BULLI RAMAIAH : Will the Minister of
COMMERCE be pleased to state :

(=) whether the recent amendments in the existing ex-
port-import policy announced by the Govermment, have

JYAISHTHA 12, 1917 (SAKA)

Written Answers 266

rendered the Export Promotion Council virtually powerless;

(b) i so, the details thereof;

(c) whether all the Export Promotion Councils have
represented to the Government against the new export-
import policy;

(d) if so, the details thereof; and

(e) the reaction of the Government in this regard?

THE MINISTER OF STATE OF THE MINISTRY OF
COMMERCE (SHRI P. CHIDAMBARAM) : (a) and (b). No
Sir.

(c) No, Sir.

(d) and (e). Do not arise.

Financial Position of Air India

8494. SHRI PRAKASH V. PATIL : Will the Minister of
CIVIL AVIATION AND TOURISM be pleased to state:

(a) whether any incident of tempering with the balance
sheet for the year 1992-93 of Air India has came to notice of

the Government;

(b) if so, whether any inquiry has been ordered into the
incident; and

(c) if so, the details thereof?

THE MINISTER OF CIVIL AVIATION AND TOURISM
(SHRI GHULAM NABI AZAD): (a) and (b). No, Sir.

(c) Does not arise.
Standard of Textile Industry

8495. SHRIMATI BHAVNA CHIKHLIA: Will The Minister
of TEXTILES be pleased to state:

(a) whether the Government are conten!m.mg a m*
drive to improve quality standards of textiles;

(b) if so, whether the Government also propose tomniirts’
state of the art facilities to the industry;

(c) if so, the details of the proposal; and
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(d) what is the total expenditure involved in the proposal?

THE MINISTER OF TEXTILES (SHRI G. VENKAT
SWAMY) : (a) to (d). The Government has no proposal for
any major drive to improve the quality standards of textiles.
However, the Government keeps a close watch on the
developments in the Textile Industry including aspects con-
ceming quality standards. As and when there is a crisis in any
segment of the Textile Industry, appropriate measures are
taken through policy intervention.

As regards providing state of art facilities to the Textile
Industry, there are a number of Textile Research Associa-
tions which are providing Research and Development facili-
ties to the Industry. Some of the important projects spon-
sored by the Government of India to the Textile Research
Associations for improvement in the quality of Textile items,
including cotton yarn are as under:

1)  Improving the quality of cotton through suitable
ginning practices.

2) Measures to achieve yam quality specifically for
export.

3) Development of suitable sewing threads for pro-
duction of quality garments.

4) Development of speciality polymerié finishes for
Jube ‘and Slended Fabrics.

5) Development of Computer Aided Designs for Tex-
tiles.

6) Development of oost effective and Eco-friendly
products and processes for processing of Textiles.
Export of Rice Husk Waste

8496. SHRI SOBHANADREESWARA RAO VADDE : Will
he Minister of COMMERCE be pleased to state:

(a) whether the Government have made any survey for
1€ possibility of eaming foreign exchange through export of
ce husk waste;

(b) if so, the details thereof; and
(c) the estimated quantity of rice husk that can be

axported per year and the foreign exchange likely to be
samed therefrom?
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THE MINISTER OF STATE OF THE MINISTRY OF
COMMERCE (SHRI P CHIDAMBARAM): (a) No study has
been undertaken to specifically explore the possibility of
exporting rice husk waste.

(b) and (c). Do not arise.

Settiné up of Airport at Mysore

8497. SHRIMAT!I CHANDRA PRABHA URS: Will The
Minister of CIVIL AVIATION AND TOURISM be pleased to
state:

(a) whether the Government are aware of the demand to
set up a new airport at Mysore with private sector participa-
tion;

(b) if so, the details thereof; and
(c) the decision taken by the Government thereon?

THE MINISTER OF CIVIL AVIATION AND TOURISM
(SHRI GHULAM NABI AZAD): (a) No proposal has been
received for setting up of a new airport at Mysore with the help
of private parties.

(b) and (c). Do not arise.

Income Tax Collection

8498. SHRI SHRAVAN KUMAR PATEL: Will The Minister
of FINANCE be pleased to state:

(a) the targets fixed for income tax collection and actual
revenue collected during 1994-95, region-wise;

(b) the regions in which short-fall in collection was re-
corded; and

(c) the action being taken to improve the functioning in the
regions where the targets during 1994-95 were not achieved?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI M.V. CHANDRASHEKHARA MURTHY) :
(a) and (b). The desired information is given in the annexed
statement,

(c) The Budget Estimate : for collection of Corporation tax
and Income tax for 1994-95 was Rs.23405 crores. As against
this, the department collected Rs. 25773 crores, exceeding
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both the estimates. However, the Central Board of Direct shortfalls shown in the statement are against these en-
Taxes had fixed a still higher estimate of Rs. 26090 crores hanced allocations by the Board and may be viewed in that
and this was allocated amongst different Regions. The background.
STATEMENT
Chief Target Collection Inc./ Target Collection Inc/
Commissioner's 1994-95 Dec. . 1994-95 Dec.
Regions
Corporation Tax Income Tax
Bombay 6900.00 6268.40 -631.60 2900.00 3118.39 218.39
Delhi 1800.00 1830.68 30.68 1400.00 1636.41 236.41
West Bengal 1500.00 1104.45 -395.55 700.00 637.29 -62.71
Madras 700.00 548.22 -151.78 1100.00 1079.26 -20.74
Ahmedabad © 350.00 289.02 -60.98 1200.00 926.24 -273.76
Pune 250.00 336.40 86.40 800.00 816.26 16.26
Chandigarh 225.00 229.30 4.30 650.00 588.76 -61.24
Bangalore 400.00 342.86 -57.14 700.00 . 671.25 -28.75
Kanpur 240.00 288.94 48.94 300.00 278.33 -21.67
Patna 100.00 171.61 71.61 400.00 447.76 47.76
Hyderabad 290.00 267.77 -22.23 500.00 513.28 13.28
Cochin 200.00 101.89 -98.11 300.00 297.29 -2.71
Lucknow 10.00 -0.27 -10.27 36;0.00 313.99 -46.01
Bhopal 65.00 44.79 -20.21 330.00 314.31 -15.69
vJaipur 70.00 42.09 -27.91 250.00 232.50 -17.50
Central TDS 900.00 1745.38 845.38 200.00 290.59 90.59
Total 14000.00 13611.53 -388.47 12090.00 12161.91 7191
Taking Over of Scindia Steam Navigation Company (a) whether the Shipping Credit and Investment Com-
By S.C.I.C.L pany of India (SCICl) had taken over the Scindia Ste-am

. " Navigation Company, alongwith the Scindia Workshop Lim-
8499. SHRI MOHAN RAWALE: Will The Minister of ited, a 100% subsidiary of Scindia Steam Navigation Com-
FINANCE be pleased to state: pany:
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(b) if so, the details thereof and the reasons therefor;

(c) whether the salaries and other dues of employees of
Scindia Steam Navigation Company and the Scindia Work-
shop I:imited are being regularly paid by the SCICI; and

(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI M.V. CHANDRASHEKHARA MURTHY):
(a) and (b). No Sir. However, it may be added that upon failure
of M/s Scindia Steam Navigation Company Limited (SSNCL)
to discharge its debt service obligations to Government of
India, Government of India recalled its loan and appointed a
receiver on August 4, 1987, followed by reconstitution of its
Board of Directors by Government of India in terms of
provisions of Section 10 of the Shipping Development Fund
Committee (Abolition) Act, 1986.

As M/s Scindia Workshop Ltd. (SWL) has no debt service
obligations to Government of India, no action has been taken
By Government of India in respect of SWL.

(c) and (d). Do not arise.
Golf Course and Business Centre at Delhi Airport

8500. SHRIMATI KRISHNENDRA KAUR DEEPA : Will
The Minister of CIVIL AVIATION AND TOURISM be pleased
to state:

(a) whether Airports Authority of India proposed to pro-
vide golf course and business centre at Delhi Airport for use
of passengers;

(b} if so, the total expenditure likely to be incurred thereon;

(c) whether similar facilities are also proposed to be
provided at other major airports; and

(d) if not, the reasons therefor?

THE MINISTER OF CIVIL AVIATION AND TOURISM
(SHRI GHULAM NABI AZAD) : (a) and (b). While Airports
Authority of India (AAl) has a proposal to set up a golf course
at Indira Gandhi International Airport at Delhi at cost of about
Rs. 34 crores, a business centre already exits since 1987.

(c) and (d). Business centres already exist at Bombay,
Madras and Calcutta airports. AAl has no proposal to set
up Golf Course at other major airports due to scarcity,
of land.
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Air Strip at Chitradurga

8501. SHRI C P MUDALAGIRIYAPPA: Will The Minister
of CIVIL AVIATION AND TOURISM be pleased to state:

(a) whether the Union Government propose to set up an
air strip at Chitradurga;

(b) if so, the details thereof; and
(c) if not, the reasons therefor?

THE MINISTER OF CIVIL AVIATION AND TOURISM
(SHRI GHULAM NABI AZAD) : (a) to (c). Development of
airstrip at a place depends on the traffic potential and
willingness of airlines operators to start service to that place.
Airlines operators have not indicated any plans to operate to
Chitradurga in Karnataka Airports Authority of India has no
plan to develop an airstrip at this place.

Financial Assistance to SSis

8502. SHRI GIRDHARI LAL BHARGAVA: Will The Min-
ister of FINANCE be pleased to state:

(a) whether the small Industrial Development Bank of
India (SIDBI) has requested the state Govemments and
State Financial Institutions to stop providing loans to hazard-
ous industries like Calcium Carbide Industry, etc. and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI M.V. CHANDRASHEKHARA MURHTY):
(a) and (b). The small Industries Development Bank of India
(SIDBI) has reported that earlier, industries including calcium
carbide which were in the negative list were not eligible for
fimancial assistance from primary lending. institutions and
refinance from SIDBI. As the negative list has been with-
drawn, SIDBI after reviewing the matter, has advised all
primary lending institutions that refinance from SIDBI would
be available if the proposals are in conformity with the
compulsory licensing provisions of the Govemment of India
and the provisions of the refinance scheme.

Hike in Air Fare by Indian Airlines

8503. DR KRUPASINDHU BHOI:
SHRI GOPI NATH GAJAPATHI:

Will The Minister of CIVIL AVIATION AND TOURISM be
pleased to State:
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(a) whether the Indian Airlines has drawn up a plan for a
20 percent hike in air fare;

(b) if so, the reasons therefor;

(c) whether the Government propose to review the deci-
sion;

(d) the reasons for which the air fare is being increased
frequently; and

(e) the steps being taken to avoid such frequent fare hike?

THE MINISTER OF CIVIL AVIATION AND TOURISM
(SHRI GHULAM NABI AZAD): (a) No, Sir. At present, Indian
Airlines has no plan to increase its domestic fare.

(b) and (c). Do not arise.

(d) and (e). Domestic fares of Indian Airlines have been
increased three times during the years 1992-93 and 1993-94
to offset the increase in the input cost of operations.

Lifting of Ban on Indian Bovine & Drugs by Saudi
Arabia

8504. SHRI ANKUSHRAO RAOSAHEB TOPE: Will The
Minister of COMMERCE : be pleased to state:

(a) whether the Government of Saudi Arabia (Riyadh)
have lifted the ban on Indian bovine meat and drugs condi-
_ tionally;

(b) if so, the details of the conditions laid down in this
regard;

(c) the reaction of the Government thereto?

THE MINISTER OF STATE OF THE MINISTRY OF
COMMERCE (SHRI P CHIDAMBARAM): (a) and (b). The
Saudi Arabian ban on raw chilled and frozen bovine meat
from India has not yet been lifted. The ban is on the ground
of occurrence of rinderpest in Indian cattle. Saudi Arabia has,
however, no ban on import of processed canned meat
products from India.

As regards Saudi Arabia’s import of drugs from India,
there is no ban as such, but Saudi Arabia has certain stringent
registration criteria some of which the Indian companies have
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found difficult to meet thus affecting their export prospects to
Saudi Arabia.

(c) Efforts continue to resolve the difficulties. Both mat-
ters have been discussed in the India Saudi Arabia Joint
Commission meetings, the last being held in Riyadh in
December 1994. Necessary clarifications have been pro-
vided to the Saudi authorities, and these are being followed
up actively.

Fund Crunch in U.T.L

8505. SHRI P. KUMARASAMY: Will the Minister of
FINANCE be pleased to state:

(a) whether the Unit Trust of India is facing a resource
crunch as reported in the Economic Times dated March 9,
1995;

(b) if so, the details thereof and the reasons therefor; and

(c) the action taken or proposed to be taken to remedy the
situation?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI M. V. CHANDRASHEKHARA MURTHY):
(a) to (c). UTI has stated that there was a very high demand
during January - March, 1995 for repurchases under the Unit
Scheme’ 64 from the corporate holders. UTI met this demand
largely by liquidating its short term investments in the money
market and by selling equity.

Payment of IMF Loan

8506. SHRI M. V. V. S. MURTHY: Will the Minister of
FINANCE be pleased to state:

(a) whether the Government are considering a proposal
to prepare payment of outstanding IMF loans in view of the
mounting foreign exchange reserve with the Union Govern-
ment; and

(b) if so, the time by which the final decision is likely to be
taken?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHR!I M.V. CHNDRASHEKHARA MURTHY): (a)
No, Sir.

(b) Does not arise.
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Guide lines for Capital Adequacy Norms

8507. SHRI R. SURENDER REDDY: Will the Minister of
FINANCE be pleased to state:

\
(a) whether the Reserve Bank of India have decided to lay
down stringent guidelines for primary dealers in secondary
market;

(b) if so, the details thereof;
(c) the objectives likely to be achieved thereby; and

(d) the time by which the aforesaid guidelines are likely to
be notified, implemented and made effective?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHR! M. V. CHANDRASHEKHARA MURTHY):
(a) and (b). The Reserve Bank of India announced on March
29, 1995 the guidelines and procedures for enlistment of
primary dealers in Government securities market. The guide-
lines released by the RBI are, in the main, as follows:

(i) Subsidiaries of scheduled commercial banks or all
India financial institutions and a company incorporated under
the Companies Act, 1956 dedicated predominantly to the
securities business, and in particular, to the Government
securities market and having net owned funds of a minimum
of Rs. 50 crore will be eligible to apply for primary Dealership.
(i) Primary Dealer will be required to have a standing
arrangement with the Reserve Bank based on the execution
of an undertaking, covering inter alia, (a) a commitment to bid
for a minimum amount in Central Government dated securi-
ties and treasury bill auctions during a years and to maintain
success rations of 33.33 percent and 40 percent, respec-
tively; (b} to underwrite a predetermined part of the slack in
subcriptions/accepted bids against notified amounts; (c) to
offer firm two-way quotes for Government securities; (d) to
achieve an annual turnover of not less than 5 times in
Govermnment dated securities and 10 times in treasury bills;
and (e) to maintain minimum capital standards based on risk
weighted assets. (jii) After an “in principle” approval by the
Reserve Bank and after the applicant gives the necessary
undertaking, the

Reserve Bank would issue an authorisation for primary
dealership valid upto March 31, 1996 which would be ex-
tended after an annual review. (iv) The Reserve Bank would
extend to primary dealers facilities like current account/SGL
account, liquidity support linked to bidding commitments,
freedom to deal in money market instruments and favoured
access to open market operations. (v) Primary Dealers would
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be subject to RBI regulation. They would be required to
submit periodic returns as prescribed by the Reserve Bank
and to provide to the Reserve Bank access to all their
records, books and documents as may be required. (vi)
Authorised Primary Dealers would in due course be required
to form a self regulatory organisation (SRO) which will evolve
a code of conduct and a system for securities transactions.

(c) The principle objectives of the primary dealers scheme
are (i) to stengthen the infrastructure in the Government
securities market (ii) ensure the development of under writing
and market making facilities for these securities outside RBI
(iii} improve secondary market trading system and encour-
age voluntary holding of these securities among wider inves-
tor base; (iv) provide liquidity and improve turnover in the
market and (v) act as an effective conduit for conducting open
market operations.

(d) These guidelines were issued on March 29,1995 and
prospective applicants for primary dealership were required
to file applications in the prescribed proforma with the Chief
Officer, Internal.

Debt Management Cell, RBI, before April 29, 1995. RBI
will consider the application and if satisfied would grant
approval “in principle”. The applicant will thereafter submit an
undertaking an authorisation letter will be issued by RBI,
which will be valid upto March 31, 1996. Continuation as a
primary dealer would depend on the compliance with the
terms and conditions in the authorisation letter. Application
for renewal of primary dealership for the following year should
be submitted by the end of February of each year.

Worker Engaged in Silk Industry

8508. SHRI C.P. MUDALA GIRIYAPPA: Will the Minister
of LABOUR be pleased to state:

(a) whether the Government are aware that majority of
the workers in the silk industry in Kamataka are young boys
and girls, between the age group of 10 and 16 years;

(b) whether the Government are also aware that these
boys and girls get wages between Rs. 10/- to 20/- per day;
and

(c) if so, the reaction of the Union Government thereon?
THE MINISTER OF LABOUR (SHRI P.A. SANGMA): (a)

to (c). Information is being collected and will be laid on the
table of the House.
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12.03 hrs

RE: CONSTITUTION (EIGHTY SIXTH AMENDMENT)
BILL

THE MINISTER OF WATER RESOURCES AND MINIS-
TEROF PARLIAMENTARY AFFAIRS (SHRIVIDYACHARAN
SHUKLA) : Sir, we have to dispose of the Constitution
(Amendment) Bill today in order that it goes to the other
House for consideration. In order to have enough time for
considering this important matter, may | request you, Sir, and
the House to take up this matter right now and postpone the
Private Members’ Business for tomorrow and also forego the
lunch hour so that we can finish it by four o’ clock or so, in
about four hours’ time. This is my submission to you for your
consideration and then, the other House can take it up for
consideration because they have not extended'the time.
Rajya Sabha does not sit tomorrow and this is the request to
the hon. Members.

Then also, there are two small matters, one relating to the
National Commission for Minorities and the other relating to
Sick Textiles Undertakings which are formal and | think,
about which there is no controversy. these could also be
disposed of without discussion, if possible. Regarding the
consideration of the Constitution (Amendment) Bill and look-
ing to the problem of attendance of the Members - many
Members want to leave by this evening - therefore | would
request the hon. Members to consider this request so that we
can deal with this particular matter and its contingency. | now
request you to lend your support to this proposal of mine.

SHRI NIRMAL KANTI CHATTERJEE (Dumdum): He is
the Minister of Parliamentary Affairs for both the Houses.
Why can he not persuade that House to sit on tomorrow
instead of rushing through the Bill?

[Translation]

SHRI ATAL BIHARI VAJPAYEE (Lucknow): Mr. Speaker,
Sir, the Government have once again came before this
House with such a request, which could have been consid-
ered much earlier and some decision could have been taken
in consultation with all the hon’ble Members. The Govem-
ment have to deal with business of not only this House but the
other House also. The Minister of Parliamentary Affairs has,
at least, this much responsibility that the subjects which are
to be considered are arranged in such a way that coordination
between both the Houses could be maintained, and the
Members need not face such requests in the last moments.
As my friend Shri Chatterjee has suggested, the other House
can sit for another day. We have issued a whip to our
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Members to remain present tomorrow. The Minister of
Parliamentary Affairs wants to take up the important Bill
today itself. All of us would cooperate in getting it passed,
provided required number of Members is available but if the
Bill fell through, then it will be very unfortunate and Govern-
ment will be responsible for that situation.

Mr. Speaker, Sir, | seek your intervention also. the
Minister of Parliamentary Affairs comes at the last moment
with a proposal to change the list of business and shows laxity
on the part of Ministry of Parliamentary Affairs and nothing
else.

SHRI VIDYA CHARAN SHUKLA: Respected Vajpayee ji,
kindly go through the list of Business. There is no question of
any change. The Constitution Amendment Bilt is included in
today’s list of Business. There is no question of change in the
list of Business. | have requested for postponement of
Private Members Bill till tomorrow instead of
today..(Interruptions) Otherwise we can take it up just now.
If it is dispersed of upto 4 O’clock then we can take up Private
Members’ Bill. Rest of the Business such as Resolution on
Kashmir, 2-3 more issues are left, they can be taken up
tomorrow. '

SHRI RAM VILAS PASWAN: (Rosera): Mr. Speaker, Sir,
because we do not have any alternative, he always tries to
take advantage of our compuision. The hon’ble Minister has
mentioned about List of Business, may | ask him whether he
has included the issue of reservation in promotion of Sched-
uled Castes and Scheduled Tribes in Today’s List of Business
of the Rajya Sabha? If it has not been included, may | know
the reason therefor., (Interruptions)

[English]

SHRI VIDYACHARAN SHUKLA: This has been dis-
cussed with Rajya Sabha. It can be put there in the Supple-
mentary list of business. Supplementary Business can al-
ways be issued.

SHRI RAM VILAS PASWAN: Has it been issued?
N

SHRI VIDYACHARAN SHUKLA: We have discussed this
matter there.

[Translation]

SHRI RAM VILAS PASWAN: We do not want to take any
blame upon ourselves. It is for you to see when you want to
place it before the House or when you want to get it passed.
We have issued the whip, our members are present in
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[Sh. Ram Vilas Paswan]

sufficient strength. You may look towards your seats. Other-
wise that situation may not develop as it was in the case of
constitution Amendment in 1977-78, that amendment fell
through and entire House was blamed. This matter relates to
Scheduled Castes and Scheduled Tribes.

| asked Shri Sitaram ji on telephone today in the morning
that what are you going to do. You have not included it in the
list of Business of Rajya Sabha. It has been included in the
list of Business of Lok Sabha. If Lok Shabha could not pass
it immediately and Rajya Sabha is not extended then what
would happen. Today is Friday, if Members do not remain
present in the House in good strength, then what a sad
situation would it be?...(Interruptions)

SHRIVIDYACHARAN SHUKLA : Unless itis passed here
we cannot show it there. It was discussed in the Business
Advisory Committee of Rajya Sabha yesterday, that as soon
as we pass it here a Supplementary list of Business can be
issued and it can be taken up. There is no problem as far as
Rajya Sabha is concemed. They have not, however, ac-
cepted to extend their House. They want to sit late and
dispose it of.

SHRI SAIFUDDIN CHOUDHURY (Katwa): Have they
postponed their Private Members’ Business? (Interruptions)

SHRI VIDYACHARAN SHUKLA: That is why, | am re-
questing that we should try and finish it by 3.30 or 4 P.M so
that it can be transmitted to Rajya Sabha.

[Translation]

SHRI RAM VILAS PASWAN : We have no objection, we
are prepared for it. It is for the Government to see that it may
get it passed soon here and send the same to Rajya Sabha
to get it passed in Rajya Sabha as well.

SHRI CHANDRAJEET YADAV : Mr. Speaker, Sir, this is
the result of methodology of working of the Government. You
are aware that it has repeatedly been said in the Business
Advisory Committee that there are many important issues
which we have not been able to discuss. We could not discuss
Agricultural policy, cultural policy, planning and rise in
prices...(Interruptions) Please listen to me.

Mr. Speaker, Sir, | was in Bangalore yesterday. | was in
~ Bangalore yesterday. | was very much worried, | wanted to
have information so that | could plan my programme in such

a way that | should make myself available at the time of
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discussion on the Bill. | learnt from his office that the Bill will
come up tomorrow | made a Call from Bangalore but the
hon’ble Minister was not available. | was told by his office that
the Bill will come up tomorrow. | want to say that all Members
of the House and we have been demanding that it should be
brought early. This is constitution Amendment Bill. If in the
case of constitution Amendment Bill you come in the House
without giving proper thought and without any consultation
and say that now you change everything, you postpone
Private Members’ Bill, pass something without discussion,
first of all pass this and in Rajya Sabha also you have not
included it in the List of Business. They have not discussed
earlier but now they have come with arequest.... (Interruptions)
»

SHRI VIDYA CHARAN SHUKLA: Please, this is totally
wrong. This has been done after due consideration and after
consultations and discussion with you and you very well know
the reason of delay in bringing this Bill in the House. This is
not correct that it has not been discussed with you. We have
always been doing all this after consulting you and with your
consent. It is not proper to say that there is great difficuity in
foregoing lunch hour or Zero Hour or postponing Private
Members’ Business till tomorrow. There is no such difficulty.
The only thing that we have to decide is that we have to
complete it today. You have been told reasons for its detail.
It is of no use to discuss these reasons in the House today.

SHRI CHANDRAJEET YADAV: Mr. Speaker. Sir, this is
aresult of clumsiness. The Government should stop working
like this. The work should be done in a disciplined manner and
after due consideration. We agree to find some way out
because this is an important Bill. Mr. Speaker, Sir, you have
also given them special concessions. They have not given
even the notice, they were required to give it to you but
keeping in view its importance you have also given your
permission. We are in favour of finding a way out, but there
should be no clumsiness in future.

SHRI RAJVEER SINGH (Aonla): Mr. Speaker, Sir, |
wanted to know as to when Government intends to make a
statement on electoral reforms? Last time, when the matter
was discussed here you had directed reforms in this session
itself. Tomorrow will be the last day of this Session and
Minister of Parliamentary Affairs is telling to complete all the
business today. That means they are not in favour of electoral
reforms. When the Government would make a statement on
electoral reforms? When this Government will let us know its
views on it? Mr. Speaker, Sir, Your direction is not being -
complied with. Our request is not acceded to but your
direction should be complied with.

Mr. Speaker, Sir, Kindly reprimand the Government on
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this issue, it is contempt of the chair.

MR. SPEAKER: Even if | will have to do it, i shall not do
it at your instance. This has become a difficult task. In fact,
we have to pass constitution Amendment Bill, Resolution on
Kashmir and Textile Bill today. All these three Bills are very
important, all the three subjects are important and in the last
moments, if some body wanted to speak and permission is
not granted to him, this will also not be good. Therefore, | feel
that it will be good if it does not happen and it would be better
if there is no need to issue any direction from the Chair.

Now this Session is coming to and end and perhaps this
is the last year of 10th Lok Sabha.
(Interruptions)

SEVERAL HON’BLE MEMBERS: ltis in the last session.

MR. SPEAKER: Not in the last session but last year and
1 have to speak with some anguish, but if | do not speak then
it would be injustice and therefore if it so happens that | need
nothave tointervene, it will be very good. If it does not happen
so, then it will be painful for all of us. | think, so far. | can
understand and so far the views have been expressed in the
House, general consensus is that we should find some way
out. What should be done. One way is that we should first
take up constitution amendment and pass it and then there
is a Resolution, that can also be passed... (Interruptions)

SHRI VIDYA CHARAN SHUKLA: Tomorrow.

MR. SPEAKER: If Resolution is to be passed, it can be
done in the last and if a discussion is to take place then it can
be put off till tomorrow. Thirdly there is an issue of Textile Mill
which is important as well as serious matter which we would
like to pass in the last moment. How far we shall be able to
justify the whole thing is a big question. If there is consensus
among the Members then there will be no problem. if it is
possible, we shall take it up today otherwise we can take it up
tomorrow. In case all of you agree, we take up Private
Members’ Business tomorrow.

SHRI MOHAN SINGH (Deoria): It has happened twice
earlier also. One day has already been sacrificed. | raised this
point in the Business Advisory Committee also. At that time
also it was said that we are trying to find some way out. The
front line leaders get time daily to express their views. We get
chance only in Private Members' Business. If it is postponed
every time, we shall never get a chance to express our views.
The Constitution amendment Bill may be taken up today but
Private Members’ Bill may be taken up today. it should not be

postponed in any circumstances.
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MR. SPEAKER: Let us take it up tomorrow, not today. All
those Members who wants to speak, they will be allowed. In
case there is some serious issue before the House, there
should be no problem in extending the session by 1-2 days
of this House as well as the other House. If it is found
necessary it will perhaps, be passed in this House. | shall
accommodate 1-2 persons, whose names were called by
me, in the Zero Hour. Thereafter | will also allow to raise the
issue pertaining to the accident.

SHRI RAM NAIK (Bombay North): Mr. Speaker, Sir, it is
only introduction of the Bill regarding sick Textile mills that has
been included in today’s Agenda. Another Bill for introduction
has been included in tomorrow’s agenda.

MR. SPEAKER: it will be done, as | have told. Please do
not stretch it further and please cooperate. We shall take up
1-2 important issues. Thereafter we shall take up Constitu-
tion Amendment Bill. Private Members Business will be taken
up tomorrow. In the meantime, we shall try to complete the
business as much as possible. In my view, hon’ble Members
of this House have been cooperating with the Government so
nicely. The Government should be grateful to them.

SHRI VIDYACHARAN SHUKLA: | am grateful to
them...(Interruptions)

[English]
Sir, we will sit through the lunch hour.
MR. SPEAKER: Yes. ‘
[Translation]

SHRI SYED SHAHABUDDIN: Mr. Speaker, Sir, | want to
make a submission regarding lunch hour. | request
you...(Interruptions)

MR. SPEAKER: Shri Shahabuddin, please don't raise it.
you should adjust.

SHRI SYED SHAHABUDDIN: | was trying to find some
way out. You may reduce the lunch to half-an-hour. You can
make it quarter past one to quarter to two O’Clock.

MR. SPEAKER: You can go and come back.

SHRI SYED SHAHABUDDIN : | also want to speak on
this.

SHRI SHTYANARAYAN JATIYA (Ujjain): Mr. Speaker,
Sir, 1 am trying to speak for the last three day but | am not
being given permission...(Interruptions)
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[English]
MR. SPEAKER: We will see about it...(Interruptions)

MR. SPEAKER: You will have full say tomorrow... (Inter-
ruptions)

[Translation]

MR. SPEAKER; You will be given a chance to speak
tomorrow. We can sit tomorrow upto any time as you may
wish.

(Interruptions)

[English]

MR. SPEAKER: Please sit down now. Let Shrimati Malini
Bhattacharya speak.

SHRIMATI MALINI BHATTACHARYA (Jadavpur) : Mr.
Speaker, Sir, | want to register, through you, a very profound
sense of shock and horror at the explosions at the Krishna
Fireworks factory in Rohtak which took place on the 24th of
May in which more than 26 people died... (Interruptions)

MR. SPEAKER: Please sit down now.
(Interruptions)

[Translation]

MR. SPEAKER: Look, | have said that when Session
came to an end then | give chance to speak to all and
therefore, | have insisted that we shall sit tomorrow and all of
you will be given a chance to speak. You come tomorrow.

(Interruptions) .

MR. SPEAKER: Shri Jatiya, please do not get up now. |
shall fisten to your poem as well as your views tomorrow.

[English]

SHRIMATI MALINI BHATTACHARYA: Mr. Speaker, Sir,
a big explosion took place at Krishna Fireworks Factory in
Rohtak on the 24th of May, in which more than 26 people
died. Among the people who had died most of them were
women and children. It is learnt that the majority were migrant
workers from Sivakasi in Tamil Nadu, where child labour is
known to be extensively employed in fireworks factories, It is
not just the case that children were working there, but it was
usual for infants accompanying their mothers to be allowed
into the factory premises.
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Sir, the explosion occurred while a new cracker was being
tested. Apart from those who had died, many have been
severely injured and children have lost their parents. One 13
year old girl called Raghavala saved a number of lives by her
exemplary bravery. But as the matter stand now, the survi-
vors, who are unacquainted with the language of the region,
have already lost whatever means of livelihood they had.
They are isolated and are facing lack of treatment and
starvation.

So, the question that arises is: whether the fireworks
factory had licence for making hard fireworks like crackers,
whether regulations regarding safety in workplaces was
being maintained. What was the extent of exploitation there?
The wages were being paid through the touts who have
brought the workers there and above all, it is totally illegal or
criminal to employ child laborers in a hazardous job without
ensuring any protection whatsoever. This is something which
needs to be investigated. It is not enough to have an ordinary
administrative enquiry. We are demanding a judicial enquiry
on this accident and immediate sfforts at rehabilitation.

Sir, the Labour Minister is present here. He vowed in th:
Rajya Sabha to eliminate child labour in hazardous industric
and therefore, we demand that he must order an immediate
investigation of all fireworks factories in Rohtak, where other
accidents and deaths had happened before this accident, to
find out as to how many child laborers are there and in what
conditions they are working. At present, what we are having
is elimination of child labourers and not of child labour. So, let
the Labour Minister conduct a proper survey and ensure the
release and rehabilitation of the children and also proper
satety measures and proper wages and other facilities for the
labourers working there. (Iinterruptions) Sir, the Labour Min-
ister should make a statement on this.

MR. SPEAKER: Do not have the pleasure of just speak-
ing. | would ask the Labour Minister. Would the Labour
Minister like to say something?

THE MINISTER OF LABOUR (SHRI P.A.SANGMA): Mr.
Speaker, Sir, this had happened in Rohtak. Actually, the law
is enforced by the State Government. So, it is within the
jurisdiction of the State Government. The State Government
has ordered an enquiry into it. Unless | get to know anything
from the Government of Haryana, | will not be able to say
anything. But| share the concem of the hon. Members. | have
got letters also signed by many hon. Members. | am person-
ally concered and we have a notional programme for this. Bu'
| hope to get the report from the Govemment of Haryana on:
this particular accident. -
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MR. SPEAKER: Will it be possible for you to get the report
and send a copy of it to the Members as well as to me?

SHRI P.A. SANGMA: All right, Sir. | will do that.

SHRI BASUDEB ACHARIA (Bankura): Sir, two serious
Railway accidents took place yesterday - one in Bihar in the
District of District of Dhanbad near Kalubathan and another
in Orissa at Bolangir.

The Jammu Tawi Express collided with a goods train near
Kalubathan yesterday, as a result of which more than six
coaches derailed from the track and more than hundred
passengers died and 300 passengers, who have been
admitted in hospitals, are in a very critical condition. The
number of deaths reported by the is very low.

In Bolangir, three rear coaches of Hirakud Express
derailed from the track and rolied 15 feet down the track. The
press has reported that only 15 passengers have died. But
how could there be only 15 deaths when three coaches rolled
down the track? The casualties might have been more than
what has been reported in the press.

Sir, the issue regarding Railway accidents was raised by
the Members in this House when an accident of serious
nature took place in Tamil Nadu and we said that there seems
to be some serious problems in the Indian Railways in respect
of maintenance of coaches and tracks. Sir, because of that
the number of accidents has increased in the recent past.

Sir, at that time we demanded that there should be a
discussion on this and you had agreed to allow a discussion
in this regard.

MR. SPEAKER: | do not remember all these things.
Please do not refer to me.

SHRI BASUDEB ACHARIA: Sir, you could recall that you
wanted a proper notice and we immediately gave the notice.

Sir, though there is a paucity of time still we want that
there should be a discussion on railway accidents during this
session itself. you could allow a Call Attention Motion on this.

Sir, there is a convention in the House that whenever
some Railway accident takes place, the Minister for Raitways
comes with a suo motu statement. But this time the accident
took place yesterday at 4.30 and yet the Railway Minister is
not to be found here to give a statement.

Sir, this is a serious accident where a larger number of
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passengers have died. So, | demand that the Railway
Minister should resign on this issue. During recent times the
number of accidents has increased. The maintenance of
tracks and rolling stock is not being done. That is why, these
accidents are taking place.

And we demand that during this Session itself a discus-
sion should take place in this House. The discussion on
railway accident should take place because the number of
accidents has increased.

SHRI RUPCHAND PAL (Hooghly): Sir, this has not
happened for the first time. Only a few days back, we
discussed this issue.

MR. SPEAKER: | will ask the Minister to make a state-
ment tomorrow because probably he has gone to visit the site
itself. We will ask for a statement.

SHRI VIDYACHARAN SHUKLA: Sir, he will be back by
late this evening.

MR. SPEAKER: Tomorrow, fortunately, we are sitting. He
will make a statement tomorrow. And if he does not come
back, let somebody from the Government side get the
information and let the House be informed about it.

SHRI RUPCHAND PAL: Sir, yesterday, at 4.30 p.m this
accident has taken place.

MR. SPEAKER: The Minister had gone to the site.

SHRI RUPCHAND PAL: Sir, so many hours have passed
since then. This House has every right to know what actually
has happened and why these stories are going on.

MR. SPEAKER: | have said exactly the same thing. The
Minister, it appears, has gone to visit the site. If he comes
back, he will give the information; even if he does not come
back, somebody from the Government side will collect the
information and give it to the House.

SHRI RUPCHAND PAL: Sir, you please understand the
anxiety of the people.

MR. SPEAKER: That is exactly what | am doing now, you
should understand what | am saying.

(Interruptions)

SHRI B.N. REDDY (Miryalguda): Sir, for the last three
days, | am not getting the chance.
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MR. SPEAKER: | will allow all of you tomorrow.

12.32 hrs.
[English] (5)
PAPERS LAID ON THE TABLE
Annul Report and review on the workihg of
National Airport Authority for 1993-94 and

statement showing reasons for delay in laying
these papers etc.
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ing reasons for delay in laying the papers
mentioned at (3) above.

(Placed in Library. See No. LT 7884/95)

Statement (Hindi and English versions) (i)
correcting the reply given on the 9th Decem-
ber, 1994 to Unstarred Question No. 510 by
Shri A. Charles regarding Trivandrum Intema-
tional Airport and (ii) giving reasons for delay iri
correcting the reply.

[Placed in Library. See No. LT 7885/95]

THE MINISTER OF CIVIL AVIATION AND TOURISM Review on the working of and Annual Report of
(SHRI GHULAM NABI AZAD) : Sir, | beg to lay on the National Textile Corporation Ltd., New Delhi for
Table- 1993-94 and statement showing reasons for delay in

(1) (i) Acopy ofthe Annual Report (Hindi and English

laying these papers etc.

versions) of the National Airports Authority for THE MINISTER OF WATER RESOURCES AND MINIS-
the year 1993-94, alongwith Audited Accounts, TEROFPARLIAMENTARY AFFAIRS (SHRIVIDYACHARAN
under subsection(4) of section 24 and section SHUKLA) on behalf of SHRI G. VENKAT SWAMY: Sir, | beg
25 of the National Airports Authority Act, 1985. to lay on the Table-

(i) Statement (Hindi and English versions) re- (1) A copy each of the following papers(Hindi and

garding Review by the Government of the
working of the National Airports Authority for
the year 1993-94.

(2) Statement (Hindi and English versions) show-
ing reasons for delay in laying the papers
mentioned at (I} above.

(Placed in library See no LT 7883/95)

3) A copy each of the following papers (Hindi and
English versions) under sub-section (1) of
section 619A of the Companies Act, 1956:- 2)

(i) Statement (Hindi and English versions) re-
garding Review by the Government of the
working of the Air India limited, for the year
1993-94,

()]

(i)  Annual Report of the Air India Limited for the
year 1993-94, along with audited Accounts
and comments of the Comptroller and Auditor
General thereon.

(4) Statement (Hindi and English versions) show-

@

(i)

English versions) under sub-section (1) of
section 619A of the Companies Act, 1956:-
Review by the Govemment of the working of
the National Textile Corporation Limited, New
Delhi, for the year 1993-94.

Annual Report of the National Textile Corpora-
tion Limited, New Delhi, for year 1993-94,
alongwith Audited Accounts and comments of
the Comptroller and Auditor General thereon,

Statement (Hindi and English versions) show-
ing reasons for delay in laying the papers
mentioned at (1) above

[Placed in Library See No. LT-7886/95].

Statement* (Hindi and English versions) show-
ing reasons for delay in laying the Annual
report and Audited Accounts of the North
Eastern Handicraft and Handlooms
Development Corporation, Shillong, for the
year 1993-94.

[Placed in Library See No. LT 7887-85]

*Annual Reports and Audited Accounts of the above Corporations wers laid on the Table of the House on the 28th April, 1995.
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(4) Statement *(Hindi and English versions) show-
ing reasons for delay in laying the Annual
Report and Audited Accounts of the Central
Cottage Industries Corporation Limited, New
Delhi, for the year 1993-94.

[Placed in Library, See No. LT 7888/95]

(5) Statement® (Hindi and English versions) show-
ing reasons for delay in faying the Annual
Report and Audited Accounts of the Handi-
crafts and Handlooms Exports Corporation of
India Limited, New Delhi, for the year 1993-94.

[Placed in Library See No. LT 7889/95]
Notification Under Apprentices Act, 1961. etc.

THE MINISTER OF WATER RESOURCES AND MINIS-
TEROFPARLIAMENTARY AFFAIRS (SHRIVIDYACHARAN
SHUKLA) on behalf of SHRI P.A. SANGMA: Sir, | beg to lay
on the Table.

(1) A copy of the Notification No. S.0, 239(E)
(Hindi and English versions) published in Ga-
zette of India dated the 23th March, 1995
reconstituting with immediate effect the Cen-
tral Apprenticeship Council and appointing the
Union Minister of Labour/Minister of State for
Labour, as its Chairman, the Union Minister of
State for education/Deputy Minister for Edu-
cation, Ministry of Human Resource Develop-
ment as its Vice-Chairman and the persons
mentioned in the notification as Members,
together with a corrigendum thereto published
in Notification No. S.0. 433(E) dated the 10th
May, 1995, issued under sub-section (2) of
section 24 of the Apprentices Act, 1961.

[Placed in Library. See No. LT 7890/95]

Annual Report and Review on the working of Rubber
Board Kottayam for 1993-94 and statement showing
reasons for delay in laying the papers etc.

THE MINISTER OF WATER RESOURCES AND MINIS-
TEROF PARLIAMENTARY AFFAIRS (SHRI VIDYACHARAN
SHUKLA) on behalf of SHRI P. CHIDAMBARAM: Sir, | beg
to iay on the Table-

1)

@)

@)

4)

®

6

Y

8
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(ii)

Papers Laid 290

A copy of the Annual Report (Hindi and English
versions) of the Rubber Board, Kottayam,for
the year 1993-94.

A copy of the Review (Hindi and English ver-
sions) by the Government of he working of the
Rubber Board. Kottayam, for the Year 1993-
94.

Statement (Hindi and English versions) show-
ing reasons for delay in laying the papers
mentioned at (1) above.

[Placed in Library See No. LT 7891/95]
A copy of the Annual Accounts (Hindi and
English version) of the Rubber Board,
Kottayam, for the year 1993-94, together with
Audit Report thereon.

Statement (Hindi and English versions) show-

"ing reasons for delay in laying the papers

mentioned at (3) above
[Placed in Library. See No, LT 7892/95]

A copy of the Audit Report (Hindi and English
versions) on the Pool Fund Accounts of the
Coffee Board, Bangalore, for the period from
the 1st January, 1993 to the 31st December,
1993.

Statement (Hindi and English versions) show-
ing reasons for delay in laying the papers
mentioned at (5) above

[Placed in Library. See No. LT 7893/95]

_Statement® (Hindi and English versions) show-

ing reasons for delay in laying the Annual
Report and Audited Accounts of the Cashew
Export Promotion Council of India, Cochin, for
the year 1993-94.

[Placed in Library. See No. LT 7894/95)

Statement (Hindi and English versions) ex-
plaining reasons for not laying the Annual
Report and Audited Accounts of the Tea Trad-
ing Corporation of India Limited, for the year

= Annual Reports and Audited Accounts of the above Corporations wera laid on the Table of the Housse on the 28th Aprl, 1895.
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1993-94 within the stipulated period of nine
months after the close of the Accounting
year.

[Placed in Library. See No. 7895/95]

Notification under Central Excise and
Salt Act 1944 etc.

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI M V CHANDRASHEKHARA MURTHY):
Sir, | beg to lay on the Table -

M

—

i)

i)

(iii)

(iv)

]

A copy each of the following Notifications
{Hindi and English versions) under sub-sec-
tion (2) of section 38 of the Central Excises and
Salt Act, 1944:-

G.S.R. 325(E) published in Gazette of India
dated the 3rd April, 1995 together with and
explanatory memorandum making certain
amendments in the Notification No. 35/95-CE,
dated the 16th March, 1995.

G.S.R. 326(E) published in Gazette of India
dated the 3rd April, 1995 together with an
explanatory memorandum making certain
amendments in the Notification No. 36/95-CE,
dated the 16th March, 1995.

G.S.R. 332(E) published in Gazette of India
.dated the 6th April, 1995 together with an
explanatory memorandum making certain
amendments in the Notification No. 83/92-CE,
dated the 16th September, 1992.

G.S.R. 333(E) published in Gazette of India
dated the 6th April, 1995 together with an
explanatory memorandum making certain
amendments in the Notification No. 47/35-CE,
dated the 16th March, 1995.

G.S.R. 334(E) published in Gazette of India
dated the 7th April, 1995 together with an
explanatory memorandum making certain
amendments in the Notification No. 35/95-CE,
dated the 16th March, 1995.

JUNE 2, 1995

@)

(i)

(ii)
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W)

(vi)

(vii)
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G.S.R. 352(E) published in Gazette of India
dated the 19th April 1995 together with an
explanatory memorandum regarding exemp-
tion to sweet meats and snacks from the whole
of the duty of excise leviable thereon.

G.S.R. 359(E) published in Gazette of India
dated the 24th April, 1995 together with an
explanatory memorandum making certain
amendments in the Notifications mentioned in
the table annexed thereto.

[Placed in Library. See No. Lt-7896/95]

A copy each of the following Notifications
(Hindi and English versions) under section 159
of the Customs Act, 1962:-

G.S.R. 308(E) published in Gazette of India
dated the 31st March, 1995 together with an
explanatory memorandum regarding exemp-
tion to materials imported into India, against
the Value based Advance Licence, issued on
or after the 1st April, 1995 in terms of Export
and Import Policy, from the whole of the basic
duty of customs leviable thereon.

G.S.R. 309(E) published in Gazette of India
dated the 31st March, 1995 together with an
explanatory memorandum regarding exemp-
tion to materials imported into india, against an
Advance Licence, issued on or after the 1st
April, 1995, from the whole of the basic duty of
customs leviable thereon.

G.S.R. 335(E) published in Gazette of india
dated the 7th April, 1995 together with an
‘explanatory memorandum making certain
amendments in the Notification No. 50/95
Cus., dated the 16th March,1995.

G.S.R. (E) published in Gazette of India dated
the 17th April, 1995 together with an explana-
tory memorandum making certain amend-
ments in the Notification No. 19/94 Cus., dated
the 1st March, 1994.

.ne Customs (Attachment of Property of De-
faulters for recovery of Government Dues)
Rules, 1995 published in Notification No. G.S.R.

*  Annual Reports and Audited Accounts of the above Corporations were laid on the Table of the House on the 28th April, 1995.
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(vi)

(vii)

(viii)

(ix)

)

(ix)

(xii)

(i)

Papers Laid

442(E) in Gazette of India dated the 26th May,

1995 together with an explanatory memoran-

dum.

S.0. 380(E) published in Gazette of India
dated the 27th April, 1995 together with an
explanatory memorandum regarding revised
rates of exchange for conversion of certain
foreign currencies into Indian currency or
vice-versa for purposes of assessment of
Imports.

S.0. 381(E) published in Gazette of india
dated the 27th April, 1995 togetiher with an
explanatory memorandum regarding revised
rates of exchange for conversion of certain
foreign currencies into Indian currency or
vice-versa for purposes of assessment of
exports.

The Re-export of Imported Goods (Drawback
of Customs Duties) Rules, 1995 published in
Notification No. G.S.R. 440(E) in Gazette of
India dated the 26th May, together with an
explanatory memorandum.

The Customs and Central Excise Duties Draw-
back Rules, 1995 published in Notification No.
G.S.R. 441(E) in Gazette of India dated the
26th May, 1995, together with an explanatory
memorandum.

The Customs Refund Application (Form)
Regulations, 1995 published in Notification
No. G.S.R.445(E) in Gazette of India dated the
26th May, 1995, together with an explanatory
memorandum.

The Courier Imports (Clearance) Regulations,
1995 published in Notification No. G.S.R.
446(E) in Gazette of India dated the 26th May,
1995, together with an explanatory memoran-
dum.

G.S.R. 447(E) published in Gazette of India
dated the 26th May, 1995 together with an
explanatory memorandum seekingto prescribe
the rate of duties on goods reimported into
India after having been exported therefrom

G.S.R. 448(E) published in Gazette of India
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dated the 26th May, 1995 together with an
explanatory “emorandum seeking to exempt
goods imported into India for repairs and reex-
port from the duty of customs subject to speci-
fied conditions.

G.S.R. 449(E) published in Gazette of India
dated the 26th May, 1995 together with an
explanatory memorandum rescinding certain
notifications mentioned therein.

G.S.R. 450(E) published in Gazette of India
dated the 26th May, 1995 together with an
explanatory memorandum making certain
amendments in the notifications mentioned
therein.

[Placed in Library. See No. LT 7897/95]

A copy of the National Housing Bank Employ-
ees (Conduct Regulations, 1994 (Hindi and
English versions) published in Notification No.
S.0. 77(E) in Gazette of India dated the 3rd
February, 1995, under sub-section (5) of sec-
tion 65 of the National Housing Bank Act,
1987.

[Placed in Library. See No. LT 7898/95]

A copy of the Income tax (Third Amendment)
Rules, 1995 (Hindi and English versions) pub-
lished in Notification No. S.0. 429(E) in Ga-
zette of India dated the 9th May, 1995, under
section 296 of the Income-tax Act, 1961.

[Placed in Library. See No. LT 7899/95]

A copy of the Allahabad Bank (Officers)
Service (Amendment) Regulations, 1995
(Hindi and English version) published in Noti-
fication No. HON.egal/2658 in Gazette of India
dated the 25th February, under sub-section
(4) of section 19 of the Banking Companies
(Acquisition and Transfer of Undertakings)
Act, 1970.

[Placed in Library. See No. LT 7900/95]
A copy of the Oriental Bank of Commerce

(Officers) Service Amendment Regulations,
1994 (Hindi and English versions) published in
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M

Notification No. 3916 in Gazette of India dated
the 31st December, 1994, under sub-section
19 of the Banking Companies (Acquisition and
Transfer of Undertakings) Act, 1980.

[Placed in Library. See No. LT. 7901/95]

A copy of the Annual Report (Hindi and English
versions) on the working and activities of the
Punjab National Bank for the year 1993-94,
alongwith accounts and Auditors Report
thereon, under sub-section (8) of section 10 of
the Banking Companies (Acquisition and Trans-
fer of Undertakings) Act, 1970.

[Placed in Library. See No. LT. 7902/95]

Review on the working and Annual Report of
Madhya Pradesh State Agro Industries Development
Corporation Ltd. Bhopal for 1990-91 etc.

THE MINISTER OF STATE IN THE MINISTRY OF CIVIL
AVIATION AND TOURISM (DEPARTMENT OF TOURISM)
(SHRIMATI SUKHBUNS KAUR) ON BEHALF OF SHRI S.
KRISHNA KUMAR: Sir, | beg to lay on the Table-

1

(a)

(b)

i)

(i)

U]

(i)

A Copy each of the foliowing papers (Hindiand
English versions) under section 619A of the
Companies Act, 1956:-

Review by the Government of the working of
the Madhya Pradesh State Agra Industries
Development Corporation Limited, Bhopal, for
the year 1990-91.

Annual Report of the Madhya Pradesh State
Agra Industries Development Corporation Lim-
ited, Bhopal, for the year 1990-91, alongwith
Auditor Accounts and comments of the Comp-
troller and Auditor General thereon.

[Placed in Library. See No. LT 7903/95]
Review by the Government of the working of
the Karnataka Agro Industries Corporation

Limited, Bangalore, for the year 1991-92.

Annual Report of the Karnataka Agra Indus-
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(ii)

@

12.33 hrs.

[English]
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tries Corporation Limited, Bangalore, for the
year 1991-92, alongwith Audited Accounts
and comments of the Comptroller and Auditor
General thereon.

[Placed in Library, See No. 7904/95]

Review by the Government of the working of
the Himachal Pradesh Agro Industries
Corporation Limited, Shimla, for the year
1993-94.

Annual Report of the Himachal Pradesh Agro
Industries Corporation Limited, Shimla, for the
year 1993-94. alongwith Audited Accounts
and comments of the Comptroller and Auditor
General thereon.

Three Statements (Hindi and English versions)
showing reasons for delay in laying the papers

mentioned at (I) above.

[Placed in Library. See No. LT.7905/95]

MESSAGES FROM RAJYA SABHA

SECRETARY-GENERAL: Sir, | have to report the follow-
ing messages received from the Secretary-General of Rajya

Sabha:-

U}

(i)

“In accordance with the provision of rule 127
of the Rules of Procedure and Conduct of
Business in the Rajya Sabha, | am directed to
inform the Lok Sabha that the Rajya Sabha, at
its sitting held on the 1st June, 1995 agreed
without any amendment to the National High-
ways (Amendment) Bill, 1995 which passed by
the Lok Sabha at its sitting held on the 31st
May, 1995”

“In accordance with the provisions of ruie 111
of the Rules of Procedure and Conduct of

usiness in the Rajya Sabha, [ am directed to
enclose acopy of the Matemity Benefit (Amend-
ment) Bill, 1995 which has been passed by the
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Rajya Sabha at its sitting held on the 1st June,
1995.7

12.33 1/4 hrs.

[English]

MATERNITY BENEFIT (AMENDMENT) BILL - AS
PASSED BY RAJYA SABHA.

SECRETARY-GENERAL: Sir, | lay on the Table the
saternity Benefit (Amendment) Bill, 1995, as passed by
Rajya Sabha on the 1st June, 1995.

12.33 1/2 hrs.
[English]

COMMITTEE ON PRIVATE MEMBERS’ BILLS AND
RESOLUTIONS MINUTES

SHRIS. MALLIKARJUNAIAH (TUMKUR): Sir, | beg to lay
:he Table the Minutes (Hindi and English versions) of the
~irtv-eighth to Forty-third sittings of the Committee on
=.81e Members' Bills and Resolutions held during the
s session.
©2.33 3/4 hrs.
nnaheb!
COMMITTEE ON GOVERNMENT ASSURANCES
Thirty-first Report
SH&i BASUDEB ACHARIA (Bankura): Sir, | beg to
2sent the Thirty-first Report (Hindi and English versions) of
= Cemmittee on Government Assurances.
i2.34 hrs.
glish]
COMMITTEE ON HOME AFFAIRS

Nineteenth Report

PROF. M. KAMSON (Outer Manipur): Sir, | Beg to lay on
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the Table a copy (Hindi and English versions) of the Nine-
teenth Report of the Committee on Home Affairs on the
Representation of the People (Amendment) Bill, 1995.

12.34 1/4 hrs.
[English]

STANDING COMMITTEE ON HUMAN RESOURCE
DEVELOPMENT

Twenty-third, Twenty-fourth, Twenty-fifth, Twenty-
sixth, Twenty-seventh and Twenty-eighth Reports.

SHRIMATI MALINI BHATTACHARYA (Jadavpur) : Sir, |
beg to lay on the Table a copy each (Hindi and English
versions) of the Twenty-third, Twenty-fourth, Twenty-fifth,
Twenty-sixth, Twenty-seventh and Twenty-eighth Reports of
the Department-related Parliamentary Standing Committee
on Human Resource Development on the Action Taken by
the Government on the Committee’s recommendations on
the Demands for Grants 1994-95 of the Departments of
Education, Health, Culture, Youth Affairs and Sports, Women
and Child Development and Family Welfare.

12.34 1/2 hrs
[English]

PETITION RE:REHABILITATION OF THE
PERSONS DISPLACED BY THE VINDHYACHAL
SUPER THERMAL POWER PROJECT BEING SET
UP BY THE NATIONAL THERMAL POWER
CORPORATION.

[Translation]

DR. LAXMINARAIN PANDEY (Mandsaur): | present a
petition signed by SHRI BHAGWAN PRASAD TIWARI and
others of the villages under Gram Panchayat Area, Shahpur,
District Sidhi, Madhya Pradesh, regarding rehabilitation of
the persons displaced by the Vindhyachal Super Thermal
Power Project being set up by the National Thermal Power
Corporation.

[English]

MR.SPEAKER: Now, the House shall take up the
legislative business. Shri G. Venkat Swamy to introduce the

Bill.
%
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SHRIVIDYACHARAN SHUKI A Sir 1do notknow whether
| can introduce: this Bill on his behalt May | introduce this bill,
Sir?

SHRI RAM NAIK: Sir, | have give a notice in respect of that
Bill. *

MR. SPEAKER : Notice about what?

SHRIRAM NAIK (Bombay North): Sir, about the introduc-
tion of the Bill, | have given a notice. Let him introduce the Bill
then | will speak. But | don not know whether he is authorised
to introduce this Bill. The concemed Minister is not here
today. Sir, can the Parliamentary Affairs Minister introduce
the Bill?

[Translation]

SHRI ATAL BIHARI VAJPAYEE (Lucknow) : Sir, it is a
question of propriety. Shri Venkatswamy was here, but now
he is not here. He had to lay papers also. On his behalf Shri
Shukla laid the papers. Now the Bill is to be introduced, Shri
Shukla is introducing the Bill. Let him cast vote also on behalf
of all us, we will just go out. Mr. Speaker, Sir, this is not proper.
It is not proper to treat the House like this,

SHRI VIDYACHARAN SHUKLA: The hon'ble Minister is
not present here and this is an important issue. Therefore, |
want to do it with the permission of the House... (Interrup-
tions)

SHRI RAM NAIK: Sir, please call him.

SHRIATAL BIHARI VAJPAYEE: Shri Shukla, You cannot
introduce it.

[English]
MR. SPEAKER: | do not think that this should happen.
[Translation]

SHRI RAM NAIK: Sir, | have a suggestion on the basis of
discussion that took place earlier, it seems that discussion
should take place on this Bill also. There is another Textile Bill
No. 41 which has been marked to be introduced tomorrow.
Both the Bills are to be discussed tomorrow. First thing is that
we have to give amendment because second Bill No. 41, is
very exhaustive Bill This Bill should be introduced in the
House to enable us to give notices of our amendments. If the
Minister has not come then please grant him special permis-
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sion. After coming over here let him introduce both the Bills
i.e. No. 40 and 41.

SHRI LAL K. ADVANI (Gandhi Nagar): Mr. Speaker, Sir,
it is to be seen that whom the authorities who have the over
all responsibility for making arrangements for conducting the
business in the Parliament have performed duties? This is
Budget Session and only two Demands for Grants have been
discussed here so far. There are five Ministers for Parliamen-
tary Affairs. There have been two Ministers for Parliamentary
Affairs for years together. Now the are five and even then this
is the state of affairs.

MR. SPEAKER: You on behalf of the Government, take
the responsibility upon yourself for this lapse.

SHRI VIDYACHARAN SHUKLA: | am ready to do so. All
of us know, how the time was spent on different occasions.
Now if they find fault with the Minister, then | have nothing to
say.

[English]

MR. SPEAKER: There is no reason for the hon. Minister
to be absent today at the time of introducing the Bill.

SHAI VIDYACHARAN SHUKLA: | apologise on behalf of
the Government for the absence of the hon. Minister.

MR. SPEAKER: When we are adjusting everything and
when we are allowing this Bill to be introduced, the hon.

Minister is absent. This is really totally wrong.

SHRI VIDYACHARAN SHUKLA: Let us go to the next
item.

SHRI NIRMAL KANT! CHATTERJEE (Dumdum): There
is an old adage which requires to be proved as often as it can
be, which says that too many cooks spoil the broth.

12.38 hrs.

NATIONAL COMMISSION FOR MINORITIES
(AMENDMENT) BILL"

[Translation}

THEMINISTER OF WELFARE (SHRISITARAM KESRI):
| beg to move for leave to introduce a Bill to amend the

* Published in the Gazette of india, Extraordinary, Part-H, Section 2, dated 02-06-1995.
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National Commission for Minorities Act, 1992.
[English]

MR. SPEAKER: The question is: “That leave be granted
to introduce a Bill to amend the National Commission for
Minorities Act, 1992.”

The motion was adopted.

SHRI SITARAM KESR!: | introduce the Bill.

[English]

MR. SPEAKER: We will take up tomorrow all the items
which are listed today including Matters under rule 377.

Tomorrow would be a day of all the Members. Now, the
House shall take up Bills for consideration and passing. First,
we take up Delhi Rent Bill.

Shri Girdhari Lal Bhargava to speake now.

[Translation]

SHRI RAM VILAS PASWAN (Rosera): First of all take up
Constitution Amendment Bill.

SHRI CHANDRA JEET YADAV (Azamgarh): Alright, take
it up first.

SHRI VIDYA CHARAN SHUKLA: Speeches have already
been made, the Hon’ble Minister Shri Thungon will reply.

SHRI SITA RAM KESRI: | am sitting with you and you are
telling him that | am not here.

MR. SPEAKER: You are placing all the Bills erroneously
before the House. You are putting me in embarrassing
position. Even then the House is making adjustment and you

" are still complaining

SHRI SITARAM KESRI: | have no complaint.
[English]

MR. SPEAKER: Shall we dispose it of quickly? | think we
can dispose it of and then we can go the next item.

[Translation]

SHRI GIRDHARI LAL BHARGAVA (Jaipur) : | shall speak
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tomorrow. The hon'ble Minister is also not present.
[English]

MR. SPEAKER: If you insist, we will have it tomorrow.
Now, we take up the next item.

[Translation]
Shri Sitaram may please speak.
12.43 hrs.
CONSTITUTION (EIGHTY-SIXTH AMENDMENT) BILL
(Amendment of article 16)
[Translation]

The MINISTER OF WELFARE (SHRI SITARAM KESRI):
Sir, | beg to move that Constitution (Eighty-sixth Amend-
ment) Bill relating to the reservation in promotion to Sched-
uled Castes and Scheduled Tribes be taken into consider-
ation by the House. The Supreme Court in its judgement
dated 16-11-1992 in a case Indira Sahni and others v/s Union
of India and others in addition to new posts also stated that
there would be no reservation in promotions. It has also been
stated therein that it would not affect the reservation in
promotion upto next five years from the date of this order.

The Supreme Court held the reservation of 27 percent for
OBCs as valid. The Government has issued order accord-
ingly. The orders regarding 27 percent reservation for OBCs
is being enforced in Central Government services and in all
other concerned recruiting agencies are also complying with
the order. The judgement of Supreme Court has put a
question mark on the reservation in promotion to Scheduled
Castes and Scheduled Tribes. All the political parties have
expressed their concern over it. Various organisations of
Scheduled Castes and Scheduled Tribes outside the House
and other people have also expressed their concern over it.

Mr. Speaker, Sir, in this connection, | had assured the
house that the Government is determined to protéct the
interests of Scheduled Castes and Scheduled Tribes | had
also said that if necessary, we shall bring Constitution
Amendment Bill. | had convened a meeting of leaders of all
the political parties to consider the points arisen out of
Supreme court's judgement in the case of Indira Sahni. Since
State Assembly elections were to take place in certain states,
it was decided to provide age concession of three years and
three additional chances for the candidates of OBCs so that
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they may fill up their forms for civil services examination in
time. | would also like to say that concessions in prescribed
standards for direct recruitment have aiready been given to
the candidates of backward classes on the lines of these
available to Scheduled Castes and Scheduled Tribes. Keep-
ing in'view the code of conduct of elections, consideration of
other matters was postponed till the next meeting. | con-
vened a meeting of respected leaders of all the political
parties on 28.4.1995 and again on 4.5.1995. | am happy to
note that there was unanimity on the issue of reservation in
promotion for Scheduled Castes and Scheduled Tribes.
Keeping in view all this | am moving this 68th Constitution
(Amendment) Bill for consideration by the House. | hope that
this Constitution (Amendment) Bill will be passed unani-
mously.

[English]
| beg to move:

“That the Bill further to amend the Constitution of India, be
taken into consideration.”

MR. SPEAKER: Motion moved:

“That the Bill further to amend the Constitution of India, be
taken into consideration.”

MR. SPEAKER: Shri Rupchand Murmu to speak.
[Translation]

SHRI NITISH KUMAR: (Barh): Mr Speaker, Sir, the
amendments which have been moved late, may also be
admitted.

[English]

MR. SPEAKER: Even if the amendments are given late
and if they can be admitted, they would be admitted.

[Transiation]

*SHRI RUPCHAND MURMU (Jhargram): Hon'ble
Speaker, Sir, on behalf of my party, | support the important
Bill moved by the welfare Minister Shri Sitaram Kesri. | hope
that this Bill will be 'passed unanimously. | do not think that
there is any Political Party in India who do not suppott or want
the causes for the welfare and development of the SCs/STs
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and the oppressed deprived sections of our society. If there
is any Party devoid of any consideration for the SCs and STs.
| urge upon all the political parties to be united and work
against that party who is not in favour of improving the lot of
oppressed sections.

Sir, there are many loopholes in the reservation for the
SCs and STs whether in their appointment or in their promo-
tion. As a result of these loopholes, the SCs/STs people have
been deprived of many opportunities and facilities. | have
seen that the employers usually resort to a dubious way for
the appointment of any reserved post for the SCs/STs. They
insert advertisement for the sake of advertisement without
any sincere effort and after the interview, they defer the
appointment for a long time. In this process, they convert the
reserved post into general category by claiming non-avail-
ability of suitable SC/ST candidate. This happens because of
the loopholes in law. In this regard my submission to the
Government is that such loopholes should immediately be
plugged off and the lacunae rectified. Anybody indulging into
converting the reserved posts to general posts should also be
punished. The Government must take steps so that the quota
meant for the SCs/STs must be fulfilled by the SCs/STs only.
Timely fulfillment of SCs/STs quota is also not held. The
Government has failed in the timely fulfillment of reserved
quota. They have also failed in the case of promotion. Firstly,
they claim that there is lack of candidate and if any candidate
is found, the next excuse will be there is no suitable candi-
date. There are various reasons for this thing. One of the
main reasons is the authorities have their own candidates
and money matteris also involved. So, they want to have their
own candidate or they want big bribe. Due to these reasons,
the quota for the SCs/STs is never fulfilled. The Government
also does not have any time to look into this type of irregular-
ity. So, my suggestion to the Government is that there should
be proper training for the candidates so as to make them
suitable for the job. Either there should be proper training of
special education for the candidates so that they become
suitable for the job they apply for. As regards backlog. | would
like to say that there should be special appointment within a
time limit and this has to be done without delay.

Moreover, Sir, if our aim is overall development of the
SCs/STs, then more reservation in appointments or promo-
tion is not going to help to achieve that aim. For the overall
development of the SCs STs, We need land reform. We have
been speaking about land reform repeatedly. | am proud to
say that the West Bengal Government has successfully
implemented land reform. That is why the SCs STs in our

*Translation of the speach originally delivered in Bengali.
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State are being ameliorated. There has been considerable
upliftment in their lives. Surplus land from the big farmers and
Zamindars should be provided to these people so that they
can till their own land. They should aiso be provided irrigation
facilities, bank loan etc so that they can cultivate without
difficulty. if any suggestion is given to the Centre tor imple-
mentation of land reform, their reply is that it is a matter of the
State. But if the Centre have the honest and sincere political
will they can ask the States to implement the land reform act
so thatthe oppressed sections of our society are uplifted. But,
it is doubtful if the Government has this honest and sincere
will in their mind. if they are really sincere for the improvement
and overall development of the weaker section of our society,
they should ask the State Governments to follow land reform
honestly. They can atleast ask the state Governments ruled
by the Congress to implement the land reform because they
can say that the state Government rules by other Political
parties other than Congress won't listen to their direction. But
a few State Still are being ruled by the Congress. They can
direct them to implement the land reform. Congress is still
ruling in some states but of course the time has come when
there is going to an end of their rule. They have brought the
country to such a situation that there is going to be an end of
their misrule. But i have already said and | repeat again that
it is doubtful if the Government has any sincere and honest
will to implement the land reform for the overall development
of the poor. :

Sir, the seprarist movement has been showing its ugly
face everywhere in the country. They have taken advantage
of the poverty of the poor and downtrodden, the SCs/STs.
These people lack food, clothing, education and develop-
ment. Some Political Parties have been taking advantage of
their poverty and misguiding them. That is how separatist
movement is turning into extremist movement. The poor, the
havenots, the deprived people are being made to understand
that they will improve their lot in the separatist movement.
These people are being misguided and ultimately driven to
extremist tactics. As a consequence, the best resource of the
counptry, that is the inhabitants, the innocent people are being
killed, tortured, massacred. So, if these deprived people are
not uplifted, if the scheme for their overall development is not
properly implemented, then the ugly head of separatist
movement will rise and hamper the prosperity of our country.
The Government must take some effective measures for the
upliftment of these people.

Saying this and thanking the chair for giving me an
opportunity to participate in the discussion of this important
Bill, | conclude my speech.
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12.50 hrs.
[MR. DEPUTY SPEAKER in the Chair]

SHRI RAM NAIK (Bombay North): On a point of informa-
tion, | would just like to know that if the House is advised about
the approximate time of voting, it will be possible to muster
whcaver is present here. Otherwise, this would go like that
and the Members would not be present at the time of
voting. If exact time is indicated, it will be convenient to the
Members.

(Interruptions)

MR. DEPUTY-SPEAKER: | will come back with the
necessary information in a shorn time. Within a short | will
come back with the necessary information.

SHRI RAM NAIK : No. That shou!d be indicated.
Otherwise Government will come in difficulty, Sir.. (Interrup-

tions)

AN HON. MEMBER: We must know exactly at what time
voting will take place...(Interruptions)

MR. DEPUTY-SPEAKER: 1 will come back within five or
ten minutes to the House with the informatign.

(Interruptions)

MR. DEPUTY-SPEAKER: | will announce at what time
voting takes place. Within ten minutes | will tell you.

[Transiation]

SHRI NITISH KUMAR:(Barh): We should know at what
time voting would take place. (/nterruptions)

SHRI SHARAD YADAV (Madhepura): Shri Shukla had
told, it will be at 4 O’ Clock. (Interruptions)

[English]
SHRI K.P. REDDAIAH YADAV (Machilipatnam): Sir, we
have also given amendments, our names also should be

called out.

MR. DEPUTY SPEAKER: We have not got the list from
the Congress Party.

[Translation]

SHRI SHARAD YADAD: Kindly let us know, the time of
voting.
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[English]

MR. DEPUTY-SPEAKER: Within ten minutes | will come
back to the House as to at what time the voting is gziny totake
plgce. You did not hear me. This is the third time | am
repeating it. My voice was very mild perhap>

[Translation]

SHRI KALKA DAS (Karolbagh) : Mr. Speaker, Sir, | would
like to express my views on 86th amendment in the Consti-
tution today. A pact was signed between Mahatma Gandhi
and Dr. Ambedkar in Pune atthe time of independence which
is known as Poona Pact. Mahatma Gandhi made a promise
to Dr. Ambedkar in the pact that after'getting independence
we shall provide special facilities to depressed classes viz
S.C.S.T. for ten years and they will be at par with other
categories of the society within this period. The Constitution
was drafted and enforced in 1950. According to the Consti-
tution, 15 percent reservation was made for Scheduled
Castes and 7.5. percent for Scheduled Tribes. This is a
different matter that this reservation was made to uplift the
people belonging to these castes. But Congress party always
tried to use the reservation issue to its own advantage. They
have been propagating wrong nations. Reservation was
made but posts reserved by the Government were not filled,
there is a backlog even today. Even after 45 years of
enforcement of the Constitution their reserved posts in the
Government jobs have not been filled up. The reservation
has been continuously extended after every 10 years and all
the political parties have been giving full support to them. But
the Congress party always been creating some misunder-
standing or the other and used them a means of grabbing
political power. They will blame one party or the other saying
that they are against it. But the fact remains that no party has
even put any obstacles in the way of reservations and every
party has supported it and reservation has been extended
after every 10 years.

There was a meeting of leaders of all the parties on 15th
May in which it was decided to bring a constitution amend-
ment Bill and pass it, unanimously. The Supreme Court had
delivered a judgement in 1992 in connection with a case
relating to OBC that there will be no reservation in promotion
and it will end by 1997. This matter was discussed several
times in the House between 1992 and 1995 but Government
assured that it will be made in ninth Schedule of the Consti-
tution, so that it may not remain in the purview of any court.

Shri Sitaram Kesri said this in the House in 1992 but now
it is 1995. Now attention of the Government has gone to this
matter and this Bill has been brought during these last days
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because the Government has always been on the look out of
an opportunity to get political advantage of this issue. They
have all along been evading the issue on one pretext or the
other. The Minister of Welfare has made statements after
15th May many a times, sometime he says one party is not
agreeable and sometime some other. In reality, it is not a fact
because all the political parties knowing its importance have
agreed to support this Constitution Amendment Bill although
it has been brought in the House in these last days. although
Government is now in a hurry to get through but in our view
consensus is necessary. Keeping the procedural tangle
apart, all of us have expressed our readiness to support it.

Since this is a Constitution Amendment Bill and Rajya
Sabha will not be in session tomorrow, and this bill has to be
passed in both the House, and it should be passed in some
States also, knowing fully weli ail this, the Bill has been
brought on the last day in this Hose so that if some procedural
objection is raised, they should be in a position to misuse it.
They have not treated reservation for upliftment of the society
but they have used it to retain political power. The hon’'ble
Minister, perhaps, is always trying to find out means to
promote wrong notions among the backward, depressed
people, who did not get justice and who are uneducated.
They want to give this impression that only congress supports
reservation in the country whereas had the Congress party
fulfilled the promise which Mahatma Gandhi had made to Dr.
Ambedkar that after 10 years of getting independence we
shall bring the entire society on equal footing, the situation
would have been different. But the Government has made
this issue a vote catching device and did not implement
reservation, as a result of which many reserved posts are
failing vacant in Government services and there is backlog in
every category.

According to the provision made in the Constitution there
is a provision of 15 percent reservation for Scheduled Castes
and 7.5 percent for Scheduled Tribe but the ground reality is
that in ‘A’ Class post, only 9.3 percent posts of Scheduled
Castes and only 3.06 percent posts of Scheduled Tribes have
been filled and in Class ‘B’ posts, 12.17 percent posts of
Scheduled Castes and 2.35 percent posts of Scheduled
Tribes have been filled. Similarly in Class ‘C’' posts, the
percentage of filled posts of Scheduled Castes and Sched-
uled Tribes is 15 and 5.43 respectively. You can imagine
thereby that even after 45 years of independence what is the
position of reservation of posts.

One of our friend from the other side was telling that
excuses are made in the case of reservation. Sometimes
they say that suitable candidate is not available, if they get
one, then they say, he is not able, he is not efficient. Until now,
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after waiting for three years the posts of reserved category
were filled by candidates of general category after publishing
an advertisements but after 1989, rules have been changed
that the posts reserved for Scheduled Castes and Scheduled
Tribes would not be filled by the Candidates of generai
category, those will be kept vacant.

Then a suggestion was made for special drive. When
Srimati Indira Gandhi was the Prime Minister of the country,
she said that they will fill up all the reserved vacancies through
a special drive. When Shri V.P. Singh was the Prime Minister,
he also repeated the same thing, but what is the present
position in regard to reservation. | have told you that even
after the 45 years of independence, all the reserved posts
have not been filled up.

Now see the case of banking services. In ‘A’ category only
10.24 percent posts have been filled by the Scheduled
Castes candidates and in ‘B’ category only 14.8 percent
posts have been filled up by Scheduled Castes and 2.56
percent by Scheduled Tribes Candidates. The rest is back-
log. My submission is that the spirit with which we have
provision for reservation in the Constitution we have notbeen
able to implement the same in that spirit.

Mr. Deputy Speaker, Sir, the policy announced by them
has not been implemented. The reason is malafide intention
of the Congress party. They have made it a vote catching
device. A reference was made to the Court with regard to an
appointment. The court gave the verdict that there should be
reservation in promotion also. On this basis when the case of
OBC came up before the Supreme Court, they gave the
verdict that there should be no reservation in promotion in the
cases of Scheduled Castes and Scheduled Tribe also. Al-
though OBC party was not present in the Court and neither
they were heard but the Supreme Court said that reservation
is alright in the cases of appointment but there should be no
reservation in promotion.

Mr. Deputy Speaker, Sir, if provision of reservation is not
hade in the cases of promotion then no person belonging to
Scheduled Castes would be able to become a big officer
because he will never be promoted to higher posts. It is very
fortunate that Congress Party even after its 45 years rule has
notprepared the society of our country to accept a person of
Scheduled Castes in higher position. They have gained both
ways. They told the people of Scheduled Castes that provi-
sion has been made for your reservation in the posts and on
the other hand they have been telling people belonging to
higher castes that number of posts given to them is insignifi-
cant
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Mr. Speaker, Sir, we do not want that reservation should
be permanent feature. We also do not want that reservation
in promotion should always be there, But we want that the
people of these castes should get- maximum benefit of
reservation. | want to say that had there been no reservation,
in appointments no person belonging to Scheduled Castes
and Scheduled Tribes could have got a job nor could have got
any promotion because he will be told that he is not qualified
or he is not efficient. His C.R. would be spoiled In this manner
they will not be promoted. Some people, perhaps may not like
it because they think that they will be their bosses or they are
being thrust upon them. In reality, it is not so. Injustice was
being done to these classes from centuries. They were badly
treated. They were deprived of even human rights. There-
fore, until they become at par with others justice will not be
done to them. In view of this it is necessary to make provision
for reservation at the time of appointment as well as promo-
tion stage.

Mr. Deputy Speaker, Sir, it is failure of the Government
who has to say even after 45 years of independence that
provision for in promotion should also be there. Even after 45
years of enforcement of the Constitution, that was given to us
by Dr. Ambedkar in 1950, we have to say that the rights
envisaged in the Constitution have not been given to the
people of these castes and therefore reservation should be
provided in appointment as well as at promotion stage. This
Government has not been able to provide relief to them
because congress party has made this issue a means of
catching votes. Therefore, educational facilities have not
been provided to them, they have not made any progress and
could not become self reliant. The Government have just
maintained their vote bank. Shri Atal Bihari Vajpayee also
said the Government should streamline its methodology of
working. This is very important. Then hon’ble Minister got up
and said that you were againstit. In our opinion, it should have
come much earlier but the hon’ble Minister wanted to convey
to the society that they are in favour of Scheduled Castes and
we are against them. When the question of OBC was being
discussed, the hon’ble Minister said that some people are
against it and then our friend Shri Jena got up and asked as
to who was against it, then he replied that he did not mean
that. They are misleading the people. They are using this
issue to stay in power. Had they wanted to the job eamnestly,
the problem would have been solved. We need not have
reservation by now. We become independent 47 years ago.
Such candidates are not prevailing in any country which
became independent with us or after us.

90 percent people of our society are living below the
poverty line facing starvation. These people treat reservation
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[Sh. Kalka Das]

as lollipop, they may discontinue it or enforce it at their sweet
will so that these people may realise that only congress party
is thelr well-wisher; But now people of the cor"munity have
understood that congress is responsible for their present
condition. If Congress wanted they would have come at par
with all of us today.

Mr. Deputy Speaker, Sir, | support this Amendment. This
amendment must be carried out, this is my view and my
party’s view and also people’s view.

v SHRI ABDUL GHAFOOR (Gopalganj) : They have let
down Mulayam Singh also.

SHRI KALKA DAS : Whosoever will have relations with
them, he will meet the same fate. Scheduled Castes sup-
ported them and today their condition is that it is very difficult
for them to make both ends meet. My submission is that this
amendment is quite necessary. The Government had made
promise in this regard much earlier. Sir, you may recollect
that when Supreme Court gave a verdict that it should be
done, at that time only Shri Ghulam Nabi Azad was available.
When | talked to him, he replied that he is not aware and Shri
Sitaram Kesri is not present here. When he comes, he will tell
you. When Shri Sitaram Kesri is not present here. when he
comes, he will tell you. When [ talked to him, he replied, who
say, this, it has not been done. i told him that | have gone
through the judgement of Supreme Court, then he said, it
might have been done. | do not know because mosque in
Ayodhya was demolished. | asked him, what mosque has to
do with it? He replied that when there is issue of mosque, we
discuss mosque only. so it became clear that they are not
serious. He came after 15-20 days and when | talked to him
again, then he replied that it is alright but we should amend
the Constitution. | placed a demand before him that Consti-
tution should be amended and then it should be placed in the
Ninth Schedule so that it may remain beyond the purview of
the Court. He replied that he would consider it.

Sir, we are discussing the question of reservation in
promotion and this reply has been given by the Minister. The
judgement was delivered in 1992 and now it is 1995. This
session commenced, two months ago. This Bill has been
placed before the House on last day of the Session, this is not
good. Its procedure will be discussed here, some Members
would say as to why could it not be brought earlier, then their
reply would be that others were against it. Their intention is
melafide. 47 years is a long r.eriod and now paople cannotbe
misled by them. Now these people say that this Government
has been misguiding us and the result of such policies is that
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this Government has been defeated in Gujarat from where
they had never faced a defeat. They are losing battle
everywhere in this country. People who used to vote for them,
but they have done nothing for them. They have now
understood that their intention is malafide, they just want to
use them for votes. Now they are turning against them. Now
they just exist as significant stars on the map of our country.
In some of the states, they have lost the status of even
opposition. The people, whom they used to misguide, have
been awakened.

As stated by Shri Atal Bihari Vajpayee that they are doing
itbecause of pressureis correct. They have been demoralised,
they have lost their will power. They are in dilemma as to
whether to accept it or not. Whether it should be done or not?
Then Shri Atal Bihari Vajpayee had rightly said that you have
to go but at least bring the Bill.

The Government has not covered the backlog so far.
Sometimes they say that they will do it through a special drive
and sometime they say something else. But even now we
cannot rely on the Government. The atrocities are increasing
butthey cando nothing except ordering an inquiry. Privatisation
is being encouraged in accordance with the new policy
enforced in the country. The reservation was being enforced
in Government undertakings but now many new companies
are coming up. Nothing can be said about them whether they
would reserve the vacancies for scheduled castes and
scheduled tribes or not. We had placed this issue before the
Prime Minister in 1992. He replied that privatisation is being
done but we shall do something to see that reservation for
Scheduled Castes and Scheduled Tribes may remain there.
But that question mark still exists and this question mark will
remain even after exit of this Government.

I support this Bill and want to request the hon’ble Minister
of Welfare that early steps should be taken to enforce
reservation for the Scheduled Castes and Scheduled Tribes
despite privatisation taking place and he should let the House
know his views in this regard.

THE MINISTER OF TEXTILES (SHRI G. VENKAT
SWAMY): Mr. Deputy Speaker, Sir, When hon’ble Speaker
called my name, | was in the Business Advisory Committee
of Rajya Sabha. If you allow me, | may introduce the Bill just
now.

[English]
SHRI RAM NAIK (Bombay North) . Sir, | had raised an

issue and | would like the Minister clarify it. | had suggested
that if this Bill is to be discussed, Bill No. 41 which is shown
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on the List of Business for tomorrow should also be intro-
duced and then both Bills can be discussed together. Other-
wise, we would not have an opportunity to give amendments.
| had suggested that when he comes for introducing the Bill,
he should also consider introducing Bill No. 41 today itself so
that we can give amendments.

SHRI G. VENKAT SWAMY : No, no.

SHRI RAM NAIK : Don't you want to discuss the Bill
today?

SHRI G. VENKAT SWAMY : | want the Bill to be discussed
today.

SHRI RAM NAIK : And what about the next Bill?

SHRI G. VENKAT SWAMY : Maybe tomorrow. | do not
know.

SHRI RAM NAIK : Sir, he does not know. The Bills are of
identical nature.

SHRI G. VENKAT SWAMY : What is identical in them.
This is about nationalisation and..(Interruptions)...

[Translation}]

SHRI RAM NAIK : It-is the question of 194 Textile Mills.
This matter is very important not only for Bombay but for the
sake of Textile Workers of the entire country and that is a
comprehensive Bill, should it not be discussed?

SHRI G.VENKAT SWAMY : Let me introduce the Bill.

SHRI RAM NAIK : | am asking..(/nterruptions)

DR. R. MALLU (Nagar Kumool) : Let him introduce first.
[English]

SHRILAL K. ADVANI: Sir, my colleague has raised a very
relevant point. | wish the Minister goes back and sees the
next Bill. My colleague’s point is that the Bills are interlinked
and if we are to discuss them and if we are to give any
amendments to them, we must have both of them, we must
have both of them with us. So, the Minister can introduce both
of them today. After all there has been a delay in introducing
this one. The Minister was not present when the hon.
Speaker calied his name. Therefore, it would be proper for
the Minister to respond to my colleague’s request and come
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to the House only when he has gone through the other Bill and
has come to a conclusion. Either he should come and explain
why the two have to be introduced separately or he should
come and explain why the two have to be introduced sepa-
rately or he should introduce both of them together, what is
the difficulty in it?

MR. DEPUTY-SPEAKER : Okay. The Minister can go
through both the Bills and then come back to the House.

SHRI G.VENKATASWAMY : | will discuss it with the
Parliamentary Affairs Minister and come back, Sir.

MR. DEPUTY-SPEAKER : Right. Now, | just wish to
inform the House, as the House is very anxious to know, that
division would take place around 4 pm.

13.22 hrs.
CONSTITUTION (EIGHTY-SIXTH AMENDMENT) BILL
AMENDMENT OF ARTICLE 16- contd.
[English]

DR. R. MALLU (Nagar Kurnool) : Respected Deputy-
Speaker, Sir, | rise to support the Bill. First of ail | would like
to convey my heartfelt thanks to the hon. Prime Minister and
the Minister of Welfare for bringing this Bill in this session.

As you know, Sir, this is a very important Bill which is going
to bring a large number of backward people on par with other
sections of the society. |f one takes a look at the cohdition,
before independence, of Scheduled Castes and Scheduled
Tribes people and their condition after Independence, one
can easily find out the difference. When there was no
reservation in Government Services, aimost all posts starting
from Secretary, Collector, Tehsildar, Revenue Inspector,
Gumasta, sweeper etc., were occupied by the privileged
people and the people who enjoyed importance traditionally.
Fortunately, after achieving independence to our country, the
fathers of our Constitution, Dr. Rajendra Prasad Ji, Dr.
Ambedkar, Jawahar Lal Nehru and other great leaders had
thought that the Scheduled Castes and Scheduled Tribes
people who had been suffering for centuries also had to be
taken into consideration so that they too could come into all
fields to take their little share in administration and in politics.
That is the reason why the very idea of reservation which is
fixed is not being implemented.
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[Sh. R. Mallu]

Just now, my hon. colleague, Shri Kalka Das gave the
statistics also. The reservation order is also not being prop-
erly implemented in all the Departments. The higher posts
which are reserved for Scheduled Castes and Scheduled
Tribes are ‘being kept vacant. But the lower posts viz., of
UDCs, LDCs, Sweepers and Attendants which are also
reserved for Scheduled Castes and Scheduled Tribes are
only being filled up. But the posts of executives, where there

is a proper justification for accommodating the weaker sec- _

tions, are kept vacant.

As you all know, Government after Government, have
passed a number of resolutions. They have also sent a
number of G.Os to different Departments for implementing
the reservation order 100 per cent, but, unfortunately, even
today, there are a large number of backlogs in different
Grades viz., from Grade A to the lowest Grade. | do not want
to blame any political party at this juncture for this. It is
because, this particular Bill is confined only to the reservation
tor Scheduled Castes and Scheduled Tribes in promotions is
being supported by ali the Parties, including the BJP, the
Janata Dal, the CP|, the CPI(M) and the Congress(l). So, |
also convey my thanks to all the Parties for having a
consensus on the issue of reservation in promotions for
Scheduled Castes and Scheduled Tribes also.

This Bill has come up before the House because of the
judgement delivered by the Supreme Court in November,
1992. As you all know, it was also discussed yesterday in this
House. This judgement will likely to be implemented from
1997. But, unfortunately, as soon as the judgement came,
most of the Heads of departments have immediately started
implementing it. Even when this issue came before the
House, the hon. Minister for Welfare took it up immediately
clarified this issue. | am once again thank the hon. Minister
of welfare for this. The hoh. Minister of welfare with the help
of hon. Minister of Personnel had sent Circulars to all the
Departments, asking them not to implement the Supreme
Court judgement till 1997. Unfortunately, contrary to that
Circular, Contrary to that order, contrary to the directions
given by the Minister of Welfare and Minister of Personnel,
most of the Departments have started implementing it. | am
a Member of the Parliamentary Committee for the Welfare of
Scheduled Castes and Schedfled Tribes. | have gone to a
number of Departments where | have found that they were
not being implemented. The simple reason is that if the G.O.
or the Circular is in-favour of the other castes, they will
immediately take advantage of it and implement it. If the G.O.
or the Circular or the direction is in favour of the weaker
sections, the officers sitting at the helm of affairs will see to
it that it is not implemented. From the lowest officer, they will
put hundreds of queries. They will even venture to write to

Chief Ministers, the Minister ot Personnel, and the Minister of-
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Welfare asking hundreds of clarifications. | am not going to

blame any individual in this case. This is a traditionally
accepted system which is prevailing in this country since
many centuries. So, all these things are to be taken into
consideration before this Bill is passed unanimously.

| want to tell one more thing. Shri Kalka Das said that it
is the Congress Party which is responsible for delaying this.
| want to tell him and it was told a number of items in this
House that in 1978-79, when the Janata Party Government
was at the Centre - during those days, we were students and
we were anxiously waiting for the Government to pass the Bill
extending the reservation facility for ten more years - nothing
was done. The reservation facility for Scheduled Castes and
Scheduled Tribes was to expire in 1980. All the Members
from the congress Party were demanding extension of
reservation facility for Scheduled Castes and Scheduled
Tribes for ten more years. So, it was not the Congress Party
which was at the Centre at that time hut it was the Janata
Party which was at the Centre which did not pass the Bill for
extension of reservation facility for Scheduled Castes and
Scheduled Tribes. Shrimati Indira Gandhi, who became the
Prime Minister in 1980, carhe prepared for it. The first and the
foremost thing which she did was that introduced the, Bill for
extending reservation for Scheduled Castes and Scheduled
Tribes for ten more years. So, she had extended the reser-
vation for Scheduled Castes and Scheduled Tribes for ten
more years. So, it was the Congress Party which had done
it.

| do not give the total credit to the Congress Party. Since
my friend Shri Kalkaji raised this point, i just wanted to cite this
example. Not only this, Sir, after including this reservation
policy in the Constitution, when the implementation has
come, Indiraji or Nehruiji or any other Prime Minister who has
come, they all have been thinking in doing their best to take
these people with the mainstream of the society. Thatis why
they have started putting fot of social welfare hostels for
Scheduled Caste and Scheduled tribe boys. They have
started giving scholarship to take them into Government
service. They have started ST Finance Corporation, BC
finance Corporation and Minority Finance Corporation and
whatever is possible they have been bringing through this
Parliament. But as you know, in the field, the officers who are
there to implement the system, the system is in their hands
and it takes time to implement this. | am happy at least now
we are still trying to undo the system which was there

" previously. In India there are two things. One is_written

Constitution and the other is unwritten Constitution. In this
country untouchability is a crime. But it is not being properly
implemented in the villages. When we go to villages, towns,
cities and everywhere, still it is there in the hidden form. But
in the unwritten constitution it has to be observed becauss of
the old traditioned people. They think that if they do not
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observe untouchability, God may punish them or some
cultural differences and all traditional beliefs coming from
centuries and ages together, they are just thinking that
observing untouchability is part of their life and | do not want
to blame any caste or individual in this issue. it is all because
of the Century-old system that is prevailing in the country.
since we are being the democratic country we are trying to
undo it, we are trying to change it in the democratic system.
As you know, India is a great democratic country and in this
democratic country, participatory democracy is one of the
best thing which we have introduced in our Constitution. That
is why, under this participatory democracy, these Scheduled
Caste and Scheduled Tribes given chance in IAS and IPS.
The Scheduled Tribe people are given chance to get elected
as Members of Parliament, Assembly Members etc. They
are given change in Executive field, they are given chance in
political field and they are given chance in judicial field. They
are given all these chances only for the simple reason that
this country belongs to each and every one. Everybody
fought for the Independence everybody has to get his due
share. In a situation where if anybody tries to obstruct it, if
somebody tries to keep the whole system like this the fathers
of the Constitution had realised and had started giving this
reservation. They have given protection under Constitution.
That is why this participatory democracy has come into force.
I wanted to tell a small example of a family. In a family 10 or
5 or 6 brothers are there. If all of them are not equal in
intelligentia, one may be studying in M.A., one may be
studying in 10th class or one may not be studying at all, but
all these people are eligible to get share in the parents’
property. This is the concept. If you go down to the fundamen-
tal concept on which we stand. the tamily i1s the fundamental
thing in any country, particularly family history is great in India
because this democracy, the very demecracy is living in India
because 0! the fundamental democratic type of living in india.
It is not oecause of the Constitution, it is not because
somebody is dictating and it is not because somebody is
interested. It is because of our way of life and way of living.
Our system itself is democratically based system. Our reli-
giori. our culture, our tradition, though it has got some
drawbacks like untouchability and all, but | love and we are
loving because of the traditions we have got, the democratic
traditions. Under these circumstances, as a parent, this
Parliament is parent because it has representatives from all
sections of India. is doing its best by passing this 86th
Amendment by giving reservation in promotions. Some of the
people when it comes to promotions, are quick enough to tell
that efficiency is getting affected. Sir, when we come to the
efficiency....

MR. DEPUTY-SPEAKER : Dr. Mallu, there are so many
people to speak.

DR. R. MALLU : Sir, this is one of the important Bills in
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which | wanted to express my views. Since a long time this
has got accumulated in our mind and we could not express.
| think this is the occasion and this is the Bill on which we can
really speak.

Sir, | was telling you about efficiency. | just want to bring,
with all respect to the Chair, to the notice of this House, that
efficiency is a relative term. Efficiency varies from person to
person, from time to time and from system to system.

In 1947, the efficiency was totally down as compared to
the efficiency of now. Now you have a lot of efficiency
because of the scientific and other developments, like com-
puters, etc. taking place. If you think that at that time the
people were not abie to rule the country and they could not
run the country, itis wrong because that all depends upon the
time and place and that was the system when they were
ruling. :

Efficiency is a relative term. As you know these people,
whom we are talking about, that is the SC and ST people,
were not having any facility to read newspapers, magazines,
hear radio, watch television, etc. in their houses. All those
tacilities were not available to the children of SC/ST people
and in the villages. Now, you are suddenly asking them to
compete with the people who are having all these facilities,
who are having the opportunity to read newspapers, going
through magazines, hear radio, watch television and are
getting advice from their elders and family members. So this
is not a fair comparison between the Scheduled Caste/
Scheduled Tribe people and the other people.

Under this background also the SC/ST people face a lot
of difficulties while seeking admissions to various colleges,
like engineering, medical etc. They are being taken in the
colleges on the basis of minimum requirement. They are
given some relaxation in age and in marks, etc. but they are
taken after fulfilling minimum qualifications which are re-
quired to seek admission in the colleges before they enter
into a service. After entering into service, there is no reserva-
tion in promotions.

I have the personal experience. Lot of posts are vacant for
want of eligible candidates. Suppose ‘A’, ‘B’ and ‘C’ posts are
there and if a candidate, who is having five years' service, is
there in post ‘B’ for promotion to post ‘A’ and it needs ten
years to reach to that post then in the case of SC/ST if you
give some relaxation in age and in qualification also then
these people can come to the posts which are vacant.

In recent past, the Government had issued a notification
saying that those posts which are reserved for SC/ST people
are to be carried forward so that the candidates who are
qualified can be taken in. But unfortunately, what is happen-
ing is, since 10-15 years these posts are coming forward but
the eligible candidates are not coming in.
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MR. DEPUTY-SPEAKER : Dr. Mallu, everyday we are
experiencing that those who speak in the beginning get lot of
time and in the end the other hon. Members get only two or
three minutes time. They are very much agitated. To our
surprise, the other day an hon. Member came to my Cham-
ber and literally wept. He shed tears because he could not get
a chance to speak. So much an injustice should not be done
to our colleagues in this House. All are equal as you have
rightly said. So kindly, stick to the time.

DR. R. MALLU : | will finish within two or three minutes.

So, Sir this efficiency point which the other people are
taking against the reservation for SC/ST people is not
because these people are really worried about efficiency. It
is because the other people are enjoying these posts which
are available in the Government, all these years.

Now as reservation is given to Scheduled Castes and
Scheduled Tribes, they are also being elevated to the posts
of Secretary, Cabinet Secretary and all other importants
posts. That is the reason why those who are enjoying since
centuries are afraid of these people coming to these posts.
That is why they are bringing the name of efficiency and not
because they are really worried about efficiency.

MR. DEPUTY-SPEAKER : It is outdated slogan, now
nobody claims that. Efficiency is there in everybody.

DR. R. MALLU : They are all talking about efficiency, | just
wanted to convey this to you. Having given the chance these
people are doing very well from lower level to the higher level.

It is proved at all levels. That is why, the reservation in
promotions is a must in this type of democratic Government.
This is a participatory democracy, where everybody, accord-
ing to their population and according to their population and
according to their efficiency, has to be given his due share.
If this is not fairly implemented in future, | think, the weaker
sections, who have now realised their right of getting their due
share in the administration, in politics and in all other fields,
are not going to keep silent, it is not good for the democracy
and it will not be possible for whichever party heading the
Government to run the Government. My final request is
...(Interruptions)

MR.DEPUTY-SPEAKER : Now | call Shri Nitish Kumar to
speak.

...(Interruptions)
SHRI K.P. REDDAIAH YADAV : What about me, Sir?

...(Interruptions)

JUNE 2, 1995

Amendment) Bill 320

MR. DEPUTY-SPEAKER : Shri Reddaiah Yadav, you will
definitely have a chance to speak.

SHR! K.P. REDDAIAH YADAV : Sir, in the end you will
give only half a minute ...(Interruptions)

MR. DEPUTY-SPEAKER : After Shri Nitish Kumar, | will
call your name.

DR. R. MALLU: My final request to the Government is that
after passing this Bill, the Government should give instruc-
tions and directions to the concerned officers for proper
implementation of this reservation policy to see that every-
body in this country feel that this country belongs to them and
they are also a part in the administration, in politics and
everywhere. This reservation policy will only save from any
type of revolution or extremism. All these problems will be
solved by proper implementation of the reservation policy for
the Scheduled Castes and the Scheduled Tribes as well as
for the OBCs.

I would like to add only one sentence, Sir. The reservation
policy even in the Panchayati Raj system, which was framed
by this Parliament, had brought a second independence for
the rural people.

MR. DEPUTY-SPEAKER : Before | call Shri Nitish Kumar
to speak, | would like to make one request to the hon.
Members. Let us try to accommodate our brother hon.
Members, who are sitting by our side because at 4 o’ Clock,
It comes to an end. At 4 o’ Clock, voting on this Bill is going
to take place. Before that, the hon. Minister will have to reply
to the discussion. My request to you all is that unnecessarily
the Chair is forced to ring the bell. You should not presume
that ringing the bell is an encouragement. You should not
misconstrue that ringing the bell is an encouragement.

....(Interruptions)

SHRI RAM KRIPAL YADAYV {Patna) : What about the
Janta Dal?

[Translation]

MR. DEPUTY SPEAKER : | shall come Samta to Janta
Dal.

[English]
Now, | call Shri Nitish Kumar to speak.
[Translation]

SHRI NITISH KUMAR (Barh) : Mr. Deputy Speaker, Sir,
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the issue relating to the 86th Constitution (Amendment) Bill
moved by the Government in the House has been discussed
here several times. The Supreme Court delivered a judge-
ment in 1992, since then this issue has been raised many
times in the House because of adverse Comments in respect
of reservation in promotion by the Supreme Court. It was
being demanded that Government should amend the Consti-
tution to continue the reservation in promotions. The Govern-
ment has taken a lot of time to do the needful. It was
discussed yesterday aiso in the form of a question and again
in Zero Hour. This matter was discussed at length at the
introduction stage of this Bill also and the Government had
been giving its justification time and again. The Government
told that the matter has been discussed with leaders of all the
political parties and it was that in all three meetings were held
and there was consensus on this point and therefore they
have brought this Bill. There has been consensus in the
House on many occasions and had the Government desired,
they could have brought this Bill earlier also. The issue could
have been discussed with leaders of all the parties earlier also
but the time selected by the Government caused various
misgivings.

In the meetings referred to by the Government, in addition
to the provision of reservation in promotion to the people
belonging to Scheduled Castes and Scheduled Tribes, which
is still in force, it was also discussed that reservation in
promotion should be provided to other backward classes
also. Almost ali the parties expressed their views in favour of
this proposal. Some people might differ and this matter could
have been discussed further and a comprehensive Bill
covering both the points should have been introduced. When
the Bill was going to be introduced in the House, at that time
also the matter was discussed but the Government did not

. disclose some facts in the meeting. The reservation for OBCs
is already in vogue in certain States. The Government did not
reveal this fact in the meeting. Therefore, it appeared as if we
are demanding something new. The reservation for O.B.Cs
is already in vogue in Uttar Pradesh, Haryana, Punjab and
Tamit Nadu. The provision of reservation is for backward
classes. The Scheduled Castes and Scheduled Tribes are

. also a part of backward classes. The Government should
think about the people who are socially and educationally
backward. The provision of reservation for Scheduled Castes
and Scheduled Tribes was made much earlier but every body
knows that it was a long drawn battle for other backward
classes. It is a well known fact. The Government, When Shri
V.P. Singh was the Prime Minister, the Government implé—
mented the recommendations of Mandal Commission and a
lot of hue and cry was raised. All of us know this.

When we discuss these things in our party meetings we
say that something which is achieved after a long drawn
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battle should not be abandoned. In case provision of reser-
vation in promotion is not made today then | am afraid, it may
be postponed for indefinite period. We meet people of all
political parties inside the House and outside also but none
of them has ever said that they are against this proposal.
They say that their party is not against it. | know that no party
would be against it. Then why this aspect has not been
brought before the House, where the problems lies who
would like to violate the section meant to provide social justice
? Who can violate the consensus arrived at in regard to social
struggle. | blame the Government for this State of affairs. Had
the Government desired, they could have brought the Bill for
both. It shows that they want to discriminate between the two.
in case Government accepts our amendment on this subject,
we shall withdraw all our other amendments. Let the Govern-
ment agree to move this amendment on their own that in
place of this Bill.

[English]

“Nothing in this article shall prevent the State from making
any provision for reservation in matters of promotion to any
class or classes of posts in the services under the State in
favour of the Scheduled Castes and the Scheduled Tribes

[Translation]

It you substitute it by “but any backward classes of
citizens” which has been envisaged in the Constitution. If you
substitute “Any backward classes of Citizens” for Scheduled
Castes and Scheduled Tribes and if you move this amend-
ment then justice will be done to all these forces who are for
fighting for social justice, and the depressed people etc. We
welcome the demand for SC and ST Forum, if they can
ventilate their feeling in organised manner, that does not
mean that people of OBCs cannot do so. If they come
together and take a decision then it may be difficult for you to
run the Government but we think that you will do justice to one
and all. Your Ministry circulates papers from time to time, we
go though them and find that justice is not being done with us.
We, the people belonging to OBCs demand justice from you.
Whatever a little bit you do is given in an Annexure.

[English]

The Annexure shows the actual levels of recruitment in
percentage as on 1st January, 1994 for SC/STs and as per
the Report of the Mandal Commission for OBC groups.

[Transiation]

There is a provisipn of 15 percent for Scheduled Castes.
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It is 10.25 percent in ‘A’ category, 12 percent in ‘B’ category
15.73 percent in ‘C’' category and 20.46 percent in ‘D’
category. The total average is 16.90 percent. The same is
these case with Scheduled Tribes. It is 7.5 percent under
representation. It is 2.9 percent in ‘A’ category, 2.18 percent
in ‘D’ category. The total average comes to 5.48 percent.
Similarly, reservation for OBCs is 27 percent. It is 4.69
percent in ‘A’ category, 10.63 percent in ‘B’ category, 24.4
percent both in ‘C’ and ‘D’ categories and the total average
comes to 12.55 percent. Reservation for them is 27 percent
and their representation in Central services is 12.55 percent.
Should they not be given reservation in promotions ? Do they
have no right to demand this ? Do they have no case ? The
Report of Mandal Commission has been implemented after
so many years and after how much struggle you have been
able to provide employment to one person uptil now? We
have been demanding that all the people should be given a
chance a per the reservation of posts through U.P.S.C. and
the age limit should be relaxed. The people who have been
fighting for a chance, they could not get. It was conceded later
on. Why these people were not given a chance who have
been struggling for implementation of recommendation of
Mandal Commission and for age relaxation? We demanded
that recommendation should be implemented with retro-
spective effect but you delayed the matter and justice de-
layed is justice denied. In spite of so much struggle, you could
do it after one and a half year. If OBCs are left, will they get
promotion? This facility has been provided in 4-6 States, it
shouid be given at Central level also. This is our submission.
We have given amendment to this effect. You either accept
it or you may mote it on your own and make this Bill more
comprehensive. You bring constitution amendment Bill time
and again and we support those. We are prepared to-make
any sacrifice. Even if you introduce a Bill separately, we shall
suppott it. If you do not accept our amendment, even then we
shall support it because we shall support as per our commit-
ment. But you should do justice. Nobody will get a chance
simply by discussing in Central hall or issuing statements to
the press. Whenever on put up new and bold ideas in Rajya
Sabha or Lok Sabha we support you by thumping the desks
and boost your morale, bt this will also not help your much.
You should take some initiative or some risk. This matter was
discussed in the cabinet meeting and as far as we know, yau
had yielded. You said that some people are against it*indly
let us know who is against it. We should also know. Members
of all the parties meet us and they say that their party is not
against it. Please do not become victim of any conspiracy. A
Comprehensive Bill on reservation should be introduced.
When quota of admission was to be raised, you moved a
motion to include it in the ninth Scheduled. Today you have
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brought this Bill, itis alright. All of us would support it. But you
have to bring one comprehensive Bill. The Supreme court
has fixed a limit of 50 percent in reservation. It appears from
the judgement delivered by them that the question of OBCs
was not under consideration of that court, even then they
delivered a comprehensive judgement. They covered many
issues. So you should also cover all the issues and bring a
Comprehensive Bill in which the ceiling of 50 per cent should
also go. Now privatisation is taking place, whether benefit of
reservation will above in the public sector. We have been
discussing the question of providing reservation to minorities
and to protect the interest of very backward classes of people
and the question of providing reservation therein. Now you
will bring a comprehensive Bill but you should have thorugh
discussions before you do so.

MR. DEPUTY SPEAKER : Sir, | once again request you
that an amendment should be introduced by the Government
for all the backward classes so that justice is done to all
classes of people.

With these words, | conclude.
[English]
MR. DEPUTY-SPEAKER : Shri K.P. Reddaiah Yadav.

DR. MUMTAZ ANSARI (Kodarmaj : Sir, what about my
name?

MR. DEPUTY-SPEAKER : You know the system.
DR. MUMTAZ ANSARI : The system is here.

MR. DEPUTY-SPEAKER : Sir, do not lose your patience,
Your list came just now after my asking for it. Now that the
Opposition has spoken the next chance should go to the
ruling party. Where have | committed a mistake?

(Interruptions)

MR. DEPUTY-SPEAKER : Doctor Sahib, your argument
does not hold water.

SHRI K.P. REDDAIAH YADAV : In this Bill, not only one
party, but a majority of the Congress Members of this House
have moved amendments to this Clause to include other
backward classes in the reservation for promotions.

In this context | want to bring to the notice of the House
that supposing if there are 15 per cent Scheduled Caste
people in this country, whose financial, economic, political
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and educational standards are very low, and those backward
classes constitute 10 to 15 per cent of the creamy layer, the
economic, social and educational standards of the other 37
per cent are lower than the Scheduled Castes. That fact this
House is forgetting. Some of the sections of the backward
classes, artisans and others, are very poor and their condi-
tion is still worse than the Scheduled Caste people. The
Members of this House are forgetting that also.

Therefore, in this context, | want to give the background
to this. At the time of Independence, this nation faced a
peculiar situation where a small percentage of the Indian
population were socially and educationally advanced and a
vast majority of people were described as backward classes
who were socially and educationally backward. The criteria
for determining as to whether a community was backward or
not have been two-fold, namely, their relative backwardness
in the social and educational fronts.

14.00 hrs.

Among the backward classes, Scheduled Castes and
Scheduled Tribes had special disability owing to the cruel and
inhuman system of untouchability practised against the
Scheduled Castes for several centuries and the relative loss
of touch with the mainstream of society forced on most of the
Scheduled Tribes due to their living in isolation. Prior to
Independence, all these categories were called as backward
classes. This was inserted in the Constitution itself.

In order to ensure that SCs and STs who are part of
backward classes but who have been forced upon with such
peculiar social disability, are given appropriate remedies, the
Govermment of India has enacted the PCR Act and the
Scheduled Castes and Scheduled Tribes (Prevention of
Atrocities) Act.

In most of the States, all the backward classes, namely,
Scheduled Castes, Scheduled Tribes and OBCs, have been
provided with necessary help and support by provision of
facilities such as, reservation in Government services and
educational institutions, etc., to ensure that they will be at pai
with the rest of the population, sacially, educationailly and
economically.

While the Scheduled Castes and the Scheduled Tribes
have been given reservation in Government services and
educational institutions under the Government of India right
from the 50's, OBCs who are also socially and educationally
backward like the Scheduled Castes and the Scheduled
Tribes, and who also constitute a part of the backward
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classes as described by our Constitution, had felt deprived for
a very long time insofar ~ »pportunities in jobs and admis-
sions in educational inst..utions under the Centre are con-
cerned.

Therefore, when OBCs were given twenty-seven per cent
reservation in Central Government services, we all wel-
comed it as a right step in the right direction. But we hoped
that further concessions to them, which are their legitimate
right and which will make them at par with other forward
sections, would be announced and implemented by the
Government at the earliest. It is in this spirit that the
Government's move to provide age relaxation to OBC can-
didates appearing in UPSC examinations was welcomed by
all Members present here. | would have personally congratu-
lated Shri Sitaram Kesri Ji for having brought this age
relaxation. He might have forgotten it.

The very fact that the Government found it necessary to
provide age relaxation to OBCs, reiterates the fact that they
need to have a lot of positive encouraging steps in their favour
if we are to ensure that they become at par with others.

Article 16(4) which is the first ever amendment brought by
this august House to ensure welfare and development of all
backward classes, permits the State to make provision for the
reservation of appointments or posts in favour of any back-
ward class of citizens which, in the opinion of the State, is not
adequately represented in the services under the State.

It is thus obvious that all the backward classes whom the
State finds to be under-represented in services should be
provided with reservation in services.

From the statistics made available by the Welfare Ministry
under Sitaram Kesri Ji, the figures of representation of
backward classes in Central Government services are as
follows. Whatever representation has been given to the
backward classes, has been given only in Group-C and
Group-D services, that s, the posts of Attendants and clerical
posts only. In all-India services like |IAS and IPS, their
representation is hardly three to four per cent. Representa-
tion given to them as Attendants, Peons and Group-D
employees might be another twelve to fourteen per cent. The
Schedule Castes have.got fifteen per cent reservation, but
they have achieved almost twelve per cent in Class-| ser-
vices, that is, IAS and IPS, and in Group-C and Group-D
posts, they have even exceeded their reservation quota.
These are not my figures, these are the figures given by
Sitaram Kesri Ji.

But the position with regard to STs is horrible. Though 7.5
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per cent posts are reserved for them, their share in the IAS
and IPS is even below two per cent. So, they might be given
some posts of Attendants and in other Group-D and Group-
C services. It does not mean that by adding up all the posts,
they should say that they have achieved so much percent-
age. It is quite wrong to do that.

It is thus obvious that OBCs who constitute around fifty-
two percent of the population and who have been provided
with twenty-seven per cent reservation, have the minimum
representation in Government services among all backward
classes. It is, therefore, obvious that when constitutionally an
attempt is made to protect reservation in promotions, such an
attempt should necessarily include OBCs also.

In this context, let me also remind this august House that
the proposed Constitutional amendment intends to over-
come the practical difficulties that arose out of Supreme
Court’s judgment in the Mandal case.

This difficulty has been created not only for the Central
Government but also for the State Governments. Therefore,
this constitutional amendment should resolve the problems
of the Central as well as the State Governments.

In States like Uttar Pradesh, Himachal Pradesh, Punjab
etc. they have already been enjoying this reservation facility
in promotions. Therefore, they should not be deprived now of
this facility in promotions. Therefore, they should not be
deprived now of this facility and there should be a clause of
reservation for backward classes also along with SCs and
STs. ’

Sir, all backward classes need to be united in their
struggle towards attaining social justice. If we bring a consti-
tutional amendment wherein one group of backward classes
are not being taken care of, such a step is bound to create
social tension of the worst kind among the backward classes
themselves. | would, therefore, warn and urge upon the
Government of India to propose the following amendment in
this Bill :

_ “In place of ‘SCs and STs’ we should have ‘all backward
classes namely SCs, STs and OBCs.”

This is my submission. | request all the hon. Member of
this House irrespective of the parties, to rise to the occasion
and resist some pressure groups also. Just now Shri Nitish
Kumar has told that it does not mean that the backward
classes could not be united by using pressure tactics. If the
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Government of India or any other party leaders are thinking
on those lines, they are mistaken.

Normally, by and large, the backward classes people and
their leaders are so sober that they cannot come forward and
bring all pressure. tactics. If once they decide to bring
pressure tactics, | am sure that they can control the whole
society. The Government is nothing before the force of the
backward classes and Muslims. If Musiims and backward
classes unite, these vested interests cannot grab and loot
this country’s wealith.

Therefore, | am urging the Government of India and all
national leaders to bring this amendment that this benefits
the OBCs also along with SCs and STs.

MR. DEPUTY-SPEAKER : Now is the turn of Dr. Mumtaz
Ansari. But Shrimati Geeta Mukherjee made a request to
speak now. If Dr. Mumtaz Ansari agrees, she will speak for
five minutes.

DR. MUMTAZ ANSARI : Yes Sir.

SHRIMATI GEETA MUKHERJEE (PANSKURA) : Thank
you, Sir, for the time given.

I rise to support the Bill. Because of paucity of time | shall
be very brief though it is a subject which really requires a
longer discussion. Firstly | would like to tell that | was a
Member of the Scheduled Castes and Scheduled Tribes
Committee under the chairmanship of Shri Anandi Charan
Das a few years back. Let alone the question of reservation
in promotion, even at that time there was so much backlog
that in the entry point also there were many vacancies left
unfilled. To this day, even at the lowest level, there is backlog
of vacancies which are to be filled up by SC and ST
candidates and it is a shame for our country. We must gi‘e
our attention to this aspect first.

Secondly with regard to promotion, { want to raise a poin.
when this question of reservation in promotions was con-
ceived, there was a provision for providing in-house training.
May | ask the hon. Minister as to how many concerns are
giving in-house training for these people? As far as | know,
none is giving any such training practically. Why is the in-
house training not given to these SC/ST officers who may be
promoted? The in-house training will help all and particularly
our SC/ST brothers. So, | insist that there must be a provision
for ... - «raining.

| want to particularly raise a point in addition to this
promotion issue. | have a request to make to the Govern-
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ment. But, sir, the members of the Treasury Benches are not
listening and they are talking among themselves.

THE MINISTER OF STATE IN THE MINISTRY OF
WELFARE (SHRI K.V. THANGKA BALU) : Sir, | am listening.

SHRIMATI GEETA MUKHERJEE : | am sorry; | did not
notice him.

MR. DEPUTY-SPEAKER : He is very much alert also.

SHRIMATI GEETA MUKHERJEE : Yes; he is alert, | did
not notice him.

SHRI K.V. THANGKA BALU : You did not notice me,
because | am a back bencher.

SHRIMATI GEETA MUKHERJEE : No; you are not a
back bencher in any case.

SHRI R. ANBARASU (MADRAS CENTRAL) : He is alert
and active also.

SHRIMATI GEETA MUKHERJEE : Sir, as far as the
question of reservation of jobs for the Scheduled Castes, the
Scheduled Tribes and the other Backward Classes is con-
cemed, | want to make a demand that 50 per cent of all these
jobs have to be reserved for women in each of these
categories. That is very much necessary, because we are 50
per cent of the population. This is my demand. | hope that the
House would support this demand and would help in carrying
forward our Indian women to a much better position than they
are today.

With these words, | support this Bill.

MR. DEPUTY-SPEAKER : Now, the Minister of Textiles
will introduce two Bills and after that, we will resume our
discussion.

14:10 hrs.

SICK TEXTILE UNDERTAKING (NATIONALISATION)
AMENDMENT BILL

THE MINISTER OF TEXTILES (SHRI G. VENKAT
SWAMY) : Sir, | beg to move for leave to introduce a Bill to
amend the Sick Textile Undertakings (Nationalisation) Act,
1974 and the Swadeshi Cotton Mills Company Limited
(Acquisition and Transfer of Undertakings) Act, 1986.

MR. DEPUTY-SPEAKER: The question is :
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"That leave be granted to introduce a Bill to amend the
sick textile Undertakings (M  -nalisation) Act, 1974 and the
swadeshi Cotton Mills Co..pany Limited (Acquisition and
Transfer of Undertakings) Act, 1986.”

The motion was adopted.
SHRI G. VENKAT SWAMY: Sir, I introduce the Bill.
14.12 hrs
[English]
TEXTILE UNDERTAKINGS (NATIONALISATION) BILL

THE MINISTER OF TEXTILES (SHRI G. VENKAT
SWAMY): Sir, | beg to move for leave to introduce a Bill to
provide for the acquisition and transfer of the textile undertak-
ings, and the right, titie and interests of the owners in respect
of the textile undertakings, specified in the First Schedule
with a view to augmenting the production and distribution of
different varieties of cloth and yam so as to subserve the
interests of the general public and for matters connected
therewith or incidental thereto. ’

MR. DEPUTY-SPEAKER: The question is:
“That leave be granted to introduce a Bill to provide for
the acquisition and transfer of the textile undertakings,
and the right, title and interests of the owners in respect
of the textile undertakings, specified in the First Sched-
uled with a view to augmenting the production and
distribution of different varieties of cloth and yam so as

to subserve the interests of the general public and for
matters connected therewith or incidental thereto.”

The motion was adopted.
SHRI G. VENKAT SWAMY: Sir, | introduce the Bill.

MR. DEPUTY SPEAKER: Both these Bills will be taken up
together for discussion.

141312 hrs - -
[English]
CONSTITUTION (EIGHTY-SIXTH AMENDMENT) BILL
(Amendmel/n of article 16)

MR. DEPUTY-SPEAKER:_Now, we resume the discus-
sion on the Constitution (Eighty-sixth Amendment) Bill. Dr.

* Published in the Gazette of India, Extraordinary, Part-1l, Section 2, dated 02-06-1995.
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Mumtaz Ansari will speak now.

DR. MUMTAZ ANSARI (KODARMA): Mr. Deputy-
Speaker, Sir, | rise to support this Constitution (Eighty-sixth
Amendment) Bill on my behalf and on behalf of my party,
Janata Dal.

14.14 hrs.
[SHRIMATI GEETA MUKHERJEE in the Chair

Madam, this is a matter of great concern and deep
consternation for the Scheduled Castes and the Scheduled
Tribes, because reservation in promotion for them was in
force since 1955. But as a result of the judgement pro-
nounced by the hon. Supreme Count, some confusion was
created in the minds of the official machinery which is
implementing the reservation policy in this country and this
was to be operative and effective till the year 1997. But some
confusion was created by the implementing machinery in
every nook and corners of the country.

Sir, the policy of reservation in promotion for the Sched-
uled Castes and the Scheduled Tribes was implemented just
after the achievement of Independence and this was the
policy which was pursued by all the freedom fighters and
those who had laid down their lives for the Independence of
the country.

But in spite of all this, there are certain confusions. In
many parts of the country this is not being implemented
because of high-handedness on the part of the officials. Why
is there backlog in respect of recruitment as well as promo-
tions? Why are these things taking place in the country. This
is a matter of concern for all sections of society and the House
as well? For, there is lack of intention, lack of determination,
lack of sincerity and lack of honesty on the part of the
Government whatever form of Government may be there
and whoever might have represented that Government, | just
do not differ. But there is alack of all these things. Thatis why,
these policies are not being implemented with ali sincerity.

Madam, the Congress Government is behaving just like
a blind man and an elephant-whatever | read in my school
age a blind man and an eiephant. Similarly, sometimes the
Congress Government is catching its tail, sometimes it is
catching its tegs and sometimes it is catching its ears. So,
there is a ot of confusion all over the country. They should
have brought forward some sort of a comprehensive reser-
vation Bill. But they are just bringing forward these reserva-
tion legislations in piecemeal and on pick and choose basis.
So far i remember, as per the provisions of the Constitution
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the backward classes include Scheduled Castes, Scheduled
Tribes and other backward classes also. Then why do you not
club these two Bills together? You are separately putting
forward one Bill for reservation in promotion for Scheduled
Castes and Scheduled Tribes. But why do you not club the
reservation in promotion for the Other Backward Classes
too? So, this sort of discriminatory attitude and this sort of
slackness on the part of the Government is creating lot of
confusion in the minds of people who are suffering all over the
country. That is why there is a lot of hue and cry on the part
of the Dalit classes. They are afraid because whatever
policies you are formulating, are not being implemented
sincerely and honestly. Whatever pieces of legislation you
are bringing, we are ready to extend all support to you. There
is no confusion at all. But sometimes you point out that
confusion and which section of the House is raising an
objection to that? No section of the House is raising an
objection to the inclusion of OBCs also. It means that you are
raising the objection. There is some objection from the rank
and file of the Congress Party itself. For, the BJP has also
said that they are in support of this Amendment Bill and we
are also in support of the Amendment Bill for OBCs. But these
two have been separated from each other. These have not
been clubbed.and put together. So, there is some confusion.
There may be some sort of objection also from your rank and
file. | am telling you this decidedly with all the conviction. Shri
Sita Ram is a very senior man that is why | am_not alleging
him. But he too might be in the core of his heart having some
sort of confusion and objection to OBC. That is why, he is not
putting these two Bills together. Hon. Minister, Sir, you were
given a free hand by all the sections of this august House and
by the Members of the different parties but in spite of these
assurances and in spite of all the support, you are not bringing
together these two Bills. rather the Constitution Amendment
Bill for Other Backward Classes should have been include
within the purview of the 86th Constitution Amendment Bill
for Scheduled Castes and Scheduled Tribes. So, why are you
making any sort of distinction and why are you discriminating
against OBCs?

Madam, in my opinion since the pronouncement of the
Supreme Court judgment on the 16th November, 1992, this
confusion has been created.

And we are ready to dispel all sorts of doubts and
confusion from the minds of the authorities and the machin-
ery, who are implementing these reservation policies in the
country. | would like to suggest that there must be a provision
for stringent punishment. Why there is backlog all over the
country? When V.P. Singh Government came to power, he
was making all the review to see as to why his backlog should
be cleared. That was our stand. But we could not stay in
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power for a long time, otherwise we would have cleared
everything and nothing would have been left to you to do
anything. You are just trying to catch the eyes of the people
for the sake of petty politics, for getting the votes only. And
that is why, you are rushing through this Bill at the fag end of
this Session.

So far as other Backward classes are concerned, you
should try to bring forward such a Bill and we are ready to
support that Bill also because we do not think that afterwards
such an opportunity will be provided to all the Members of the
House. That is why, | am making this earnest and humble
appeal to you. With all humility, | am making this request to
you that that Bill also should be clubbed together with this
Bill and all sections of this august House are ready to support
it.

Similarly, whatever statistical information has been pro-
vided to you, | am not going to repeat them like a parrot.
According to the statistical information, so far as 27 per cent
reservation to Backward classes is concermned, only 12 per
cent has been made available to the Backward classes; 5 per
cent of reservation has been made available to the Sched-
uled Tribes and 14 or 15 per cent reservation has been made
available to the Scheduled Castes. This is the scenario so far
as the reservation policy is concerned. That is why, if you
want to bring them at par with other communities living in this
country, you will have to pass this Constitution (Amendment)
Bill rather you should have get it passed much earlier. Merely
passing this piece of legislation is not enough; if your machin-
ery and your bureaucrats are dishonest and insincere, they
may not be in a position to implement this reservation policy
in respect of promotion. So, there must be a provision for
punishment also. Stringent and deterrent punishment should
be given to all those officers so that in the future course of
time there should not be any backlog, there should not be any
lack of honesty on the part of the machinery in the course of
implementing this reservation policy in respect of promo-
tions. Otherwise, the officers, on flimsy grounds, on the
grounds of suitability, on the grounds of so many other
qualities, this and that, are not :mplementing this reservation
policy. i

Sometimes, you are raising the upper limit from 50 per
cent to 69 per cent. Why do you not bring in a comprehensive
Bilt and why do you not club all these things together once and
for all? This is my appeal to you.

So far as the dalits are concemed, these dalit people are
also living in the Muslim and Christian societies too. That is
why, my humble appeal to you is that these dalits, whenever
they may be—they may be from the Muslim society, they may

JYAISHTHA 12, 1917 (SAKA)

Amendment) Bill 334

be from the Christian society, they may be from the Buddhist
society—if they come within that purview, if they come within
that category, if they belong to dalit categories, then these
facilities should be made available to them. There are so
many Muslim halal khours, there are so many Muslim dhobis,
there are so many Muslim nurses, there are so many Muslim
fakirs, there are so many Muslim hajjams; there are so many
categories in the Muslim community also. So, no justice is
veing done to these people. If you are making discrimination
on the grounds of faith and religion and on the grounds of
creed and colour, then there is no equality; they are getting
these reservation benefits. This is an injustice done to them.
That is why, my appeal to you is that, whether they are
Muslims, Christians or Buddhists, if they beleng to the dalit -
categories, if they belong to the Scheduled Castes and the
Scheduled Tribes, in that case, they also should be brought
within the purview of this reservation policy in respect of
recruitment, in respect of employmént and in respect of
promotion. All these facilities should be made available to
them and then only there will be equality before the law, in the
eyes of the Constitutional provisions.

Similarly, time and again, you flash this viewpoint in the
country that there will be ten per cent reservation for the
Muslims. If you just analyse in the right perspective, if you see
the economic, political and socio-economic condition of the
Muslim society, you will come to the conclusion that the
condition of the Muslims is worse than that of these dalits,
even these Backward classes. So, why do you not bringin a
-Bill for providing reservations for the Muslim community?

There must be separate reservation. You have promised
this time and again. There cannot be objection to this
because a part of the society, of the entire nation and the
entire people are suffering and are crying for that. Thatis why,
there cannot be any objection. In Kerala also, some sort of
reservation for the Muslim society has been made. Eiderly
people are sitting here. They also point out that such line of
philosophy should be adopted here. Reservation for Muslim
society should also be declared here and now. You are
elderty figures and you are going a lot of good things for the
Party, for the Government, for the society and for all people
who are living in this country. They also constitute a major
portion of the society. Justice should not be denied. They
should also be accommodated so far as reservation policy is
concemned.

Thisis adanger signalbecause privatisation, liberalisation,
tigerisation and globalisation, everything is going on in the
just regime of the Congress Party. But once there is dissemi-
nation of all the public undertakings, will there be job oppor-
tunities? What is the meaning and sense of reservation? That
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[Sh. Mumtaz Ansari Kodarma]

is why, | just ask you to pass this law and to make some legal
provision, some constitutional arrangement so that there will
be same reservation policy which should be pursued by all
these private undertakings also.

With these words, | conclude my speech.

| support this Bill wholeheartedly, from all corners of my
heart and on behalf of my Party. This is our policy and our
principle that we must support such Bills, whenever you are
rushing them through and whenever you are coming up with
such Bills. But you have come very hurriedly, in such a hurry
that we cannot appreciate it. In spite of all these flaws, lacuna
and all these defects, | do support this Bill wholeheartedly.

SHRIKRISHAN DUTT SULTANPURI (Shimla): Mr. Chair-
man, Sir, | wholeheartedly support this Bill. The Supreme
Court delivered a judgement on 16th November, 1992 and
consequent upon that judgement, our Prime Minister has
brought this bill after much consideration. It has been dis-
cussed in the forum of Scheduled Castes and Scheduled
Tribes Members of all the parties. | congratulate all Members
because all of them are passing it with great pleasure. The
employees of Scheduled Castes and Scheduled Tribes has
started thinking that the backlog for the last 50 years has not
been cleared and in view of this, this Bill has been introduced.
It has been appreciated by one and all.

There is commission for Scheduled Castes and Sched-
uled Tribes also but its work is incomplete. We have not got
a single report of this Commission for discussion. There used
to be quota of reservation in all public sector undertakings but
it may discontinue now. | want to say that quota of reservation
should continue in the public sector undertakings as it was
earlier. There should be the participation of our people also
in the industries to be established by the people coming from
abroad. The quota is 15 percent in them also but vacancies
of sweepers and scavengers are filled by other categories of
people also. We have observed that in certain States norms
about reservation quota are not being adhered to. Persons
belonging to reserve quota are appointed but their number is
insignificant. | would like to tell the hon. Minister that if it is to
be enforced in the whole of the country then he should issue
instructions to all the States. There should a monitoring
system in order to know that how many people of reserve
quota have been appointed. The Govemment should fix
penalty if the norms of reservation are not adhered to.

Shri Rajiv Gandhi had taken a decision that if reserve
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quota is notfilled, we shall punish the concerned officials only
then an action was initiated in this respect. He had written
letters to all the Members of Parliament, to which | am
referring to. i understand that confidential report is also
spoiled. When it is revealed that a particular person belongs
to Scheduled Caste, Scheduled Tribe or backward class his
CR is spoiled because the concerned officers do not want to
implement these rules. This is why it has not been imple-
mented so far.

When the Government was apprised of this situation,
they took drastic steps to get the reservation implemented,
but some hon. Members have criticised it but tell them that
the person on whom black spot is set, it does not affect him.
The mother also set a black spot on the face of the child to
protect him/her from an evil eye. It is not proper to say that
Congress party has done nothing. The Congress party
achieved independence. It is because of Congress that we
have been able to reach Parliament House from a village. The
credit goes to the Congress party. But, there is some
discrimination also. Because quota has been reserved for
Lok Sabha seats but there is no quota in Rajya Sabha. The
quota should be reserved in Rajya Sabha also so that people
may not think that Scheduled Castes and Scheduled Tribes
have their share in Lok Sabha but they have no place in Rajya
Sabha. So this discrimination should also be removed.

| may point out that number of judges belonging to
Scheduled Castes and Scheduled Tribes is quite negligible.
There is no judge belonging to these castes in the High Court
as well as Supreme Court. The Government should do
something in this regard because there are many Law
Graduates and Advocates among Scheduled Castes and
Scheduled Tribes now. It is said that people who continue
practice for 15 years become eligible for the post of Judge,
and a person who continues practice for 7 years in the District
Court , becomes eligible for the post of Sessions Judge. The
Government should see that the people belonging to Sched-
uled Castes and Scheduled Tribes should reach these posi-
tions. It has also been reported that it a person belongs to
Scheduled Caste or Scheduled Tribe, he is transferred to
remote area, these the people hate him. There is no housing
facility available in the villages in remote areas. They are
transferred to take revenge. They do not realise that how a
Scheduled Cast person gets his ward educated and what
difficulties he has to face to get a good position. They are not
allowed to be posted in the city. The Government should look
into this matter also.

The Government should ensure that they are not treated
in arbitrary manner in the service. If there is any case against
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them then they should be allowed to represent fearlessly.
There is a Parliamentary Committee of Scheduled Castes
and Scheduled Tribes which tours the entire country. They
are all elected Members of the House. They see what is
happening in banks, public sector undertakings etc. They
observe that there is backlog everywhere. In case they form
some association, they do not get TA.DA etc. There is
another Union which keeps them at boy. | think there should
beno highhandedness like this. There are Scheduled Castes
and Scheduled Tribe Forums who should be allowed to
express their feeling without any fear.

It has been observed that people belonging to Scheduled
Castes and Scheduled Tribes find great difficulty in getting
loan for construction of a house. If you collect the figures that
how much and how many people belonging to these castes
cou''d get loan, departmentwise, then you will know the actual
position. Their applications for house building loans are
rejected forthwith. The intention of the Government might be
very good but the intention of officials implementing the
schemes is malafide. It causes receive among them.

Indira Gandhi had given land on lease to the people of
Scheduled Castes and Scheduled Tribes. She wanted to give
land to the poor. In certain States people got the land but
some States could not make any headway in this regard.
They are also human beings and want to live as a human
being. If certain people belong to some lower caste, separate
arrangements are made for their drinking water. If these
people protest against such system then atrocities are in-
flicted on them.

There are two types of people viz. Rich or Poor. The poor
continues to suffer and the rich is prospering day by day. The
Government should pay its attention towards the poor. In

-spite of positive aspects of this Bill, some people have raised
objections. i

An hon. Member was referring to the promotion his
services for Scheduled Castes and Scheduled Tribes people.
| would like to narrate an instance to you girl appeared in the
examination for appointment is our Airlines in Bombay. When

she told her caste, she was not appointed. When in some -

" other examination, she did not disclose her caste, she was
appointed. She was educated in a good school. The Govern-
ment should remove such handedness and attitude towards
the Scheduled Caste and Scheduled Tribe candidates.

Once we told Rajiv Gandhi in a meeting that strinéent
action should be taken against the officials who are found
‘responsible for not making appointment on the posts re-

served for Scheduled Castes and Scheduled Tribes. Even

today reserved vacancies are not being filled up. The figures

placed before us are not genuine and its reason is that

officials do not comply with the orders.
There are so many cases pending against the people

JYAISHTHA 12, 1917 (SAKA)

Amendment) Bill  33&

belonging to Scheduled Castes and Scheduled Tribes in the
High Court and District court” Those are root being & spored
of. It takes years in fighting a case. No lawyer comes forward
to fight their case.

We should know the details of money given for various
schemes meant for Scheduled Castes and Scheduled Tribes.
The Members of Parliament, even if they belong to opposition
parties should know the figures that how much has been
given to a particular States. in this manner, thev will know that
how much money has been spent on their welfare and where
they have been victim of high_handedness.

If a person belonging to Scheduled Caste or Scheduled
Tribe goes to a police station to lodge a repon, his report is
not registered. If somehow be gets his report registered then
action is delayed. Therefore Government should pay spacial
attention towards this aspect.

Housing Boards exists in various States. A guota_for
Scheduled Caste and Scheduled Tribes should be fixed for
them. There should be a reservation of 15 percent and 7.5
percent for Scheduled Castes and Scheduled Tribes people
in the allotment of houses built by the Government in Delhi,
Bombay and Shimla. They should not be deprived ot this

. facility. If you want to help them, let them build a house so that

they may saved from under harassmeént. They have to face
a lot of difficulties in the villages. | may tell you an incidence
of Gujarat. | saw in Mehsana district of Gujarat that many
people of Mehsana have migrated to Ahmedabad. | had o~ne
there in the capacity of a convener of a committee. It was told
that atrocities are being committed on them. | asked Shri
Kalka Das also to address these people. | suggested that let
us\call the Chief Minister. In fact a person belonging to
Scheduled Caste was killed and his dead body was thrown on
the railway line to show that it was a railway accident. When
the case proceeded further, because somebody had wit-
nessed the whole thing, the case was_regisfered and some
people were arrested. | want to say that atrocities are
committed on the people of Scheduled Castes and Sched-
uled Tribes throughout the, country.

Sir, | do not want to take more time | am grateful to the
Government for bringing this Bill in the House, Although it is

-being said that the Government has brought it in hurry -but

Members of all the political parties-BJP, Janata Dal, Samta
Party, Jharkhand and Telugu Desam- have supported it. Shri
Yadav and Shri Nitish Kumar have also expressed their views
on it. The hon. Minister has stated that a Bill regarding OBC
will also be brought. | want to say that all of us would support

" thatBill also. We do not have two opinions about it. | hope that

the hon. Minister will take steps to clear the backlog in the jobs
for Scheduled Castes and Scheduled Tribes.

Besides, Budhists have also come in this category. Their
quota should also be fixed. | am grateful to you-for giving me
time to express my views. -
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SHRI RATILAL VARMA (Dhanduka): Mr. Chairman, Sir
representatives and leaders of all the parties have agreed to
pass this Bill and therefore, | am grateful to all of them. There
was no mention of Scheduled Castes and Scheduled Tribes
in the Supreme Court judgement, even then their name has
been lipked with it. | am sorry to point out that there are some
people in our country who are against Scheduled Castes and
Scheduled Tribes. The laws are quite good but the people
who have to enforce those are prejudiced, their intentions are
malafide. There is no place in the country where injustice is
not being done to them. The law was to be enforced and
those people were to get promotion but the judgement was
delivered and promotions were stopped. Thereafter, promo-
tions were stopped everywhere on the same basis. The
persons belonging to Scheduled Castes and Scheduled
Tribes, who were eligible for promotion had to suffer loss of
lakhs of rupees. Besides, they have suffered mental torture.
Wherever there is scope, injustice is done to them. Injustice
is done to them in providing employment . As Shri Sultanpuri
has told, the students who pass their examination with good
marks and in first class, they are also covered under 15
percentand 7.5 percent reservation and thus injustice is done
to them. It is wrong to count them in reservation quota who
pass in first class. They shouid be covered under general
category but who have low marks, they should be covered in
the reserved quota. The promotion is stopped on one pretext
or the other. C.Rs of Scheduled Castes and Scheduled
Tribes people are spoiled for fault of their. Sometime their
increment is also stopped. They have to fight for years to get
the increment restored but often they remain unsuccessful.
| myself fought the case of bank employees. You can imagine
the extent of loss suffered by a bank clerk when his increment
is stopped.

| had raised a question during the Question Hour yester-
day that backlog has not been cleared upto now.

Backlog is increasing every year. Special recruitment is
also made to clear the backlog but results are not good and
therefore, backlog increases every year. The people of
Scheduled Castes and Scheduled Tribes are angry. There-
fore efforts should be made to clear the backlog expedi-
tiously. The State Governments should also be directed to
clear backlog. In so far as transfer of the people belonging to
these castes is concemed, they should be transferred near
the railway station of a village near some city. Genera)y they
are transferred to remote areas where even housing facility
is not available because of which they face lot of difficulties
in performing their duty. When we approach concerned
officials, they say that we should have told them at the time
of appointment. The fact is that every one needs a job. They
are transferred to such places just to put them in difficulty.

Madam, | may quote an instance. It pertain to banking
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service. A person living in Ahmedabad was posted to
Porbandar and concern person living in Porbandar was
posted in Ahmedabad. Why so? They should have been
posted at some nearer place. Besides, | may say that there
is no reservation for Scheduled Castes and Scheduled
Tribes. Reservation quota has not been completed in Gov-
ernment Undertaking also. How will it be completed after
privatisation. Something should be done in this regard.

Madam, there is the biggest shipyard building yard of Asia
in Gujarat. There used to be special reservation for Sched-
uled Castes and Scheduled Tribes. There used to be a fee of
Rs. 250/- which has been increased to Rs. 5 lakh, from where
they will bring so much money. Efforts have always been
made to stop it. Injustice is being done to them. There is a
special commission to look after their problems but it is not
working efficiently. Inspite of my writing again and again no
useful purpose has been served. Their feeling are hurt and
become very sad. They think that who will represent their
cause. We raise the issue time and again in Lok Sabha, some
time we succeed in securing justice for them but no satisfac-
tory action has been taken so far. The women belonging to
Scheduled Castes get jobs but threy should not be posted far
off placed Inspite of these instructions the officers at some
places do not adhere to the instructions and post them at far
off places. If an employee belonging to Scheduled Castes
dies, job is offered to a member of his family. My submission
is that in such cases the job should be provided at his/her
native place. | would like to quote an instance of Ahmedabad.
A person died there and efforts are being made to offer a job
to his wife in Baroda. Therefore, | want to say that promotion
to the persons should be give immediately whose promotions
were stopped as a result of Supreme Court decision. They
should get their right. Injustice is being done to them in every
field, be it job, land or housing. Where there is nd reservation,
it should be provided so that they are benefited and they may
realise that their grievances are heard and redressed.

[English]

MR. CHAIRMAN : Now, hon. Shri Syed Shahabuddin to
speak. After that, hon. Shri M.H. Gavit. | request all of you to
be very brief because the Bill will have to be passed within the
time allotted and quite a number of Members are also still
there to speak. :

SHRI P.G. NARAYANAN (Gobichettipalayam): What
about me?

MR. CHAIRMAN: Yes, | call you to speak now. After you
speak, Shri Syed Shahabuddin will speak. If | was mistaken,

please excuse me.

...(Interruptions)
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MR. CHAIRMAN: | cannot call all of you simultaneously.
Let us be quick and brief please, so that more number of
Members can be covered.

SHRI P.G. NARAYANAN: Madam, Chairperson, at the
time of independence, this nation faced a peculiar situation
where a small percentage of our Indian population was
socially and educationally advanced and a vast majority of
whom our Constitution appropriately described as backward
classed were socially and educationally backward. The crite-
ria for determining as to whether a community is backward or
not has been two-fold, namely their relative backwardness
social and educational front.

Among the backward classes, SCs and STs had a special
disability owing to the cruel and inhuman system of untouch-
ability, practiced against SCs for several centuries and the
relative loss of touch with the mainstream of society forced on
most of the STs due to their living in isolation.

In most of the States, ali the backward classes, namely,
SCs, STs and OBCs have been provided with necessary help
and support by provision of facilities such as reservation in
Government services and educational institutions to ensure
that they will be on a par with the rest of the population,
socially, educationally and economically.

While SCs and STs have been given reservation in
Government services and educational institutions under the
Govemment of India right from the 50s, OBCs who are also
socially and educationally backward like the SCs and STs
and who also constitute a part of the backward classes as
described by our Constitution, had felt deprived for a very

- long time insofar as opportunities in jobs and admissions to
educationa! institutions under the Centre are concerned.
Therefore, when OBCs were given 27 per cent reservation in
Central Government services, we all welcomed it as a right
step in the right direction. We hoped that further concessions
to them which are their legitimate right and which will make
them at par with other forward sections would be announced

- and implemented by the Government at the earliest. It is in

this spirit that the Government’s move to provide age relax-
ation to OBC candidates appearing for UPSC examination
was welcomed by all Members present here.

Article 16(4) which was the first ever amendment brought
by this august House to ensure welfare and development of
all backward classes permits the State “to make provision for
reservation of appointments for posts in favour of any
backward class of citizens which, in the opinion of the State,
is not adequately represented in the services under the
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State”.

© Madam, it is thus obvious that all the backward classes
whom the States find to be under-represented in services
should be provided with reservation in services.

The situation for SCs and STs has also not reached the
optimum levels. However, due to the fact the reservation has
been provided to them for almost four decades, there has
been improvement in the percentage of SCs and STs in
Government Services. | reiterate that it is still not sufficient.

Itis obvious that OBCs who constitute around 52 per cent
population and who have been provided with 27 per cent of
reservation have the minimum representation in Govern-
ment services among all backward classes. It is, therefore,
obvious that when constitutionally an attempt is made to
protect reservation in promotion. Such an attempt should
necessarily include OBCs also.

In this context, let me also remind this august House that
the proposed constitutional amendment intends to overcome
the practical difficulties that arose out of Supreme Court’s
judgment in Mandal Case. This difficulty has been created
not only for the Central Government but also for the State
Governments. Therefore, this constitutional amendment
should resolve problems of the Centre as well as the States.

. In States like Uttar Pradesh, Himachal Pradesh, Punjab,
Haryana, Andhra Pradesh and Tamil Nadu, there is reserva-
tionin prémotion for OBCs already in existence. If OBCs are
not covered under this proposed amendment, OBCs in those
States will lost the privileges that they already enjoy. Let this
House not be responsible for causing loss of privileges
already enjoyed by a section of weaker sections.

Madam, all backward classes need to be united in their
struggle towards attaining social justice. If we bring a consti-
tutional amendment wherein one group of backward class
are not being taken care of, such a step is bound to create
social tension of the worst kind among the backward classes
themselves. | would, therefore, like to propose the following
amendment in this Bill “in place of ‘SCs and STs’ we should
have ‘afl backward classes, namely, SCs, STs and OBCs”. |
appeal all the political parties to support this amendment.

SHRI SYED SHAHABUDDIN (Kishanganj): Madam,
Chairperson, the backward classes have been engaged in a
long and historical struggle for assertion of their right to social
justice and to social equality. Today, we are at a very
historical stage in that long struggle.
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I rise here not only to support that Bilt but to plead wiii the
hon. Minister not to play with the solidarity of the backward
classes without which this long struggle can nevcr reach the
goal of success. Our Constitution provides for reservation. In
fact, all reservations, whether by the States or by the Central
Government today, proceeds from articles 15(4) and 16(4) of
the Constitution. in fact, it is an established law that the term
‘backward classes’ of citizens used in article 16(4) has the
same meaning as the longer term used in article 15(4). After
the November 1992 decision of the Supreme Cour, the
backward classes other than the Scheduled Castes and the
Scheduled Tribes who had therefor been called ‘Other Back-
ward Clases’, have also been enjoying the benefit of reser-
vation.

15.00 hrs

Now, | am really, amazed at this logic that when the
Scheduled Castes, Scheduled Tribes and the other Back-
ward Classes, who together compose the backward classes
derive the benefits, the concessions and the privileges that
they enjoy today in terms of reservation in public employment
from the same articie of the Constitution, why should now a
discrimination be made between one group and the other
when itcomes to reservation in promotion? In fact, the trouble
has arisen because the Supreme Court has ruled that the
term ‘appointment’ should mean only the first or initial ap-
pointment and does not include appointment on promotion.
Of course, they had made a concession as far as the
Scheduled Castes and Scheduled Tribes are concemned, that
because they are already receiving the concession, they
should continue to do it for the next five years, that is till
November 1997. | do not understand why the Government
has taken three years to nullify this reversal by the Supreme
Court and to bring the entire body of the backward classes
within the purviews of reservation in promotion. This did not
require such detailed thinking. It should not have taken three
years. It should have taken less than three months for them

~ to come up with the Bill. Now they have come here with a Bill
which sows seeds of dissension among the backward classes.
This Bill extinguished the expectations of the other backward
classes who are now enjoying reservation that they may or
many obtain the same privileges, i.e. reservation in promo-
tion as the Schedule Castes and Scheduled Tribes are
having. Now, this is totally illogical to me that those who are
only facing a threat of extinction of a right are being protected
and those who are being denied the same right are being igft
as they are. They are of no consideration for the hon.
Minister. | do not understand this logic at all.
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Therefore, | would like to draw you attention to a principle
of legislation. The principle of legislation is that when you
have a general law it applies to everybody. But when you
have a particular law, it does not apply to anybody else. That
means the moment you bring in this amendment, then
immediately it follows that wherever other backward classes
other than the Scheduied Castes and Scheduled Tribes have
been enjoying the privilege of reservation, they will cease to
enjoy it. It is not only a question of Central Government. The
Constitution applies equally to reservation under the State
Government. There are at least half a dozen States such as
Tamil Nadu, Punjab, Haryana, Himachal Pradesh, Uttar
Pradesh and Andhra Pradesh where the other backward
classes are today enjoying reservation in promotion. | don't
know which else. Maybe Bihar also is there.

SHRISITARAM KESRI: That is not true. i will let you know
that correct position.

SHRI DATTATRAYA BANDARU (Secunderabad): It is
not there in Andhra Pradesh.

SHRI SYED SHAHABUDDIN: Well, this is the information
I have. At least the case of Tamil Nadu has been put forth just
now by Shri Narayanan. What will happen is that tomorrow it
may stand nullified in the States where it is already there.
Secondly, a little more consideration will show that perhaps
this vary amendment that you are working on today may be
nullified by the Supreme Court on the ground of being
discriminatory because under article 16(4), you are giving
reservation to all the three elements of population and in
article 16 (4A), you are limiting it to only two of them. So,
anybody from the third group can stand up and say, why this
discrimination? ‘You can argue whether in principle reserva-
tion in promotion is right or wrong. But once you say it is right
and once you say that it is constitutional and once you nullify
the decree of the Supreme Court and establish by the
majesty of this supreme Parliament that has to have full
sway, then in that case, how can you distinguish between
various class of persons who are enjoying reservation in
public employment in matter of promotion.

Therefore, it is not only illogical, but it might also tumn out
to be unconstitutional. And it is certainly inimical to the
interest of those groups who are today already enjoying
reservation in promotion at the State level. These are the
three considerations that | would like to place before the
House and before the hon. Minister.

That is why ! have suggested a very simple amendment
that the same phrase “any backward class of citizens” which
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is used in article 15(4) should be repeated in the amendment
that you propose to bring in. In that case, it would automati-
cally apply to all classes, which today or even in future might
come to enjoy reservation in public employment would also
automatically enjoy the provision of reservation in promo-
tions. It would be automatic. Nobody would be left out.
Everybody would be brought in. Those who are already ‘in’
would be in, and those who shall be ‘in’ tomorrow may also
be brought in. Just as in article 16(4) it is automatic, article
16(4A) would also give automatic umbrella cover to every-
body who comes under the purview of reservation. There-
fore, | would appeal to the hon, Minister that in the name of
solidarity of the backward classes in the name of social justice
in the name of equality, in the name of Constitution, you
should not make a distinction and a discrimination between
one section of backward class and another section of the
backward class.

[Translation]

| remember a story:

Mother India was, in search of her three children. She
found two of them. They were in rags and deplorable
condition. She was carrying them with her when she found
her third child also. She took him in her arms. Now you say
that she can take only two children with her and leave the third
one. | do not think that it justified. Please allow her to take all
the three children with her.

[English]

Mr. Minister, | have just one more small point to make.
You have said, since there is no consensus yet on various
other aspects of the reservation policy, therefore, you are not
in a position to bring in a comprehensive Bill. | request you to
redouble your efforts - as we always say in intemational
Resolutions - redouble your endeavour, work very hard, call
us everyday if you like in order to bring about a national
consensus on the many other aspects of the reservation
policy which are yet far from reaching a consensus. | would
like to recite them just by name: (1) The question of extension
of reservation to the minorities; (2) extension of reservation
to the field of private employment; and (3) extension of
reservation - which is absolutely essential to the field of
education, because without education, you can never have
a full utilisation of the right of reservation.

Madam, | would aiso like to have a consensus on the
question of uniformity of the creamy layer. That should be
defined in a very restrictive sense, as restrictively as possible
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we should work for a national consensus to abolish this
arbitrary limit, set by the Supreme Court in its wisdom, of 50
per cent. This situation varies from State to State. It varies for
the country as a whole and for different States. Therefore,
there should be some scientific method, a proper procedure
where you add up the quotas which should be made available
to every backward group according to its population and
according to its level of backwardness and then you tota! for
each State and for the codntry as a whole. No doubt it would
always be more than 50 per cent.

Madam, | would also like to propose that there should be
a national consensus on conducting a decennial survey
which would enable us to bring down the totality of reserva-
tion so that something in future a day would dawn when all
sections of our national community shall be on a equal
pedestal. At that stage only, Madam Chairperson, we shail
not need any reservation. But that may take time. In the mean
time, there should be scientific principle for applying it on a
State basis as well as on Central basis in order to have a
proper total of reservation quota.

We have to legislate on this question of backlog and the
carryover which are really agonising for those who are
enjoying it in theory and.at the same time being denied the
benefit thereof in practice.

Lastly, the question has been raised and | do want to
support the view that if a person from the Scheduled Caste
community exercises his or her fundamental right of chang-
ing his/her religion, it does not change his/her social status
immediately. Therefore, the benefit of reservation should be
available to him/her, at least for his/her own life time and for
the life time of their discendents, if not for ever. If you are not
prepared to accept that general formula that a Scheduled
Caste may mean everybody irrespective of his/her religion,
at least, this facility should be available to him/her during his
life time and for the life time of his/her immediate descen-
dents. It should not be taken away only because he or she has
exercised a fundamental right of changing his religion.

But these are all questions on which there can be a
debate. We are not debating it. | am only bringing it before the
House and to the notice of the hon. Minister that we have a
long way to go. You have a lot of homework to do. We all have
to do a lot of homework and come to a national consensus.

Now with these words, Madam, | do not opposse the Bill.
It is good as far as it goes but it does not go the whole hog,
It does not cover the entire field. It is discriminatory and, | am
afraid, tomorrow it might be struck down by the Supreme
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Court as being discriminatory and, therefore, unconstitu-
tional, | plead again in the name of the solidarity of the
backward classes that this amendment which many of us
moved should be accepted. All the amendments that have
been moved mean exactly the same thing that in the purview
of reservation on promotion you should include the entire
body of backward classes which are today divided into three
groups namely the Scheduled Castes, the Scheduled Tribes
and the Other Backward Classes.

Last | forget, | also add my voice to the plea that sometime
in future we might have to create a special regime for the
Most-Backward Classes who are really at the bottom of the
social scale whether politically, economically, educationally
or socially.

With these words, Madam, | support the Bill and | appeal
to the hon. Minister to honour the opinion of the House and
to accept the amendments that we have moved.

[Translation]

SHRI MANIKRAO HODLYA GAVIT (Nandarbar): Mr.
Chairman, Sir, | am grateful to you that you have given me a
chance to express my views. | support this 86th Constitution
Amendment Bill..(Interruptions)

SHRI SURAJ MANDAL (Godda): Mr. Chairman, we
should be called first and then other side should be given a
chance.

[English]

MR. CHAIRMAN: Hon. Members, you have a time sched-
ule and it is upto you to be brief.

[Transiation]
SHRI MANIKRAO HODLYA GAVIT: Mr. Chairman, |

want to express my views in brief. | am grateful to the hon'ble
Prime Minister, respected Rao Sahib and Welfare Minister

Shri Kesri. We had decided in the All Party Forum of Members

of Scheduled Castes and Scheduled Tribes that the prob-
lems of the people belanging to Scheduled Castes and
Scheduled Tribes are quite different. | heard the views of
everybody. When the constitution was written, respected
Baba Sahib Dr. B.R. Ambedkar mentioned therein that the
peoaple of Scheduled Castes and Scheduled Tribes are very
backward in this country. They do not have facilities for
education and Adivasis are the aborigines of India. Even then
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their plight is miserable. | am grateful to the leaders of all
political parties for they have agreed to support this Bilt
unanimously in order to ameliorate the condition of these
people. | think they have realised our problems. It has been.
stated therein that there used to be a provision of reservation
in promotion but when Supreme Court announced its verdict
on 16.11.1992, the reservation in promotion for Scheduled
Castes and Scheduled Tribes employees was stopped. Even
now reservation in the case of Scheduled Tribes is 7.5
percent. But it has been observed fhat even 15 percent and
7.5 percent of reservation quota for Scheduled Castes and
Scheduled Tribes is not being filled. Sometimes 1 percent
and sometimes 2 percent quota is filled and at some places
not a single post is given to them. We have seen during tours
of Scheduled Castes and Scheduled Tribes Committee. We
are pained to know that obstacles are created in filling the
posts reserved for Scheduled Castes and Scheduled Tribes
in constitution. When we told all these things to the Prime
Minister Shri P.V. Narasimha Rao and Welfare Minister Shri
Sitaram Kesri, only then Government has brought this amend-
ment Bill. .
@

Now reservation in promotions will be given but when
C.R. would be examined, and bad remarks given by the
officers will be seen in the confidential reports of SC & ST
employees, then their promotion may be stopped. Therefore,
Government should see how to check this tendency.

A persen who is born in Scheduled Castes or Scheduled
Tribes family is totally ignored in the matter of difficulties of
the family or in cases of atrocities and injustice done to them.
Recently nearly 100 shops and houses of Scheduled Castes
and Scheduled Tribes were burnt down. Atrocities are com-
mitted on women folk of these communities in other States
also. They are burnt. Protection has been provided i the
constitution but even then this is happening. These atrocities
are not committed on backward classes. This much differ-
ence is there. Therefore, they should get the protection and
the rights envisaged in the constitution for Scheduled Castes
and Scheduled Tribes.

The Government have made great effort to clear the
backlog but there are certain officers and heads of Depart-
ments who are not prepared to change their psychology.
Sometimes they say that there is no reservation and some-
times they say that candidates of these categories are not
available. All political leaders and hon’ble Members have
expressed sympathy for Scheduled Castes and Scheduled
Tribes and therefore, | am grateful to them.

| may submit that the difficulties of Scheduled Castes and
Scheduled Tribes are quite different from those experienced
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by backward classes. The Government has made an exciu-
sive provision for their reservation but some hon. Members
have tried to put obstacles in the way of passage of this
amendment Bill. | am very sorry to see all this. However,
leaders of all the political parties have expressed solidarity
with SC and ST and decided to support this amendment Bill.
| am grateful to them.

There is reservation for allotment of petrol pumps and gas
agencies to the people belonging to Scheduled Castes and
Scheduled Tribes but efforts are made to put obstacles in this
work also. Sometime they get licence and sometime difficul-
ties are created for them. The people belonging to other
Castes think that they have got the maximum but the facts
are different. A person knows problems of that community
which he is bom. One of our friends said that Gauri caste
should be included in the list of Scheduled Castes and
Scheduled Tribes but | do not agree with his views. They
might be backward but they are not Adivasis. | submit that
Government should pay attention towards suggestions given
by me.

With these words | support this Bill and thank. Mr Chair-
man for giving me time to speak,

SHRI G.M.C. BALAYOG! (Amalapuram): Madam, Thank
you for giving me an opportunity to speak. Since 1992
onwards the SC/ST forum of the Parliament has been
requesting the hon. Welfare Minister, Shn Sitaram Kestiji to
bring a Bill in view of the Supreme Court judgement which has
created a lot of confusion in the minds of Scheduled Caste

“and Scheduled Tribe people. particutarly in the appointment
and promotions.

[Translation]

SHRI SURAJ MANDAL" Mr. Chairman, My name is also
there? -

MR. CHAIRMAN: | have already told that your name is
there. Whey do you waste time Why'don't you allow the work
to be completed early.

[English]

SHRI G.M.C. BALAYOGI: Anyhow Madam, at least the
Government has brought a Bill. | am also supporting this
Eighty-Sixth Constitutional (Amendment) Bill. Even after 46
Yyears of Independence atrocities are inflicted on Scheduled
Castes and Scheduled Tribe. It is because their economic
and social status has not improved. Still atrocities are com-
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mitted against Scheduled Castes and Scheduled Tribes,
particularly Scheduled Caste and Scheduled Tribe women in
the society. But this is not the situation wanted by the
forefathers, the Father of the Nation, Mahatma Gandhi and
father of the Indian Constitution, Dr. B. R. Ambedkar. They
wanted that ten years after Independence, the economic and
social position of the Scheduled Castes and Scheduled
Tribes should be improved. That is why they have given some
reservations in the Indian Constitution. You can imagine still

" there are backlog even in the Class | Class |I, Class lIl and

Class IV jobs. If you see the figures, in Class | the backlog is
2.1 percent, in class Il it is 3.2 percent, in class 11l it is 6 per
cent, whereas in Class |V the percentage of reservation is
completely filled. It shows the intention of the Government. it
shows how the Government is implementing the reservation
for the upliftment of the Scheduled Castes and Scheduled
Tribes in this country. Just enacting law is not enough, but the

commitment of the Government to implement that law is

more important to uplift the Scheduled Caste and Scheduled

* Tribes people in this country. In this context | want to say that

the educational facilities should be increased for the upliftment
of the Scheduled Castes and Scheduled Tribes in this
country. At the same time Land Reforms are also very
important. If the excess land is distributed among the Sched-
uled Castes and Scheduled Tribes, their economic position
will improve and they can also reach the mainstream of the
society. Then only the society can be in a good position.

They can also be brought to the mainstream of the
society. Then only the society can be in a good position
because the integration and development of the country also
depends upon the SCs and STs, backward Classes and
other minorities. They are also more important.

My second submission is with regard to the private sector.
Now the Government's policy is to privatise every industry.

MR. CHAIRMAN: May | appeal to the hon. Members, not
to repeat what has already been said by many? If you have
to say s'%nethmg,- pleaie point it out.

SHRI G.M.C. BALAYOGI: In this connection, | would like
to say that reservation in promotion should be continued for
SCs and STs in the private sector too.

| would like to draw the attention of the hon. Minister
towards a few points. All these Central, State Governments,
Public Undertakings, Private Sector Institutions/Agencies
which are financed or aided-gy the Centre and or State -
Governments and who fail to implerhent the reservation
quota shall be punishable under the Act. Recruiting and
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Departmental Promotion Committees (DPCs) shall be made
responsible for non-implementation and shall be tried under
the provisions of the Act or under the Indian Penal Code.

Reservations at the level of Secretaries, Additional Sec-
retaries, Joint secretaries to the Government of India and
State Governments, Chairman and Managing Directors and
Directors of Public Sector Undertakings shall be stictly imple-
mented.

All those recruiting agencies and DPCs which fail to
implement reservation quota shall be held responsible and
remarks made in their Annual Confidential Reports (ACRs).

Reservation quota in the fields such as Scientific and
Technical Departments, Public Sector Undertakings is not
properly implemented so detailed guidelines shall be given to
such agencies for strict compliance with the provisions of this
Act.

Provision of this Act shall be applied to judicial institutions
in the appointments and promotions of the judges and also
the non-judicial posts of lower courts, high courts and the
Supreme Court.

In all those cases of harassment of Scheduled Caste and
Scheduled Tribe employees which are brought to the notice
shall be strictly taken a note of the persons responsible for
such behaviour shall be booked under the Prevention of
Atrocities on SCs and STs and they may be tried.

The Secretary of a Department, Chairman & Managing
Director or Managing Director of a Corporation or transferring
authority in all other cases shall be held responsible for not
posting SC/ST officials in key posts in proportion to their
strength. Detailed guidelines must be given to all the Heads
of Departments or Secretaries to the Government for strict
compliance of the provisions and they be held responsible for
non-compliance, if any.

A thorough review of ACRs of SC/ST official shall be
invariably handied only by the senior SC/ST officials before
the inclusion in the respective meeting of all the DPCs.
Incidents, such as exclusion of SC/ST officials in the DPCs
have been on the rise and hence this provision is necessary.

The Constitution also guarantees, as per Article 16,
Clause (4), reservation to the SC/ST and other backward
classes. | request the hon. Minister to bring a comprehensive
legislation for the other backward classes people who are
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facing a lot of problems with regard to recruitment and
promotions.

There is a long pending demand of the Scheduled Caste
Christians. They are not in a position to enjoy the Constitu-
tional guarantees simply because they have changed their
religion. Therefore, those Scheduled Caste people who have
taken Christianity as their religion should also be made
eligible for these facilities.

| would also like to draw to attention of the hon. Minister
towards the poor conditions of Dhobis and fishermen, par-
ticularly in my State. In some States they have been given SC
and ST status, respectively and in other States they have not
been given this Status. These people live in very poor
conditions in my State. They both belong to backward
classes. The Government of Andhra Pradesh after passing
a unanimous resolution requested the Central Government
for inclusion of Dhobis in the Scheduled Caste Community
and Fishermen in the Scheduled Tribes Community.

Lastly, political reservation is a must for the Scheduled
Castes and the Scheduled Tribes. Madam, in the Rajya
Sabha and in the Legislative Councils, the Scheduled Castes
and the Scheduled Tribes are not getting any political reser-
vation, whereas in my State, my leader, Shri N.T. Rama Rao,
without any Central legislation, has given political reservation
beyond the constitutional reservation to all other communi-
ties also in the local bodies. | request the Central Minister to
give some political reservation for the above caste also and
then only the society can function smoothly.

MR. CHAIRMAN: Now | call Shri Chhedi Paswan to
speak. After that, | call Shri Suraj Mandal. | once again
request all the hon. Members to be brief because you know
about the time limit.

[Translation]

SHRI CHHEDI PASWAN (Sasaram): Mr. Chairman, i
shall express my views in brief. | support the constituion
Amendment Bill moved by hon’ble Minister Shri Sitaram
Kesri. Although it is late but it is alright and therefore |
congratulate him. The entire country was disturbed because
of decision of the Supreme Court which was announced an
16.11.1992. A doubt was created in the minds of Scheduled
Castes and Scheduled Tribes because of the decision. The
main reason of the doubt was that the officers who are
followers of Manu, started propagating that reservation in
promotion to Scheduled Castes and Scheduled Tribes has
been discontinued. As a resutt of this there was great hue and
cry in the entire country.
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| would like to make a charge against the hon'ble Minister
that he has brought this Bill to convey a message to the
~ Harijans and Adivasis that Congress is the only party which
is Championing their cause. This is wrong. Fromthe Bill which
you have brought, we understand that reservation has been
given under one Article of the Constitution, whether it is for
Scheduled Castes and Scheduled Tribes or for backward
classes aiso. You should have included OBCs also. You have
committed a mistake by not including OBCs in the Bill. You
want to divide us. You want to tell Harijans of the country that
you are only saviours of Harijans. They will not be carried
away by your gimmicks. Scheduled Castes, Scheduled Tribes
and OBCs are united, we shall not allow any rift between
them. That will not be allowed by your tactics. If you think that
you have given them something new, then it is wrong. | want
totell all the people of this country through this House that this
right was given in 1955, that has been restored, there is
nothing new in it.

Mr. Chairman, had the intention of the Government been
clear, they should have brought the Bill much earlier. Whey
have you been sitting over it? Why have you kept pending this

_ sensitive issue? You should have included OBCs in the Bill.
About backlog, | may state that the officers who follow Manu'’s
philosophy do not want this right to be given to Scheduled
Castes and Scheduled Tribes who have been ignored by the
society for the last 21%-3 years. They oppose when the issue
of providing rights to them comes up. | want to say that
stringent legal action should be taken against those officers
who are against reservation in promotions. You have to
introduce a Bill for that purpose also.

Mr. Chairman, | would like to inform you that the Depart-
ment of Human Resources have fixed 55 percent marks for
appointment to the posts of lecturers through University
Grants Commission. The candidates may be belonging to
general category, Scheduled Castes, Scheduled Tribes or to
any other category. Unless they obtain 55 nercent marks,
they will not be appointed. in other words reservation policy
is not being adhered to. You will be amazed to learn that there
are 16 thousand lecturers, only 3 belong to Scheduled
Castes and Scheduled Tribes. You may be astonishing but
this is 100 percent true. | would submit to the hon'ble Minister
to meet the Minister of Human Resource Development to
streamline the working of UGC. Yesterday a Member of BJP
was telling that person belonging to Scheduled Castes and
Scheduled Tribes have become IAS and IPS officers and
their reservation should be discontinued. We just pity the
thinking ©of BJP. Shri Jagjivan Ram was member of the
House. He remained Minister throughout his life. He was a
distinguished person in economic, social the political field but
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when foundation stone for Sampoornanand Temple was laid
by Shri Jagjivan Ram then that temple was washed with water
from the Ganges. You should consider the social order and
psychology of the country as well. BJP wants to divide the
Harijans of the country and you should be careful of their
designs, lest you should become victim of their
propaganda...(Interruptions) one of your colleagues was
telling yesterday that the pcople who have reached higher
positions, they should be deprived of reservation. The hon’ble
Minister need not take a note of it. The framers of the
Constitution had accepted the policy of reservation for Sched-
uled Castes and Scheduled Tribes on the plea that protection
should be given to a large part of our population. This was
done because they were exploited socially, economically,
politically and culturaily. Reservation for SCs & STs should
continue till they become at par with those of general
category.

With these words | support the Bill...(Interruptions)
[English]

MR. CHAIRMEN: Now, Shri Suraj Mandal will be speak-
ing. Hundred names are there. | cannot call all the hundred
names.

[Translation]

SHRI SURAJ MANDAL (Godda): Mr. Chairman, | support
the Bill moved by hon'ble Minister for reservation in
promotion...(Interruptions)

[English)] .

MR. CHAIRMAN: Excepting myself who spoke only for
four minutes, who else here has spoken for that much time?
Shri Chhedi Paswan was very brief, | must say. | think him
specially.

[Translation]

SHRI SURAJ MANDAL: The hon’ble Minister has been
very enthusiastic. He has made up his mind to do some good
work before renunciation. It is said before leaving this world
some good work should be done..(Interruptions) The ques-
tion of promotion is related to one's intention and policy. Your
policy is good but intention of members of your own party is
not good. (interruptions)

P
MR. CHAIRMAN: This is your House. You have to speak
and you have to hear, even then you behave like this. |f you
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indulge in these things, more time will be wasted.

SHRI SURAJ MANDAL: You do not want to ive anything
but you want publicity. Shri Chhedi Paswan nas briefly said
that if somebody does not implement the policy of reserva-
tion, stringent action should be taken against him. When |
was Chairman of Scheduled Castes and Scheduled Tribes in
Bihar then | recommended that it should be treated as
cognisable offence. Now it has been decided that if some
official does not follow the policy of reservation, he will be
prosecuted for committing cognisable offence. It is already in
vogue in Kerala and we have recommended it for Bihar on the
same analogy. The Bihar Government adopted it in 1991. |
demand that Central Government should bring a Bill in this
House for declaring it a cognisable offence. A criminal case
should be filed and person concerned who does not adhere
to reservation policy should be put behind the bars, only then
the rules will be effective. | may give an instance to tell you
that how a person is deprived of promotion. This incident
occurred in Indian Airlines. There were six persons and four
persons were to become Chief General Managers, please
listen, carefully. There was one Mr. Jain at No.1 there was
one Mr. Dinesh Gupta at No. 2 and Indian Airlines were to
appoint 4 persons out of six. There were names of six
persons in the panel, Mr. Jain is No. 1 and Mr. Dinesh Gupta
is No.2. The interview Board comprised of three persons
having different psychology when Chairman was appointed,
he did not call No.1 and No.2 and he promoted 4 persons
whose names were from 3 to 6. | received a letter, | wrote to
the Secretary of Civil Aviation also. It was told that they got
less marks in the interview. But who was there in the Board
to award marks? Their intention was not good and therefore,
they couid not get promotion.

Similarly, Harijans and Adivasis are ruling under mental
torture throughout the country. They are not given promo-
tions. | want to know whether Adivasis are not intelligent. If
P.A. Sangma stands in the House, may | know who is more
talented than him? But your intention is not good.

After how many years of independence one Adivasi has
been made a Cabinet Minister, that too with great pains.
Whether two Adivasis cannot be appointed as Minister, but
only one has been appointed.

The condition of Scheduled Castes is still better but the
condition of Scheduled Tribes, is deplorable. He bears all the

torture silently. He does not make hue and cry.

DR. ASIM BALA (Nabadwip): Please appoint Shri Suraj
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Mandal as Minister and then see his deeds.

SHRI SURAJ MANDAL: You have framed laws for OBC
throughout the country that there should be 27 percent
reservation for them but in their states five percent reserva-
tion has been provided to the backward classes. There is a
Government of the poor. You have given 5 percent reserva-
tion to 14 castes of OBCs.

| would like to ask the hon'ble Minister as to whether
Adivasi and Harijan are something universal. If | am Harijan
here and crosses the border and go to Bengal then my name
would appear in Annexure |l of the Backward. The Govern-
ment should frame such a low that if somebody belongs to
one caste in one state, he should retain the same caste
throughout the country. 45 lakh people of Jharkhand work in
Tea Gardens of Assam, When they were in Bihar, they were
Adivasis and if they have gone to Assam, they did not remain
Adivasis there. We have requested repeatedly that you
should bring a legislation but since no body speaks on behalf
of Adivasis therefore, nothing is done for them. Something
should be done for them and then the situation should be
monitored. You talk of reservation®.... This Bill has been
introduced... (Interruptions) Now Shri Santosh Mohan Dev
has left. | wanted to say something with regard to a steel
plant, a public undertaking.

MR. CHAIRMAN: Do not bring in new points.
[English]

Lot of speakers are there.

[Translation]
SHRI SURAJ MANDAL: My point is specific.

MR. CHAIRMAN: You can give in writing the point regard-
ing Steel Plant.

SHRI SURAJ MANDAL.: | want to speak specifically on
public undertaking, steel plant. Leave aside Adivasis, | want
to speak on steel plant. In Bokaro Steel Plant... (Interruptions)
Please listen.

Plaasg listar This is good point.

MR. CHAIRMAN: How can we listen. There are other
speakers as well.

*Expunged as ordered by the Chair.
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SHRI SUR-.J MANDAL: it does not look nice. Let me
express my view. An ad-hoc person is reinstated there, a
person belonging to general category is reinstated in Class
I1l. He becomes Manager in a period of five years. Please let
me know how many Adivasis are working in the Steel Plant,
who have been promoted to the post of Manager or General
Manager, Steel Plant should tell Coal India as to where and
how many vacancies are there. There are no vacancies in
Class Ill and Class |V categories also. Tribals and Harijans
are laborers and one who occupies the Chair...{Interruptions)

:c=nglish]

MR. CHAIRMAN: Please do not go into any new point.
Otherwise | shall have to stop you. Please do not do like this.

[Translation]

SHRI SURAJ MANDAL: Reservation policy is different in
zvery State at present. It is now 70 percent in Tamil Nadu and
50 percentin some areas of Bihar. The backward classes and
Muslims of Jharkhand areas have no reservation because
population of tribals is more in that area. There is 45 percent
reservation for Tribals and 5 percent for Scheduled Castes in
that area. There is no reservation for any one else. Reserva-
tion policy should be uniform throughout the country.

Now | would like to say something about judiciary.
MR. CHAIRMAN: This point has already been dealt with.

SHR! SURAJ MANDAL: | am not mentioning any point
which has aiready been dealt with. | am discussing new
points.

There is Poorvi Caste in some areas. It is in Annexure-|
in Chhota Nagpur and in Annexure-ll in Santhal Pargana.
Who will look into all these things and how will it be imple-
mented?

When you had convened meeting of leaders of opposition
parties, | was also present there. You had not proposed that
- 2re should be reservation in promotion forbackwardclasses
;0. You said that it is election time, one may do anything
-=ntly. Who are you doing injustice to backward classes?
vou could have added « provision to that effect in this Bill
wself. Therefore, | say that your policy is alright but your
intention is malafide. (Interruptions)

MR. CHAIRMAN: It is sufficient. Please sit down now.

SHRI SURAJ MANDAL: | am just concluding. Jawahar
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Lal Nehru was called Chacha Nehru you are becoming
popular as Chacha Kesri. Kindly agree to this point. Your
Government may not be formed next time and then you may
not get a chance to do it. Therefore, please include backward
classes in this Bill so that you may become famous as
Chacha Kesri. With these words | support this Bill.

[English]

MR. CHAIRMAN: There are very many speakers and
very little time left. | have enlisted four names. No more name
is possible to be included. Otherwise you come to my place,
take the Chair and conduct the House. You have to see the
time also.

SHR! SRIKANTA JENA: This is a very important Bill,
Madam.

MR. CHAIRMAN: | cannot help it. You all agreed to finish
it by four o'clock.

SHRI SRIKANTA JENA: We are prepared to sit late.

MR. CHAIRMAN: If you want that it should not be finished
by four o’clock, only then more Members can be accommo-
dated, otherwise not.

THE MINISTER OF WATER RESOURCES AND MINIS-
TEROF PARLIAMENTARY AFFAIRS (SHRIVIDYACHARAN
SHUKLA):. Madam, we have to finish it by four o'clock.
Otherwise it will not be possible to get it passed in the other
House, and the other House is adjourning today.

SHRI SRIKANTA JENA: You had said that the other
House can sit late also.

SHRIVIDYACHARAN SHUKLA: Four o'clock was agreed
upon.
...(Interruptions)

MR. CHAIRMAN: Yes, It was agreed upon.
SHRI SRIKANTA JENA: It was not agreed upon.

MR. CHAIRMAN: No, it was agreed upon. | was there
when it was agreed upon.

SHRI SRIKANTA JENA: It was not agreed upon that just
on the dot of four p.m. it will be completed.

MR CHAIRMAN: 1t was agreed upon. When the hon.
Speaker said, you all agreed.
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Now Shri A.C. Das to speak.
15.51 hrs.
[Translation]

SHRI ANADI CHARAN DAS (Jajpur): | support this
amendment Bill, | would like to mention 2-3 points. The way
the Bill has been introduced is alright. Our struggle for
reservation is still continuing even after so many years of
achievement of independence. We are facing the same
situation as it was thousands years ago. Since we took birth
in this country and therefore we are blamed. We are suffering
since the period of Mughal empire. If you assess the position
today 97 percent among the Scheduled Castes are landless.
Some of them, who are educated, get jobs. Their conditions
has somewhat improved. Therefore | say that the extent to
which a son of a mother gets share of the property, we should
also be given that much property. Atrocities are Committed
on Scheduled Castes and Scheduled Tribes. In view of this
reservation is very necessary. Where a person gets employ-
ment in the family, their condition is improved but others are
leading a miserable life. Similarly 50 percent OBCs are
landless and 70 percent tribals are landless. The land that is
taken for allotment to them is occupied by others.

This Bill is a first step of the temple and if they do not
proceed further, there will be stagnation. How a person sitting
in lower rung would be promoted further. The promotions
were being done according to the orders but Supreme Court
gave a decision for reasons best known to them. There are
certain deficiencies in the present Bill also. It has been stated
therein:

[English]

“Nothing in this article shall prevent the State from making
any provision for reservation in matters of promotion to any
class or classes of posts in the services under the State in
favour of the Scheduled Castes and the Scheduled Tribes
which, in the opinion of the State, are not adequately repre-
sented in the services under the State”.

[Transiation]

Article 16(4) deals with backward classes and all the
people are covered in it. The provision for reservation has
been made in Section 335. It should also be included
otherwise Supreme Court might be approached that situation
has not been changed. Similar provision has been-made in
Article 341-342, whether a list will be prepared for this
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purpose. Who will prepare it. The provisions made in this Bill -
are not applicable to OBCs. As many other Members have
demanded, | am also of the view that a comprehensive Bill
should be brought so that no trouble arises later on. Sched-
uled Castes and Scheduled Tribes should get their rights but
there is no mention of list of OBCs so far. OBCs should be
included in it. Please refer to Article 341-342. This should be
added in the present Bill. Who will prepare a list of OBCs? If
House does not agree then can be improved at any time.
Therefore a Comprehensive Bill should be brought. | would
also like to point out that the words “adequately represented”
should be deleted. These words should be substituted by
Scheduled Castes and Scheduled Tribes otherwise any body
will go to the court and plead that it is adequately done and
now there is no need.

| wanted to say many things but | shall notdo it now. | want
to say this much that OBCs should also be included. You
should bring 16(4B) for OBCs immediately because back-
ward class was written therein, SC and ST was not written
there. Itis good that you have defined SC and ST. Therefore
backward class was written therein. Ali of us are covered by
it. We feel happy that you have brought this Bill. Now these
people will also support us. It is duty of the nation to give us
our due. You have to do it. Therefore this amendment in
which it has been written:-

[English]

“which, in the opinion of the State, are not adequately
represented in the services under the State.” -

[Translation]

In case these words are removed, the Supreme Court or
any other court will not get a chance.

With these words | support this Bill and conclude.
[English}]

SHRI DATTATRAYA BANDARU: Madam, | want to have
a clarification. From the Bharatiya Janata Party only two
Members have spoken and from the Janata Dal also two
Members have spoken. What is the strength of the BJP and
what is the strength of the Janata Dal?

MR. CHAIRMAN: The previous list was prepared by my
predecessor, not by me and | have to go by what he wrote.
After that, | am preparing the list. Now, | am saying that | will
be calling your name.
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SHRI CHITTA BASU (Barasat): Madam Chairman, at the
autset, | welcome the Bill from the bottom of my h#art. But this
is not enough, because, | think, the hon. Minister is going
back on his own commitment, the commitment which he had
made in the all party meeting with reference to four cases or
instances of implications in relation to the Supreme Court's
judgment earlier.

16.00 hrs.

These four aspects were: the reservation for appointment
of posts under Article 16(4) is confined to the initial appoint-
ment only and cannot be extended to providing reservation
in the matter of promotion. The second thing was, the
reassertion contempiated in Article 16(4) shall not exceed 50
nevcent, The third asnact was, itis advisable to exclude from
ihe purview of the reservation certain services and posts
where on accoun of the nature of duties attached to the level
o* which they obtain merit alone counts. And the fourth was,
ine reservation for economically backward sections of upper
zastes has been Constitutionally held invalid by the Supreme

sOurt,

5,01 hrs.
[MR. SPEAKER in the Chair

Sir. my compiaint against the Government is that they
. nhave chosen only one aspect out of these four aspects, i.e.,
crometian in relation to Scheduled Castes and Scheduled
-Tnoes That partis welcome and we all express our support
. t¢ tha* carhicular provision in the Amendment Bill. May | know
from the hon Minister the fate of the remaining three
aspects? | suggest that a consensus should be buitt on these
émaining three ssuss and at the earliest opportunity the
Government should ome to this House to make appropriate
amendments in the Constitution of the country. Could he give
is_an assurance in this regard? If he can give us this
s+5urance, | think, the House will be agreeable to pass this

i unanimously.

My second point is that apart from these remaining three’
aspects, there has been certain other important issues which
are pointed out during the course of the debate. | do not like
to mention those. But | will only mention two aspects of this
problem. One is to amend paragraph 3 ot the Constitution
Scheduled Castes Order of 1950. Sir, because that amend-
ment is not being made Scheduled Castes who have been
converted into Christianity or other religions are being de-
orived of the benefits which the Scheduled Castes and
-zmbers of other communities enjoy. This can be achier <1 ¥
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only by amending paragraph 3 of the Constitution — Sched-
uled Castes Order, 1950. This is also very urgent. A large
number of scheduled castes who have taken to the faith of
Christianity and other religions are being deprived of this
right, which they are normally entitled to enjoy. Sir, without
explaining or elaborating the case, | think, the Minister
understands the problem. And along with this aspect, the
remaining three aspects should also be dealt with properly.

Sir, another aspect which is very important is that he
himself publicly announced that the a large section of Muslim
community and other minority communities are also eco-
nomically, cuiturally and socially backward. It is my firm
opinion that they should also be brought under Article 16(4)
not on the basis of religion. That | must make clear so that
other secular forces may not oppose it on the ground of
communalism and might not think that this Government or we
are supporting the communal issues and not strengthening
the forces of genuine secularism. It is not on the question of
religion. But it is on the question of backwardness. A large
section of the Muslim Community is economically, socially,
culturally and educationally backward. That must be taken
into consideration. Therefore, this question should also be
finally decided and brought with an amendment for that
purpose. | hope that the Government will give assurance and
| think that it will receive the unanimous support of this House.
For, by that way we can fulfil our commitment to the most
downtrodden segment of our society.

MR. SPEAKER: Well, one position | have to explain to
you. | am told that this Bill needs to be sent to the other House
before 5 p.m. Now, we can do it only if the hon. Members
cooperate or we shall have to take the risk of not getting this
Bill passed in the other House. Which one would you like to
prefer?

SEVERAL HON. MEMBERS: Sir, the Bill should be
passed.

SHRI CHANDRA JEET YADAV (Azamgarh): Sir, the
House has unanimously decided that this Bill should be
passed, Therefore, we will‘limit the time and let it go 1o the
otheer House.

MR. SPEAKER: There are certain formalities in between
to be done after the Bill is passed. Some papers have to be
prepared, they are to be signed and they are to be sent. So,
I think the sense of the House is that it should be passed. It
means, the sense of the House is that the I:!on. Members who
want to speak may forego their right to speak.

SHRI SRIKANTA JENA: Please give me two minutes.
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MR. SPEAKER: If | give two minutes to each one of you,
I think | would be spending not less than 40 minutes.

SHRIINDRAJIT GUPTA (Midnapore): You give them just
two minutes provided they do not repeat the same old point.
The same thing is being said over and over again.

MR. SPEAKER: That is true; you are right. But on every
point the Presiding Officer would be required to say that this
is not a new point.

SHRI SRIKANTA JENA: Please give me two minutes. |
want to make one new point.

SEVERAL HON. MEMBERS: Sir, this Bill should be
passed... (Interruptions)

MR. SPEAKER: | will allow three Members to speak
strictly for two minutes. Shri Yaima Singh Yumnam.

SHRI YAIMA SINGH YUMNAM (inner Manipur): Mr.
Speaker, Sir, | rise to support the Bill witn a heavv heart
because the amendment has not proposed anyining to serve
the interests of the OBC people. My point would be that if it
is passed, it will enable the State Governments to make
provision for the Scheduled Castes anc the Scheduled Tribes
people for reservation in respect ot promotion. There also, |
would like to point out that when the State Governments
make the rules for that. it should be managed in such a way
that it may not victimise those junior people belonging to
OBC. While filling up the promotion quota, it is our experience
that so many junior officers of the OBC category are super-
seded and are victimised, on account of which, so many
officers belonging to OBC are frustrated. And it affects the
administration also; the efficiency of the administration suf-
fers on account of this. So, this is a new point.

Sir, in the State of Manipur, Other Backward Class
people’s interest is not looked after although it is looked after
in the Central Services. in the State services it has not yet
been introduced yet. It has not been taken up there meant to
serve the interests of the OBCs. So, Sir, | would request the
hon. Minister to look after those people who belong to Other
Backward Classes. They are not getting any facilities.

MR. SPEAKER: Please do not talk about it. Please talk
about the implementation. Please talk about the Bill.

SHRI YAIMA SINGH YUMNAM: Sir, | request the hon_.
Minister to look after them and not to victimise the Other
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backward Class officers only to accommodate the Scheduled
Castes and Scheduled Tribe officers.

[Translation]

SHRI KAMLA MISHRA MADHUKAR (Motihari): | support
this Bill. But | want to lay stress on a point that the hon.
Minister has notincluded OBCs in the amendment relating to
the reservation. It is consensus of the House. That OBCs
should have been included in this Bill. This shows that your
policy is divisive. You want to divide the backward classes. |
remember the story from ‘Mahabharat’....

MR. SPEAKER: This is not the time to narrate story.

SHRI KAMLA MISHRA MADHUKAR: When battle of
Mahabharat was being fought......(Interruptions)*

[English]
MR. SPEAKER: It is not going on record.
SHRIDATTATRAYA BANDARU: | am on a point of order.

MR. SPEAKER: What rule are you referring to? Without
rule theie is no point of order. Please sit down.

[Translatior]
SHR! DATTATRAYA BANDARU: | wanted to say....
MR. SPEAKER: | shall give you time.

SHRIDATTATRAYA BANDARU: Two Members of Janata
Dal have spoken. No Member of BJP has spoken so far.

MR. SPEAKER: | give you more time on other subjects.
Please sit down.

[English]

SHRI SRIKANTA JENA (Cuttack): Mr. Speaker, Sir, | rise
to support the Bill.

This issue has already been brought to the notice of the
hon. Minister and of the House also.

| just want to read the provision of Article 16(4):-

“Nothing in this article shall prevent the State from making

*Notrecorded.
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any provision for the reservation of appointments or posts in
favour of any backward class of citizens which, in the opinion
of the State, is not adequately represented in the services
under the State.”

You are adding another Article 4(a) for these Scheduled
Castes and Scheduled Tribes and you are leaving OBC. But
the point is “adequately not represented in the Services.”

So far as OBCs are concemned, their position is — you
have circulated this figure — 27 per cent reservation, 52 per
cent population and representation in the Administration is
only 12.26 per cent.

Scheduled Castes reservation is 15 per cent and the
present position, as you have said, is 16.90 per cent. The
percentage of reservation for Scheduled Tribes is 7.5 per
cent and the percentage of representation is 5 per cent.

Anybody can go to the Supreme Court against this Bill and
challenge this particular provision on the ground that ad-
equate representation is not there. Therefore, we are provid-
ing this provision in the Constitution for reservation in promo-
tion to Scheduled Castes and Scheduled Tribes to which all
of us, the entire House, lends supports. If you delink OBC and
if anybody goes to the Supreme Cour, then you are not
protecting the interests of Scheduled Castes and Scheduled
Tribes and this discrimination issue itself is diluted. There-
fore, to protect the interest of Scheduled Castes and Sched-
uled Tribes, you have to bring OBC or else the Scheduled
Castes and Scheduled Tribes, you have to bring OBC or else
the Scheduled Castes and Scheduled Tribes provision is
vulnerable. It may be struck down in the Supreme Court itself.

. Therefore, to safeguard the interests of Scheduled Castes
and Scheduled Tribes, | only plead before you that already
the amendments are there and Govermnment should suo
motu bring forward the amendment to protect the interests of
the Scheduled Castes and the Scheduled Tribes and OBCs.
Otherwise, my apprehension is there may be serious prob-
lems if somebody opposes this Bill in the Supreme Court.

[Translation]

SHRI DATTATRAYA BANDARU: | support the Constitu-
tion Amendment Bill for Scheduled Castes and Scheduled
Tribes. But hon. Minister Shri Sita Ram Kesri has delayed the
Bill and that to with lacunae. As stated by my other friends that
* Scheduled Castes and Scheduled Tribes got reservation of
22.5 percent and historical verdict of Supreme Court on
Mandal Commission Report was received.....
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MR. SPEAKER: All these things are before us. You need
not repeat them. If you want to say something new, you may
mention it.

(Interruptions)

[English]

MR. SPEAKER: The rule is that you are not expected to
bring the material before the House which is already known.
You need not repeat it also.

SHRI DATTATRAYA BANDARU: Sir, | wili say what my
Party’s view is. Can | not say my Party’s view before the
House?

MR. SPEAKER: Please tell the same.

SHRIDATTATRAYA BANDARU: That is what | am telling
now.

MR. SPEAKER: You need not repeat those points whibh
have already been made.

SHRI DATTATRAYA BANDARU: The other Parties have
said it. My Party has not said it.

MR. SREAKER: You do not have to say the same thing
again and again. Please come to the point directly.

SHRI DATTATRAYA BANDARU: If you do not want me
to speak, then i will_have to sit down.

MR. SPEAKER: | do not want you to repeat it.

SHRI DATTATRAYA BANDARU: | have not yet started
my speech. You have yourself said that you would give me
time.

[Translation]

Had you brought a comprehensive Bill, all of us would
have given it our full support. Had you included OBCs
alongwith Scheduled Castes and Scheduled Tribes, the
people of our country would have got obvious signals. All the
political parties have supported this issue irrespective of their
party affiliations but | think that intention of the Government
is not good in this respect. It has been observed that
reservation for SC and ST is not being enforced in the public
sector. | have written to the hon. Minister also in this regard.
The Managing Director of CMC has said that their policy is

different. Therefore | will not....
.
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[English]

MR. SPEAKER: No, | am not going to allow you to discuss
individual Public Sector Undertakings.

*SHRI DATTATRAYA BANDARU: The point is that imple-
mentation is not taking place properly.

MR. SPEAKER: No. | am not allowing it. You can sit down
now.

SHRI DATTATRAYA BANDARU: Please give me a
chance.

MR. SPEAKER: This is misusing time which is given to
you.

SHRIDATTATRAYA BANDARU: You were not here. You

do not know what were the speeches made. Such points
were made. But you are telling me that | am misusing the
time. Even stories have been told. But | have not made my
points.

MR. SPEAKER: | think the stories might have been told.
But you also do not do the same thing now.

SHRI DATTATRAYA BANDARU: | am not telling any
story. Please give mé a chance. | wili take only a few minutes.
I will conclude within two minutes.

MR. SPEAKER: Shri Bandaru, | cannet go on arguing
with you in an ugly manner. Please understand the spirit with
which | am speaking to you.

SHRI DATTATRAYA BANDARU: | am speaking on the
promotions in respects of Scheduled Caste and Scheduled
Tribe employees. In promotions, a lot of discrimination is
~ going on...(Interruptions)

MR. SPEAKER: We are not on the implementation
aspect. We are on the law. Please understand it. You are not
speaking on CMC. You are not speaking on the Public Sector
Undertakings.

[Transiation]

SHR!I DATTATRAYA BANDARU: | am not concluding
immediately Mr. Speaker, Sir manipulation is taking place in
checking the Roster. | demand that while preparing roster of
Lisison Officers, liaiser .+ %5 of Scheduled Caste and
Scheduled Tribe cated - . uld be appointed. As stated by
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Shri Srikanta Jena, a similar amendment for OBCs has been
sent by Bhartiya Janata Party. One hon. Member had said
just now that BJP is against reservation but our party is not
against it. Our working committee has taken a policy decision
in Agra and | can definitely say that we have given an
amendment for OBCs also. Therefore, you should not dis-
criminate against OBCs. Therefore | would request that in
order to enforce it effectively the hon. Minister shouid get the
Bill passed after amending it, then it will be better.

16.20 hrs.

SHRI MOHAN RAWALE (Bombay-South Central): Mr.
Speaker, Sir, we agree that many atrocities have been
committed on people belonging to backward classes uptil
now. But if we want to do justice to any body then it should not
be at the cost of others. The House should keep this thing in
view. Dr. Baba Sahib Ambedkar had also said that we would
give facilities to the backward classes but there should be
some limit, it should be upto 15-20 years and thereafter these
facilities need not be extended. You take the name of Baba
Sahib Ambedkar but he had said that these people should not
be hapless. The complex they are suffering from should be
removed. They should have quality. But if somebody is not
promoted on the basis of his merit and quality, there will be
frustration in his mind consequent upon passing this Bill. If
one person gets promotion after serving 10 or 15 years and
some other person gets promotion after serving 2 or 3 years,
his capacity will be reduced because he will be sure of getting
promotion. It has happened in Delhi. There was prolong
agitation because of this reason and people resorted to self-
immolation. As a resuit of these things clashes take place
which leads to enmity. This should not happen. This is what
| want to tell you. As stated by Shri Chitta basu, we should
provide this facility to economically backward class. If some
person belonging to backward class is a rich man, Minister or
a political leader, then this facility should not be given to his
children. We should think of those who are economically
backward and they should also be covered by this Bill. The
people belonging to Scheduled Castes, Scheduled Tribes
and backward classes, who are actually poor, they should be
included in it.

Mr. Speaker, Sir, special appointment of lecturers, pro-
fessors or teachers are to made in our colleges, but they
remain vacant for want of qualified personnel. Therefore the
appointee must possess requisite qualifications. Therefore |
oppose this move of reservation in promotion. How can a
person work in Banks. Indian Airlines, LIC and other public
sector undertakings, if promoted officer does not possess
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quality, if he does not know any thing. He will always consult
junior clerks. In this manner other people will be frustrated.
Therefore | oppose this Bill and make it clear that we are not
against backward classes, Scheduled Castes and Sched-
uled Tribes but because of the policy of the Government, the
Government is getting this Bill passed because of political
reasons. | on behalf of Shiv Sena oppose this Bill.

SHRI SITA RAM KESRI: Respected Sir, | do not want to
take much time of the House but | would like to tell my hon.
Members that although they have every right to doubt our
intentions but | may say my intention is not bad. Therefore |
wanted to say that we have brought this Bill after consensus
arrived in a meeting of various opoosition parties.

SHRI VISHWANATH SHASTRI (Gazipur): Please tell us
whether there was no consensus on the issue of OBCs,
whether there was consensus on the Bill that you have
moved? (Interruptions)

SHRI SITA RAM KESRI: Shastriji, please listen to me.
Insofar as the question of reservation for OBCs is concerned,
Shri Jena has also expressed apprehension, | assure him
that there is no need of any apprehension. The Supreme
Court included Scheduled Castes and Scheduled Tribes.
There were terms of reference of Mandal Commission
regarding OBCs because of this thing we have to face this
situation and there was a great burden on the minds of
Scheduled Castes and Scheduled Tribes and therefore
whenever this issue was raised | gave an assurance, Shri
Ram Vilas Paswan raised the issue many times and | assured
him that we are determind to help Scheduled Castes and
Scheduled Tribes and after great deal of discussion we have
placed this Bill before you.

In so far as question of backward classes is concerned,
| assure you that as we have done this on the basis of
consensus, we shall consult everybody and on the basis of
consensus definitely. (/nterruptions)

- SHRI NITISH KUMAR: Mr. Minister, there is no use of
talking like that, Members of all parties are cooperating. You
can go through the proceedings of the House. We know all
this. Even the Prime Minister has no objection. | do not know
why you have objection. | cannot follow this. All parties are
ready to cooperate. He is just misguiding.

MR. SPEAKER: Look, other speakers have not been
given time because you said that this Bill has to be passed
and now you are behaving like this.

(Interruptions)
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SHRI NITISH KUMAR: | mean to say that it can be done
today itself. (Interruptions)

SHRI DEVENDRA PRASAD YADAV (Jhanjarpur): No
one has any objection in the entire House. (Interruptions)

SHRI RAJNATH SONKAR SHASTRI (Saidpur): This
issue relates to Scheduled Castes and nct to backward
classes. You are saying this by treating it an issue of
backward classes. (Interruptions)

MR. SPEAKER: All of you will go on speaking. Mr.
Minister, please sit down. Your party does not perhaos, want
to pass it by 5 o’clock. Let them speak.

[English]

Either you control your party Members or you stop them
from making such statements.

[Translation] -

SHRI SITA RAM KESRI: | make an assurance in this
House today that keeping in view the interest of backward
classes in mind and with consensus, definitely, as we have
said earlier also and | am telling you today also. This
amendment has been made. (Inferruptions)

[English]

MR. SPEAKER: Shri Nitish Kumarji, | request you not to
interrupt, please.

[Transiation]

SHRI SITA RAM KESRI: There is a ceiling of reservation
upto 50 percent. Keeping in view that thing or as a result of
some agitation as and when a consensus would reach |
assure you that | shall bring the Bill. | cannot do more than
this... (Interruptions)

[English]

SHRI SRIKANTA JENA: | am on a point of order. The
Minister is again trying to mislead the House. (Interruptions)
What is the stand of the Congress Party? (Interruptions) what
is your stand? (Interruptions) What is the Congress Party's
stand? (Interruptions)

[Translation]

What is meant by consensus?
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SHRI RAJNATH SONKAR SHASHTRI: You have di-
rected to control us but who will control them? (Interruptions)

SHRI DEVENDRA PRASAD YADAV: What is m=ant by
consensus? (Interruptions)

SHRI RAJNATH SONKAR SHASHTRI: You introduce
the Bill concerning O.B.C., we shall welcome it. (Interrup-
tions)

MR. SPEAKER: Whosoever is speaking, the people
would think about them that they are not interested in passing
this Bill. (Interruptions)

SHRI SRIKANTA JENA: | am asking, what is meant by
consensus? (Interruptions)

SHRI NITISH KUMAR: Mr. Speaker, the hon. Minister is
using consensus as a rider to postpone the issue. (Interrup-
tions)

[English]
MR. SPEAKER: Mr. Minister, you please continue.
[Transiation]

SHRI SITA RAM KESRI: Consensus is our stand. As we
have consulted all political parties in this case. Similarly we
shall consult leaders of all political parties by convening a
meeting and thereafter we shall bring a Bill definitely in this
regard.

[English]
MR. SPEAKER: Is this your assurance. (/nterruptions)
[Translation]

SHRI SITA RAM KESRI: This is assurance. (Interrup-
tions)

MR. SPEAKER: Please understand parliamentary nice-
ties. He has said that is his assurance.

SHRI NITISH KUMAR : You may read the name, of hon.
Members who have given notices of amendments. Names of
all the parties are there. There are names of Members of
Ruling party as well opposition parties. It is not the question
of Parliamentary niceties nor assurance by the Minister has
to do anything with it because he is putting rider of consensus.
Therefore we are demanding that let it be done once and for
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all. The hon. Minister may move an amendment on his own
behalf, we can withdraw all our amendments. Otherwise this
matter will be postponed for ever. None eise has any
objection over it. Only hon. Minister is raising objection.

MR. SPEAKER: Look, there are hon. Members of many
parties sitting here but such views are being expressed by
only one party. No other party has expressed similar views.

SHRI NITISH KUMAR: This is what we say. Our request
is that you may go through the names, who have sent notices
of amendments. All the parties have given notices of amend-
ments.

MR. SPEAKER: When other parties will also send such
amendments then it will be done provided there will be

consensus among all the parties.

SHRI NITISH KUMAR: What is the use of dividing the
House on this issue. They are talking about consensus.

MR. SPEAKER: You are saying this as if you have any
exclusive right to speak.

SHRI NITISH KUMAR: | am not saying this thing.
MR. SPEAKER: Then let them speak.
SHRI NITISH KUMAR: They have already spoken.

MR. SPEAKER: No, not yet.

[English]

Have you completed your speech, Mr. Minister? If you
have completed your speech, | can take up the voting.

[Translation]

SHRI SITA RAM KESRI: Sir, | have completed.
[English]

MR. SPEAKER: Before | put the motion for consideration
of the Bill to vote, | would like to say that this being a
Constitution (Amendment) Bill, voting has to be by division.

Let the Lobbies be cleared,—

MR. SPEAKER: Now, the lobbies have been cleared. The
question is:
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“That the Bill further to amend the Constitution of India be

taken into consideration.”

The Lok Sabha divided

Division No. 7
AYES

16.40 hrs
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Varma Shri Ratilal
Verma, Shri Phool Chand
Verma, Prof. Rita

Vemé, Kumari Vimia

Virendra Singh, Shri

Vyas, Dr. Girija

w
Wasnik, Shri Mukul
Williams, Maj. Gen. R.G.

Y

Yadav, Shri Chandra Jeet
Yadav, Shri Chun Chun Prasad
Yadav, Shri Ram Kripal

Yadav, Shri Ram Lakhan Singh
Yadav, Shri Ram Saran

Yadav, Shri Sharad

Yadav, Shri Surya Narayan

Yadav, Shri Vijoy Kumar
Yumnam, Shri Yaima Singh

Z
Zainal Abedin Shri
NOES

Shri Mahendra Kumar Singh Thakur
Shri Mohan Rawale

MR. SPEAKER : Subject to correction®, the result of the
division is:

Ayes : 281
Noes : 001

The Motion is carried by a majority of the total Member-
ship of the House and by a majority of not less than two-thirds
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of the Members present and voting.
The motion was adopted.

AYES :

S/Shri K.V. Thangka Balu, D.B. Shingda, Yellaiah Nandi,
J. Chokka Rao, Kodikkunnil Suresh, Sukh Ram, Prof. P.J.
Kurien, S/Shri Ashok Gehlot, A Charles, V.S. Vijayraghvan,
Vishweshwar Bhagat, Shrimati Sanatosh Chowdhary, S/Shri
Mahendra Kumar Singh Thakur, Kripchaliha, Bhawani Lal
Verma, Ebrahim Sulaiman Seit. Nathu Ram Mirdha,Prof.
K.V.Thomas, Prof. M. Kamson, S/ShriDharmannaMondayya
Sadul, K. Thulasiah Vandayar, Prof. Venkateswarlu
Ummareddy, Shri SurajMandal, Prof. Sushanta Chakraborty,
Shri Tej Narayan Singh, Subrata Mukherjee, Uddhab Bar-
man Dr. R.K.G. Rajulu, S/Shri Rupchand Murmu, Saifuddin
Choudhary, Syed Shahabuddin, Mohan Singh (Deoria)
Hannan Mollah, Syed Masudal Hossain, Devendra Prasad
Yadav, Dr. Satya Narayn Jatiya, S/Shri Zainal Abedin, Lall
Babu Rai, Prof. Rasa Singh Rawat, Shrimati Saroj Dubey, S/
Shri Pratap Singh, Raj Narain, Prof. Prem Dhumal, S/Shri
Mangat Ram 'Premi', Bhagwan Shankar Rawat Rajendra
Kumar Sharma, Shiv Lal Nagjibhai Vekaria, Vinay Katiyar,
Bandaru Dattatraya, Chhattra Pal Singh, Asbhuja Prasad
Shukla.

MR. SPEAKER : The House will now take up clause by
clause consideration of the Bill.

Clause 2 - Amendment of Article 6

MR. SPEAKER : Shri Santosh Kumar Gangwar and Shri
Shahbuddin. Are you moving?

SHRI SYED SHAHABUDDIN (Kishanganj) : Sir, in view of
the assurance given by the hon. Minister on the floor of the
House in the presence of the hon. Prime Minister and in view
of the fact that you have particularly taken that assurance
from the hon. Minister...(Interruptions)

MR. SPEAKER : And in the view of what is recorded
...(Interruptions)

SHRI SYED SHAHABUDDIN : | do not wish to move the
amendment.

[Translation]
SHRI SANTOSH KUMAR GANGWAR (Bareilly) : Mr.

Speaker, Sir, since the hon. Minister has given an assurance,
| hope he will fulfil it. | am, therefore, not moving my

*The following Members also recorded votes for Ayes.
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amendment for consideration. | request the hon’ble Minister
to set a time limit for doing the needful.

[English]

MR. SPEAKER : Mr. Narayanan, are you moving your
amendment?

SHRI P.G. NARAYANAN (Gobichettipalayam) : | beg to
move:

Page 2, line 5,-

after “Scheduled Castes and Scheduled Tribes”
insert “and Other Backward Classes”. (3)

Mﬁ. SPEAKER : Shri K.P. Reddaiah Yadav.

SHRI K.P. REDDAIAH YADAV (Machilipatnam) : Sir, |
want to say something before withdrawing my amendment.

MR. SPEAKER : Are you moving?

SHRI K.P. REDDAIAH YADAV : Sir, the hon. Prime
Minister is sitting here and we know what he has done in
Andhra Pradesh regarding backward classes and Scheduled
Castes. Therefore, on the anticipated assurance from hon.
Prime Minister, | am withdrawing my amendment.

MR. SPEAKER : You have not moved your amendment.
So, there is no question of any withdrawal.

SHRI K.P. REDDAIAH YADAV : Yes, Sir. | am not
moving. The conditions put forth by the hon. Minister is ‘Aam
Sahmati’. These conditionalities will subject the backward
classes to untold troubles and difficulties. So, | request the
hon. Minister, Shri Sitaram Kesri Ji not to put such legal
conditions.

MR. SPEAKER : Shri Dalbir Singh.
SHRI DALBIR SINGH (Shadol) : Sir, | want to say...

MR. SPEAKER : You need not make a long statement,
please. You can just say ‘not moving” It is more than

enough.
SHRI DALBIR SINGH : | am not moving, Sir,

MR. SPEAKER : Kumari Faraida Topno - Not moving
Shri Khelsai Singh - Not moving
Shri Anadi Charan Das - Not moving
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Shri Laeta Umbrey - Not moving

Shri D.B. Shingda - Not moving

Shri Sudhir Sawant - Not moving

Shri N.J. Rathava - Not moving

Shri Ratilal Kalidas Varma - Not moving
Shri Ram Vilas Paswan.

SHRI RAM VILAS PASWAN : | beg to move :

Page 2, line 6,-
after “represented” insert—
“in the respective Posts” (5)

MR. SPEAKER : Shri Anadi Charan Das.
SHRI ANADI CHARAN DAS : | beg to move :

Page 2, line 5to 7,-
omit“which, in the opinion of the State, are not adequately
represented in the services under the State.” (6)

MR. SPEAKER : Shri Dalbir Singh - Not moving
Shri Motilal Singh - Not moving

Kumari Frida Topno - Not moving

Shri Khelsai Singh - Not moving

Shri Anadi Charan Das - Not moving
Shri Laeta Umbrey - Not moving

Shri D.B. Shingda - Not moving

Shri Sudhir Sawant - Not moving

Shri N.J. Rathava - Not moving

Shri Ratilal Kalidas Varma - Not moving
Shri Ram Vilas Paswan.

SHRI RAM VILAS PASWAN : Ji, Sir.

MR. SPEAKER : ‘Ji’ does not mean ‘yes’ or ‘no’

SHRI RAM VILAS PASWAN : Yes, Sir. | am moving it.
MR. SPEAKER : Okay.

SHﬁI RAM VILAS PASWAN : | beg to move :

Page 2, fine 5,-
after “State” insert -

“Public Undertakings and Private organisations aided
and financed by the Govemment” (7)

MR. SPEAKER : Shri K.P. Reddaiah Yadav - Not moving
Shri Nitish Kumar.
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[Translation]

SHRI NITISH KUMAR : Mr. Speaker, in this case argu-
ment and sentiments both are involved. You just keep an eye
on the watgh.

MR. SPEAKER : it is rot question of my watching the
clock. It has been decided as desired by all of you.

[English]

Do not put me in the wrong box having decided yourself,
what to do.

[Translation]

SHRI NITISH KUMAR : Mr. Speaker, first of all my views
should be heard. As stated by Shri Syed Shahabuddin that in
light of the assurance given by the hon. Minister we may not
move our amendments then you said what has been re-
corded but you had asked something that assurance has
been given but the Minister is using ambiguous terminology.
He is using the rider of consensus where as there is consen-
sus even now. Moreover he could have moved, after accep-
tance of our amendment, on behalf of the Government and
the Bill could be corrected but inspite of all this he is trying to
postpone it. So we would appreciate if the Prime Minister is
also present here, an assurance can be given by him in this
behalf. We do not want that the House should be divided on
this issue. It is not our desire.

[English]

MR. SPEAKER : You please understand, If an assurance
is given by a Minister, a Member of the Council of Ministers,
it is an assurance on behalf of the Government.

[Translation]
SHRI NITISH KUMAR : It is alright, we are not moving.
[English]

MR.SPEAKER: Shri Ram Krishna Konathala - Not
moving

Dr. Mumtaz Ansari - Not moving

Shri Vishveshwar Bhagat - Not moving

Shri V.S. Vijayaraghavan - Not moving

Shri Bandaru Dattatraya - Not moving

Shri P.C. Thomas - Not moving

Shri Ram Kripal Yadav - Not moving

Shri Chandrajeet Yadav - Not moving

MR. SPEAKER : Shri Srikant Jena
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SHRI SRIKANTA JENA : Sir. | am not moving.

SHRIDEVENDRA PRASAD YADAV (Jhanjharpur) t!beg
to move : '
Page 2,-

after line 7, add

*“(4B) Nothing in this article shall prevent the State from
making any provision for reservation in matters of promotion
to any class or classes of posts in the services under the State
in favour of the other Backward classes which in the opinion
of the State, are not adequately represented in the services
under the State.”.’(10)

[Translation]

| have to say one thing. There will be no objection if hon.
Minister could withdraw the word ‘consensus’ because con-
sensus is already there.

[English]

MR. SPEAKER : Has the hon. Member leave of the
House to withdraw his amendment?

SEVERAL HON. MEMBERS : Yes.
Amendment No.10 was, by leave, withdrawn.
MR. SPEAKER: | will again ask Shri P. G. Narayanan.

SHRI P. G. NARAYANAN (Gobichettipalayam): Sir, if the
hon. Prime Minister gives an assurance, then | would not
move the amendment. We are enjoying the facility of reser-
vation in promotion in the State of Tamil Nadu and if this Bill
comes into effect...

MR. SPEAKER: | think, you have not heara what | said in
response to what Shriu Nitish Kumar said on th efloor of the

House. It is the same case.

SHRI P. G. NARAYANAN: Sir, | am withdrawing the
amendment.

MR. SPEAKER : Has the hon, Member leave of the
House to withdraw his amendment?

SEVERAL HON. MEMBERS: Yes.
Amendment No. 6 was, by leave, withdrawn.

MR. SPEAKER : Shri Anadi Charan Das | would like to
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give you an opportunity.

SHRI ANADI CHARAN DAS (Jajpur) : Sir, | am withdraw-
ing my amendment.

MR. SPEAKER : Has the hon. Member leave of the
House to withdraw his amendment ?

SEVERAL HON. MEMBERS : Yes.
Amendment No. 6 was, by leave, withdrawn.
MR. SPEAKER : Yes. Shri Ram Vilas Paswan.

[Translation)

.

SHRI RAM VILAS PASWAN : No assurance has been
given on my amendment. | want to say this for their welfare
because you have seen that when a case is filed in the
Supreme Court, it is scrutinised very minutely. Therefore
Constitution has to be amended. Had they discussed with us
in the beginning, it would have been corrected right now. it
should not be made a prestige issue...(Inferruptions)

MR. SPEAKER : Please put your point of view in brief.

SHRI RAM VILAS PASWAN : He has written :
[English]

are not adequately represented in the services.”
[Translation]

| have put it “respective post” because in class IV the
percentage comes to 50 percent but in class |, it is not even
5 percent. When you will say “respective post” then it will be
binding. That is the only difference. It is not a big thing, you
can straight away accept it. (Interruptions). Please get up and

say something.

MR. SPEAKER : It will not take even one second in getting
up.

SHRI SITA RAM KESRI : Alright.

MR. SPEAKER : O.K. It is given.

SHRIATAL BIHARI VAJPAYEE (Lucknow) : Mr. Speaker,
Sir, one can follow reservation in services but | cannot follow

reservation on post.

SHRI RAM VILAS PASWAN : Reservation is done on
post, and no where else.
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SHRI ATAL BIHARI VAJPAYEE : First of all the rule of
reservation is enforced * services then it is materialised on
the post. We are discussing the principle. We are not
discussing each and every post.

SHRI RAM VILAS PASWAN : | want to say that there are
four categories. They have given assurance and in view of
this | withdraw my both the amendments.

[English]

MR. SPEAKER : Has the hon. Member leave of the
House to withdraw his two amendments?

SEVERAL HON. MEMBER : Yes.
Amendments No.5 and 7 were, by leave, withdrawn.

MR. SPEAKER : Before | put clause 2 to the vote of the
House, | would like to say that this being a Constitution
(Amendment) Bill, voting has to be by division.

Let the Lobbies be cleared.

MR. SPEAKER : The Lobbies are cleared.
The question is :

“That Clause 2 stand part of the Bill.”

The Lok Sabha Divided :

Division No. 8
AYES
A
Abdul Ghafoor, Shri
Acharia, Shri Basudeb
Advani, Shri Lal K.
Agnihotri, Shri Rajendra
Ahamed, Shri E.
Ahirwar, Shri Anand
Ahmed, Shri Kamaluddin
~ Ajit Singh, Shri
Akber Pasha, Shri B.

Anbarasu, Shri R.



391  Constitution (Eighty Sixth

Ansari, Dr. Mumtaz

Anwar, Shrimati K. Padmashree (Nellore)
Arunachalam, Shri M.

As;karaj, Shri A.

Ayub Khan, Shri

Bala, Dr. Asim

Baliyan, Shri N.K.

Bandaru, Shri Dattatraya
Bansal, Shri Pawan Kumar
Barman, Shri Palas

Barman, Shri Uddhab

Basu, Shri Chitta

Bhadana, Shri Avtar Singh
Bhagat, Shri Visheshwar
Bhakta, Shri Manoranjan
Bhardwaj, Shri Paras Ram
Bhargava, Shri Girdhari Lal
Bhatia, Shri Raghunandan Lal
Bhattacharya, Shrimati Malini
Bhoi, Dr. Krupasindhu
Bhuria, Shri Dileep Singh
Birbal, Shri

Brar, Shri Jagmeet Singh

Buta Singh, Shri

Chacko, Shri P.C.

Chakraborty, Prof. Susanta

Chaliha, Shri Kirip

Chandrasekhar, Srimati Maragatham

Charles, Shri A.
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Chatterjee, Shri Nirmal Kanti
Chatterjee, Shri Somnath
Chaudhary,Sqn. Ldr. Kamal
Chaudhary, Shri Rudrasen
Chaudhri, Shri Narain Singh
Chauhan, Shri Chetan P.S.
Chennithala, Shri Ramesh
Chidambaram, Shri P.
Chhotey Lal, Shri
Choudhury, Shri Lokanath
Choudhury, Shri Saifuddin
Chowdhary, Shri Pankaj

Chowdhary, Shrimati Santosh

Dalbir Singh, Shri

Damor, Shri Somjibhai

Das, Shri Anadi Charan

Das, Shri Dwaraka Nath

Das, Shri Ram Sunder
Delkar, Shri Mohan S.

Dennis, Shri N.

Deshmukh, Shri Anantrao
Deshmukh, Shri Ashok Anandrao
Dev, Shri Sontosh Mohan
Dharmabhiksham, Shri
Dhumal, Prof. Prem

Dighe, Shri Sharad

Diksnit, Shri Shreesh Chandra

Dome, Dr. Ram Chandra

392



393  Constitution (Eighty Sixth

Drona, Shri Jagat Vir Singh

F
Farook, Shri M.O.H.
Femandes, Shri Oscar
Fundkar, Shri Pandurang Pundlik

G
Gaikwad, Shri Udaysingrao
Gajapathi, Shri Gopi Nath {Berhampur)
Gamang. Shri Giridhar
Gangwar. Dr F.°
Gangwar, Shri 3anivsh Kumar
Gavit. Shri Manikrao Hodlya
Gehlot, Shri Ashok
Ghangare, Shri Ramchandra Marotrao
Gogoi. Shri Tarun
Gudadinni, Shri B.K.
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Gupta, Shri Indrajit
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Handigue, Shri Bijoy Krishna
Harchand Singh, Shri
Hooda, Shri Bhupinder Singh
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[
imchalemba, Shri
inder Jit, Shri

Islam, Shri Nurul

Jakhar, Shri Balram
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MR. SPEAKER: Subject to correction®, the result of the
division is:

Ayes: 326
Noes: 001

‘The motion is carried by a majority of the total member-
ship of the House and by a majority of not less than two-thirds

of the Members present and voting.

The motion was adopted
Clause 2 was added to the Bill.

Clause | Short Title
Amendment made:
Page 1, line 3
for “Eighty-sixth” substitute-
“Seventy-Seventh” (1)'
(Shri Sitaram Kesri)
MR. SPEAKER: The question is:
“That Clause 1, as amended, stand part of the Bill.”
The motion was adopted.
Clause 1, as amended, was added to the Bill.
MR. SPEAKER: The question is:
) “That Enacting formula and the long title stand part of the
o The motion was adopted

Clause 1, as amended, was added, was added to the Bill

The Enacting Formula and the long title were added to the
Bill

SHRI SITARAM KESRI: | beg to move:
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“That the Bill, as amended, be passed.”

MR. SPEAKER: Before | put the motion that the Bill, as
amended, be passed, to the vote of the House, this being a
Constitution (Amendment) Bill, voting has to be by division.

17.00 hrs.
The Lobbies have already been clearc-1
The question is:
“That the Bill, as amended, be passed.”
The Lok Sabha Divided:
17.01 hrs.
Division No. 9
AYES

A

Abdul Ghafoor, Shri
Acharia Shri Basudeb
Advani, Shri Lal K.
Agnihotri, Shri Rajendra
Ahamed, Shri E.
Ahirwar, Shri Anand
Ahmed, Shri Kamaluddin
Ajit Singh, Shri

Akber Pasha, Shri B.
Anbarasu, Shri R.

Ansari, Dr. Mumtaz

*The following members also recorded their votes for ayes:

AYES:

Shri R.L. Bhatia Shrimati Basva Rajeswari, S/Shri S.B. Sidnal, Manphool Singh, Mahendra Kumar Singh Thakur, Govinda Chandra Munda,
Dharampal Singh Malik, Ram Saran Yadav, Magunta Subbarama Reddy, Suraj Mandal, G.M.C. Balayogi, Syed Shahabuddin, Mohan Singh
(Deoria), Srikanta Jena, Shrimati Saroj Dubey, Dr. Ramesh Chand Tomar, S/Shri Mohammad Ali Ashraf Fatmi, Rajendra Kumar Shamma.
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u » Yadav, Shri Devendra Prasad
Umbrey, Shri Laeta Yadav, Shri Ram Kripal
Ummareddy Venkateswarlu, Prof. Yadav, Shri Ram Lakhan Singh
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) o . NOES
Vekaria, Shri Shivial Nagjibhai
Verma, Shri Bhawani Lal . Shri Mohan Rawale
Verma, Shri Phool Chand MR. SPEAKER: Subject to correction®, the result of the
’ division is:
Verma, Prof. Rita i
Verma, Kumari Vimla Ayes : 319
Noes: 1
Vyas, Dr. Girija
w The motion is carried by a majority of the total member-
ship of the House and by a majority of not less than two-thirds
Wasnik, Shri Mukul of the members present and voting.

Wiliams, Maj. Gen. R.G. The Bill, as amended, is passed by the requisite majority,

Y in accordance with the provisions of Article 368 of the
Constitution.
Yadav, Shri Chandra Jeet

Yadav, Shri Chun Chun Prasad The motion was adopted
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ShriM.V. Chandrashekhara Murthy,
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Pandurang Pundiik Fundkar,
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SHRI RAM NAIK: Sir, it is exactly 5 p.m.
MR. SPEAKER: We did it on dot.
[Translation] 4

THE MINISTER OF TEXTILES (SHRI G.VENKAT
SWAMY): Mr. Speaker, Sir, all the Members are present,
therefore Textile Bill be taken up now.

[English]

MR. SPEAKER: If the House agrees to pass the Bill, |
have no objection.

(Interruptions)

MR. SPEAKER: The Minister wants the Bills which have
been introduced in the House today to be passed.

[Translation]

SHRI RAM NAIK: Mr. Speaker, Sir, there are 120 sick
mills. Workers, not in thousands but in lakhs have become
unemployed. There is a provision of sale of land in it. We
would like to have discussion on this very important Bill and
we have to express our views on this Bill. The entire land will
be sold tomorrow and we will be having nothing with us.
Therefore we are not prepared to pass the Bill without
discussion. If we do it today, everybody in the country would
know tomorrow that such an important Bill was passed
without any discussion.

SHRI G. VENKAT SWAMY: Sir, this is a question of
Textile Workers. | know that every Member is aware of the
fact that there are sick Mills in NTC, this question related to
nearly one lakh seventy five thousand workers and money is
being incurred for their idle wage continuously for the last 3
year. The Government has decided that new machines
should be instailed and the Mills may be modernised and run
once again. This is our proposal. | feel all the hon. Members
would be ready and you should not stand in the way but if you
do so, another three years would pass. Now it is upto you.

SHRI RAM NAIK: This Government has not done any
thing for years together and now it is levelling charges against
us. | mean to say that we are prepared to pass this Bill but it
cannot be done without discussion. We would do it tomorrow
and as | have said, Section 37....(Interruptions)
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[English]

MR. SPEAKER: | hope you will agree to it. What they are
saying is that they will pass it tomorrow. Well, we are not
responsible for everything. Now, | would not press the
Members to pass it without even giving them an oppartunity
to discuss. Such a big Bill cannot be passed like that. At the
last moment, you have introduced it and you want it to be
passed. They want to give some amendments. | will agree to
that. If all of them agree, then | have no objection.

[Translation]

SHRICHANDRA JEET YADAV (Azamgarh): Mr. Speaker,
Sir, let us know the views of hon. Members on this Bill, we
shall pass it tomorrow. This is important Bill, let us hear the
views of hon. Members.

MR. SPEAKER: This is what | say, this Bill will be passed
by the House.

[English]

You organise in whatever fashion you want. But | would
not ask the Members just at 5 o'clock to pass a Bill of this
nature without discussion and that too when the Members
are objecting to it.

SHRI SAIFUDDIN CHOUDHURY (Katwa): The other
House may be extended by another day.

MR. SPEAKER: No, we have no jurisdiction to make that
kind of an arrangement. We will pass it.

SHRI SAIFUDDIN CHOUDHURY: | am putting it in the
ears of the Government.

MR. SPEAKER: This is not with the Government also. It
is for the Members and others to decide.

SHRI SAIFUDDIN CHOUDHURY: This Bill is very wel-
come. But this is not being done due to certain technical
problem. But we may try to help it by taking other methods.

MR. SPEAKER: You are very kind to give me jurisdiction
for everything.

SHRI SAIFUDDIN CHOUDHURY: No. | am not giving
you. | am telling the Government to make some arrangement
like this.

MR. SPEAKER: I hink, it can be passed tombrrow. If your

0
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can make some arrangement, well you do it. But, then, we
can take up the Statutory Resolution, discuss today and we
can continue it tomorrow also.
17.04 hrs.

INDIAN TELEGRAPH (AMENDMENT) BILL*
[English]

THE MINISTER OF STATE OF THE MINISTRY OF
COMMUNICATIONS (SHRI SUKH RAM): Mr. Speaker, Sir,
| may be given permission to introduce a Bill further to amend
the Telegraph Act.

MR. SPEAKER: | have no objection to doing anything,
provide the Members do not object to it. But if every time,
every Bill is brought forward like that ....(Interruptions)

SHRI SUKH RAM: It is a very simple Bill..

MR. SPEAKER: Letitbe introduced. We will see what can
be done.

SHRI SUKH RAM: | beg to move for leave to introduce a
Bill further to amend the Indian Telegraph Act, 1885.

MR. SPEAKER: The question is:

“That the leave be granted to introduce the Bill further to
amend the Indian Telegraph Act, 1885.

The motion was adopted.
(Interruptions)

MR. SPEAKER: We will have an occasion to discuss it. It
will go to Standing Committee and all those things.

....(Interruptions)
SHRI SUKH RAM: Sir, | introduce the Bill.
THE MINISTER OF URBAN AFFAIRS AND EMPLOY-
MENT (SHRIMATI SHIELA KAUL): What about the Dethi
Rent Bill?

MR, SPEAKER: This is exactly my difficulty. | do not know
what to take up. | do not know what is to be taken up. | should
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know what is to be taken up. | am very sorry. | do not want to
say anything. | should know what you want me to do.

(Interguptions)

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN AFFAIRS AND EMPLOYMENT (SHRI P.K.
THUNGON): Yesterday, most of the Members had partici-
pated in the debate on Delhi Rent Bill. When it was about to
be passed at that time Half-an-Hour discussion came up
before the House and that is why it was postponed. (Interrup-
tions)

[Transiation]

SHRI RAM VILAS PASWAN: This is the work of Minister
of Parliamentary Affairs.

[English]

MR. SPEAKER: ltis not only for the Parliamentary Affairs
Minister. But there are many other things. Not only the
Government, we are also responsible for that.

....(Interruptions)
[Translation]

{English]

SHRI RAM VILAS PASWAN: if you say then we agree to
(interruptions)

.MR. SPEAKER: Let us not go on like this. We will taken
up the Resolution and after the Resolution is over, we will take
up the Bill tomorrow.

17.09 hrs.

STATUTORY RESOLUTION RE: APPROVAL OF
CONTINUANCE IN FORCE OF THE PROCLAMATION IN
RESPECT OF JAMMU AND KASHMIR

[English]

THE MINISTER OF HOME AFFAIRS (SHRI
S.B.CHAVAN}: Sir, | beg to move the Resolution:

“That this House approves the continuance in force of

*Published in the Gazette of India Extraordinary, Part ll, Section 2, dated 2-6-95.
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the Proclamation dated the 18th July, 1930 in
respect of Jammu & Kashmir issued under
Article 356 of the Constitution by the Presi-
dent, for a further period of six months with
effect from 18th July, 1995”.

As this august House is aware, in view of the then
prevailing situation in Jammu & Kashmir, a Proclamation
under Article 356 of the Constitution was made by the
President on 18th July, 1990. Since the law and order and
security situation in the State continued to be serious on
account of the unabated actions of Pakistan to fuel and about
violence, subversion and terrorism in certain parts of the
State, approval of both the Houses of Parliament was
obtained from time to time, for the continuance of the
Proclamation dated 18th July, 1990. On the last occasion,
when the question of extending President’s Rule in the State
beyond 2nd March, 1995 was being considered, | had
mentioned in this august House that, as a result of the various
efforts made by the Government, and consequent develop-
ments in the State, there had been a marked improvement
in the situation, and a wide ranging public debate was on,
regarding the early restoration of the political process and the
democratic institutions in the State. | also stated that keeping
in view the overall situation and the trends, the Government
felt confident that it would be possible to consolidate the
position further with view to initiating the democratic process
in the State in the coming months.

In this background, Government had sought the approval
of the House for extension of President’s Rule in the State till
17th July, 1995 when, according to the existing Constitutional
position, the maximum permissible period of five years of
President’s Rule in the State would expire. | also stated that
the Government would keep the situation under continuous
review and take further steps consistent with its desire to hold
elections in the State at the earliest, without compromising on
essential requirements of security.

Meanwhile on the ground, in Jammu & Kashmir, during
the last one year, as a result of sustained and intensive anti-
militancy operations by the security forces, the militancy had
been brought under severe pressure. Similarly, the pace of
development work was also given an additional fillip. These
and other measures taken by the Government resulted in an
overall improvement in the situation. The attitude of the
people had also undergone a change indicating their disillu-
sionment with the activities of the militants and a desire for
peace and normaicy.

The action initiated earlier in respect of certain procedural
aspects pertaining to the conduct of election, viz., revision of

electoralrolls and delimitation of Constituencies was followed
up and these have since r-=n completed. Further steps as
required under the State [:iaction law were also initiated to
facilitate timely conduct of elections. Action is also underway
for putting in place the required security and logistic arrange-
ments for the elections.

In the last three months, the political process has picked
up speed in the State. | had a round of discussions with
political leaders at the national level and also with some of the
leaders from Jammu & Kashmir. The Prime Minister aiso had
discussions with the leaders of political parties both at the
national level and the State level. The political parties started
gearing up to prepare for the elections. In this situation,
Government considered that it should be feasible to work
towards conduct of elections for installing a democratic and
responsible Government in the State before 17th July, 1995.
While, we did not like to tie ourselves to any deadline, we
thought that 17th July, by which time the present spell of
President’s Rule expires is one of the milestones on the basis
of which planning can be done.

The continuing improvement in the situation, the talk of
elections in the Valley, and the determination of the Govern-
ment to conduct elections in the State have clearly unnerved
the detractors of the Government and their mantors across
the border, who have intensified their efforts to disrupt the
electoral process by every possible means at any cost. Most
recently, their desperation in this respect manifested itself in
the dastardly action of the Pakistan supported mercenaries
when the whole town of Charar-e-Sharief including the
Shrine of the patron Saint of Kashmir Hazrat Sheikh Nooruddin
Noorani, equally revered by all sections of the Kashmiri
community, was set ablaze by them in the second week of
May. Attempts had been made earlier also to desecrate the
deeply venerated shrines of the Kashmiris. Reports indicate
that, with the aim of spreading disorder and strife in the State
and inflaming communal passions, these elements could
again try to misuse, desecrate and cause damage to other
religious shrines of various denominations.

The burning of the Holy Shrine at Charar-e-Sharif,
despite the efforts of the administration and the security
forces to prevent any such act of desperation by the militants
by exercising the utmost restraint, has caused deep anguish
and hurt among the people of the State particularly in the
Valley. This incident also diverted the attention of the State
Government towards reconstruction and rehabilitation of the
town as speedily as possible. This incident did cause a
set-back and it will take a little time before the after-effects
of this incident wear out enabling the restoration of
confidence.
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In the wake of these developments in the State, a multi-
party delegation also visited the State where it also interacted
with various sections of the people. The feed-back from this
delegation as well as the discussion with leaders of various
national parties, and with the Chief Election Commissioner
who visited the States and interacted with State level parties,
show a general consensus that an elected Government must
be restored in the State, though most of them felt that we may
need some more time for holding the elections and that
holding the same before 17th July would not be practicable.

Even as | say this, | would like to reiterate, that this country
will not be deterred in its determination to foil the aggressive
designs and violent activities by Pakistan, and its mercenar-
ies, in the territory of India and there will be no let-up in the
Government's efforts to restore normalcy and the political
process in the State.

Considering the rapid developments that have been
witnessed in the State recently and the activities which the
mercenaries in desperation could try to perpetrate, the
Government would have to remain duly cautions that a
situation of a Constitutional vacuum does not arise in the
State even as there will be no dilution in the objective of
restoring a democratically elected Government in the State
in the near future. In this background, as a precautionary
measure and keeping in view that the term of President’s
Rule will expire in the State on 17th July, 1995 and the
Parliament will adjourn on 2nd June, 1995, a decision was
taken after due consideration and deliberation, that Article
356 of the Constitution in its application to Jammu & Kashmir
may be amended to enable continuance of President’s
Proclamation issued on 18th July, 1990 for a further period
upto one year after 17th July, 1995. In pursuance of this
decision, a Constitution Amendment Order, providing as
above, has been promulgated by the President on 31st May,
1995, in exercise of this powers under Article 370(1) (d) of the
Constitution, with the concurrence of the State Government.
As | mentioned above, this is only the enabling provision. The
resolution before the House, seeks an extension of President’s
Rule only for six months, from 18th July, 1995. | would also
like to assure the House that restoration of political process
and restoration of peace in the Valley through the installation
of a representative and democratically elected Government,
as opposed to the Gun culture which the mercenary elements
want to prevail, is on the top of Government’s agenda. For
this purpose we would hold elections as early as possible at
atime suitabletothe nation. The latest extension of President’s
rule is one meant to facilitate the process and not to push it
to the background.
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In the light of the circumstances brought out and keeping
in view the larger interests of the people of the State and the
nation, | request the House to approve the Resolution.

MR. SPEAKER: Motion moved:

“That this House approves the continuance in force of the
Proclamation dated the 18th July, 1990 in respect of Jammu
and Kashmir, issued under article 356 of the Constitution by
the President, for a further period of six months with effect
from the 18th July, 1995.”

SHRI JASWANT SINGH (Chittorgarh): Mr. Speaker, Sir,
I must at the very outset express an observation related to the
manner and the timing of this Resolution that we are now
required to aaopt for extending the President’s rule by
another six months in the State of Jammu and Kashmir.

Ordinarily, Sir, the fact that the Government has ac-
cepted our caution and advice ought to give us a sense of
satisfaction. The BJP had been cautioning the Government
that in our assessment, the situation in the State of Jammu
and Kashmir, particularly in the Valley of Jhelum. is not ripe
for holding elections because we believe that elections are
not an aim in themselves, they are a means for 2n achieve-
ment of an aim. And if we confuse between the aim. the
objective and the means, then we might render to the process
of elections themselves a kind of quality value as if th= holding
of elections is an answer to the problem of the State of
Jammu and Kashmir, which it does not. We have the
experience of holding similar elections, for exampie in the
State of Assam particularly in the Valley of Brahmaputra and
we cautioned the Government, do not repeat thz exercise
until a fair and free poll can be held. And a fair and free poll
cannot be held until the administration is eftective at the
village level. If you are not able to revive that admiristration,
then all this talk about reviving the political erac==z is not
sufficiently credible.

The hon. Prime Minister, who is also hoiding 1h= ocrttfolio
of the affairs of Jammu and Kashmir has saic ** t *1e very
fact that there is now talk about holding elect:or: = - State
of Jammu and Kashmir is in itself a political proces.. -erhacs
it is so but perhaps not, because if in the 1 - tess of
discussing whether to hold elections. this Go.cmment de-
rives a satisfaction and says now a political 1-r~ess has
started, then that is not an answer to the pr.ti- ris of the
vallev and that ie not an alternative to political pro: ess which
canrte.. ... proper, ina legitimate and in an ele:tion which
will meet the requirements of the people. We also nointed out
that we opposed the election because of the far t that more
than 3,00,000 citizens of India, residents of the ' alley, have
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not got an opportunity to go back to their homes and to caste
their votes without fear and to caste their votes, We also
expressed reservations about the whole process of delimita-
tion. The process of delimitation, even the office of the Chief
Election Commissioner had earlier found as - if | am not
mistaken, and the adjective that it had used then was -
“perverted”. We have to go and find out that in the disparity
that has been created between the regions of Jammu and
Kashmir and this must not be permitted to continue. itis in this
background that | have to submit it to you the difficulties of the
immediate that we have about the Government's approach
and methodology. Having cautioned the Government con-
tinuously about the difficulties of holding elections in Jammu
and Kaskmir on the 11th of May, then occurred the incident
at Chrar-e-Sharief. Following upon the incident, which | will
not discuss here, to which a reference has been made by the
hon. Union Home Minister, yet again this question came up

whether there are to be elections or no elections. The hon. -

Prime Minister assured this House and told this House that
now elections would be held. He also said, we are determined
to hold the elections in time and we do not need any further
extension of the President’s rule’. The question here is that
if | bring up that Chrar-e-Sharief, which is not to remind
ourselves of the humiliation that we have suffered here, but
itis to point out the disarray and the confusion in the ranks of
this Govemment. Even it is at the stage of 11th of May, this
Govemnment's assessment was that they can hold elections
in the State of Jammu and Kashmir particularly in the Valley.
Then, why has the Govemment today on the second of June,
on the day on which ordinarily the House would adjoum sine
die, until we are to meet or not to meet after this or in the
Monsoon Session, found it fit subsequently to change its
mind between the Eleventh of May and the Second of June?
We see the unedificing spectacie of the Government's chang-
ing its mind on a Saturday, which is a Saturday of the
departure of the President of the Republic for a two-week
tong visit to four nations. Up to Saturday the Government is
not clear in its mind as to what is to be done. | recollect very
well, then suddenly in a meeting convened by the Govern-
ment-comes forward to us and says, we have to send
somebody, a special emissary, to Trinidad so that the
President's Notification can be obtained all the way from
Trinidad and having obtained the Notification, then we intend
coming forward to the House and to have discussion’. This
confusion, this acting always too late with too little, acting
always after the event has taken place, acting always in a
fashion which treats Parliament perfunctorily, acting in a
manner which displays total confusion in the methods adopted
by the Government and that the methods adopted in a
important an issue as Jammu and Kashmir are as tardy, as
casual and as unthought of, as in the present instance that
here on Friday after five o’ clock... (Interruptions)| reakize; Sir.

| actually wanted you to caution me because in-your caution
is my point. | realize it. When you are cautioning me that we
do not have the time, .is actually the point that | wanted to
make but only after you had cautioned me. |

{Translation]

MR. SPEAKER: You should say maximum in ménimum
levels.

SHRI JASWANT SINGH: The situation is so bad and
there are so many loopholes. The problem is thatany amount
of advice would fair Whatever we may say, it goes on deaf
ears. :

[English]

Our caution Sir, is where it stands. | do not have to discuss
the entire sorry situation in the State of Jammu and Kashmir.
| am affraid that is there was a solution in the brave words of
the Treasury, then the words that have poured from the
Treasury, drafted by many able civil servants and bureau-
crats in the Ministry of Home Aftairs or in the Prime Minister's
Office, would have found answers to the problems of Jammu
and Kashmir. Those brave words are not an answer. it is
clarity of purpose in Government and a determination to act,
but always act in time and a determination born of clarity of
view and vision, that are needed.

I would like to ask the hon. the Prime Minister as Minister
for Jammu and Kashmir to clarify at least one of these three
queries:

My first query is that attached with this, inextricably tinked
with, this whole question of holding elections in Jammu and
Kashmir is the demand that has been made constantly be
various parties, and a demand to which the hon. the Prime
Minister has referred recently, that demand is the word
‘autonomy’. The Prime Minister is believed to have said that
issue of autonomy is under consideration and we will be
talking about this autonomy and grannng it to the State of
Jammu and Kashmir”.

| would like to know, this House has -a right to fmow, the
country has a right to know, what is this autonomy that the
hon. Prime Minister is talking of. What is the direction of this
autonomy? What is the content of this autonomy? Whatis the
depth of this autonomy? Is the hon. the Prime Minister talking
of 1853 or a situation existing before 19537 This Hpuse has
a right to know the Govermment’s: thinking ‘on this word
‘autonomy’ which word has been’used by thehon. the Prime
Minister as the king of an option, availabletethe Govemment
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or as a kind of a bargaining chip. This is a very perilous path.
It is not for me to caution the hon. the Prime Minister, a man
of experience and long public service, but this is a perilous
path é’nd we certainly do not accept that the Government has
fully thought out this whole question of autonomy because if
the manner in which they have been handling the affairs of
Jammu and Kashmir is any example, then it does not carry
conviction with us, that what they are thinking currently about
autonomy is what will, in fact, be acceptable to us.

My second question: The Government has asked for an
extension of six months which is a kind of a cushion. They are
seeking a cushion. What do they intend doing between now
and the 17th of July so that this cushion is fully utilised?

Thirdly, what is the assurance that the Government will
not come back to us yet again under the very same provision
in the Monsoon Session in the month of July and say thatthey
need another six months?

I need answers to these three queries before | can
proceed further with this Resolution.

[Translation]

SHRI RAM VILAS PASWAN (Rosera): Mr. Speaker, Sir,
| am happy to note that the Government have postponed the
elections in Jammw and Kashmir for the time being on the
recommendation of the Election Commission and moved this
Resolution for extension of President’s Rule for another 6
months. There is no problem if Government works as per
provisions of the Constitution. The unfortunate situation
arises when the Government treats the country as if it is
Congress party. Kashmir is being dealt with as if it is party
affair. Kashmir is not being dealt with as an integral part of the
country. They have kept the country in dark in so far as
Kashmir is concemed, | do not know any other matter of
which the country is completely unaware. Even now we do
not know the real position about Kashmir. The incident of
Chrar-e-Sharief took place there. The Chrar-e-Sharief was
bumnt down but even after that we have been kept unaware
of the happenings there expect that some mistake has been
committed. Earlier.to this while sitting in the House we have
been asking for some information about the happenings in
Jammu and Kashmir. We were not told anything. We also
know that.that is the most sensitive place of the country and

. Government must have been taking steps to protect that
_ place and in view of this we have not prassed the matter to
know that what has heen happening there-from the beginning
till the present time. But | charge the Govemment that they
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have never taken any opposition party or the country into
confidence.

An hon'ble Member has just now mentioned the incident
of Chrar-e-Sharief. | visited Jammu recently and | went to
Katra, Udhampur and Nagrata also. 1 took part in some
meetings and some of them were well attended. But | could
not get any answer of one or two points. First | cannot follow
the reason as to why even after forty years of independence,
the people of Kashmir could not rely us. Why don’t they have
confidence in us? Why do they oppose elections? Leave
aside Kashmir, even the people of Jammu are not ready for
elections although Jammu is a peaceful area. We visited Leh
also but the people of that region also are not in favour of
elections. Why don’t they have faith on the Government of
our country.

17.33 hrs.
[SHRI SHARAD DIGHE in the Chair]

Therefore | was telling that our methodology of dealing
various matters is such as if there is no constitution or there
is no rule of law. We work in arbitrary manner. in so far as the
incident of Chrar-e-Sharief is concerned we may deliver any
number of speeches that Pakistan is responsible for this
incident, the emphasis with which we plead that Pakistan had
a hand in the incident, Pakistan and foreign media blames us
with double the force. They malign ourarmy which demoralises

.our armed forces. Foreign correspondents visited Kashmir
but foreign journalist were not allowed to go there. If foreign
journalists had gone there, what could have been its adverse
affect. They would have said that extremists have infiltrated
into Chrar-e-sharief. Now we go on crying but we could not
do anything there. During the Congress regime, three big
incidents took place. We maligned Harminder Sabhib, we
could not save Babri Masjid and now we could not protect
Chrar-e-Sharief. Leaders like Mahatma Gandhi, Indira Gandhi
and Rajiv Gandhi sacrificed their lives. Therefore | want to tell
the Government that we are not their enemies. We are
members of this House and we are just like a family. We may
be in opposition but our anxiety for the country not less than
that yours. | want to point out that people living in villages and
fields are no less patriotic. But you should atleast provide
them the factual information.

in so far as the Governor is concemed, when we went
there we hardly came across any body who has not de-
manded his withdrawal. Qur opinion was quite different. We
! shought that he was a General and must be very efficient
‘person. But we did not come across a single person from
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intellectual to a villager who had supported him. There is no
public relationship. Leave aside Kashmir, because when
somebody goes to Kashmir, he feels that Kashmir is under
curfew. Even Mr. Seshan had to admit this. Even if the entire
House may try to convince him, he will not be convinced but
if he comprehends something, then it is alright. We had been
telling that elections should not be held there. Whether the
conditions are conducive to elections there? If it is so then let
the Government or Home Minister tell us the basis on which
they propose to hold elections there. Whether people will be
able to participate in the elections? We have never opposed
elections. We believe that even worst democracy is better
than bureaucracy, but the situation in Kashmir is extraordi-
nary.

You intend to hold elections in Kashmir. Have you consid-
ered this fact whether people would be able to participate in
the elections or not, What would be the basis of voting? Do
you want to hold elections there on lines of Assam and
Tripura or you want to do it on the strength of poiice and
army? The people are not prepared to come out of their
houses. There are 47 seats in Kashmir, not one ortwo. There
are 37 seats in Jammu and 4 in Ladakh. Number of total seats
is 88. You have increased 10 seats and | charge the Minister
of Home Affairs, whether he is encouraging terrorism or
trying to diminish it? Do you know how much population of
tribes in Jammu. Gurjar Bakalwar alone has got 20 percent
and out of 37 seats, not a single seat has been reserved for
tribes. They are most patriotic people who are always ready
to fight the enemy and you discriminate against them.

We went to Udhampur also. Our District President lives
there. The whole family is termed as militant. Their only fault
in that they say that the entire money given by Government
of India is misused. It is divided into 80 and 20 ratio. Some
money is taken away by officers, some is transferred to
militants through backdoor or to some body else. No account
of the expenditure is maintained there. Whosoever raised a
finger, he will be put behind the bars or killed in the name of
terrorist. | had therefore suggested that you should have
some firm policy. We are not your enemy. We are your
colleagues. If you will place some proposal before us, we
shall tell you our eamest opinion, but it is not being done. The
situation is deteriorating day by day.

Shri Sitaram was sitting here. Kashmir should be brought
in the main stream again. We enforced Mandal Commission.
All backward classes of the country are being benefited. But
the people belonging to backward classes of Jammu and
Kashmir are not being benefited. His son is collector, he will
become S.P. they will become doctor, engineer at other
places, they will tour the country and would join the main-
stream. But 27 percent reservation has not been enforced
there so far. They have not to be given something special but

they have to be given in accordance with 27 percent reser-
vation. Whose Government is there.

There is central rule. You have posted a Governor there
who is totally incapable. Therefore, you should open dialogue
with the people, public relations with masses should be
strengthened but first of all you should replace the Governor.
You should send some political figure there so that he may
open dialogue with political personalities there. In case only
a General is to be posted, then send some political
general...(Interruptions) who may listen to grivances of the
poor people, who may utilise the money given by the Central
Government properly who may be capable of striking a deal
with terrorists but those who are poor and innocent, they
should not be made terrorists. This has beer happening
there so far. Why TADA has to be repealed under pressure,
because not even one percent TADA has been used prop-
erly, if one percent has been used then ninety nine percent
has been misused. Out of a total of 88 thousand people, you
have put 8.5 thousand innocent people behind the bars,
under TADA and therefore TADA had to be repealed.

| want to say that Kashmir was gem of our country, but
when we see Kashmir today, our tears roll down. No body
used to carry weapons in Kashmir, not even a sword. If a
Kashmiri was to fight, he will fight using handkerchief, he
never possed even a danger, but the situation in Kashmir is
so bad these days it is burning. Now the question is that who
is responsible for this situation. We should think ovz. this
aspect seriously. | do not want to go to the past. In the past,
who sacrificed their lines for Kashmir, they were victimised
and who betrayed the country and Kashmir, who have never
cooperated, have always been rewarded. If traitors will
continue to be rewarded and patriots have always to be let
down, then the spirit of patriotism would vanish.

Whenever elections are held in Jammu and Kashmir, we
should invite external observers. As our reputation some
people may say that Kashmir is an integral part of India, then
what is the necessity of external observers in so far as
Kashmir is concerned, has gone down so much that even if
our elections are free and fair, even then others would believe
that elections were rigged there. When Pakistan held elec-
tions in their country they invited external observers. When-
ever elections are held there, external observers should be
invited. Proper environments should be created before hold-
ing elections. If ‘elections are held, they should be free and
tair, there should be no force. If any effort will be made to
conduct the elections on the strength of Army or Police or if
any political party took a decision on similar lines in the
interest of that party with a view to capture 47 seats of Jammu
and Kashmir, then the entire Kashmir will be captured, what
is there is 37 seats of Jammu, if it will be done with this thing
in view, then we will not be doing any justice neither to
Kashmir nor to our country.
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The Government has done a good job by bringing this
Resolution to extend President’s Rule for another six months
but you should utilise this time available to you in constructive
manner, and do not hesitate in taking right decision. A good
decision should always be taken. An animal dies on the road
who cannot take right decision on time. It is very unfortunate
forthe congress party that they are victim of indecision. When
event take place, an accident takes place then they feel that
a mistake has been committed, they have been betrayed.
The Prime Minister if present here. (Interruptions) Yes, a
person also dies on the road who cannot take a decision to
go to his left or right side in hurry. Therefore, | want to say that
was there no error responsible for the stigma, we have to bear
in the past. Our Prime Minister is an academician, and there
is no dearth of experience in him but he is victim of indecision;
he keeps on sitting and admits afterwards that a mistake has
been committed, we have been betrayed. | say, you should
take a decision. Our colleague has rightly pointed out, the
hon’ble Minister of Home Aftairs should note that in adminis-
tration of a country, heart and intellect both are required. If we
have intellect; but no heart then we cannot run the adminis-
tration. There have been big political leaders and rulers,
Mughal rulers were not highly educated, but Shershah got
built a road, another ruler got built Taj Mahal. Our leader
should also make use of heart. If you have heart, you can
purchase brain, but if you do not possess heart, you cannot
purchase it.

Mr. Chairman, | submit that you should see Kashmir with
teelings of your heart, not with your open eyes and you should
take Parliament and country into confidence. First of all you
should replace the Governor, and send some political figures
there as a Governor who is capable of dealing with public, so
that fund sent by the Centre could be utilised properly and
who could create confidence in minds of the people. The
people of Kashmir are like all of us. All of them are not
militants. They are member of our family. They are our
brothers. In case there is need to persuade them we should
doitand an environment should be created in which normalcy
could be restored, democracy could be set up and Govern-
ment could tell us with confidence that now we can hold
elections there.

Mr. Chairman, | support the Resolution moved by the
Government to extend President's Rule and not to held
elections at present. With these words | conclude.

[English]

SHRI SAIFUDDIN CHOUDHURY (Katwa‘): Sir, | think,
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none in this House may be most of us are not happy to
support this Resolution. This is for the eleventh time that the
President’s Rule in Jammu and Kashmir is being extended.
The President’'s Rule that started on 18-07-1990 is again
being extended with the plea that for the start of the political
process or to bring back an elected democratic Government,
we require this time. Now this is the type of prociamation
made all the time before and we have seen that the time that
was available was not, at all, properly utilized for any mean-
ingful direction to be given for restoring normalcy in Jammu
and Kashmir.

Now, while we support this extension considering the
prevailing situation on the ground, we want to make it clear
that these six months should be so utilised that the people in
the Valley can be enthused to join the mainstream of our
country and of our nationhood. We all know the difficulty. We
all know how the foreign-aided militants are trying to spoil
every opportunity of starting a political process. Now they will
be doing this all the time. They are desperate. Even this time
when the talk of elections were ringing in the Air, we had seen
that they resorted to the destruction of Chrar-e-Sharief. That
is a part of their designs. In the past also, many a time while
we were thinking that things were developing into normalcy,
we found their desperate act to thwart that process. Now, this
has to be kept in mind while we take a firm view about the
restoration of democracy in the valley.

Now, for the restoration of democracy in the Valley, the
current situation that is prevailing there and on the basis of my
own experience that | gathered when we visited Chrar-e-
Shaief after it was destroyed - | found the difference. | want
there three-four years ago also and at that time | realised that
everybody was so much alienated that even to talk to them
about keeping them within this country was very difficutt. This
time, despite the destruction of Chrar-e-Sharief, when we
started talking to them, thousands of people gathered there.
They were barricaded with iron fencing. But those barricades
were broken down and they came out and mixed with us. To
start with, they were saying all sorts of anti-indian things.
They were blaming our Army and everything for the destruc-
tion. But when we started arguing with them, we realised that
they also have reconciled to the idea that they cannot go to
Pakistan and that they have to remain in this country. Buthow
best can they remain here? There is nobody to talk to them.
Nobody argues with them.

You are all the time encircled with army; you are all the
time encircled with the security forces. Nobody is there to
take any risk to go to the crowd to talk to them, to convince
them and for three years or four ygars, one sided campaign
was made amongst the people of the Valley that they cannot



433 Re: Approval of Continuance in Force JYAISHTHA 12, 1917 (SAKA) of the Proclamation in respect of J&K 434

remain in this county. And the militants did everything to
vitiate their minds. Then, who are responsible for this kind of
a situation? How to satvage this situation?

You talk of bringing back democracy in the Valley. On this
point, | must make this clear that | have nothing personal
against the Governor who is there currently, but he is from a
different profession; that background, he cannot forget, | am
not denigrating him, but he is not politically suited in the
present situation that we have today. We have to have a
political leadership there who will take risk to go to the people,
talk to them, stay with them and thereby create an atmo-
sphere where the ice can be melted; otherwise, it is not
possible. And on this point, not with any malice against the
present Governor, | would humble appeal to the Prime
Minister to think about a political Governor. Otherwise,
without an acceptable political personality with a human face,
you cannot initiate the political process. That is the first point
| wish to make.

The second point is, there have to be certain meaningful
steps taken to bring some confidence in the minds of the
people. During our visit to Chrar-e-Sharief, we saw posters,
written placards saying that they do not want fake represen-
tatives, they want genuine representatives. There is a para-
noia that when elections are held, they will not be held in a
proper manner, they will be rigged they will be fake elections.
| think that kind of an impression should be done away with.
Enough confidence must be created in their minds all over the
country, in the minds of the people who are concemed that
elections will be held in free and fair manner, that what has
happened in the past is past, that it is a new beginning that
will be made by India for Kashmir. This is the second point |
wish to make.

The third pointis, in terms of economic package, you have
to do certain things. You have to monitor the things so that
when an allegation of corruption comes, that has to be really
checked and people can be made to participate in the
process of development.

The fourth point is, in terms of autonomy, what are we
going to do? The Prime Minister has said that there will be
some kind of autonomy given to the people of Jammu and
Kashmir. | do not know, what will be the real shape of that
autonomy. But | can understand that. Many people talk of
1953 position, many people talk of 1975 position, but we
know that whatever autonomy they were enjoying in the past,
over the years, that had been eroded. So, the first thing is to
restore what had been eroded, andmatmllhelpmmtmg
confidence in their minds.

And the fifth thing is to see that they remain part of a
secular India and commit yourself very firmly to the concepts
of secularism and in a very concrete manner you have to
send the signali to the people of Kashmir that for the aberra-
tions that had taken place, we stand punished for that and we
will not allow any kind of fissiparous communal elements to
spoil the secular content of our polity. That will help in creating
a better situation in the Kashmir Valley.

With these efforts, it can be tackled in a better way. | tQink.
it may require some more time, but really things can be
salvaged and people can be brought back to the democratic
process.

With these words, | conclude.

SHRI GOPI NATH GAJAPATHI (Berhampur): Thank
you, Chairman, Sir, In the wee hours of the fateful day of the
11th May, 1995 the 535-year-old Chrar-e-Sharief shrine built
in the memory of the Kashmiri Sufi Saint, Sheikh Nooruddin
Noorani, was destroyed by fire - a very sad occurrence
indeed, for Muslims and Hindus alike of Kashmir and also for
all secular-minded people. The shrine was the most impor-
tant symbol of true Kashmiriyat and Kashmiri Sufism, in
which an overwhelming majority of Hindus and Muslims of
the Valley have believed for the last seven centuries.

The horrendous, despicable and shameful act of buming
of the shrine was perpetrated by Mast Gul, an Afghan, in all
probability under orders of his mentors in Pakistan Govern-
ment and the ISi are perhaps directly responsible. Our
Government has announced that shrine and the town of
Charar-e-Sharief will be re-built. This is a good step and
should be implemented with all speed. What must be ensured
is that a committee, including Kashmiri Hindus and Muslims,
should be formed to oversee this task. The Shrine was a
symbol of Kashmir Sufism and secularism and this character
must be maintained.

The Government's decision to extend President's rule in
Jammu & Kashmir beyond 17th July, 1995 is the result of a
realistic appraisal of the situation in the troubled State. While
the burning down of Charar-e-Sharief by the militants is likely
to be one of the immediate causes for the Government's
rethinking about the holding of elections, it could not have
overfooked the opinion of the Opposition parties which were,
by and large, not enthusiastic about opting for the polls at this
point of time. The impression which the .Chief Election
Commissioner obtained about the ground situation in the
Valley during his recent visit to Srinagar could not have
inspired confidence either. The Government must have also



435  Re: Approval of Continuance in Force

[Sh. Gopi Nath Gajapathi]

taken into account the possibility of a forced election, thwart-
ing its ultimate objective of restoring peace and normalcy in
the State. The extension, which will be a smooth process in
view of the support it enjoys among all political parties, will
give the Government more time to plan a pragmatic election
schedule. In any event, there is a growing feeling in admin-
istrative circles and elsewhere that the elections, whenever
held, will have to be staggered, which means the Govern-
ment must have more time.

It goes without saying that the successful holding of polls
will be a fitting answer to the nefarious game plan of the
terrorists, who had expected the destruction of the shrine of
the Sufi Saint, to lead to violent outbreaks in Kashmir and
elsewhere in the country. It will also expose their claims of
speaking on behalf of the people, whose preference for an
elected government, to which 'they can relate more easily,
remains unfulfilled. Thus, the challenges before the Govern-
ment is to take all the steps necessary to build a congenial
atmosphere for holding the polis. The release of political
prisoners was a step in the right direction and it needs to be
suitably followed up. In this context, the Government may
find it necessary to think in terms of installing people, who
have a better understanding of the Kashmir problem and a
greater political sense at the helm of the State Government.
This may help it to initiate the political process.

The Centre will also have to evolve a national consensus
on the modalities of holding the polls.

MR. CHAIRMAN: How long will you take to conclude?

SHRI GOPI NATH GAJAPATHI: Another two minutes
more.

MR. CHAIRMAN: Shall we extend the House for some

time because Shri E. Ahamed desires that he should be
allowed to speak today as he will not be available tomorrow?

MAJ. GEN. (RETD.) BHUWAN CHANDRA KHANDURI
(Garhwal): | should also be allowed to speak.

MR. CHAIRMAN: Shall we extend the time of the House
for allowing three or four hon. members to speak?

SEVERAL HON. MEMBERS: Yes.

MR. CHAIRMAN: Shri Gopi Nath Gajapathi may please
continue his speech.
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18.00 hrs.

SHRI GOPI NATH GAJAPATHI : Thank you, Mr. Chair-
man. Given the awareness across the political spectrum of
the sensitiveness of the Kashmir issue, it will not be difficuit
for the Government to bring about such a consensus.
Concurrently, the drive againstthe militants should be stepped
up in order to break the backbone of the insurgency. In this
context, our Prime Minister, Hon. Shri P.V. Narasimha Rao
must be congratulated for his firm conviction in establishing
a popular Government and providing the much-awaited
democratic independence to the State of Jammu and Kash-
mir. This is a clear reflection of the Prime Minister's immense
wisdom and political sagacity. The conviction is certainly a
step in the right direction and, therefore, needs to be pursued
with all the vigor and resources at the command of the Central
Govermnment.

Time has not yet run out. Let the people of india remain
awake, while there is still hope and influence Government
policies towards a solution of this problem, in the national
interest. There is no doubt that the problem of Jammu and
Kashmir can be solved within India, with our own resources
and without going to war with Pakistan. Violence breeds
violence. War is not always the only solution to problems.
Experience has shown that peaceful bilateral talks have
brought solutions to many knotty issues in the past. Even on
the international front, many leading developed nations have
expressed sympathy towards India’s cause and suggested
bilateral talks, as the right approach for a solution. The latest
outcome of the talks between India’s Union External Minister
and the U.S. Secretary of State in Washington recently, is a
shot in the arm for India to adopt such a modus operandi. Our
Union Minister, hon. Pranab Mukherjee Babu's persevering
efforts in this regard are commandable. Our sustained, firm
stand on this issue will, | dare say, compel Pakistan to reach
the negotiating table, are long. Iran’s President, President
Rafsanjani Ji's stand during his visit to India earlier this year
and the latest statement of the U.S. Ambassador to India, as
reported, that Kashmir is a special part of the Indian U’nion,
add significant credence to India’s unflinching stand ali along,
on this issue.

In conclusion, | commend the Resolution brought forward
by our Union Home Minister, Hon. Shri S.B. Chavan on the
extension of President's Rule in the State of Jammu and
Kashmir for a further period of six months beyond 17th July,
1995, and lend my full support to it.

SHRI E. AHAMED (Manjeri): At the outset, | thank Mr.
Chairman for having called me to speak even after 6 O’clock.
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| support the Motion.

Whenever | speak about Kashmir, | speak with a heavy
heart. The things happening in Kashmir are really not to the
best interest of either the country or to the people of that
State. Unfortunately, things are happening like that.

As far as our country is concerned, we have a commit-
ment to the international community to bring about an eiected
democratic Government in the State. But the question before
us is, whether itis the right time for us to conduct the election.
| say, we want elections, but this is not the right time for that.
It an election is conducted now, people will not be able to
participate in this, people’s participation will be much less, as
pointed out by my other distinguished friends here. What
happened in Kashmir and what is happening is not a happy
thing. Itis to be admitted that there is an invisible wall between
the people of Kashmir and that of the administration. What-
ever is said and done, the administration could not bring the
people to understand what we are intending to do. The
question before the Government is whether we are prepared
to have a reconciliation of the situation. Disinformation are
going on there specially after the tragic incident in Charar-e-
Sharief. The tragedy of Chrar-e-Shariet happened when our
effort to bring the peopie to the mainstream and also to create
a conducive atmosphere was going on. The incident of
Charar-e-Sharief is a watershed in the whole affairs which
has totally alienated the people of Kashmir.

While on the one hand, the Government have been trying
to bring to bring the people to understand the situation, the
Chrar-e-Sharief incident on the one hand has alienated the
people of Kashmir from the administration, as pointed out by
my tearned friend Shri Saifuddin Choudhury. There is abso-
lutely no effort worth mentioning to bring the ordinary people
closer to the administration. The civil administration is a utter
failure. Even when we visited there on a parliamentary
delegation, as pointed out by my friends, the campaign was
going on and the people were of one view - they were against
India and the Government of India. As a matter of fact, they
really would like to lead a peaceful life.

But the situation did not permit them. | was also in that
delegation that visited Kashmir. People asked two relevant
questions there. Firstly, why was there a sign of the Chrar-e-
Sharief? Secondly, who was responsible for bringing down,
by setting fire, of large number of houses two days before the
tragic incident of Chrar-e-Sharief? Who were responsible for
burning down of thousands of houses? Who were the people
of that locality who did it? of course, terrorists will do anything
and everything. They have no morality. They adopt any

3

means to achieve their ends. Local people have their own
view. But it so happened that Kashmiri people were misled
about our security forces. For an ordinary Kashmiri, anyone
in Khaki uniform whether he belongs to the CRPF or to the
BSF or in any other force, he is a military man. Why should
the military do it? They have nothing to gain and everything
to lose. But on the other hand, the people from Pakistan have
to gain everything to gain they have nothing to lose.

Of course, there is absolutely no necessity for our Army
to do that. Our Army will not do it. It has its own prestige and
name, everything. But how this canard has been spread over
in the entire valley? The people have been forced to believe
it. Why has this disinformation campaign not been dispelled
by our administration? For this, we must have an administra-
tion which must have interaction with the local people. That
is one thing that | urge upon the Government to do.

Another thing | would like to say is that my information is
that there are hundreds and thousands of families who have
been suffering at the hands of the militants for the last many
years. Many of their breadwinners have been eliminated by
the dreaded terrorists. People are against terrorists. They are
very much condemning the terrorists. But the local adminis-
tration and the Government is not coming forward to give
them relief, help or assistance. It is only in words, but not in
deeds. So, the ordinary man on the one hand has been
suffering at the hand of these terrorists and on the other hand
he is not getting anything from the hands of the administra-
tion. Therefore the civil administration should be streamlined.
They must have the interaction with the common people. We
must also have the interaction with the political parties there.
They should also be taken into confidence.

The Central Government should consider the proposals
put forward before it by the National Conference. We have to
admit one thing. The National Conference is one secular
organisation in the valley and they have been fighting the
terrorist. Of course, they may have their own problems, but
they have put forward certain proposals before the Govern-
ment. One proposal with respect to the economic and
political package. | am very glad the Prime Minister was bold
enough to say that the Government will grant autonomy
within the framework of the Constitution. Such a statement
itself has made a large number of ordinary people to under-
stand to real intention of the Government. But quite unfortu-
nately we were not able to do anything in this matter.

Again, it was too late for us because the Chrar-e-Sherief
incident has happened. Therefore the Government must be
serious enough to formulate the quantum of autonomy to be
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given to the people of Kashmir and to announce it <¢ as to
make the people to understand the importance of election
and to bring about an elected government in the State.

Delhi cannot go on like this. We have already told the
international community that we believe in ballots and not in
bullets. So we still believe in ballots and not in bullets. We
have to take certain urgent and important steps to create a
conducive atmosphere. We have some more months. We
shall not go at the time of elections and say we have to do this.
We should do it immediately. Who will do all these things?
That is what the Government should consider. Whether the
present administration is competent enough to do it or the
Government will bring about a change in the administration
is a question that the Government should ponder. | do not
want to go further into it.

One more thing | have to say, Mr. Chairman, is about
Article 370. This has a history of its own. Article 370 has been
included in the Constitution after we have some agreement
and understanding with the popularly elected leaders of the
Jammu and Kashmir like Sheikh Mohammed Abdullah and
people like him. That agreement about Article 370 shall not
be eroded at all. If there is any effort from any side to
undermine Article 370, we shall not allow it. We have to
maintain Article 370 and its sanctity and the commitment
given to the people. This country has a constitutional commit-
ment to the people of Jammu and Kashmir.

| would urge the Government that under no circum-
stances shall we turn our back to the people of Jammu and
Kashmir with respect to the commitment that we have given
to them.

With these few words, | support the Motion brought about
by the hon. Home Minister.

[Translation]

MAJ GEN (RETD.) BHUWAN CHANDRA KHANDUR!
(GARHWAL):Sir, once again we have to consider the Reso-
lution to extend the President's Rule in Jammu and Kashmir.
We are doing this for the 11th time but this time this resolution
is somewhat different. In previous years, the Government
has been telling us that the situation in Jammu and Kashmir
is not conducive to hold elections. During the last 3 ¥ years,
this is my experience, the Government has been telling us the
same thing that we shall hold elections when situation would
improve and in the meantimei®resident’s rule may be ex-
tended. But this time, the Govemmant is telling very boldly for
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the last few months that we are going to hold elections there,
come what may.

Sir, hon’ble Minister has stated just now that we have to
extend President’s rule for a few months. The Government is
not prepared to concede that there is no improvement in the
situation. You are, perhaps, not in a position to give any
specific date on which elections would be held. You have
been saying for the last 3-4 weeks and as Shri Jaswant Singh
has said, upto 11th May you have been telling that you are
going to hold elections and today on 2nd June you are telling
that you will not be in a position to hold elections before 17th
July. What is the reason there of? Are you so much upset
owingtothe incident of Chrar-e-sharief that you have changed
your mind of holding elections or you are making Chrar-e-
sharief just an excuse for postponing the elections. In fact,
you knew it that it will not be possible for you to hold elections
there. But, perhaps, due to political interest, you have been
consistently telling us that you will hold elections. You have
been concealing the reality. Do you think you will be able to
hold elections there in next 3-4 weeks which you could not do
for the iast 5 years. You think you will eliminate terrorism and
hold elections, how can you say that you will be able to do it
now. First of all situation should improve. We cannot bring
any change by adopting weak policy. | want to ask the hon’ble
Minister whether he is going to adopt some new strategy to
enable him to hold elections there. Your present strategy has
not proved successful during the last 4 years, therefore would
you like to adopt some new strategy.

Because if you fail to evolve some new strategy then you
are bound to come to Parliament again to get the President’s
rule extended further. You will come here in the last moment
and repeat the same story. Today is last day of the session.
Therefore it is being extended.

Sir, the President is on a visit to foreign countries. You
could not think even 3 days before that what you are going to
do and now an IAS officer has gone to foreign countries to get
the order signed by the President. The foreigners will also
ridicule the many a things that are happening in our country,
how we plan our affairs and how we solve our serious
problems. They awake only when the President has already
arrived in foreign countries. Can’t you do this work a bit early.
This is not goot‘.n is an insult to the nation. | want to ask the
hon’ble Minister whether he is evolving any new strategy or
you propose to repeat your stand on giving autonomy. Are
you going to bring the situation prevailing prior to 1953? Have
you given due consideration on its implementation aspect.
Do you think Pakistan sponsored terrorism will end, the root
cause of which is your weak kneed policy. Please pay your
attention to the root causes of terrorism. If you apply your
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mind towards the real cause you will find that the real situation
in Kashmir is quite different. As stated by one of my friends,
Article 370 has been revised. Kindly recollect the situation
prevailing in Kashmir a few years ago, this situation was
created when corruption became order of the day. Why did
you scuttle article 370? Everybody was happy. This is not
very old, only 4-5 years old. This situation is the direct result
of corruptions and election bungling and your party and your
Govemment is responsible for this situation. If you want to
take Kashmir to conditions prevailing in 1953, will Pakistan
spare you? Pakistan will not bring an end to terrorism in
Jammu and Kashmir until our country is dismembered.

Therefore, you should formulate such policy which may bring -

an end to terrorism. A message of this type should go the
Pakistan so that they may learn some lesson. You can catch
votes through appeasement policy in the country, but Paki-
stan will neither be allured nor you can make understand.
Unfortunately, this Government has not been able to make
Pakistan understand. Unless some new strategy is adopted,
no result can be expected. The problem cannot be solved by
getting fake elections conducted. May | know whether Gov-
ernment will go on seeking extension of President’s rule or
evolve some new policy.

| want to bring to the notice of hon'ble Minister one more
thing. When we i.e. parliamentary delegation visited Chrar-e-
shariet, the Governor had told us at that time that the situation
is ripe for conducting elections and the situation can be
deteriorated in the near future. | want to know the basis on
which you are expecting improvement in the situation. Kindly
clarify. Your Governor says that the situation is likely to be
deteriorated in the near future and you are keeping that the
situation will improve in 4-5 weeks time and elections would
be held. This is confused stated of affairs. The problem
cannot be solved like this. | submit that Government should
clarify its policy.

Before concluding, | would like to say one thing more. You
have involved army and para-military forces. But they have
not been given any authority to take action. There is no

_coordination among multiple authorities whatsoever. We
enquired of the govemor that what is meant be unified
command concept. | was astonished and pained to learn the
definition of unified command force. Practically there is no
unified command. There is no unified command at region
level. This is not proper. Coordination at lower level is called
unified command. What is this definition and what are you
talking and how this problem would be solved? Wherever
terrorism exists in the world and similar incidents have
occurred, success has been achieved through unified com-
mand. Until the higher authorities like Governor do not follow

this things, your problem will never be solved. This is what |
want to tell you. What is the problem in maintaining a unified
command. Ammy is deployed to eam had name. When w~
visited Chrar-e-sharief, slogans with full fury were beiny
raised against Army and the Brigadier. Army is meant for
becoming scape goat as no authority is delegated to them.
The problems will not be solved like this. | reiterate that you
should know the root cause of the problem. Until you elimi-
nate corruptions and prepare the people for elections psy-
chologically, the old injuries won't heal. Until you understand
that root cause of terrorism is not in Jammu-and Kashmir but
it is in Pakistan and until Pakistan learns a lesson, this
problem will not be solved. Therefore | support the Resolution
moved by you but submit that efforts should be made to solve
the problem in proper manner.

[English]

MR. CHAIRMAN: There is one more request from Shri
Akbar Pasha to be allowed to speak today as he would not be
available tomorrow. Shalil | allow him?

Shri Pasha.

SHRI B.AKBER PASHA (VELLORE): Hon. Chairman, |
have come forward to support the extension of President's
Rule in Jammu & Kashmir.

Sir, President’s Rule is expiring on-17th July this year. The
President who is away on a four-nation tour has already given
his assent under article 371(d) of the Constitution for exten-
sion of time by six month. Rajya Sabha has also passed it. |
do not think there will be any difficulty here in this House to
pass the same. ‘

Sir, | am serving as a member on the Jammu & Kashmir
Committes. Two years back, the Commitiee visited Srinagar
and Baramulla under the leadership of our hon. Minister Shr
Ghulam Nabi Azad. On that very same day, there were four
killings in Sopore which falls on the way to Baramulta. The
conditions were so bad. We were taken in bullet-proof cars
and all along the route, there were so many police peopie and
security guards on either side of the road. At a short gap of
every 20 to 25 feet, we can see the police guards standing.
That. was the situation at that time. We came back and
reported the matter to our revered Prime Minister that the
conditions for holding the elections were not congenial. This
was two years back. :

The second trip was under the leadership of our hon.
Minister for Home Shri P.M.Sayeed. This time we want to the
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B.ther side and visited Jammu, Leh and Kargil. In this area,
there is not so much trouble and the situation is much better
than in Stinagar. Still | could see traces of unrest in Jammu
City.

We came together that there are about three dozen
militant outfits operating in various parts of Jammu & Kash-
mir. While most of these groups stand for Kashmir's acces-
sion to Pakistan, the Jammu & Kashmir Liberation Front
(JKLF) and a few others founded by Magbool Butt and
Mohmmad Yaseen Malik favour an independent State.

Among the prominent guerrilla groups, mention must be
made of Hizbul Mujahideens. They are equipped with sophis-
ticated weapons. Mohammad Yousuff Shah alias Syed
Salahuddin is its supreme commander.

Harkatul Ansar is another powerful group having a good
number of foreigners called ‘guest militants’. The Afghan
militants who were operating in Chrar-e-Sharief too were the
so called ‘guest militants’.

Al-jehad is a militant wing of the pro-Pakistan People’s
League. The Al-jehad splitinto various groups. Al-fatah Force
is another group. Hizbullah, Alumar Mujahideen, Iqwanul
Musalimeen, the Student’s Liberation Front, People’s League
led by Shabir Ahmed Shah, Hizbul Moomineen which is also
a pro-Pakistan group, Muslim Mujahadeen, Tehrik-ul
Mujahadeen also a pro-Pakistani Group are some of the

ore prominent militant groups operating in Jammu & Kash-
mir. Then there is the group called Allah Tigers just as there
is the Tamil Tigers of LTTE in Sri Lanka.

B

Then there ¥ a women’s’ terrorist outfit called the
Duktharane Millat. The leader of this women's’ terrorist outfit
is a lady, namely, Smt. Andrahi who has created a record of
being the first Kastmiri women to be in prison for two years.
The 535 year old shrine of the Sufi Saint, Sheikh Nooruddin
was destroyed by the terrorists belonging to the Harkut-Ul-
Ansar and the Hisbe Islami groups. | would like to mention
here that these two groups are identified as the fanatical
groups which would not hesitate to attack the mosques which
do not belong to the Sect of these two groups.

During our visits we had been shown the arms and
ammunition which were captured from the militants from
Pakistan. We could see the name of Pakistan engraved and
inscribed on those machine guns and other ammunition. We
also partly heard the audio cassettes of the provocative
speeches which are being used by the Pakistani agents to
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kindle the feelings of the innocent people of Kashmir who
have taken to arms. | find such a vast difference in the
atmosphere of Srinagar today.

When | had been there for my honeymoon a long time
back, it was a real paradise then. We stayed in a hotel which
was a palace converted into a five star hotel. Today it is so
painful to see that those places and palaces are in occupation
of the military. There used to be the beautiful boat houses
with all the amenities, with beautiful wooden carvings, car-
pets and all those things. Today they are not being used. That
was the source of income to these people. Today, they the
taxi drivers in Srinagar are weeping because they are not
getting tourists; the owners of the boat houses are weeping
because they are not getting visitors.

| had been to places like Venice in Iltaly and Amsterdam
in Denmark. These are the two cities in the world which are
located on sea, but those places are nothing in comparison
to our beautiful valley of Kashmir. They say that Kashmir is
a paradise. There is a phrase in Persian called Bihist, which
means paradise. It is painful to see the State of Kashmir in

'such a state. The people there are also fed up with militancy.

They want to live in peace and calm. They want to return to
their hearth and home.

| have heard the leaders of Kashmir including Dr. Farooq
Abdullah. They all are fed up with this unending turbulence in
the valley. They want the Central Government to come
forward with a political package before elections are held
there. We cannot afford to wait for an ideal condition to return.
It is indefinite. We cannot expect to wait and see that the last
gun fire is not heard. We have got to start the political process
somewhere. That is what our Government was doing and
that was the idea of our hon. Prime Minister and our hon.
Home Minister Shri S.B.Chavan. They wanted to start the
political process there. Our Chief Election Commissioner,
Shri T.N.Seshan went to Kashmir. But due this incident of
Chrar-e-Sharief- | do not know if that was deliberately done
by the terrorist outfits in Kashmir the Government had to
postpone the elections there.

Mast Gul, an Afghan mercenary who holed up in Chrar-
e-Sharief for two months escaped unhurt from the sealed
town.

In this situation we have to wait for the normalcy to return
which we had seen before the Chrar-e-Sharief incident. Till
such time it has become necessary to extend the President’s
rule and hence the Resolution. | support it with all my heart.

| thank you for having allowed me to talk on this.
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[Translation]

SHRI ATAL BIHARI VAJPAYEE (Lucknow): Mr. Chair-
man, Sir, before the House adjourns till tomorrow, | want to
draw attention of the House towards what is happening in
Lucknow at this time. You might be aware that all of a sudden
political situation has changed. There was government of
BSP-SP but BSP has withdrawn its supports. Now Samajwadi
Party is in minority but it has been reported just now that it
seems that life of BSP MLAs is in danger. Their MLAs have
been gheraoed in the Guest House and we have learnt that
five MLAs have been injured. The miscreants have tried to
break open the doors of Miss Mayawati and tried to go inside.
When attention of the local authorities was drawn to this
situation, they expressed their helplessness. | cannot under-
stand as to what will happen during the night. The situation
arising out of withdrawal of support should be dealt in a
democratic manner but if people will resort to assault and try
to get the support of MLAs through intimidation then we
cannot run democracy nor any work can be done in accor-

dance with provisions of the Constitution.

| want the Hon’ble Home Minister and Shri Rajesh Pilot-
who are present in House, to establish contact with Lucknow
and ensure that violence is stopped and complete protection
is provided to BSP MLAs. You can imagine that if we cannot
protect the lives of MLAs, what would happen to common
man |, therefore, want that the Minister of Home Affairs give
an assurance and make proper security arrangements for
the night otherwise this matter will be raised in the Lok Sabha
tomorrow in a big way.

MR.CHAIRMAN: The discussion on Kashmir Resolution
will continue tomorrow. Now the House stands adiourned to
*meet tomorrow, 3rd June, 1995 at 11 a.m.

18.38 hrs.

The Lok Sabha then adjourned &/ Eleven of the Clock
on Saturday, June 3, 1995/Jyaistha 13, 1917 (Saka)
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